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APPEAL tto. lt OF 20ilo
K.Saravanan
Son of Kaeinathan
Aged about 37 years
No.3O, Urur KuppaE, Bcsant Negar
Chcnnai - 90

Vcrsus
... Appellsnt

l. Thc Tamil Nadu Polymer tndustries Park ltd
Rep by its Managing Dircctor
19-A, Rukmani Lqlahmipathy Road
P.O.Box No.7223, Egmore, Chennai

2. The Tamil Nadu State EnvironrDental lmpact
AsscssrDent Authority,
Rep. by its Membcr Secretary
3ro Floor, Panagal Ma-Ligai
No. l, Jcenis Roaad,
Saidapet, Chennai - l5 ...Rcspondents

COUNTER FILED BY THE SEICOND REI9FOITIDETT

I, Thiru,K,V.Ciridhar, l.F.S., Member Secretary having olfice at SEIAA-

TN, Third Ftoor, Pansgal Maaligai, Nol,Jeenis Road, Saidap€r, Chcnnai-15, do
here by solemnly alfrrm and statc an oath as follows;

1. I rcEpcctfrrly lubrDit that I sIn thc 2Dd RcEpondent hcrci[ and rs such I am
weu acquaintad with thc facts and thc circumstanccr of thc carc from thc
rccords available in this oEicc.

2. I humbly Eubmit that at thc outrct, I deny thc avermeat! itatcd in thc
application a8 fa.lEc exccpt thosc that are spcciEcally adurittcd hcrcundcr
and put thc applicant to strict prcof of the samc,

3. It is rcspcctfiIly subDittld that the prcject proponcnt, M/s. Tamil Nadu
Polymer Industrics Park Limitcd, submitted application for Tcrmr of
Rcfcrcncc on 22.07.2019, in Form-l, prc- Feasibi.lity rlport ftr ths prcpoacd
polymcr industrics pqrk at S.No.l43, 187, 2OS3 B(pl, VryaIu &
Puzhidiva&kam Vilagc, Ponncri Taluk, T.hinrvalur Dictrict.

4. It is rcspectfi.rlly submi d tlat t}e projcct proposat was placcd in thc l39d
SEAC mecting hetd on 24.08.2019 aftcr dctail dclibcrations, th€ SEAC
reclmmcnd proposal for grant of



5.

2

subject to Epccific conditione in addition to thc normal conditione as part of
ToR.

It is rcapcctfully submitted that the above said proposa.l seeking Terms of
Reference was placcd bcforc 358th State Lcvcl Environmcnt Impact

Assessment Authority Mecting hcld on 31.l0.20lg the authority has issued

Terms of Referencc to a marimum pcriod of lhrcc years from the date of
isauc, for submisaion of thc EtA/EMp rcport as 1rcr OMNo.J-

11013/41l2OO6-tA-ll(IXp$t), datcd 29th August, 2Ol7 vide this offrcc

Lr.No.SEIAA-TN/F.No.6957/SEAC/TOR- 654/2019 Dated: 31. tO.20t9.

It is rcspcc6ully submittcd t}tat the projcct proponent, M/s. Tamil Nadu

Polymer Inductrics Park Limitcd, has submitted Envilonmcnt Impact

Asscagmcnt (ElA) Report to SEIAA-TN on 2O.11.2O19 for sccking

Enuironmcntal Clcarancc proposcd polymcr induBtries park at S.No.143,

187, 2053 B(8, Voya.lur & Puzhidivalkarn Villagc, Ponneri Taluk,
Thiruv6llur District.

It is rcspcctful.ly submittcd that the projcct proposal wa8 pleced in thc 139u

SEAC mceting held on 23.11.2019 aftcr dctail dclibcrations, the SEAC

rccommcnd thc proposal for grart of Environmcntal Clcararcc to SEIAA

subject to specific conditions in addition to the normal conditions.

It is respcctfrrlly EubEittcd Orat thc above eaid proposa.l secking

Environmental Clearance was placed bcforr 363d State tavel Environment

Impact Asoessment Authority Mccting held on I 1,12.2019 thc authority hag

isaued Environmcntal Clcerancc vide this oflice L.ttcr No. SEIAA-TN/F.

6957 lECl 8(b)/683/2or9 dated: rr.12.2019.

It is thcrcforc humbly praycd that this Honblc Tribunal may bc pleascd to

record thc above mcntioncd facta and paaa such ordcr (or) aay other orders

as this Hon'blc Tribunsl may dccE fit and proper in tl s case and thug

rcnderjusticc.
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(To be published in the Gezetae of lndia, Extraordinary, Part-II, aDd Section 3, Sub-s€ction (ii)
MINISTRY OF ENVIRONMENT AND FORESTS

New Delhi 14'h S€ptember,2006

Notlllcatlon

S.O. 1533 Whereas, a draft notificalion und€r sub-rule (3) of Rule 5 of the
Environment (Protection) Rules, l9t6 for imposing ce(ain restrictions and prohibirions on
new projects or activrties, or on the expansion or modemization of exisung prcjects or
activities based on therr potentral environmental impacts as indicaled in lhe Schedule to rhe

notifica!ion, being undertaken in any pan of lndia'. unless prior environmental clearance has
been accorded in accordance with $e objectives of National Environment Policy as approv€d
by the UDion Cabinel on 186 May,2fi)6 and lhe procedure specified in the notificarion, by
the Central Govemment or the State or Union rerritory l€vel Envlronment Impact
Assessment Authority (SEIAA), to be consrituted by the Centra.l Covemment in consultarion
with ihe State Govemmeni or the Unton teritory Administration concemed undet suEsecrion
(3) of section 3 of the Environment (Protectron) Acr, l9E6 for rhe purpose of this norification,
was pubhshed in the Gazette of India ,Extraordinary, Part II, section 3, sub-secdon (ii) vide
number S.O. 1324 (E) dated the l5u September,2OO5 in!iting objections and sutgesrions from
all persons hkely to be affected thereby within a period of sixry days from the date on which
copies ofGazetre contaimng the said notification were made available to the public;

And whereas, copies of the said notlfication were made available ro the public on 156
September, 2005;

And wh€reas, all obJections and suttestions received in response rc the above
mentioned draft notillcation have been duly considered by the Central Govemment;

Now, therefore, in exercise of the powers conferred by sub-secrion (l) and clause (v) of
sub-section (2) of secrion 3 of the Environment (Protection) Act, 1986, read with clause (d)
of sub-rule 3) of rule 5 of the Environment (Protecoon) Rules, 1986 and in supetsession of
the notifica on number S.O. 60 (E) dated the 27rh Ja n uary. I 994. except in rEspecr of things
done or omitEd ro be done before such supersession, rhe CenEal Govemment hercby direcrs
that on and from the dare of irs publicatron rhe requircd construcrion of new projects or
activrties or the expansion or modemrza(ion of exlsling projects or activities listed m the
Schedule ro rhrs notification entailing capacily addition with change in process and or
technology shall te undertaken in any pan of India only aft€r the prior environmental
clearance from the Central Govemmenr or as the oase may be, by the Srare bvel Envircnment
Impact Assessmenr Authority, duly constiruted by the Central Govemmenr under sub-section
(3) of section 3 of the said Act, in accordance with the procedure specified hereinafter in this
notification

'lDcludes lhc lcEnorial wateE
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2. Requirencnts of prior Envirornrcnlsl Clcamnce (EC):- The following projects or
activides shall require prior environmental clearance from the conc€med regulatory authority,
which shall hereinafGr referred to be as the Cenral Govemmen( in the Mimstry of
Environment and Foresls for matters falling under Category 'A' in fte Schedule and at State
level the State Environment Irnpacr Assessment Authority (SEIAA) for matters falling under
Category 'B' ln the said Schedule, before any construction work, or preparation of land by the
pro.iect management except for secunng the land, is staned on rhe project or activity:

(i) AII new projects or activities hsted in the Schedule to this notificatioo;

(ii) Expansron and modemrzation ofexlsring projects or activities listed in the Schedule to
this notification with addirion of capacity b€yond the limits specified for the concem€d sector,
fiat is, projects or activiiies whrch cross the threshold limits given in the Schedule, after
expansion or modemization;

(iii) Any change in product - mix rn an existin8 manufacnrring unit included in Schedule
beyond the spcified range.

3, Statc Lcvel Environment Impoct Assessment Authority:- (1) A Slate hvel
Environment lmpact Assessment Authority hereinafter referred to as the SEIAA sha]l be

constituted by the Cenkal Government under sub-section (3) of secdon 3 of thc Environmenl
(Protection) Act, 1986 comprising of thrce Members including a Chairman and a Memb€r -
Secrelary to be nominated by the State Govemment or the Union territory Admirusuation

The Membersecretary shall be a serving officer of the concemed State Gov€mment or
Union territory admrnlstration familiar with envfonmental laws

The other two Members shall b€ either a professional or exPert fulfilling the ehgibrliry
cnteria given in Appendix VI to this nonficatron

One of the specrfied Members in sub-paragraph (3) above who is an expe( in the

Environmental lmpact Ass€ssment prccess shall be the Chairman of the SEIAA

The staie Covernment or Union territory Administration shall forward the names of the

Members and the Chairman referred in sub- paragraph 3 to 4 above to the Central

Governmen( and the Central Govemment shall constitute the SEIAA as an authonty for

the purposes of this notrfication within thi(y days of the date of receipt of lhe names

The non-official Member and th€ Chairman shall have a fixed rcrm of three years (from
(he dare of the publication of the notiflcation by the Central Governmenl constituting the

authority)

A1l decisions ofthe SEIAA shall be unanimous and taken in a meetinS

(2)

G)

(4)

(5)

16)

t1)

4. Cslegori?rtion of projecls .nd ecliYities:.

(i) All pmjecls and activities are broadly categorized in to two categories - Calegory A and

Category B, based on the spatral exlent of potenlial imPacts and Potential imPacts on human

health and natural and man made resources.



(i, All proje.cts or activities included as Category 'A' in the Schedule, includinB expansion
and modemization ofexisting projects or activities and change in product mix, shall rcquire prior
environmental cleamnce from the Central Govemmenl in (he Ministry of Environment and

Forests (MoEF) on the r€commendations of an Expe( Appraisal Commillee (EAC) to be
constrtuted by the Central Govemment for the purposes of this notification;

(iii) All projecB or actrvities included as Category 'B' in the Sch€dule, includin8 expansron
and modemrzatioD of existing proje.ts or activities as sp€cified in sub paragraph (ii) of paragaph
2, or chaige in product mix as specified in sub paragraph (iii) of paragraph 2, but excluding
those whrch fulfill the General Conditions (GC) stipulated in thc Schedule, )rill require prior
environmenlal clearance from the Staterunion territory Environment [mpacl Assessment
A'rthority (SEIAA) The SEIAA shall base its decision on the recommendations of a State or
Union territory level Exp€rt Appmisal Committee (SEAC) as to be constitured for in this
notification. ln the absence of a duly consutured SEIAA o, SEAC, a Category 'B' Foject shall
be treated as a Category 'A'projec(;

5. Screering, ScopiDg end Apprsisel Commiltees:-

The same Expen Appraisal Commitrees (EACS) ar the Central Govemment and SEACS
(hereinafter referred to as the (EAC) and (SEAC) at the State or the Union territory level shall
scrcen, scope and appraise projects or aclivities in Category 'A' and Category 'B' respectively
EAC and SEAC'S sha.ll meel at leasl once every month.

(a) The composition of the EAC shall be as given in Apperdix vL The SEAC at the State or
the Union territory level shall be constiruted by the Central Govemment in consultation with the
concemed Sta(e Govemment or the Union territory Administration with idenlical composition;

(b) The Central Govemment may, with the prior concufience of the concemed State
Covemments or the Union lerritory Administrations, consliiutes one SEAC for more than one
State or Union territory for reasons of admlnistrative convenience and cost;

(c) The EAC and SEAC shall be reconstifiIed after eyery three yea$;

(d) The authorised members of the EAC and SEAC, concemed, may mspect any site(s)
connected with the project or activity in resp€ct of which the prior envkonmental clearance is
sought, for l}le purposes of screening or scoping or appraisal, with prior notice of at least seven

days to the applicalt, who shall provide necessary facilitres for the rnsp€ctioni

(e) The EAC and SEACS shall function on the principle of collective responsibiliry. The
Chairperson shall endeavour to rcach a coDsensus in each case, and if consensus cannot be
reached, the view of the majoriry shall prevail.

6. Application for Prior Environmental Clearance (EC)i.

An application seeking prior environmental clearance in all cases shall be made in lhe
prescribed Form I annexed herewith and Supplementary Form lA, if applicable, as given in
Appendix II, after the identification of prosp€clive site(s) for the project and/or activities to
which l}le application relates, before commencing any conslruclion activity, or preparation of
land, at ihe site by the applicant. The applicant shall fumish, along with the appljcatlon, a copy
of the pre-feasibility proJect report excepl tha(, in case of construction projects or activi!ies (item
E of the Schedule) m addition to Form I and th€ Supplementary Form lA, a copy of lhe
conceplual plan shall be provided, instead of the pr€-feasibility repon

3



?. States in lhc Pdor EDviroDmenlrl Clearance (EC) Process for Nerr Projccls!

7(i) The environmenral clearance process for new projects wlll compnse ofa maximum of four
stages, all ofwhich may not apply lo padcular cases as set forth below in this notificatron. These
four states in sequential order arc:-

. Stage (1) ScreeninS (Only tor Category 'B'proJects and activities)

. Srage (2) Scopin8

. Stage (3) Public Consultation

. StaCe (4) Appraisal

l. Stege (l) - ScreeniDg:

In case of Ca(egory 'B' projects or activiries, rhis stage will enrail lhe scruriny of an
applicalion scekinS prior €nvironmental clearance made in Form I by the concemed State level
Expert Appraisal Committee (SEAC) for determining whether or not the proJect or activiry
requires further environmenral studies for prcparation of an Environmenral Impact Assessmenr
(EIA) for ils appraisal prior to the grant of environmental clearance depending up on the nature
and localron specificity of rhe projecl . The projects requirint an Environmental Impacr
Assessment repon shall bc termed Category 'Bl' and remarning projects shall be termed
Category 'B2' and will not require an Envircnment Inpact Assessment repon For cate8oriz tion
of prolects into B I or 82 excep( item E (b), the Ministry of Environment and Forests shall issue
appropriate Suidelines from time to time.

II St ge (2) - Scoping:

(r) "Scoping": refers to the process by whlch the Exped Appraisal Cornmittee in fie case of
Category 'A' projects or actrvities, and State level Exp€n Appraisal Committee jn the case o[
Caregory 'Bl' projects or activities, including apptications for expaNion and/or modemization
and/or change in product mix of existing projects or activities, determine detailed and
comprehensive Terms Of R€ference (TOR) addressing all relevanr environmental concems for
lhe prepara(ion of an Environment Impact Assessment (EIA) Repo( in resp€ct of the projecr or
activ(y for which prior environmental clearance is sought. The Expert Appraisal Committee or
State level Expe( Apprarsal Cortunittee conccmed shall derermine fi€ Terms of Reference on
the basis of rhe information fumished io the prescribed application Forml/Form lA including
Tems of Reference proposed by the applicant, a site vrslt by a sub- group of Exp€rt Appraisal
Committee or State level Expert Appraisal Colunittee concemed only if consider€d necessary by
the Expen Appraisal Committee or State kvel Expefl Appraisal Commiree concemed, Terms
of Reference suggested by the applicant if fumished aIld other information thal may be available
wrth the Expert Appraisal Committee or State L€vel Expert Appraisal Committee concemed All
projects and actrvities listed as Caregory 'B' in Item 8 of the Schedule
(Consuuction/Townshrp/Commercial Complexes /Housing) shall nol require Scoping and will be

appraised on the basis ofForm I/ Form lA and the conceptual plan.

(ii) The Terms of Referenc€ (TOR) shall be conveyed to Ge applicart by the ExPen
Appraisat Commitlee or State Level Exp€rt Appmisal Committee as concemed within sixty days

of the recelpt of Form l In the case of Category A Hydroelectric projects lrcm l(c) (i) of the

Schedule the Terms ofReference shall be co;veyed along with the cl€amnce for pre-construction

activities .lf the Terms of Reference are not finalized and conveyed to the applicant wrthin sixly
days of the receipt of Form I, the Terms of Reference suggested by the applicanr shall be

deemed as the final Terms of Reference approved for the EIA studies. The approved Terms of



Refercnce shall b€ drsplayed on rhe websire of ihe Ministry of Environment and Forests and the
concemed State [-evel Environment [mpact Assessment Authonty-

(iii) Applicarions for pflor environmental clearance may be rejected by lhe regulatory
authority concemed on the recommeodation of the EAC or SEAC concemed at this slage itself
In case of such rejection, the declsron to8ether with reasons for th€ same shall be communicated
to the applicant in writlng within sixry days of the receipt ofthe application.

Ill Slage (3) - Public Consullalion-

(i) "Public Consultatron" refers to fte process by which the concems of local affected persons
and orhers who have plausible srake in the environmental impacts of the project or actryity are
ascenained with a view to taldng into accorint all the marerial concems in rhe project or activity
design as appropriare. All Category'A'and Caregory 81 projects or activides shall undenake
Public Consultation, except the following:-

(a) modemizatron of rrri8ation projects (item l(c) (ii) of the Schedule).

(b) all projects or activrlies located wlthin industnal estates or parks (item 7(c)
of the Schedule) approved by rhe concemed aurhoriries, and which are not
disallowed in such approvals.

expansion of Roads and HiShways (rrem 7 (0 of the Schedule) which do nor
involve any funher acquisition of land.

a.ll Building /Conskuction projects/Area Developmen( projects and Townships
(item 8).

all Category '82'projects and aclivities.

all Eojects or acdvities conceming narional defence and securiry or
involving other strategic consideratrons as determined by the Central
Govemment,

(c)

(d)

(e)

(l)

(ii) The Public Consultation shall ordinarily have lwo components comprising of:-

(a) a public heanng at th€ sitE or in its close proximrry- district wise, to be carried our in the
mannerprescnbed in Appendix IV, for asc€naining concems of local affected persons;

(b) obtarn rcsponses in writing from other concemed persons having a plausible skke in the
environmental aspects of the project or activity.

(i'i) the public hearing at, or in close proximity ro, the site(s) in all cases shall be conduct€d
by the State Pollution Control Board (SPCB) fi the Union territory Pollu(ion Control Commi €e
(UTPCC) concemed in the specified manner and forwmd th€ proceedings to fie rcgulatory
authonty concemed within 45(fony five ) of a request to the effect from rhe applicant

(iv) in case the State Pollutron ConEol Board or the Unlon temtory Pollution Control
Committee concemed does not undertake and complere (he public hearing within rhe specified
period, and./or does nor convey the proceedings of rhe public hearing wirhin rhe prescribed period



drectly to lhe regulatory authority concemed as above, the regulatory authority shall engage

another public agency or authority which is not suboldinale to the regulatory authority' to

complete lhe process wilhin a fu(herperiod of forty five days'

(v) If the public agency or authonty nominated under (he sub paragraph (iii) above rePons lo

the regulatory authority concemed that owing to the local situation, it is not Possible to conduct

the publc hearing in a manner which will enable the views of the concemed local Prsons to be

freeiy expressed. il shall rcpo( the facts in detail (o the concemed rcgulatory authonty, which

may, after due consideration of the repo( and other reliable information that il may have, decrde

that the public consultation in the case need ool includ€ lhe public heatinS-

(vr) For obtaining responses in writing from other concemed persons having a plausible stake

in the environmental aspects of the project or aclivity, lhe concemed regulatory authonry and lhe

StaLe Pollution Control Board (SPCB) or rhe Union lerritory Pollution Control Committee

(UTPCC) shatl invi(e responses from such concemed Persons by placing on their website the

Summary EIA repon prepared rn the format Siven in Appendlx IIIA by the applicant alonS wilh
a copy of lhe apphcation in the prescrib€d form , within seven days of the rcceipt of a written

requist for arranging the public hearing Confidential information including non-disclosable or

legally privileged information involving Intellecmal Prope(y Righ(, source specified in rhe

application shall not be placed on the web sit€. The regulatory authority concemed malr also use

oiher appropriate medra for ensuring wide publicity about the project or activity The regulalory

authority shall, however, mak€ available on a written request from any concemed person the

Draft EIA repon for inspection at a notified place during normal office hours till the date of the

public hearing All the respons€s received as pa( of this Public consultation pr@ess shall be

forwarded to fte applicant lhrough the quickest available means

(vii) After completion of the public consultation. the aPPlicant shall address all the malerial

environmental concems expressed during this process, and male appropriate cha,ges in rhe draft

EIA and EMP Thc finat EIA report, so prePared, shall be suhmrtted by the applicanr ro (he

concemed regulaiory aulhority for aPPraisal The aPPlicant may altematively submit a

supplemenrary repon to draft EIA and EMP addressing all the concems exPressed during lhe

public consultation.

ry. Stage (4) - Appreisel:

(i) Appraisal means lhe delailed scrutiny by (he ExP€rt Appraisal Committee or Slale Ilvel
Expen Appraisal Committee of the aPPlication and other documenls like the Final EIA report'

outcome of the public consultatrons rncluding pubhc heanng proceedings' submitted by thc

applicant lo the regulatory authoriry concemed for Srant of environmental clearance This

appraisal shall be made by ExPert ApPraisal Commlttee or State kvel Expe( APPraisal

Committee concemed in a tlansParenl manner in a Proceeding to which the aPplicant shall be

invited for fumishing necessary clarificatlons in person or through an authonzed represenlative.

On conclusion of this proce€ding, the Expert ApPraisal Committee or State Level Expert

Appraisal Commrttee concemed shalt mak€ categorical recommendaiions lo the regulatory

authority concemed either for grant of prior environmental clearance on stiPulated terms and

conditions, or rejection of the apPlication for Prior environmental clearance' together with

reasons for the same

(iD The appraisal of all pro.ieats or actrvilies which are not required lo undergo public

consultalion, or submit an Environmenl lmpact Assessment rePon, shall be carried out on the

basis of the pr€scribed applicalion Form I and Form 1A as aPPlicable, any other rclevant



validated information available and the site visit wherever the same is consldeted as necessary by
lhe Expe( Appraisal Committee or State Irvel Exp€( Appraisal Committe€ concemed.

(iii) The apprarsal of an application be shall be complered by the Expert Appraisal Commirree
or State kvel Expert Appraisal Commitree concemed within sixty days of the receipt of the final
Envrronmen( Impact Assessment rcpon and other documents or the receipt of Form I and Form
I A, where public consultation ls not necessary and lhe tecommendations of the Expert
Appraisal Committee or State l-evel Expen Appraisal Committee shall be placed before the
competent authority for a final decision wirhin the next fifteen days The prescribed procedure
for appraisal is given rn App€ndix V :

7(ii). Prior Environmental Cleararce @C) process for Expansion or Modernization or
Chsng€ of product mix in existing projects:

All applications seeking prior eovimnmental cleararce for expansion with increase in the
production capacity beyond the capacity for which prior environmental clearance has been
granted under this nodfication or with increase in eirher lease arca or production capac)ry in rhe
case of mining projecrs or for the modemization of an existing unit wirh increase in the tohl
production capacity beyond the threshold limir prescribed in the Sch€dule to this notification
rhrough change in process and or rechnology or involving a change in the producr mlx shall be
made in Form I and they shall be considered by the concemed Expen Appraisal Commi(e€ or
State kvel Experr Appraisal Commiltee wi6rn sixty days, who will decide on the due dihgence
necessary including prepamtion of EIA and public consukations and the applicarion shall be
appraised accordingly for grant of environmenul clearance

t.Granl or Rejectiotr of Prior Environmetrtsl Clearance (EC):

0) Th€ retulatory authori(y shall consider rhe recommendatjons of the EAC or SEAC
concemed and convey its decision to the applicant within forty five days of th€ recelp( of the
recommendatrons of the Expen Appraisal Commiltee or Srate kvel Exprt Appraisal
Committee concemed or ln other words wilhin one hundred and five days of thc receipr of the
final Environment lmpact Assessment Repon. and where Environment tmpact Assessmenl ls not
required, within one hundr€d and llve days of th€ recetpt of the complete apf,lication with
requisite documents, excepr as provided beloB

(ti) The regulatory authoriry shall normally accepl the recommendations of the Expe(
Appraisal Commi(tee or Stare lrvel Exp€n Appraisal Committee concemed. In cas€s wherc ir
disagJees with rhe recomrnendations of th€ Expert Appraisal Commttee or State t vel Expert
Appraisal Committee concemed, rhe regularory authority shall request reconsidemtion by rhe
Exp€n Appraisal Commitree or S(ate kvel Expe( Appraisal Committee concemed within fo(y
frve days of rhe receipt of the recommendalions of lhe Expen Appraisal Comminee or State
Irvel Expen Appraisal Commitree concemed whrle statin8 rhe reasons for rhe disagreement An
intimation ol rhis decision shall be simultaneously conveyed ro the applicant. The Expert
Appraisal Committee or State l-evel Expen Appratsal Committee concemed, in tum, shall
consrder the observarions of the regulatory aurhority and fumish its views on lhe same within a
funher period of sixry days Th€ decrsion of the rcgulatory aurhority after considering the views
of the Expe( Appraisal Committee or State lrvel Experl Appraisal Committee conc;med shall
be final and conveyed to the applicant by rhe regulatory aulhority concemed within the next
lhidy days

(iii) In the event tha( the decision of rhe regulatory authority is not communicated ro the
applicanl within the period specifled in sub-paragaphs (i) or (ri) above, as applicable, rhe
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applicant may proceed as if the envronment clearance sought for has been Smnted or denied by

the regulatory authority in terms of thc frnal recommendations of the ExPen APpraisal

Commitlee or Stale kvel Expert Appraisal Committee concemed.

(iv) On expiry of the period specified for decisioD by the regulatory authority under paragraph

(i) and (ii) above, as applicable, the decisron of the regulatory authority, and the final
recommendadons of the Expert Appraisal Committee or Slarc [.vel Expen Appraisal

Committee concemed shall be public documents

(v) Clearances from other rc8ulatory bodies or authorities shall not be required Prior lo receipl

ot applications for prior environmental clearance of projects or activities, or screeninS. or
scoping, or appraisal, or d€cision by the regulatory authorily concemed, unless any of these is

sequentially dependent on such clearance eith€r due to a requirement of law, or for necessary

techmcal reasons,

(vi) Deliberate concealment and/or submission of false or misleading roformation or dala

which is material to screening or scoprng or appraisal or decision on the applicatton shall make

the application liable for reject,on, and cancellation of prior environmental clearance Sranted on

that basis Rejection ofan application or cancellation ofa prior environmental clearance already

granted, on such Sround, shall be decided by the re8ulatory authonty, afler Srvrng a Personal
heanng to the applicant, and following the pdnciPles of natural justice

9. Ve.tidiry of EDvironmenlal Cle$rance (EC):

The "Validity of Envfonmental Clearance" is meant the period from which a prior

environmental clearance is granted by the r€8ulatory aulhority, or may be presumed by the

applicant to have been granted under sub Paragraph (iv) of paragraph ? above, (o the st n of
production operations by the project or activity, or completion of all consuuction oPerahons in

case of consrruction projecrs (item 8 of the Schedule), to which the applcation for prior

environmenlal clearance refers. The prlor environmental clsrance granled for a project or
achvrty shall be valid for a penod of ten years in the case of River Valley projects (item l(c) of
the Schedule), project life as estifiated by Exp€rt Appralsal Comm(ee or State kvel Expen

Appraisal Committee sublect lo a maximum of thi(y yea for mining projecls and five years in

the case of all other projec(s and activilies. However, in the case of Area DeveloPment pmjects

and Townships [item 8(b)1, the validity period shall be limited only to such activitres as may be

the responsibility of $e applicant as a developer. This penod of validity may b€ exlended by the

regulatory authority concem€d by a maximum period of five yeats Provided ar application is

made to the regulatory authority by the apphcant within the validity period' to8€ther wrth an

updated Form l, and Supplementary Form 1A, lor Constructlon projecls or activities (item I of
the Schedule) In lhis regard the regulalory authority may also consult the ExP€n APpraisal

Committee or State kvel Expen APPraisal Committee as the case may be

10. P6t EDvironmeDtal Cleemmc Monitoring:

(i) tt shall be mandatory for the project management to submit half_yearly comPliance rcpo(s

in respect of the stipulated prior environmental cleamnce terms and conditions in hard and sofl

copiei to the regulaiory authority concemed, on l'' June and l" December of each calendar year'

(iD All such compliance reports submitted by the project management shall be public

documents Copies of the same shall be given lo any P€rson on aPPlicaiion to the concemed

regulatory authority The latest such compliance report shall also be displayed on the weh site of
the concemed re8ulatory authority

8
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11, Transferability of Enyironmcnlal Clearance @C):

A prior environmental clearance granted for a specrfic projecr or ac(ivity to an applicant
may be ransfered dunng its validity to another legal person entitled to undertake the projecr or
activity on applicatron by the transferor, or by the transferee wirh a wri$en "no objecrion" by the
transferor, to, and by the regulatory authority concemed, on thc same tems and conditions under
which the prior environmenral clearance was initially granted, and for the same validity period
No reference to the Exp€rt Appraisal Committee or State lrvel Expen Appmisal Committee
concemed is necessary in such cases

12. Operaaion of EIA Notificrtion, 194, till disposol of pending csses:

From rhe date of final publicarion of rhis nolificalion dte Environment Impact
Assessment (EIA) notification number S.O.60 (E) dated 27'h January, 1994 is herEby superseded,
except in suppression of the things done or omitred to be done before such suppression to the
extent that in case of all or some lyps of applications made for prior environmental clearance
and pendlng on the date of final pubhcation of this notification, the Central Govemment may
relax any one or all provisions of this notificatron excepl the lis( of the projecrs or activlties
requrnng prior environmenral clearance in Schedule I , or continue operation of some or all
provisions of the said norificatlon, for a period not exceeding one year ftom the date of issue of
this notification.

[No. J.l l0r3/s6l2m4-IAJI (I)]

(R.CHANDRAMOHAN)
JOINT SECRETARY TO THE GOVERNMENT OF INDIA
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SCHEDULE

(See Pa.agraPh 2.nd 4
LIST OF PROJECTS OR ACNV|TIES REOUIRING PBIOR ENVIRONMENTAL CLEARANCE

Projccl or Aclivil]
Category with thr€shold limit Condiiions if any

B

I Mining, ertraction ofnotursl resources end porver generation (for a spccifi.d
produclion capacity)

(1) t2) (3) (4) (5)

1(a) Minrng of mincrals > 50 ha. of mininS lease area

Asbeslos mining lrresp€ctrve of
mrmng area

<50 ha

> 5 ha .of mining
lease area.

Ceneral Condition
shall apply
Note
Mineral prospecting
(not involving
dnlling) are exempted
provided the
concesslon areas

have got previous
clearance for physicat

l(b) Offshore and
onshore oil and gas

exploralion,
development &
production

All projccts Note
Exploration Suryeys
(nor involving dnlling)
arc exemPted Provided
the concession areas

have Bot previous
clearance for physical

l(c) River Valley

Projects

(i) > 50 MW hydroelectric
power generation;
(ii) > 10,000 ha of culnrable
command area

(i)<50Mw>25
MW hydroelectric
power genemtion;

0i) < 10,000 ha. of
culrurable command
atea

ceneral Condition shall
applv

1(d) Thermal Power
Plants

2 500 MW (coal/lignile/naphta
& gas based)i

> 50 Mw (Pet coke diesel aDd

all other fuels )

s00
(coal^rgnite/naptha &
gas based);
<50 MW
> 5MW (Pet coke

.diesel and all ofter
tuels )

General Condition shall
apply

10



0) (2j (3) (,1) (s)
1(e) Nuclear power

Fojects and

Processing of
nuclear fuel

All projects

2 Primary Processing

2(r) Coal washeries > 1 million ton/annum
throughput of coal

<lmillion lon/arnum
tkoughput of coal

leneral
rpPly

If located within mining
trea the proposal shall be
rppraised rogerher with the
ninine DroDosal)

2 (b) Mrneral
b€neficia6on

> 0.lmillion ton/annum
mineralthroughput

< 0.lmillion rorL/annum
mineral throuthput

General
apply

(Minirg proposal with
Mineral beneficiadon shall
be appraised together for
grant ofclearance)

]l



3 Nlateriels Production

(r) (2\ (]) (4) (s)
3(s) Merallurgical

industries (ferrous
& non ferrous)

a)Primary
metallurgical industry

All projects

b) Spong€
manufacturiot
> 2OOTPD

c)Secondary
metallurgical
ProcessinB indusrry

All toxic and heavy
meial producing uni(s
> 20,000 tonnes

Sponge
marufacturing
<2OOTPD

Secondary metallurgical
processing industry

i.)A1l toxic
andheavymetat producrng
unlts

<20,000 tonnes

ii.)AIl o$er
non -toxic
secondary metallurgrcal
processlng industries

>5000 tonnevannum

General Condition shall
apply for Spong€ iron
manufac(uring

3( b) Cement plants > I 0 million

producrion capacity

<1.0 million
tonnes/annum production
capaciry All Stand alone
grindinS unirs

General Condition shall
apply

12



4 Malerials Pror€ssing

(1) (2) (3) (4) (s)
4(a) Petroleum refining

industry
All projects

4(b) Coke oven plants >2.50.000
lonnes/annum

<2,50,000 &
)25.000 tonneVannum

4(c ) Asbestos milling
and asbestos based
producrs

All projecrs

4(d) Chior-alkali
industry

>300 TPD producrion
capacityor a unit
locared out sid€ rhe
nodfied industrial areal
estate

<300 TPD producrion
capaclty
and located wirhin a
notrfied industrial area,/

estarc

Specific Condrtion shall
apply

No new Mercury Cell
based plants will bc
permitred and existing
units coovenrng to
membrane cell technology
are exempted from this
Nodfication

4(e) Soda ash IndDsiw All proJec(s

4(f) Irather/skrn/hide
processlnS
industry

New projects oursrde
the industrial area or
expansion of existing
units our side the
indusrrialarea

AII new or expansron of
projecrs localed within a
norified industrial are,

Specific condition shall
apPly

Manufactu ng/Fabrietion

5(a) Chemical
fenilizers

Allprojects

s(b) Pesticides indusEy
and peslicide
sPecific
intermediates
(excluding
formulations)

AII unirs producing
technical grade
pesticides

t3



(l) t2) (J) (,1) (s)

s(c) Petro-chemical
complexes

ondusties based

on processin8 of
P€toleum
fractions & nanrml
gas

reforming to
aromatics)

All projects

s(d) Manmade hbrcs
manufacturi ng

Rayon Others General Condition shall
APPIY

5(e)
based proccssing
(proccsses other
than cracking &
relormation and

not covered under
the complexes)

L{xated out side the
notified industrial are,
estate

Locared in a notified
industrial are, estale

Specific Condition shall
aPply

s(f) Synthetic orgaric
chemicals industry
(dyes & dye
intermediates, bulk
drugs and
rntermediates
excludin8 drug
formulations:
synthetrc rubbersi
basic organic
chemicals, other
synthetic orgalic
chemicals and

chemical
inrcmediates)

l,ocared out side the
notified indusdal area./

estale

lrcated in a notified
indusrial area/ estate

Specific Cond,tion shall
applv

s(c) Distillcries (i)All Molasses based

distilleries

(ri) All Cane juice/
non-molasses based

dislilleries >30 KLD

Alt Cane luice/non-
molasses based distilleries

<30 KLD

Geneml Condition shall
apPlv

s(h) Integrated painl
industry

All projects Geneml Condition shall
aDolv

14



(l) (2) (3) (4) (s)
5(i) Pulp & paper

industry €xcluding
manufacturing of
PaPer from waste

Paper and
manufac$re of
paper from ready
pulp with our
bleaching

Pulp manufacoring
and

manufacfimng industry

Paper manufacturing
industry without pulp
manufacturing

General Condition shall
APPIY

s(i) Sugar Industry > 5000 tcd cane cnrshing
capacrty

Ccneral Condition shall
aPPlv

s(k) Induction/arc
fumaces/cupola
fumaces 5TPH or

All projects General Condition shall
aPPlv

6 Service Seclors

6(a) Otl & gas

iransponation pipe
line (crude and
rcfineryl
p€Eochemical
products), passing
through natronal
parks

reefs /ecoloSically
sensitive areas
including LNC
Terminal

All projecls

15



(l) (2) (3) (4) (s)

6(b) Isolated storage &
handhng of
hazardous
chemicals (As per
threshold planning
quantrty indicated
in column 3 of
schcdule2&3of
MSIHC Rules
1989 amended
2000)

All projects General Condltion shall
apPly

1 Physical lnfrastructurc including Environmenlel Servic€s

7(e) Air pofls AII projecls

7(b) All ship breaking
yards including
shrp breaking units

All projects

7(c) Industrial estates/
parks/ complexes/
areas, exPo(
processing zones
(EPa), Special
Econoruc Zones
(SEZ5), Biolech
Parks- trather
Complexes.

shall
CateSory A,
irrespective of the arca"

Indusfiial esBtes with
area greater lhan 500
ha. and housing at least

one CaleSory B
rndustry.

Jndustrial estates housing
ar leilsl one CateSory B

industry and area <0O
ha.

Industrial estales of area>

500 ha and not housing
any industry b€longrng to

Category A or B.

Specral condition shall aPPIY

Note:
Industrial Eslate of arca

below 500 ha. and not
housing any industry of
calegory A or B does not
require clearance.

7(d) Common
hazardous waste

reatment, storage

and disPosal
facilities (TSDFs)

All inlegrated facilities
having incineratioD
&landfill
incineration alone

All facilities having land

fiU only
Ceneral Condition shall

apply

16



(l) (2) (3) (1) (s)
7(e) Ports, Hifbours > 5 million TPA of

cargo handling
capacity (excluding
frshing harbouni)

< 5 million TPA of cargo
hardling capacity and/or
pofls/ hdrbours > 10,000
TPA of fish handling
caPacity

Gereml Conditlon shall
APPIY

7(f) Highw.rys i) New National High
ways; and

ii) Expansion of
National High ways

Sreater than 30 KM,
rnvolving additional
right of way grealer
than 20m involving
land acqursidon and
passing through more
Lhan one State,

r) New State High waysl
and

ii) Expansron of National
/ State Highways grearer
than 30 km involving
addirional nght of way
greater than 20m
involvtng land
acquisition.

General Condition shall
applv

7(e) Aenal rcpeways All projecrs General Condition shall
APPIY

7(h) Common
Emuenr
Treatment PIalrts
(CETPS)

All projects Geneml Condition shall
applv

7(i) Common
Municipal Sohd

Management
Faciliry
(cMswMR

All projects General Condrtion shall
apply

17



(l) (2) {+ (,1) (s)

I Buildins /Construction Droiects/Area Development proiects end Townships
E(a) Building and

Construction
proJects

>20000 sq.mtrs and
<1,50,000 sq.mtrs of
built-up area#

#(built up arca for covered
construction: in the case of
facilities open to the sky, rt
will b€ the activity area )

t(b) Townships and
Area Development
proiects.

Covering an area > 50 ha
and or burlt up arca

>1.50,000 sq mtrs ++

*AIl projects under ltem
8(b) shall b€ appraised as

Catesorv B I

Note:.

Generf, I Condilion (GC):

Any projecr or activrty specified in Catetory 'B' will be Eeated as Category A, if localed in
whole or in pan within 10 km from the boundary of: (i) Protected Areas notified under the Wild
Life (Pro(ection) Act, l9?2, (ii) Cfltically Polluted areas as notified by the Central Pollunon

Control Board ftom time lo time, (ili) Nolified Eco-sensitive areas, (iv) inler-State boundaries

and lntemalional boundanes,

Specific Condiliotr (SC):

If any Industrial Estate/Complex / Expon processrng Z-ones /Sp€cial Economic Zones/Biotech

Parks / l-eather Complex with homogeneous rr?e of )ndustri€s such as hems 4(d)' 4(f), 5(e)' 5(f)'

or those lndustnal istates with pre -defined s€t of acdvities (not necessarily homogeneous,

obtains prior environmental clearance, indrvidual industries including Proposed industial

housing withiD such eslates /comPlexes will not be required to take Prior environmental

clearalice, so long as the Tems and Conditions for the industrial estate/complex arc comPlied

with (Such esta;s/complexes must have a clearly ldentified managemenl with the legal

.".poniibility of ensuring adherence to the Terms and Condilions of Prior environmenlal

cle'arance, wtro may be treld responsible for violation of the same throughout the life of the

complex/estate)

18
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APPENDIX I

(See psragraph - 6)

FORM T

0) Bssic Information

Name of the ProJect:

lrcation / site altemadves under consideration:

Size of the hoject: *

Expected cost of the project:

Contact Informahon:

Screening Caregory:

. Capacity corresponding to sectoral activiry (such as prcduction capaciry fot
nonufactutinq, ninrn| teose areo and prcduction capacity for nineruI
production, area fot ninerat erplorarion, len|th [ot lineot transpoa
infrast ructure, gene rut ion capacity Ior pow er Benerat ion e tc. , )

(II) Activily

1. Construction, operedotr or decommisEioning of the projeca itrvolving actions,
which will cause physi({.t changes in the locality (ropography, tend use, changes
in wat€r bodies, etc,)

S.No. InformatiorL/Checklist conlirmalion Ycs^o

Delails thereof (with
approximaae quantities /rates,
wherever possible) with source
of informalion datatl Permanent or temporary clarge ;n tand use,

larld cover or ropogmphy including increase
in intensiry of land use (with respect to
Iocal land use plan)

t2 llearance of existing land, vegetation and
)uildings?

1.3 :reation of new Iand uses?

t1 ke-consruction investigalions e.g. boie
rouses, soil testing?

t5 lonstruction works?
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C\6

l6 )emolrtion works?

t.'7 Iempomry sites used for construction wolks

housing of constiuctron workers

l8 {bove ground buildings, suuctules or
eanhworks including linear stnrctures, cut

rnd
fill or excavations

l9 Jndcrground works including mining or

unneling?
I l0 Rcclamation works?

l.tI )redginS?

t.t2 lffshore srrucrures?

l. l3 )roduction and manufacturing proccsscsl

1.14 .acitrtie, f,x stotage of goods or materials?

I l5 iili'iiiils for treatm"ot or disposal of solid

,,r'aste or hquid effluents?
I 16 .".ilit,., f* I""g term housrng of

)perational workers?

1.1'7 llew .oua, ralt or sea traffic dunng

ronstn ction or op€rationl

LtE ,orO, .uit, "" waterbome or other

ransDort infrasuuclure including new or

rllered roules and statrons Pons. alrpoas etcl

I 19 lusure or dite.sion of existing transport

'outes or infrastructure leading to changes in

rafic
movements?

1.20 "* * ai*tt"a fiansmission llnes or

DiDelines?

l2l mpoundmenl. damnxng culvenlng'
'eallgnmenl oI ulher chdnge\ to lhe

rw.lrnl^o! .f watercourscs or auulfer\l
t22 jlream crossings?

123 b.u""tion o. ttun.f.r. of water form ground

lr surface waters?

t24 :t-g., ;n *x* bodies or the land surface

rffectine drainaqe or run_ofP
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t25 Iranspon of personnel or materials for
:onstfi ction. o!,eration or decommissioninE?

126 :ong-term dismantling or decommissioning
)r resloralion works?

I27 fngorng acrivity during decommissioning
,vhich could have an impact on the
invironment?

t28 lnflux of people to an area in either
emporarily or permanently?

1.29 Introduction of alien species?

1.30 l-oss of nauve species or genetic diversiiy?

r 3l Anv orher actions?

2, Us€ of Natural resources for construction or operation of the project (such as land,
waler, materiels or energ,, especially any resources which sre non-r€newable or in
short supply):

S.No. Information/chccklist ronfi rmation

Details thereof (with
approximslc quantilics /rates,
wherever possible) with sourc€
of information data

2l Land especially undeveloF,ed or aSriculfural
land (ha)

22 Water (expected sourc€ & competrng rrsel1sy

unit: KLD
2l Minerals (MT)

2.4 lonshlction material - stone, aggregates,
rnd / soil (expected souce - MT)

25 Foresls and timber (source MT)
26 EDerty includint electriciry and fuels

(source, competing users) Unir: fuel (MT),
energy (MW)

21 Any other natuml resources tuse appropriate
standard units)
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3. Use, storegc, transport, handling or produclion ofsubstances or materia.ls,
which could be harmful 1o human health or the environmenl or raise

concer[r about aclual or perceived risks to humen heallh.

4. Production of solid wastcs

d€commissioning (MT/monlh)
during conslruction or operation or

S.No. lnformalion/Checklist cor irrnstion

DetBils thereof (wilh
aPProximate
quantiti€s/rates, wherever
possible) with source of
information data

3l Jse of substances or materials. which are

razardous (as per MSIHC rules) to human health or
he environment (flora. fauna, and
water supDlies)

1.2 lhanges in occurence of disease or affect disease
r'ectors (e.8, insect or water bome diseases)

33 Affect the welfar€ of people e.8. by changlng living
ronditions?

14 Vulnerable groups ofpeople who could be affected

)y the projecl e.8. hospital palients, children, lhe

,derly etc.,

35 other causes

S.No. Inforrnalion/Chccklist confi rmrtion

Details thereof (with

approximatc
quanlilievrales, wherev€r
possible) with source of
informatioD deta

,+.1 Spoil, overburden or mine wastes

42 M""-p"l **r" (da-"atrc and or commercial
wastes)

43 -ra* ,ru.t". ("s Per Hazardous Waste

Ma[agement Rules)

22



44 Jther industrial process wasres

45 iurplus producr

46 iewage sludge or other sludge from effluenr
reatment

41 lonstruction or demolition wastes

48 Redundant machinery or equipmenr

49 Contaminated soils or other materials

4 t0 {gricultural wastes

4l Other solid wastes

5. Release of pollufrnb or any hazardoust toxic or noxious substsnces to air
(K8/hr)

S.No. Informalion/Checklist confirmation

Det ils thereof {with
approximste
quanlitics/rales! whercvcr
possible) with source of
information data5I Emissions from combustion of fossil fuels from

rtationary or mobile soutces

52 Emissrons from production processes
53 Emissions from materiali handlirq includrr4

itonge or lranspor(
54 lmissjons from conslruction rcuvrt*" including

,ant and equipment
55 Dusl or odours ftom handling of materials

includmg consfuction materials, sewage and
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56 Emissions lrom incinerahon of waste

5l Emissrons from buming of waste in open ar (e I
ilash materials, construction debris)

5.8 lmissions from any other sources

6. Generation ot Noise and Vibration, and Emissions of Light and Heat:

S.No. lnformation/Chacklist connrmation

Details th€rcof (wilh
approximcle
quanlilies/rates, wherever
possible) wilh source of
informetioD data wilh
source of informatioD
data

6t From operation of equipment e g. engines,

/entilation plant, crushers

62 From indushal or similar processes

63 From construction or demolition

64 From blasting or Piling

65 F.orn const.uction o. operational traffic

66 irom lighting or cooling systems

6.',7 From any other sources
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?. Risks of contanination of land or waler from relef,ses of pollutsnls into lhe
ground or itrto sewers, surfece waters! groundwaterr coastal waters or th€ sea:

S.No. Informatio Checklistconfirmstion

Details th€reof (with
approximalc
quantities/rales, whcrever
possible) with source of
informaaion dala

'7 
1 From handlinS, storage, use or spillage of

razardous rnaterials

12 From discharge of sewage or other effluents
sa(er or the land (expected mode and place of

discharge)

13 By d€position of pollutanrs emi ed to arr into rhe
and or into water

14 From any orher sources

'75 Is there a risk of long term build up of pollurants in
he environmenl from these sources?

E. Risk of accidents during constructioD or operation of the projecl, which could
affect human health or the cnyironment

S.No. Information/Chccklist conlirmalion

Dctails thereof (with
epproximatc
quanlities/rales! whereyer
possiblc) wilh source of
information dala

8t From explosions, spdlages, fires etc from storage,
handling, use or production of hazjrdous
substances

E2 From any other causes

8l lould the project be affected by natural disasters
)ausrnS envrronmenlal damage (e g. floods,
:anhqua](es, landslides, cloudbursretc)?



9. Faclors *hich should be considered (such as consequenlial develoPment) which
could lead to environmental effects or the polenaial for cumulative impects with
other existing or planned sclivilies in thc localily

(Ill) EnvironmentalSensitivity

S. No. lnformalion/Checklist confirmation

D€trils thercof (wilh
approximale
quanlities/rates, whereYer
possible) with source of
information dale

9l [Jad lo development of suPPotung.

hties, ancillary development or developmenl
stimulated by (he project which could have

impact on the environment e.g :

. Supponing infraslrudure (mads, Power supPly'

waste or waste water reatment, etc )

. housing development

. exkactive rnduslries

' suPPlY industnes

92
"d 

to ufto*." of th. site, which could havean

imoact on the environmenl
93 Ser a precedent for later developments

9.1 Haue ct mulatiue 
"ffects 

due to Proximily to other

existing or planned Projects with similar effects

S.No. Name/
Idenlily

Aeriat distance (within l5
km.)
Proposed projccl locatron
boundary

I

-aaa"aprot""taaunderinrcmationalconventlons'

national or local legislation for their ecological.

landscaDe. cultural or other relaled value
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Areas which arc imponant or sensitive lor
ecoloSical reasons - Wetlands, watercourses ot
other watd bodies, coastal zone, biospheres,
mountai[s, forests

l Areas used by protected, importan( or sensitive
species of flora or fauna for breeding, nesling,
foraging, restin8, over wintering, migration

J Inland, coastal, marine or underground waters

5 State. National boundaries

Routes or facilihes used by the public for access
lo recreation or olher touflst. pilgrim areas

1 Defencc insrallations

ll Densely populated or builr-up area

9 fueas occupied by sensitive man-made land us€s
'hospitals, schook, places of worship, comnuniry
tacilities)

l0 Arcas containing impoftant, hith quality or scarce

(ground water resoutces, su.face resources,
torestry, agricuhute, I sheries, tourism, mineruls)

ll Areas already sublected ro lollili6n or
:nvmnmental damage. (those where existing leBol
;nrifonmenlolstandards areerceeded)

l2 Areas susceptible to natuml hazard whrch could
:ause the project to presenl environmental
rroblems
korthquakcs, subsidence, tondslides, erosion.
loodinB

or etrreme or odverse clinatic conditions\

(IV). Proposed Terms of Refer€nce for EIA studies
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APPET{DIX II

(Sce paratrsph 6)

FORM-I A (only for construction projects listed under item t of Oe Schedule)

CIIECK LIST OF ENVIRONMENTAL IMPACTS

(Project proponents sre required 1o provid€ ftrll informstion and lvherever nece$xry
atlrch explanetory trotes with the Form and submii rlong wiah proposcd envimrneDtel
Eanogement plsn & monitoring progrrm e)

1. LAND ENVIRONMENT

(Altach psnorsmic view of lhe pmjecl sit4 rnd the vicinity)

I l. Will the existint landuse get slgnificantly altercd from the Project that is not consistent

with the surroundings? (Proposed larduse must conform to the apProved Master Plan /
Development Plan of the area. Change of landuse if any al|d the statutory apProval from the

competent authority be submitted) Attach Maps of (i) slte location, (ii) surmunding featurcs

of the prcposed site (within 500 meters) and (iti)the si!€ (indicatinB levels & contours) to
appropriate scales tf not available alEch only concePtual Plans

1.2 List out all the major project rcquirements rn terms of the land aEa, built uP area, water

consumption, pow€r r€quirement, connectivity, community facilities, Parking needs elc

l-3. What are the likely impacts of the proposed activily on the existing facrlilies adjacen( to

the proposed site? (Such as open spaces, community facilities, details of the existing landuse,

disrurbance to the local ecology)

14. Will there be any significanl Iand disturbance resutting in erosion' subsidenc€ &
instability? (Details of soil type, slope analysis, vulnerability to subsldence, seismicity etc

may be given)

l5 Will the proposal involve alteration of naElal drarnage systems? (Give details on a

conrour map showing the natulal dlainage neal the ProPosed project site)

1.6 What are the quantities of earlhwork involved in the consruclion activity-cutting, fillinS'

reclamation etc. (Cive details of the quantities of earlhwork involved, transPon of fil|
marerids from outside lhe site etc )

1.7. Give detalls regarding water supply, waste handhng etc dunng the construction period'

1.8 Will the low lying areas & wetlands get altered? (Provide delails of how low lying aod

wetlands are getting modified from $e proPos€d activity)

1.9. whether construction debris & waste dunng consfiuction cause health hazard? (Cive

quanuties of various tyPes of wastes generated during construction including the conskuction

labour and the means ofdisPosal)

2. WATER ENVIRONMENT

2 I Give the total quantiry of water requirement for the Proposed Project with the brcakuP of
requirements tor virious uses. How will the water requircment met? State the sources &
quantities and fumish a water balance statem€nl.
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2.2. What is the capaciry (dependable flow or yield) of rhe proposed source of water?

2.3. What rs the quality of waret required, in case, the supply is nol from a municipal source?
(Provide physical, chemical, biologrcal characleristics wirh class of water quality)

24 How much of ihe water requirement can be met from the recycljng of treated
wastewater? (Give lhe details ofquantiues, soutces and usate)

2 5. Will there be diversion of water from other users? (Please assess the impacts of the
pmjecr on other exrsting uses and qua-nlities ofconsumption)

2.6. Wha( is the incremental polludon load from wastewater generated from the proposed
activiry? (Give delails of the quantiries and composition of wastewater generated from the
proposed acdvity)

2.?. Give details of rhe walcr rcquirements met from water harvestint? Fumish details of the
facilides created

2.E. Whar would b€ the impac! of the land use changes occurring due to rhe propos€d project
on the runolf characterislics (quanhtative as well as qualitative) of the area in the post
coDsEuction phase on a lont term basis? Would rt aggravate the problems of flooding or
water logging in any way?

2.9 What are rhe impacts of the proposal on th€ Eround water? (Will there be tappint of
gound water; Bive the details of ground water table, recharging capacity, and approvals
obtained from comp€tent authoriry, rfany)

2.10, What precautions/measures are taken to prcvent the run-off from consfuctron activities
polluting land & aquifers? (Give derails of quantlties and the measures taken to avoid the
adverse impacts)

2.1L How is the storm waler from within the site ma[aged?(State the provisions made to
avoid flooding of the area, derails of the drainage facilitjes provrded along with a sire layout
indication contour levels)

2.12. Will fte deployment of construcrion labourers particularly ln the Peak period lead to
unsanitary conditjons arcund the project site (Jusrify with proper explanation)

2.13. What on-site facilities are provided for the collection, Eeatment & safe disposal of
sewage? (Give derails of the quanrities of wastewater genetation, treatmenl capacities with
technology & facilities for rccycling and disposal)

2.14. Give details of dual plumbing sysrem if rreated waste used is used for flushing of toilets
or any other use.

3. VEGETATION

3.1. Is there any threat of the projecl to the biodiversity? (Give a description of the local
ecosyslem with it's unique fearures, if any)
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3.2. Will the conskuction involve extensive cleann8 or modification ofvegetation? (Provide

a detarled account of the trees & vegetation affecled by the project)

3 3. Whar are the measures proposed to be taken to minimize the likely impacts on imPo(ant
site fealur€s (Give details of proposal for tree plantation, landscaping, creation of water bodies

etc alon8 with a layout plan ro an appropriate sca.le)

4. FAUNA

4 L Is therc hkely to be any displacement of fauna- both terrestrial and aquatlc or creation of
barriers for their movement? Provrde the details

4.2. Any drect or indrrcct impacts on the avifauna of the arca? Provide details.

4 3 Prescribe measures such as corridors, fish ladders etc to miligate adverse imPacts on fauna

5. AIR ENI'IROI{MENT

5.1 Will the project increase a(mospheric concenuation of gases & result rn hert istands?

(Give details of background air quality levels with predicted values based on dispersion

models taking rnto account the increased traffic generation as a result of the Proposed

5 2 What are the impacts on g€neration of dust, smoke, odorous fumes or other ha?ardous

gases? Give delails in relation to all the meteorolotical Parameters

5 3. will the proposal crea(e shonage of parkinB space for vehicles? Fumish details of the

present level of transport infrasEucture and measures proposed for imProvement lncluding

the traffic managemenl at the entry & exil lo the proJect sile.

5.4 Provrde details of the movement Patlems with intemal roads, bicycle uacks' Pedestnan
pathways, footpaths etc., with areas under each category

55. wlll there be significalt increas€ in traffic nolse & vibra(rons? Give detarls of th€

sources and the measures proPosed for mitigation of the above

5.6. What will be the rmpact of DG sets & other equiPmenl on nolse levels & vibration in &
ambient alr quality around the pmject sile? Provide details.

6. AESIIIETICS

61. Will the proposed constnrctions in any way result rn the obstruction of a view, scenic

amenity or landscapes? Are these considerations taken into account by the Proponents?

6.2. Will therc be any advene imPacts from new consfiuctions on the existing structurcs?

What are the considerat,ons taken into account?

6.3. whether lhere are any local considerations of urban form & urban desitn influencing the

design criteria? They may b€ exPlicitly sPelt out

6.4. Are there any antfuopolo8lcal or archaeological sites or artefacts nearby? State if any

other significant features rn the viciniry of the proPosed site have been considered'

?. SOCIO-ECONOMIC ASPECTS

?.1 Will the proposal rcsult in any changes to the demographic structure of l'ral
popularion? Provlde the de(a s
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? 2. Give detalls of the exisrint social infrastructure around the proposed projecl.

7.3 Will the project cause adverse effects on local communities, disturbance to sacred sites or
other culfi[al values? What are the safeguards proposed?

t. BUILDING MATERIALS

81. May involve (he use of buildint matenals with high-embodied energy Are the
constnrction marenals produced with energy efficienl processes? (Give details of €nergy
conservation measurcs in the selection ofbuilding materials and theirenergy effrciency)

8.2. Transpon and handling of materials during constnrction may result in pollution, noise &
public nuisalce. What measures arc taken to minimize ihe impacts?

8 3 Are re.ycled materials used in roads and structures? State the extent of savings achieved?

8 4 Give details of (he methods of collectron, segregalioD & disposal of the garbage geDerated

during the operation phases of the project.

9. ENERGY CONSERVATION

9 I Give details of the power rEquirements, source of supply, backup source erc. Whal is lhe
€nergy consumption assumed per square foot ofbullt-up area? How have you tried to minimize
energy consumption?

9 2 What rlpe of. and capacity of, power back up to you plan to proyide?

9 3. Whar are rhe charactenslics of lhe glass you plan ro use? Provide specifications of its
characteristcs rclated to both short wave and long wave radiation?

94 WIat passive solar architectural feaEres are being used in the buildiog? Illustrate rhe

applications made in the proposed project.

9.5. Does the layout of streets & buildings maximise the potential for solar energy devices?
Have you consrdered the use of street lighting, emergency lighting and solar hot water syslems
for use in the building complex? Substantiate with details

9.6 Is shadmg effectively used to reduce coolin8/headnS loads? What principles have bcen
used to maxmize rhe shadhg of Walls on the Eas( and the Wes( and the RooP How much
energy savinS has been effected?

97. Do the structures use cnergy-efficrent space conditioning, lighting and mechanical
sys(ems? Provide technical details. Piovide details o[ the [ansfomers and motor efficiencres.
lithtinS intensity and air-conditioning load assumptrons? Are you using CFC and HCFC free
chillers? Provide sPecifications.

9.8 What are the likely effects of lhe building activily in altering the mlcro.climates? Prov,de
a self assessment on the likely impacts of the proposed constnrction on creation of heat rsland
& inversion effects?
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9 9. What arc the thermal characteris[cs of the building envelope? (a) roof; (b) extemal wal]s;
and (c) fenestration? Give details of the material used aIld the U-values or the R values of the
lndrvidual components.

9.10 What precautions & safety measurcs are proposed against firc hazards? Fumish details of
emergency PIans

9.ll If you are using glass as wall material provides details and specifications including
emissivity and thermal characteristics.

9.12. What ls the rate of air infilradon inro the building? Provide details of how you ar€
mitigating the effects of infiltration

913 To what extenl the non-conventional enerty technologies are utilised in the overall
energy consumplion? Provide details of the rcnewable energy technologies used

10. Environment Monrgchent Plan

The Environment Management Plan would consist of all mitigation measures for each item
wise acuvily to tle unde(aken during the construction, operation and the enhre life cycle to
minimize adverse environmental impacts as a result of the activities of the project. It would
also delineate the environmental monitorint plan for compliance of various environrnental
regulations. It will state the steps (o be taken ln case of emergency such as accrdents ai the site
including fire
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A}PENDIX In

(See PrragraPh 7

GENERIC STRUCTURE OF ENVIROI\MENTAL IMPACT ASSESSENT DOCUMENT

s.No EIA STRUCTURE CONTENTS
I Introduction . Purpose of the repofl

. Idenrification of project & prolect proponeni

. Brief descri ption of naturc, size,locadon ofthe project
and its imponance to the country, reglon

. ScoPe of the study - details ofrcgulatory scoping carried
out (As per Terms of Reference)

2 Projecr D€scnption . Condensed description of lhose aspects of the projecl
(based on project f€asibility study), lrkely to cause

envronmental effects Details should be provided lo give

clear picrure of the following:

. Type of project

. Need for the projecl

. lrcation (maps showing general location, specific
location, project boundary & project site layout)

. Size or magnitude of operation (incl- Associated
actiyities required by or for the project

. Proposed schedule for approval and rmplementation

. TechnoloSy and process descnprion

. Project description lncluding drawings showing project
Layout, components of project etc. Schematic
replesentations of the feasibility drawings which give
information imponant for EIA purpose

. Description of midgation measures incorporated into
th€ project to meet environmental standiuds, envfonmental
operating conditions, or other EIA requir€men6 (as

required by $e scope)

. Assessment of New & untested technology for the nsk
of lechnoloBical failure
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3 Descnption of the
Environment

. Study arc4 period, componenls & methodoloty

. Establishment of baseline for valued environmental
components, as identified in the scope

. Base maps ofall environmental components

I Anricipated
Environmental Impacts
&
Mitigation M€asures

. Delails of Invesrigared EnvimnmeDtal impacts due lo
project location, possible accidents, project design, projecr
constructron, re8ular operalions. final decommissionin8 or
rehabilitation of a completed project

. Measues for minimlzing and / or offsetting adverse
rmpacts identirred

. Ineversible and IneEievable commitmenls of
envircnmeDtal components

. Assessment of significance of impacls (Criteria for
determining significance, Assigning srgnificance)

. Mitiaation measures

5 Analysis of Altematrves
(Terhnology
& Sne)

. In case, the scoping exercise results in need for
altematives:

. Description of each altemative

. Summary ofadv€rse impacts o[each altemative

. Mitigation measures proposed for each altemative and

. Selectionofaltemative

6 Environmenlal
Monitoring Progam

. Te.hnical aspects of monitoritrS the effectiveness of
mirigarion measures (incl Measurcmenr methodologies,
frequency, Iocation, data analysis, r€poning schedules,
emergency prccedurcs, detailed budget & procurement
schedules)

't Addilronal Studies Public Consul(ation

Risk assessment

Social Impact Assessment. R&R Action Plars

8. Project Benefits . Improvements in lhe physical infrastmcture
. Improvements in the social infrastruclure
. Employment polential -skilled; semi-skrlled and

unskilled
. Other tangible benefits
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9 Environmental Cost
Bene6r Analvsrs

lf rccommended at the Scopint stage

l0 EMP . Description of the adminlsEative asp€cts of ensuring
that mrtigative measures arc implemented and their
effectrveness monitorcd, after approval ofthe EIA

u Summarv & Conclusion
(This will consritute the
summary of rhe EIA
Repon )

. Overall justification for implementation of the project

. Explanation of how, adversc effects have beeo
mirigared

t2. Drsclosure of
Consultants engaged

. The names of the Consukanrs engaged with rheir
brief resume and nature of Consukancy rendered
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APPENDIX III A
(See ParagraPh 7)

CONTENTS OF SUMMARY ENYIRONMENTAL IMPACT ASSESSMENT

The Summary EIA shall be a summary of the full EIA RePon condensed lo ten A_4

siz€ pages at the maximum. lt should necessaflly cover in brief the following ChaPters of the

full EIA Repon: -

l. Project Description

2. Description of the Environment

3. Anticipated Eovironmental imPacts and mitigarion measurcs

4. Environmental Monitoring hogramme

5. Additional Smdies

6. Project Benefits

7. Environment Management Plan
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APPENDIX IV
(Sec plragraph 7)

PROCEDURI FOR CONDUCT OF PUBLIC HEARING

l0 The Public Hearing shall be arranged rn a systematic, time bound dnd

transparent manner ensuring widest possible public panicipation at the Project sile(s) or in its
close proximity District -wrse, by the concemed State Pollution Control Board (SPCB) or the

Union Territory Pollurion Conlrol Committee (UTPCC)

2. 0 The Procesg:

The Applicant shall make a request through a simple letter to the Member2.1

Secretary of the SPCB or Union Territory Pollution Confrol Committee, in whose
jurisdiction the project is located, to arran8e the public hearint within the prescnb€d

statutory perid. In case the project sirc is exrending b€yond a State or Union Territory, the
public hearing is mandated in each State or Union Territory in whjch the project is sited and
the Applicant shall make separate requests to each concemed SrcB or UTPCC for holding
the public hearing as per this procedure

2.2 The Apphcant shall enclose with the tclter of request, at le:$t l0 hard copies
and an €quivalenl number of soft (electronic) copies of the draft EIA Repon with the generic
stucture Biven in App€ndix III including the Sumrnary Environment Impac( Assessment
repon in English ard in the local language, prepared slrictly in accordance with the T€rms of
Reference communicated after Scoping (Stage-2). Simultaneously the applicant shall arranSe
to forward copies, one hard and one soft, of the above draft EtA Repon along wilh the
Surnmary EIA report to ihe Ministry of Environment and Forcsts and to the following
authonries or offices, within whose j urisdiction the project wlllbe located:

(a) DisFictMa8istrate/s
(b) Zila Parishad or Municipal Corporation
(c) District Industries Office
(d) Concerned Regional Office of the Minislry ofEnvironment and Forests

2.3 On receiving (he draft Environmental Impact Assessment repofl, the above_

mentioned authorities except the MoEF, shall arrange to widely publicize rt wi&in their
respecrive jurisdicrions requesting the interested pcrsons lo send lheir commenls to the

concemed regulatory authorities They shall also make available the draft EIA Report for
rnspeclion electronrcally or olherwise to the public during Dormal office hours till the Public
Heanng is over The Ministry of Envionment and Foresls shall promptly display the

Summary of rhe dmft Environmental Impact Assessment repon on its website, and also make

the full draft EIA available for reference at a notified place during normal office hours in the
Minis(ry at Delhr

2.4 The SPCB or UTPCC concerned shall also make similar arrangements for
giving publicity aboul lhe pro.iecr wirhin the Staterunlon Terrrtory and male available the
Summary of the draft Environmental Impact Assessment reporr (Appendix Itl A) for
insp€ctron in select offices or public libraries or panchayats etc- They shall also additionally



make available a copy of the drafl Environmental Impact Assessment repon to the above
five authonties/offices viz, Ministry of Envirormenl and Forcsts, Dislrict Magistrale etc

3.0
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Notice of Public Hearing:

The Member-Secretary of the concemed SPCB or UTPCC shall finalize the date,

lime and exact venue for the conduct of pubLc hearing within 7(seven) days of the date of
receipt of the draft Envionmenral lmpacl Assessment repon from the projec( proponent, and
advedse the same io one major National Daily and one Regional vemacular Daily. A
minimum notice period of 3o(thiny) days shall be provided to rhe public for fumishing therr
responses;

3-2 The advenisement shall also inform ihe pubhc about the places or offices where
the public could access rhe draft Environmental Ifipact Assessment report and lhe Summary
Environmental IrDpact Assessment report beforc the public heanng.

3.3 No postponement of the date, trme, venue of the public hearing shall be undertaken,
unless some untoward emergeDcy situation occurs and only on the recommendation of the

concemed District Magrstrate the poslponemenl shall b€ notrfied lo the Public through fte
same Nalional and Regional vemacular dailies and also prominently dlsPlayed at aU the

identified offices by the concemed SPCB or Union Temtory Pollution Control Committee;

3.4 In the above exceptronal circumstances fresh date, time and venue for the public
consuhation shall b€ decided by the Member -Secrelary of lhe concemed SPCB or UTrcC
only in consultation wirh rhe Dislnct MagisEat€ and notified afresh as per procedure under

3 I above

4.0 Thr Panel

4+ The Drstncl Matistrate or his or her representative not below the rank of an

Addi[onal District Madstmte assisted by a representative of SPCB or UTPCC' shall
supervise and preside over the entire public heanng Process,

5.0 Videogrsphy

51 The SPCB or IITPCC shall arrange to video film the entire prcceedings. A copy
of ihe videotape or a CD shall be enclosed wirh lhe public hearing proce€din8s while
forwardiog it lo the Regulatory Authority concemed

5.0 Procecditrgs

61 The attendance of all rhose who are present at the venue shall be noted and
annexed with the final proceedings

6.2 There shall be no quorum requfed for attendance for startint the proceedints.

6.3 A represen(ative of the applicant shall rnitiate lhe proceedings vdth a preseotatjon
on the project afld the Summary EIA repo(.

6.4 Every person present at the venue shall be gan(ed the opponumty to seek
informarion or clarificarions on th€ project from the Applicant. The summary of the public
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hearing proceedrngs accurately reflectinB all the views and concems expressed shall be

recorded by rhe repres€ntative of the SPCB or UTPCC and read over (o the audience at rhe
end of the proceedings explaining the contents in the vemacular language and the agreed
minutes shall be srgned by the Dlstricl Magislrate or his or her representative on th€ same
day and forwarded to rhe SPCBruTPCC concemed.

65 A Sratemcnt of the issues rais€d by rhe public dnd the comm€nts of the Applicant
shall also be prepared in the local lanSuate and in English and annexed to th€ proceedings+

6.6 The proceedrngs of the public heanng shall b€ conspicuously displayed a( the
office of the Panchyats wrthin whose jurisdiction the prclect ls locared, ofnce of thc
concemed Zila Parishad, District Magistra(e ,and the SPCB or LTTPCC fie SPCB or
UTrcC shall also display the prcceedin8s on ils website for general information- Comments,
if any, on the proceedings which may be scnt direcily 10 the concemed regulatory authonries
and the Applicant concemed

7.0

7.1

Time period for completion of public hearing

The pubhc hearing shall be complered within a p€riod of45 (forty five) days from
da€ of receipt of the request letter from the Applcant. Therefore the SPCB or UTPCC
concemed shall sent the public hearing proceedings to the concemed regularory authority
within E(eigho days of ihe complerion of the public hearing .The applicant may also
directly forward a copy of the approved public hearing proceedings ro the regulatory
authority concemed along wlth the final Environmenral Impact Assessment repofi or
supplementary report to the draft EIA repon prepared after the public hearing and public
consultations-

'72 If fie SrcB or UTPCC fails to hold the public heanng wirhin lhe sripulared
45(forty five) days, the Central Govemmenr in Minisiry of Envlronment and Forcsrs for
Category 'A proJec( or activity and the State Govemmen( or Union Territory Adminrstration
for Category 'B projecr or acrivity at rhe request of the SEIAA, shall engage any other
agency or aulhority to complete the process, as per pmcedure laid down ln this notification
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A}PENDIX _V
(See paratraph 7)

PROCEDURE PRESCRIBED FOR APPRAISAL

L The applicant shall apply to the concemed rcgulatory auftority through a simple
communication enclosing the following documents wh€re public consultations are
mandalory: -

. Final Environm€nt Impacr Assessment Repon [2O(rwenty) hard copies and | (one)
soft copy)l

. A copy of the video tape or CD of the public hearing proceedings

. A copy of final layout plan (20 copies)

. A copy of the project feasibility repo( (l copy)

2 The Final EIA Repo( and the other relevant documents submircd by the applicant
shall be scrulinized in office within 30 days from the date of its receipt by the concemed
Regulatory Aurhority strictly with reference to the TOR and the inadequacres noted shall
b€ communicaled electronically or otherwise in a single sei to rhe Members of the EAC
/SEAC enclosing a copy each of the FiDal EIA Repon including $e public hearing
proceedings and other pubhc rcspons€s received along with a copy of Form -lor Form
1A and scheduled date of the EAC /SEAC meetlng for considering the proposal .

3. Where a public consultation is not mandatory ard thercforc a forrnal EIA study is
not required. the appraisal shall be made on the basis of the prescribed application Form I
and a pre-feasibility repo( in the case of all prolects and activities other than Item 8 of
the Schedule ln the case of ltem E of the Schedule, considerinE ils unique project cycle ,
the EAC or SEAC concemed shall appraise all Carcgory B projects or activides on the
basis of Form l, Form lA and th€ cooceprual plan and stipulare the conditions for
envircnmental clearaice As and when the applicant submils rhe approved schem€
/building plans complying with the strpulated environmental clearance condilions with all
other necessary statutory approvals, lhe EAC /SEAC shall recommend the grant of
envtonmental clearance to lhe competent authority,

4. Every applicauon shall be placed beforc the EAC /SEAC and its appraisal completed
within 60 days of irs rcceipt with requisite documents / dehils in the prescribed marner.

5 The appl,cant shall be informed at least l5 (fifteen) days prior to the scheduled date of
the EAC /SEAC meeting for considerin8 the project proposal

6 The minures of the EAC /SEAC meeting shall b€ finalised wrthrn 5 workrng days of
the meefing and displayed on the website of the concemed rcgulatory authoriry. In cas€

the project or activrty is recommended for grant of EC, then the mlnutes shall clearly list
out the specific environmental safeguards and conditions- ln case lhe recommendations
are for rejection, rhe reasons for the same shall also be explicitly stated.
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APPENDX VI
(See parrgraph S)

COMPOSITION OF TIIE SECTOR,/ PROJECT SPECIFIC EXPERT APPRAISAL
COMMITTEE (EAC) FOR CATEGORY A PROJECTS A]\'D THE STATEruT LE}'EL
E)(PERT APPRAISAL COMMITTEES (SEACS) FOR CATEGORY B PROJECTS TO
BE CONSTITUTED BY THE CENTRAL GOVERIIMENT '

I The Expert Appraisal Commit(ees (EAC(s) and the State/UT Level Expe( Appraisal
Committees (SEACS) shall consist of only professionals and experts fulfilling the followln8
eliSibility criteria:

ProfessioDAl: The person should have at least 0) 5 years of formal University training in the

concemed disciphne leading to a MA./MSC Degree, or (ii) in case of Engineering
/Technology/Archilecture drsciplines,4 years formal tmining in a professional uaining course

together with prescribed practical traininS in the field leadinS to a B.Tech/8.8./B.Arch. Degree,

or (ii) Other professiooal degree (eB l-aw) involving a total of 5 years of formal Univ€rsily
uaining and prescribed practical training, or (iv) Prescribed apprenticeship/article ship and pass

examinations conducted by the concemed professional association (e.9. Chaflered Accountancy

),or (v) a Unlversity de8rce , followed by 2 years of formal traimng in a Unrversity or Service
Academy (e.B MBA,4AS/IFS). In selecting the individual professionals, experience Sained by

them in their respective fl€lds will be taken note of

Experl: A professional fulfilling the above eligibility crileria wilh at least 15 years of relevant
experience ln lhe field, or with an advanced degree (e g Ph-D ) in a concemed field and at least

10 years ofrclevan! experience.

Age: Below 70 years. However, in the event of the non-availability of /Paucily of exPens in a

given field, the maximum age of a member of the Expe( Appralsal Committee may be allowed
up to 75 years

2 The Memb€rs of the EAC shall be Expe(s with the requisite expertise and €xperience in the

following fields /discrplines. In the even( that persons fulfilling fte criteria of "Experts" are not

available, Professionals in the same field with sufficient experience may be considered:

. EDvironment Quality Expcrts. Exper(s in measurcment/monitorinS, analysis and

interprelation ofdara in relation to environmental qualily

. S€ctoral Exp€rts in Project Mane8ementl ExPens in Project Management or
Management of Proces:/Operallons/Facilities in th€ relevant sectors

. Envilonmentr.l lmpacl Assessment Process Experts: Expens in conducting and

carrying out Environmental ImPact Assessmenls (EIAS) and preParation of Environmenral

Management Plans (EMPS) and other Mana8ement plans and who have wide exPenise and

knowledge of predictive lechniques and tools used in the EIA process

' Risk Assessment Experls

Lif€ Science Experfs in lloral and faunal management

Forestry and Wildlile Experts



. EDviroDmenlel EcoDomics Experl vith experierce iD project epprrissl

3. The Membershrp of lhe EAC shall not exceed 15 (fifteen) regular Members However

the Charrp€rson may co-opt an explert as a Memtd in a relevant field for a Panicular meeting

of the Comminee-

4. The Chairperson shall be an outstandlng and experienced environmental policy exPert

or expen in management or public administration with wide exPerience in lhe rclevant
development sector

5. Th€ Chairperson shall nominate one of the Memb€m as the Vice Chairperson who shall

preside over the EAC in the absence of the Chairman /Chairperson.

6. A representative of the Ministry of Envionment and Forests shall assist the Comminee
as its Secrctary,

7 The marimum renure of a Member, includiDg Chairperson, shall be for 2 (two) terms of 3
(ttuee) years each.

8- The Chairman / Memb€E may not be removed prior to expiry of the tenure without cause

and proper enquiry.

42



:,t

. 
'TATE 

EXPERT APPRAIJAL COMMITTEE _ TAA4IL NADU

Mlnuter of the l33d Meetlng of the State Expert ApPrdital Commlnee (SEAC) held

on 24'h Augutt 2Ol9 for Appralral of Euildint and Conttructlon PrarectJ.

Townrhipr and Alea Development proiects & MinlnS prorectt at Conference Hall'

2d floor (down), Panagal Malltai. SaidaPet, Chennal.

ASenda No. 133{l:
(Flle No. &9612017)

Propored conrtructlon of ManaParai SIPCOT Park by twt. State lnduttriet

Promotion Corporation of Tamll Nadu Umited at S.t. No' (Annexure -l) of

IGnnudaiyanpatty. K PeryaPatty (N) and ChEttirspatty VlllaSet' ManaParaiTaluk'

Trichy District- For Environmental Clearance

(5lvrN/NcP/2O35 7/2Ol 7)

Brief Hirtory:

The Proponent of "M/t. State lnduttries Promotion CorPoration of Tamil

Nadu- has applied for ToR for the ProPored conrtruction of ManaParai SIPCOT

Park at 5.F. No. (Annexure -l) of KannudaiyanPatty' K Peryapattv (N) and

Chattirapatty Villa8et . ManaParai Taluk Trichy Dittrict, Tamilnadu on Ol'02 2018'

The SEIAA.TN atked for certain particulart from the Proponeot for which

the proponent retPonded partially.

The propotal was placed in the 11lti sEAC MeetinS held on 16 05 2018'

The Salient featurer of the project proPotal are as followr:

l. The SIPCOT ProPoteJ lo develop ManaParai induttrial Park excluslvely for

indurtriet fhat are not covered under the EIA Notlfication' 2006 at the

Kannudaiyanpatty. K- Peryapatty (N) and ChattiraPatty VillaSet in an area of

43605 ha. The Manaparai indu(rial Park it likely to accommodate Ceneral

Engineering indultriet and all other such induttriet which are not under the

purview of EIA Notification, 2006' which do not require Environmental

Clearance.

2. 6 MLD of water will be rourced from Cauvery river batin for the project'

3. summary of land ute pattern hal been furnithed which contain critical errort'

ct-_>
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The SEAC interacted wiih the proponent about the project prop6(rr. The

L The proponeni har furnirhed the type of indurtrieJ likely ro come up in
the proiect. However. the number of indurtrie, (at least approximately)
likely to come up in the park ha, not been rpecified, The data retarding
thir arpect il very vital for arrersint the porrjble environmental impacts
and finaliring the necerrary environmental manatement mearure,
required fo. the indurrrier. Only with thi, data. it will be porlible to
foresee the type of environmental irruej that will be (omint up like air
rcllution. water pollulion. ,olid warte. hazardous warte etc, Therefore.
the proponent wa, directed to furnirh the complete concept about the
comporition of the indurtrial prorect along with appropriate
management plan.

2. ln the rummary of land uje paitern. the percentage land ure for
member indurtries. roads and,torm water drain5. common amenitiel
and green belt add up to 124.5 a/o which cannot be more than l0oo/o,
Thi, need, to be verified and revired.

3 Sim,arry the treen beh area totary ir said to be 34.5 0/o wherea, the
addition of the break up amount, to 41.69 o/o. Thi, need, to be verified
and reviled.

4. A layout plan showing the va.ioos featureJ like the indurtrial plotr.
roadr. drainate, and green belt ,hould be furnlrhed.

5. The SEAC decided to direct fhe prepe6qnt to revire the p.oporat to
include the data and information a! directed above and,ubmit the
revired propolal to the SEAC for funher courre of action.

The above minute, wa, communicated to the projeci proponent vide SEIAA-
TN lerter dated: lg.O5.2olg. The p.oponenr ha, fumiJhed reply vide their letter
dated; 04.06.2O18 and receivect by rhe office on 05.06.2018.

The oritinal proposal along with the reply war placed in the 1l5rh SEAC
Meeting hetd on 27.06.2O18.



The featuret of the propo5ed induttrial park at noted in the letter are at follow':

1. The indurtrial park i5 envitaSed to accommodate the followint induttrie5

which do not fall under A &B catetory at Per EIA notification 2006 and

amendmentt thereof:

5.No. Type of lnduitrier Approximate
no. of units

Area (in
HectareJ)

l Entineering unitt tuch

ai fabrication.
machininS. for8in8.
cartinEr. etc

89 132.56

Auto componentt 56 a2.8s

3 Food ProcetJlns 22 33.14

4 PackaSint Unitt )) 33.14

5 Other non polluting
induttriet

34 49.71

Tolal 223 331.40

2. The land ute Pattern of the Park it Siven here under:

3. The green belt area with direct contribution and implementation by

SIpCOT is envltated for an extenr of 5l 02 Ha (outtide plot area' all

alont the boundary and alonS the roadside) Further' member induttriet

will provide green belt for 3Oo/o of the allotted area' Overall' 34 50olo

of totat area of the indurtrial park will be under tteen belt al given

below:

tl.No. Dercription Area (Ha)

1 Bv 5lPCOT, outside the P!9t area 43.61

-y 

steco-r, atong the road dde and

centre me,idian

7.41

3 f.li memUer indunriet (300/0 of the 99.42

-\l \l-
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plot area allorted to member
indurtrie,

34.500/0

4 Totar area for the p.opoJed indurtriar park ir 436.o5 Ha which
comprises of poromboke Land (10.15.5 Ha) & dry land (425.90 Ha). In
the G.O. (Mr. No, 94 Industrier Depa(ment dated j 14.05.2013. the
Government of Tamil Nadu have accorded administrative ,anction for
the acquirition of 436.05 Ha fo. the indurtrial park. However. the
StpCOT ir yet to acquire the land. The SIpCOT rs alro yet to obtain the
necessary land ure certificate for the ertablirhment of indurtrial park in
the tand identified.

Bared on the prerentation made by the proponent. the sEAc Member
interacted \^rith the proponent about the project. The SEAC Members inrilted thatcertain erreotial utilitieJ like,olid v
a nd rro.m warer draina8e,r.,,. ;:t:r::HTJ;Jo,1;: ;tffll Hffi :the SIPCOT ,hould enJure that apart from the common green belt created bySIPCOT. the tndurtries ,hould creat

bert area addr up to 33 vo. ,n" rr'" 
"oott'onu' Sreen belt to that the total treen

the proie. wj, u" c.u,".y w",".,,f,f,;:;;:';.'"tt'.n". 
that tource or water ror

Since the material contained in the .eply furni,hed ha, not beehincorporated in the prefearibiltty report already,ubmimed and the SEAC Memberhave made a few JuggeJtion, for conrideration of JlpCOT, the SEAC directed rheTPCOT to revire the prefeasibility repon and,ubmit the ,ame to SEAC on28.06.2018. Accordingly. rhe JtpCOT ,ubmitted the revired prefearibiliiy reporlwhich wa, perured by rhe SEAC.

Bared on the deliberation JtateC above. the SEAC decided to recommend theproposal to create Manaparai JIpCOT park by lvVJ. State Indurtrie, promotion
Corporalion of Tamil Nadu Umited at S.F. No. (Annerure _t) ofKannudaiyanpatty, K. peryapafty (N) and Chartirapaty Village, , ManaparaiTaluk, T.ichy Dirtrict. The ToR re.ommended will be the rtandard ToR applicable



6. Detailed blodiverrity rtudy haj to be carried out by the proponen,ltngaging

the rervlceJ of reputed inrtitutiont

7. Rain Water Harverting Syltem: The SlpCOT rhall establirh ,torm warer

collection and rtorage facility for l4lOOO cu.m jn order to recover and reure

rain water during normal rainr.

The Proponent, M/r .State lndurtrier Promotion Corporation of Tamil Nadu ha,

applled for Environmental Clearance to SEIM-TN on 05.04.2O19 for the

Conrtructlon of Manaparai JIPCOT Park in S.F No. (Annexure -t) of

Kannudaiyanpatty, K. Peryaparry (N) and Chattirapatty Vi ater. Manaparai Taluk.

Trichy District. Tamil Nadu.

The proporal was placed in thir l33d SEAC Meeting hetd on 24.08.2019. The

proiect proponent tave detailed prerentation. The Jalient featurer of the proiect

and the environmental impact aJtesrment ar prerented by the proponenl are as

followr:

l. P.oiect Location:
Survey No: (Annexure -l)
Revenue Villate: f\annudaiyanpatty. K Periyapatty (N) and Chattirapatty
Taluk: Manaparai
Dirtrict: Tiruchirapalli

2. Locatlon Detalk:
Longitude: 780 26' 18.6"8 to 780 27' 55.5"E t

Latitude: l@ 38' 37.7"N to t@ 40' O8.4'N
3 Area Detalls

5l.No. Dscliptlon Area
t

I Plot area I31.5 5
2 Roads and Storm water dralnaRe 23.OO

3
Common amenitier (EB. Water rtorage, Fire
servicer. Adminirtrative Offr ce. etc.) 3.5r

4 Commer(ial activitie5 11.72
Green Eelt outside plot area (O5R) 43.&

6 Green Belt along roadside 5.96
7 Solid Warte Management r6.95

Total 436.O5

ci=.+
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!o prolectr governed under caregory 8(b). Townrhip & Area Development

Proiectr. The MoEF & CC har already irrued tuideliner (February 2010 Annexurer I

& ll) for preparint the EIA report ,or TownJhip & Area Development Proiectt and

the proponent rhould be directed to strictly follow the Suldeliner and modify as

necettary to suit the lndurtrial park in the place of Township & Area Development

Proiectr. Thir recommendation i5 ako subiect to the fulfllment of the following

conditionr:

l. The SIPCOT must Jubmit land owneffhip document for the propored

project (436.05 Ha) alont with the EIA report.

2. The 5IPCOT murt rubmit permislible land ure clarrification ce.tificate

obtained from comp€tent authority for the propored proiect (436.05 Ha)

along with the EIA report.

3. The proponent rhould furnirh the layout plan Jhowint the green belt area

with dimenrionr & DGP9 (Differential Global Poritioning Syttem) co.

ordinater of arear allocated for green belt (33olo) and rhall be provlded

along with the EIA report.

The propoial war conridered in 323,h 5EIAA meeting held on l6.0Z,20IB and after

detdiled di5currion. the Committee decided to prercribe Jtandard ToR at per

Annerure-l along with following Additional ToR.

1. The applicant rhall obtain revited land u5e clarrification for the project area

before enterint to the rale deed

2. The SIPCOT rhall provide green bell of 33olo in common area and revire

the plan accordintly. Further, the StPCOT shall furnirh the repod for

developing green belt with 5 row, of tree all alont the periphery of the

SIPCOT and in patched within to make up for 33olo in common area.

3. Storm wate. manatement rtudy shall be carried out engatlnt the rervicer of
reputed inrtitutionr.

4. Sufficient roil and moirlure conrervation atont contour, jhould be Grried

oul.

5. Development of artificlaynatural water rource within the premiret,

c-{.-}-
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SIPCOT outside the Plo! arlq
By SIPCOT along the Road rides and central

By Member lnduttriet (3O o/o of the total plot

area
allotted to Member lnduttrie, i e 3O9o of 331 55

F-er."nt"ge ot 6,".n B"n o.ong Total Area of

lndurtrial Park i,e 435.05 !9c!319:

, .1, 6reen Eelt Development:

5.

6

1

Water lequirement:

6 MLD from TWAD.

Effluent Treatment Plant:

All Member units will be mandated to in(all "Zero Liquid Dilcharge" baled

EmuenlTreatmentPlant5toreclaimwaterforrecycle/reu'eintheilutilitieJ

and Sreen belt develoPment'

Solid Watte Managemenl:

Solid waJte Senerated from the member induttriet wilt be handled by

re!pective induJtriet and they will be managed in compliance to Hazardout

Solid Wane Management Rule!' 20'16' ipecifically to addrett the solid

Wa5le Management. lt it ProPo'ed to have detitnated tpace o' 16 95 Ha to

encourate any private playert ro Provide the Solid Waste Manatement

Facility.

8. Rain Water Harvettint:

RWHS will b€ ertablithed at Per the standa'd

and at per the tuidelinet of Tamilnadu Water

rnvAD).

9. Ettimated Cott of Project - Rr'50O croret'

practicet at Percolation Pit'

Supply and DrainaSe Board



The SEAC noted the following:

l. The Proponent. M,/5.ttate lndurtrieJ promotion Corporation ofTamil Nadu
hai applled for Envi.onmentat Clea.an(e to SEIM.TN for the Connruction
of Manaparai SlpCOT park in ,.F No. (Annexure _l) of Kannudaiyanparry,
K. Peryapany (N) and Chartirapattv Villager. Manaparai Taluk. Trichy
Dinrict. Tamil Nadu,

2. The projeci/adivity ir covered under Category ..g.

and area dEvelopment projeck..of the Schedule
2006.

3. ToR irsued vide letter No SE|AA.

Dated: t6.o7.20t8 
.TN/F.No.6496l2Ol B/B(bltfot..s)Tt2otl

Eared on the prerentation made by the p.oponent and
furnished. The SEAC decided ro call for following additional
project proponent:

The proiect proponent har no
rermr 6r (srs1En6" .,.""0r,:,j:o",:"il,.J."jrJ#:l.T1J.'jl;
proporal vide letter No SETAA_I

t6'o7.2ot|.The aetairr 
".e 

girelTFNo 
649612018/8(b)/ToR-507/2018 

Dated:

a) The SIPCOT murt,ubmit land (
(435.05 Ha) aronS with ,n. ,,o ,"olll"t' 'o 

document for the proposed p'oiect

The proponent ha, enclorec
14.05.2013. '| 

the copy of the G o No (Mr) No',94 dated

The Above G,O doer not speclfy the Survey No (Annexure _l) propored bythe projed proponent while i

document for the ownerrhi 
ing Terml of Reference Hence' the teJevant

furnirhed. 
p of the above land to slpCOT ,hall be

b) The flrcOT murt rubmit permtrrt
hom competent authodry for ,n" ,10'"t"n'ur€ 

cla"ification cenlflcate obtained

ErA repon. 
ropo'ed project (436'05 Ha) along with the

of ltem 8(b) '.Township

to rhe EIA Notification.

the document,

detaik from the

IQ_\-_2=
cHrtnMlx '-
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For thir ako the proponent hal enclosed the coPy of the

No.94 dated 14.05.20'l 3.

Ai reque(ed in the Termt of Reference. the proponent il

submit the permistible land u,e clatJification certificate from

the Survey No (Annexure -l) for the propoled 5IPCOT park'

c) The proponent Jhould fumiJh the layout plan thowlng lhe green bek area wlth

dlmen'lon'&DGPs(Dlfferential6lobalPo'itionintsy'tem)co-ordlnaterof6reas

allocated for treen belt (33%) and rhall be provided alont with the EIA repon'

The proponent hal fumlthed the Sreen belt break uP in the tabular form Siven

below:

5l.No. Detcription Area
(Hectare,
43.4l.

2. I

a- (Dr.)T .)urlide lhe Dlot area

By siFadi alonS tt e Road sider and central 5.69

99.47
3. By Member lnduttries (30 o/o ol the tolal pror

area
allored to Member lnduttrie, ie 3Oo/o of 331 55

Ha
Total
ee[-entuge or Green Eelt among Total Area of

lndustrial Park i.e 436.05 hectaret

r48.80

34.12o/o

Along with layout Plan of the SIPCOT Park in lheir EIA rePon annexure -8'

Ir war noted from lhe layout plan that the Creen Belt area allofted has following:

i) Outtide plot area (OJR) ' 43 54 Ha

ii) By SIPCOT alonS the Road tidei and Central meridlan - 5 59 Ha

But not ihown Member lnduttri€s (30 o/o of the lotal Plot area

allotted to Member lnduttriet) ie 3oolo - 331 55 Ha in the layout plan

The ProPonent wa, requetted to revite lhe land break uP detallJ for the 6reen b€lt

development for 33qo of total proied area (excluding the member induitrlal

unlt) and revised layout for the Green belt shall be fumished wlth

dimen!iont and GPS co'ordinate''

G.O.No (Mt

requerted to

the DTCP for

d->
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d) ttorm water management Jtudy ,hall b€ @[ied out engadng the ,ervi<e, of reputed
lnrtitutions.

The proponent har informed that college of Engineering, Ahna Univerrity will be
involved to study the (orm
incorporated in de,irn,", ., n.,J;::",:::'"t;::J, ,andmthe 

rindint wirr be

The aforeraid reply wat not acceplable. jin(e, Term, of Reference wa, t$ued
requerting that "jtorm water management,tudy ,hall b€ caried out engaging the
lervice, of reputed innitution, alr

no( rumi,hed. ,"n.".."0,"u,o,11t ;l'l"th[T- 
But ihe proponent har

e) Detailcd blodtveBity ,tudy har to be carled out by ihe Propohent engagint theErvicer of reputedl Inrtitutionr.

The proponent ha, furnilhed that ..There i,
ar€a of the propored lp. However. 5lpCT
projed activity.-

Ar per the Term, of
entaging the lervie,
EIA.

no tpecific biodiverrity in the impact

will initiate ruch ,tudy before any

Reference. ihe proponent ha, to ,tudy the biodiverrfy by
of reputed inrtitutio^, and furnirh the repo|t alont with the

ln addhlon to that the pioied proponenr i, requejted to furnirh the following detaik:
0 The unit ,holl furnirh water
wirh de,irn adequacy 

",", _,,T::;:T.';: :;:ff : 
j:" H:*1"^, 

*
d The proiect proponent ,hall
and rhal,urnkh the pran and ri 

th€ Inret canarr to the nearbv warer body

h) The proiect propon"n, ,nu,, 

t'out tot tnt storm water Management.

with photographi. 
furnith the AAQ turvey ttatinS the period of turvey

i) proviJional approval for the
rhall be fumished. 

tource of waler tupply from compelent authority

j) The proiecr pioponenr rhall I
i€tr to be innalred, 

rurnith the detallt on power requiremenit and Dc

k) The proi€d proponent,hall furnish the plan and layout for the RainwaterHarvenjng,

On receipt of the above detailr. th
pre'ent berore the sEAc abour ,r" #":;:,j;H;ilJl"ff::ffi: ' "'

I
,--- -,1 n
\_')E>. ,./-5curru.llF'
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Agenda No. 133{2r

(Flle No. ll9412013)

Exlstlng Black Granite Quarry over an ext€nt of 8.98'5 Ha at 5'F' No' 883(Part)'

Aiianahalli Vlllage, Pennagaram Taluk. DharmaPuri Dinrict by N't/s' Tamil Nadu

Minerak Limited- for Environmental Clearance Under Vlolation'

(5IA/TN/MlN/3 7405l201 8)

Brief Hi5tory:

The proponent. M/t Tamil Nadr.r Mineralt Limited' ht! applied for ToR lo SEIAA -TN on

08.05.2013 for minint of Black cranlte over an extenl of 8 98 5 Ha at 
' 

F' No 883Part)'

A,ianahalli Village. Pennataram Taluk. DharmaPuri Oi(rict' lt it an exittint Bla& Granite

quarry under operation without obtainrnt EC and havinS minint leale valid up to

't2.o1.2041.

The Ministry of Environmenr. fore( and Climate ChanSe (MoEF&CC) NotifiGliqn

S.O. 804 (E) dated 14.03.2017 ha, ,tated that the <nter of violationt will be dealt strictlv at

p€r lhe procedure tpe(ified in the following manner

''ln cale the Project or activitiet requirinS prior Environmenlal Clearance under

ElANotificatton2006fromtheconcernedResulatoryAuthorityarebroughtfor

Environmental Clearance atter gtartinS the contlruction work' or hav€ undertaken

exPantion. modernization and <han8e in product'mix without Prior EC thete

proiecB thall be treated a' catet of violatlon! and in tu<h (atet' even CateSory B

Proiect5 which are Sranted Environmental Clearance by the SEIM 
'onttiluled

under tub-gection(3) tection 3 of lhe Envitonment (Protection) Ad 1985 thall be

appraised for Srant of Envi'onmental Clearance only by the Expert Appraital

committeeandEnvironmentalclearancewillbesranledalthecenllalLevel..

AccordintlY il wot info'med lhat the application for teekint Environmental

Clearance after nartin8 acliviry without Prior EC for minint of Blad Granite at S F No'

883(Part). Aiianahalli VillaSe' Pennaga'am Taluk' DharmaPuri Didrict' could not b€

procerred at SEIM'TN and he proponenl wat requetled to 
'ubmit 

the propo'al to

MoEt&CC for Environmental Clearance (atin8 the violafion''

The MoEF&CC notifi.ation S O lo3o (E) dated 08 03 2ol8 hat stated that

cares of violatlont proredt or aclivitiet (overed under c6te8ory A of the Schedule to

the

the
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@

EIA Notification. 2006. including expanrion and ,nodemization of exirting F{oiectl oractivitie, and chante in product mix. ,hall be apprair€d for grant of EnvironmentalClearahce by the EAC in the Minirtr
cenrra,,eve,.androrcaresory,J"lllT:^#,"[,":l.TH::':":i:,r:^"]",r""j
with the State or Union territory level Expert Apprailal Committee, and Jtate or Uniontenitory Environment lmpact AJ,
,",n*.on*0,,"0 ;^;I;#il i:::::: ;,,,l'::il":::l ;:,"._;

The MoEF&CC offi(e memr

'o]20r8 
have 0,,"0,n" ir"*,"i'ffillri.Hrt.lffi J;,1,'Si.l:li15.O.r030 (E)

i. The proporah received up to l3th September. 2Ol7 on the Miniltry.r portal. ,hallbe conrider€d by the EAC or
c.r€ may be. in orde. .,,r",.t:r"rtj:,c,jn:''* 

in the re,pectiee Jrarer / ur,. a, rhe

ii. AII theproporaLof(atetory.g,prorectr/activitierpertaininttodifferenrector.

received within ,ix monthJ or
porrar, but y"t not ,onr,r" 

'lY 
i'e up to l3th 

'eptember' 
2ol7 on the Minitlly't

o.,rine ro the sEAc / sr,*,," ::r,"["t:: ;:,::; ]:."'ha, 
b€ r.an,rerred

iii. The proporalJ Jubrhitted direcl
be .ohrtdered on rhe r.me ,.tly 

for considering of EC (in place of ToR), ,hall alto

portar 
ne'' in order of thei ubmirrion on rhe Minirtry'J

iv. A[ th. proiectj of caretory .8.

by the EAc in the Minirtry an( 
rtaininS 0f different tectort' althouSh C.n'idered

by ihe rEAc / ,E,AA i" ,r" .",r:.T::1::",,;:r:ha, 
be aeerai'ed ror sranr or Ec

v. All proieci, / activitie, of a ,€
of Hon ble Madrar High ao,oot"n"t' 

be required to adhe.e to the directions

upho,drns rhe Mini,try, -",,rJ;'::,":1;:r.;:T.,:l r"*rer, 
20r 7 whire

The MoEF&CC office memorandum No. F. No.Z- t lot 3/22l20t 7-lA.ll(M) daredl
nJ regardint compljance of direction, of
March.2OtS tn WMp Nor.335t.3362 &
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l. The Proiect proponenl. who have not tubmined the PropotalJ wilhin lix

monthJ wlndow l.e up to l3th SePtemb€r' 2017 ln Purtuance of the

ministry'5 notificationt.O.SO4(E) dated 14 03'2017 ' are requlred to 
'ubmit

the proPoralt wlthln 30 dayt. lo the EAC for cateSory A Proiectr or the

SEAC/SEIM lh the retpective State,/UTt for 
'ateSory 

I Projecl'

2. The proiecl proponent' who have tubmitted the proposalt on the

Minirtry'! Portal after l3lh JePtember' 2017 are alto requlred lo tubmit the

proPotalt within 30 daYt' lo the EAC for cateSory A Projectt or lhe

SEAC/SEIM in the retpective Statet/Uls fot caleSory B Proiecti

lnviewoftheabovedirectionJ.theProjectProPonent.whohave'ubmittedthe

proporak within lix montht window ie up to I3rh SePtember' 2Ol7 in purtuance of lhe

minittry't notifi(ation S O.8O4 (E) daled 14'03 20'17 hat 
'ubmitted 

the detailt ot the

propotal to the O/o SEIM'TN for obtainlnS specific Termi of Reference for miniht of

Blark Granite at S F. No. 883(Part) Aiianahalli village' PennaSaram Taluk' Dharmapuri

Dirlrict.

Now. the ProPotal wat placed before the'log'i SEAC Meeting held on 26 04 2018 The

membeljofthesEAclntera(ledwiththeProPonentresardinttheprojectproposaland

environmental rmPlicationt of the mininS oPeration'

The Estential features of the proiectt 6re at followt:

L Covernment order/ Leate detailti

The mininS leare wa, tranled in C O (3D) No 02' lndunrie' (MMEI)

Depanment dated O4.Ol.2Oll for a Period of 30 years The mining leat€ wlll

8et exPired on l2.Ol 2O4l'

2. MininS Plan/Scheme of Minint aPproval detailsi

The mlning plan wal approved by Commitsioner of Ceoloty and MininS'

Chennai in Lr. No. 6733lMM5/2008 dated: 20 l2'2OlO before the Srant of

minin8 leire The ltt Sdeme of minint for lhe Perlod 2OlO'2011 to 201+t5

under deemed apProval of Rule 18 of GCDR lggg The 2nd Scheme of mlninS

fo. the perlod 2O'15'16 to 2Ol9'2020 wal PrePared and tubmitted for apProval

under Rule l6(3) of GCDR' 1999'

t_C{:. J..-
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The Minjng operation and quantity of material mined are a, followr,

lvear nroporedl-uiJ Aaual (Cu.mi

20i0,lt ilos lljt-=-l r4il5
2011-t2 7020 -Tail;-'---]-.==

24s93 738
2012-13

13959 419
2013-14

I6I59 48s
20t+15

11268 338

:loi
Total

80r34
,,G 

'ca5on ,or h€her prdudion *"iEd_iz bylhd;6iGinr*ii are tohith demond in the ma.ket.
3. The production ,(hedule f

guantity of recoverab," ,,,ot 'n" 
yeart 2015'16 to 2o1g'2o ttater that the total

For 2015,6 - rrr .u.a 
t* otun'te thould not exceed 7549 cu rD'

For 2016-17 - 236 cu,m
For 2Ot7_18 - 2578 cu.m
For 2olg-19 - 3984 cu.m
For 2O19-2O - IO63(u.m

4. The warte that will b€ reJult

ro 2ot9.2o wi be 244*o ::-r;l 
,n" _,n,n, operarion for rhe 5 yearr 2ol5.t6

5. Mining operation will be by Open.an Serni Me6anired Merhod_6. glad Granite i, ro b€ tranJpo.red from pithead to ,"1" poin, fo. non captiveure by tru&, of lol20 T capac,ry.

ponent ha, produced more than the total
Cu.m againrt l?52 Cu.m for the period of

notirication J.o No go4 (E) Dated 14.o3.2o17adt 
violallon at pe. MoEF & cc gazehe

CHAIRMAN
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. The proie<l proPonent hat Jubmilred the documentt reSardinS the panicular! oI the

leare and mininS workinS. lt wat obterved thai mine wal ln operation without obtalnin8

Environrnenlal Clearance. At the <ate above ttandt afflrrndtive th€ proiect i' being

Sranted Term, of Reteren(e for undertakin8 Environmental lmpact Arte5'ment and

preparation of EMP. The SEAC recommend! the Termt o' Reference for the proiect for

asergment of EcoloSi(al damaSe. remediatlon plan and natural & community retource

auSmentation plan to be Prepared at an rndePendent chaPtet in the Environment lmpact

arrerlmenl rePort by the Aaqedited 
'ontultant 

and alto with collection and analy'ij of

data for attettment of ecologi(al damaSe' preParalion of remediation Plon and natural &

community retource autmentation plan to & done by an environmental laboratory duly

nolifiedundertheEnvironment(Protection)Ad.]985.a(gediledbyNABETora

laboratory of council of Sdentific and lnduttrial reJearch lnttiiuliont wo*lnt in the field

of environmenl Three montht data relatinS lo ihe e(glo8i(al parameterl ir to be

rubmined wilh analyris.

The proiect Proponent betidel above hat to alro tubmit the No Objection

certificate(Noc) in comPliance of the orderl ot the l-]on.ble SuPreme court to aPproa(h

state Miner and GeoloSy Department for certification retaldinS Payment of loo9/o cott of

illegally mlned miner6ls to the State Covernment in term' of the Section 21(5) of the

MMOR Ad. 1957. The amoun(t lo payable to the stale Sovernment tor the Sranlte block'

would lnrer-alia' acaount for the mining operadon in violation of the follo'in8:-

. Without Environmental Clearance (EC) or in excett of quantity apProved in EC

. \rithgut content to OP€rate (CTO) or in ex(ett of quantity apProved in CTO'

. Mthout mininS Pl6ny''<heme of minlng or in exce" of quantity approved in

minint Plan/r(heme of minint

. \rithout forest clearance

. AnY other vlolation

The Project proPonent it hereby direded to furni'h infgrmation and NOC ai Per lhe

tuidelinet ittued by MoEF & CC ordert of the Hon ble 
'uPreme 

court and lhe annexute

provided by 
'EIAA, 

while tubmittint EIA'/EMP for contideration of EC The ProPoral i'

recommended for the Srant of Stondard ToR for minint projeclt at tP€<ified by MoEF &

CC tubiect lo the above (ondition! in oddition to the Addition6l TOR 
'P€cified 

bv the

5EAC to deal wlth the violation atP€d' of the mrninS Proiectt'

cJ-4=
CHAIR,MAN
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Finally. Termr of Reference wal irrued

rN/F.No.re4lroR. 3zs/2ot , d"t"d2:;;;;::.tion 
catesory vide r-r No .sElM-

The Proponent, M./1. Tamil Nadu MineralJ
Clearance in their letter dated 20.05,2019
for the exitting Black Granlte euarry over
883(Part). Ajianaha i Vj age. pennagaram

Nadu.

Limited har applied for Environmental

received to SEIAA.TN on Og.Og.2O19

an extent of 9.99.5 Ha at i.F. No.
Taluk. Dharmapuri Dirtrict, Tamit

The Publlc hearing mlnuter both ir

rNpcBvider.r.No.r2lrNpcB/F.,rrL:::',:;:,:r:::lJ::'r"r'ffi *-*
The proposal wal placed in thi, 13

proiect proponent rave detaired r,":::H T::: fi't#..':,1tffi"11;
and the environmental impact ajre$
forowr: 

iment al pre'ented by the proPonent are at

l. The Quarry lease war isuer
Principre se€retary ,o oo,''n 

the name of M/t TAMIN Limited by the

vide Letter. No 6.0 (3D) Ill]l","jrjji1r,ooiiil. 
""::.:*:tyea6 to quarry black granit€

883 (part) of Aranahalli 
r an extenl of 8 98'5 Hectaret in 5'F No

Dl'trict. 
Villate. pennagaram Taluk. Dharmapuri

2. The unlt was irJued ToR ur
rN/F No,,e4lroR. r,,,,,:i*::::::,;:;i::rv vide Lr No sErAA.

3. Quarrying Operation will
method. 

be done by Opencart Semi Mfthanired

4. LeaJe applied area i, not covered under HACA region.5. No Coattal Regulation Zone
teare area. 

(CM) within the radiu, of lokm from the

6. No lnteRrate boundary & W(
5km from the leaje area_ 

Irtern Ghats Boundary wlthin the radiu, of

7. No National part & Witd Lire

the leare area. 
,anctuary within the radiul of lokm from

16
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rite by the ,ub-committee conrdtuted by the 5EAC. Bared on the inrF,ection
repon and the data furnirhed for S-No. I to 5 ,tated above, 5EAC woutd
further deribcrate on thir proiect and decide the further courre of action.

Agenda No. 13343:
(Flle No. 6472 t2ovl
Amendment for urage of tractor or lorrle, allowed In the Environment Clearance
lrsued for Sand mlnlng quarry in River palar located at S.F.No. g5B/2 (panl,
Parumathur Village, Gudiyatham Taluk, Vellore Dlrtrict. for Amendment in
Environmental Clearance

(stNTN/MtNntzlrnotT)

The Environmental Clearance war iJrued for euarryjng of Rlver Sand of I5OOOO
cu.m in River palar located at S.F.No, g5A/2 pan). pajumathu. Village.
Gudiyatham Taluk. Vellore Dirtrict rn an extent of I5.OO.O hectare ,ubiecl to a one
of the condition No. 5 among that ., The proponent ,hall adopt manual mining
operation only and tranjportation by bullock cart, aJ committed..vide t/o letter
sEIAA-TN/F.No.6477/ECll (ay3g85/2)18 dated: 15.05.2018. The Environmentat
Clearance validity war for a period of one year from the date of execution of
mining lease period.

The proiect proponent vide in their lerter dated Ol.06.2Ot8 har apptied
for amendment In the Environment Clearance ijrued vide Lr No SEIM-
TN/F.No.6477/EC/t(a)/3g85/2018 dated l5.05.2OlB ro conrider tranrportation of
rand by Tractorsllorry inrtead of bullock cart, for Jand minint quarry in River
Palar located ar S.F.No. g5E/2 (patt), pa5umathur Village. Cudiyatham Taluk.
Vellore Dirtrict. For the Condition No 5: The proiect proponent ,hall adopt
manual minint operation onry and transponation by buflock carts ar committed.

Further. rhe project proponent ha, jubmi ed vide Letter No. F48/DB/2O19/
Dated: 16.08.2019 har informed thal ,.Cenified 

that no ,and ha, been quarried
from the pasumathur iand quarry after obtaining the Environmentar crearance
from the ttate Environmental lmpast Arrerrment Authority vide Letter No.

-t- 5CHAIR.MAN
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8. No critically Polluted area as notified by the Central Pollutlon Corli'rol

Board conttituted under Water (Prevention and Control of Pollution)

Act 1974 within the radiul of 5km from the leate area'

9. No Protected Area, Eco Sensitive Zone & Eco sentitive Area within the

radiut of 5km.

lO. No habitation within the radiul of the 3OOm from the leate area and

nearett habitation il located at a dinance of lkm on Southern tide of the

leare area.

The SEAC noted the followinS:

l, The Proponent' lws. Tamil Nadu Mineralt Limited haj apPlled for

Environmental Clearance to SEIAA'TN for lhe exitting Black Granite

Quarry over an extent of 8.98.5 Ha at 5'F No' 883(Pan)' Ai)anahalli

Viltage. Pennagaram Taluk' Dharmapurl Dittrict. Tamil Nadu'

2. The proiecl,/activity it covered under CateSory "Bl" of ltem 1(a) "Mining

Pro.iear' of the Schedule to the EIA Notification' 2005'

Bared on the presentation made by the proPonent and the documents fumithed'

The SEAC decided to call for following detailt from the Pro.iect proPon€nt:

I. The project proponent thall fumith phototrapht thowinS fenclnt provided

around the pro.iect ,ite for the tafety of animals and men

2 The project proponent shall fumilh phototraPhJ showint Green belt

develoPment in the Proiect ,ite

3. The proiect Proponent shall furnilh reviled water contumptlon detallJ

including for Sreenbelt development.

4. The proiect Proponent lhall furnilh the plan and proPotal for waJte

dumpint and handlint ln the Proiect rite'

5. The proiect Proponent shall furnish valld minlnt Plan obtained from

Atti5tant Director, Geology and Mining'

The project ProPonent iJ requetted to tubmit the aforetaid detalk to tElM'TN'

On receipt of above detailt (sl.No. I to 5) from the proiect ProPonent' SEAC

decided to make an on ' the - tPot in,pection to attetj th€ Prerent rtatus of the

.-L.L
CHAIRMAN Z_ ..11
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,1,
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i48/DB/2O19/Dated: 16.08.2O19. An amendment hat been reqqetted in that, by

thir offi ce vide lr.No:F.lOl/Sand/2018/Dated: 01.06.2018.

Earlier. the updated DSR war not available for the Vellore Dirtrict to apprake the

project. The updated DSR hat required for lhe aPPraisal of the mining Project,

was available in the public portal (Dirtricl Adminittrative webtite vellore) at per

the MoEF & CC notlfiGtion from june 2019 onwardr.

ln view of the above. the proposal for amendment in the EC condition inttead of

tranrport by bull carti to urate of tractorr (or) lorrlet ln the Environmental

Clearance already irsued by SEIAA for quarrying of 5and in Palar River, at

5,F.No.958/2(Part). Parumathur Village. Cudiyatham Taluk. Vellore District Over

an extent of l5.0o.o Ha for a period of I Year wa5 placed in the 352"4 SE|AA

meetint held on 19.08.2019. The SEIAA decided to refer back the amendment

proposal to 5EAC.

Ar per the 352d SEIAA minutet the amendment proporal was placed in thit l33d

SEAC Meetint held on 24.08.2O19. The Executive Engineer, PNUD pretented 5alient

featurer of the proporal. The ralient feature, of the proied are at followJi

The project proponent has already obtained Environmental Clearance from tElAA-

TN vide Lr No 5EIAA'TN/F.No.@77/ECII(a)/3985/2O18 dated 15.05.2O18 tubject

to the conditions interalia

Conditlon No 5: The project proponent thall adopt manual mininS oPeration only

and tranrportation by bullock cant ar committed.

The validity of the raid Environmental Clearan.e wat ,tated at

"The Environmental Cl€arance lt Sranted to Minlng of sand quarry for the

production quantity of l5O00O cum of tand in Palar River for the Perlod of One

year from the date of execuiion of the minint lea!e Period.

Funher. he added that earller the mlnint Plan and the proporal were tubmitted

for tranJportation of tand by Tractort/Lorry.

r--.1-.-5
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After detailed deliberation. the 5EAC decided to recommend for ametiiment to
SEIAA in the Environment Clearance already Isrued vide Lr No SEIAA-
TN/F.No.6477/EC/t(a)/3985/2O18 dated l5 05.2Ot8 rubiect to the condirions
interalia from

Condition No 5: The proiect proponent,hall adopt manual minint operation only
and tranrportation by bullock can5 a, commifted to .,the proiect proponent Jhall
adopt manual mining operation only and tranrportation of ,and by
Tractors/Lorry."

AII the other condiflons impored In the Environment crearance vide Lr No iErAA-
TN/F.No.64?7/EC/t(a)/3gBS/2O18 dated t5.O5.2OlB are unattered for Sand
mining quarry in River palar located at S.F.No. 95gl2 (part), parumathur Village.
Gudiyatham Taluk Vellore Dirtrict.

Agenda No. t33O4:
(Ftle No. 6r'}97/20t7)

Proposed conrtruc on of Thindivanam SIpCOT park by M,/r. State lndurtrie,
Promotion Corporsrton ot Tam Nadu ar S.F.No. 1,2.3,4.5, 6. lopt, l3pt, 14,
15, 15. 17. 18, 19. 20, 2tpt, 22/1, 2, 32, 3g, 34, 15,36,37. 38pt, 39, zto,
41.42.43n9. 2. 45. 46, 47, 48/t. 49, s0. 5t. 52, 53, 54. 55. 56,57,60,61n,
2,3pt, 62, 63, 04. ll8, t2O. 121. 123, 125, 126, 12g of pelakuppam ViIage, 46pt,
47pt, 48pt.5.pt, 5t, 52pt, 53pt of Venmantyathoor V,lage, lBlpt. 182. 183, 184,
194, 195, 196. 197, 198, tgg, 200, 201, 202, 203, 204. 205, 206. 207, 208, 20g,
21O,212,213pt,214,237.244.245 & 2,t6pt of Kollar Vllate, Thlndtvanam Taluk,
Villupuram Dishict - for Environmental Clearance

stAm!/NCPno359n'17)

The Proponent of ..M,/5. 
Stare lnduJtrie, promotion Corporaflon ol Tamil

Nadu" har applied for ToR for the propored conrrucflon of Thindivanam
SIPCOT Park at S.F.No. l, 2, 3.4. 5,6, lopt. t3pt. t4. t5. 16. t7. tg, 19,20,2lpt.
22/1,2, 32,33. 34, 35, 36. 37. 38pt. 39.40.41.42,43/1pt, 2, 45,46,47.48/\.
49.50, 51,52. 53, s4, 55,56, 57.60,6t/1.2.3p1. 62.63, 64,118, l2O. t2t, 123.
125, 126, 129 of pelakuppam Vi age, 46pr. 47pt, 4}pt,5opt, 51, 52pt, 53pt of
Venmaniyathoor V tage, lglpt. lg2, 183, 184. t94, 195. 196, 197, 198. t99. 2OO.



Ar

]o1, 2O2. 2O3, 2O4, 2O5. 206. 2O7 , 2O8. 2@.21O' 212, 213Pr' 214, 237 . 244. 245

6.246pt of Kollar VlllaSe. Thindivanam Taluk. VilluPuram Dittrict on 0l-02.2018.

The SEIM-TN aJked for certain particula from the proPonenl for which

the proponent rerponded partially.

The proposal war placed in the llltt SEAC Meetlng held on 16.05.2018.

The Salient featuret of the project proPotal are at followJ:

L The 5IPCOT proporer to develop Thindivanm industrial Park exclutively for

industrier that are not cover€d under the EIA Notlfication, 2006 at the

Pelakuppam, Kollar. Venmaniyathur Villaget in an area of 291.60.50 ha. The

Thindivanam industrial park ir llkely to accommodate General Engineering

indurtrier and all other ruch induttriei which are not under the PuNiew of EIA

NotiUcation, 2006. which do not require Environmental Clearance.

2. Required water of 4 MLD will be rourced from treated domestic watte water

from Thlndivanam for the project.

3. summary of land ute panern hat been furnithed which contain critical elrort.

The tEAC lnteracted with the proponent about ihe project ProPotal The

followlnt are the rummary of the discutsron:

a) The proponent has furnished the tyPe of induttriet likely to come up

in the project. However. the number of induitriet (atleatt

approximately) likely to come up in the park hat not been ,Pecified.

The data regarding lhis aJp€ct it very vltal for atierting the Pottible

environmental imPactt and flnalirint the neceltary environmental

management measurer required for the induttriel. Only with thir data' it

wlll be portible to foreree the tyPe of environmental i5tue, that will be

cominS up like air pollution, water Pollution. tolid watte, hazardour

waite etc. Therefore, the ProPonent was directed to furnith the

complele concept about the composition of the induttrial Proiect alonS

with appropriate management Plan.

b) ln the Jummary of land ute pattern, the Perceniage land ure for

member lndurtriet. roadt and ttorm water drains. common amenitlet

.-(__ >
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and treen belt add upto 124.35 o/o which cannot be more tirar t0oo/o
Thii needr to be verified and revired.

c) Similarly the treen belt area totally iJ ,aid to be 34.35 o/o whereas the
additlon of the break up amount, to 41.7 oh. This needs to b€ vedfied
and revired.

d) A layout plan rhowing the variou, features like the iodu(rial plots.
roads, drainage. and Sreen beh jhould b€ furnirhed,

e) The SEAC decided to direct ihe proponent to revire the propo$l to
include the data and ioformation as directed above and,ubmit the
revised proporal to the SEAC for further courre of action.

The above minuter wa, communicated to the proiect proponent vide SEjAA.
TN letter dated: 2l.O5.2OlB. The proponent har fumished the reply vide their
letter dated: 04.06.20'tg, received by the office on 05.06.2Olg.

The original propoJal along with the reply was placed in the ll5th SEAC

Meetint held on 27 -06.20i.8.

The feature5 of the propored indurtrial park a, noted in the letter are a,
followsi

5, The induJtrial park ir envjraged to accommodate the following indurtrie,
which do not fall under A &g catetory as per EIA notificatlon 2006 and
amendmentt thereof:

S.No. Type of
lndurtriet

Approximat
e no. of
unitt

Area (in

Hectarer)

1 EnSineering units luch-- ar
fabrication. machinint. forgint,
castintr. etc

lro 87.48

2 Auto componentt 2l s4.68
3 Food ProcerJing 17 43.74
4 Packating Units 4 10.94
5 Other non polluting indultriei 9 21.47

Total 85 218.70

-+.CHAIRMAN
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6. The land ure pattern of the park ir tiven here under:

5l.No. Detcription Area (in

hectare)

o/o of

area

l Plot area 218.70 7 5.O

2 Road and rtorm water drainaSe r9.83 6.4

3 Common amenitlet 4.37

4 Comme.cial activitlet 14.58 5

5 Creen belt outtide plot area 29.16 10.0

6 Green belt along roadtide 4.95 1.7

Total 291.60 roo

7. The green belt area with dlrect contribution and implementation by

SIPCOT is envirated for an extent of 34,11 Ha (outside plot area. all

along the boundary and along the roadrlde). Further, member indurtrie,

will provide green belt lor 3Oo/o ol the allotted area. Overall, 34.20olo

of total area of the indu(rlal park will be under green belt ar given

below:

Jl. No. Description Area (Ha)

I By 5lPCOT, outride the plot
area

29.16

2 By SIPCOT, along the road ride
and centre median

4.95

Nu member industrie, (30o/o of
the plot area allotted to
member industrie,

65.51

Total 99.72
Percentate of Sreen belt among
total area of industrial park i.e.

436.05 Ha

34.2Oo/o

8. Total area for the propored indu(rial park is 291,&.5 Ha which

comprirer of Poromboke Land (43.50 Ha) & dry land (248.10.5 Ha). tn

the G.O. (Mr). No. 175 lndurtrier Department dated: l6.l2,2oto. the

Government of Tamil Nadu have accorded adminirtra ve ranction fo.

the acquisition of 291.60.5 Ha for the indunrlal park. However. the

GI-.-+=
CHAIRMAN

23

EltIAc-rN



SIPCOT ij yet to acquire the land. The SIpCOT ij alro yet to ootain the
necesary land ure certificate fo. the ertablishment of indurtrial park in
the land idenrified.

Bared on the prerentation made by the proponent. the sEAc Memberi interacted
with the proponent about the projeqt. The SEAC Members inristed that certain
ersential Utilitler like rolid warte manatement. indurtrial effluent treatment and
Storm water drainate should be the rerponsibility of the SIpCOT. Similarly. the
SIPCOT rhould enlure that apart from the common green belt created by 5tPCOT.
ihe indurtriei rhould create additional treen belt so that the total treen belt area
adds up to 33 o/o, The SEAC wal also informed that Jource of water for the
proiect will be Tertiary Treatment ReveBe Osmori, (|TRO) to be,et up at
Thindivanam by TWAD goard. The 5EAC Member, ,uggerted that an alternate
Jource of water will be finalized in abJence of the TWAD Board ,ource.

Since the material contained in the reply furnirhed ha5 not been
incorporated in the prefeaiibility report already ,ubmitted and the SEAC Member
have made a few suggertionr for consideration of Srpcor. the SEAC dire.ed rhe
sIPCOT to revire the prefeasibility report and submit the,ame to 5EAC on
28.06,2018. Accordlngly, the SlpCOT Jubmttted the revired prefearibility repon
which war perured by the SEAC.

Based on the dellberation ,tated above. the SEAC decided to recommend the
proporal to create Thlndlvanam SIPCOT park by M./r. jtate lndurtrie, promotion
Corporation of Tamil Nadu at S.F. No. 45, 46. etc of pelakuppam. Ko ar,
Venmaniyathur Vlllages, Thindivanam Taluk. Villupuram Dinrict. The ToR
recommended will be the rtandard ToR applicable to proiect, governed under
category 8(b), Township & Area Development proiectr. The MoEF & CC har
already iJsued guideliner (February 2OlO Annexures I & ll) for preparing the EIA
report for TownJhip & Area Development project, and the proponent should be
directed to nrictly follow the guidelines and modify a, necer5ary to,uit the
lndunrial park ln the place of TownJhip & Area Development projecrr. Thi,
recommendatlon h ako lubiect to the fulfilment of the following conditlonr:

I/-\ \\._\o - l-..
CHA|RMAN 

(.-
24

EJGAC-rN



l. The SIPCOT murt submit land ownerlhip document for the proposed

proiect (291.60.5 Ha) alont wlth the EIA rePort'

2. The 5IPCOT mutt tubmit permittible land ute clatsification certlflcate

obtainedfromcomPetentauthorityfortheProPo'edproiect(291.60.5Ha)

alont with the EIA report'

3. The proponent should furnith the layout Plan thowing the Sreen b€lt area

with dimensions & DGPS (Differential Global PotitioninB Jyrtem) co'

ordinater of areas allocated for green belt (33olo) and rhall be provided

alont with the EIA rePort'

The proposal was placed in the 133d 
'EAC

proiect proPonent gave detailed Presentation'

and the environmental imPact atse'iment at

follows:

MeetlnS held on 25 o7'20l9 The

The talient feature, of the Proiect

pretented bY the ProPonent are al

l. Proiect Locatlon:

Survev No: 1.2'3'4'5'6' lOPt' l3pt l4 l5' 16' 17' l8' 19' 20' 2lpt' 224'

2,32, 13, 34,35,36'37' 38pt' 39' 40' 41'42'43lrpt' 2' 45' 46' 47' 48/1'

49. 50. 5l. 52' 53, 54' 55' 56' 57' 60'61/l' 2'3pt' 62' 63' 64' ll8' 120' 121'

123'125.126.129ofPelakuppamVil|age.46pt,47Pt.48pt.5oPt.5-l'52pt.

53Pt of Venmanivathoor Village' lSlpt' 182' 183' 184' 194' 195' 195' 197'

198. 19e. 2oo' 201.202' 203', 204' 205' 206' 207' 208' 209 ' 2lo' 212'

213Pt. 214' 237' 244' 245 & 246Pt of Kollar Village' Thindivanam Taluk'

VilluPuram DiJtrict'

2. Land Area;

291.605 Hedater - Alienated to SIPCOT bv GoTN vide G O (Ms) No 176

dated 16/1212010

3. Location Detailt:

Lontitude i

Latitude :

7q 36' 3O.g2"E to 7gx 37 37 O2^E

120 14'21.91'N to I20 l5' 28'51-N

l-cl--- a
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4, Land break up detailr:

5 Creen lopment

5l.No. Dercdption --
ilsPaoi-;*,r-

Area
(Hea1

2.

meridian "vc' or r(l Lentral
4.953. e., r,,r-r ",E,,,u€r rnourtfler 13O oZo of the toGlli6l

il".,l:o l" Member tnduitrie, i e. 3Oo/o of 65.6t218.7O Ha

Sl.No. Area
(Hectarer)I

2 218.70

3

't9.83

4.37
4
5 )4.58

6 ffi 29.16
4.95

291,60Be It Devel

34.2Oo/o

;#?[Jj:"'r*ble water rrom rwAD and 3 MLD Non potabre water
7. Effluent Treatmenr planti

AIJ Member unit, will be mandated
Emuent rreatment pranr' to recraim 

inttall "zero Liquid Dircharge bared

and green bert deveropment. 
water for recycle/reute in their utilitie,

Rain Water Harvesting:

RWHS wilJ be ertablirhed as per thr
and aJ per the guide/iner ., ,r.,,,,n" ,ttt::"to 

pra'ticer aJ Percolation pilt

mvAD). 
du water Supplv and DrainaSe Board
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^ 9 Solid Warte Manatement:

Solid waste generated from the member indurtries will be handled by

rerpective indurtrier and they will be managed in compliance to Hazardou,

Solld UUarte Management Rules. 2016.

10, Eitlmated Cort of Proiect - R,.3OO crorel and EMp Cort: Rr.4.5 crorer.

The tEAC noted the followlng:

l. The Proponent, M/r. state lndurtrie, p.omotlon Corporation of Tamil

Nadu har applied for Envlronmental Clearance to JEIM-TN for the

Conrtruction of Thindivanam SIpCOT park in S.F No. 45, 46. etc of
Pelakuppam. Koller. Venmaniyathur Villager. ThindivEnam Taluk.

VillupuramDirtrict, Tamil Nadu.

2, The proiecvactivlty i5 covered under Catetory ,.8., of ltem g(b)

"Townrhip and area development proiectr'. of the jchedule to the EIA

Notification. 2006_

3. ToR war irrued vide SE|M,TN/E.No.6497/21tg/gb)ff op,-5O6/2O18

Dated: I6.07.2018

Bared on the presentation made by rhe proponent and the document, furnirhed.
The JEAC decided to calt for followint additlonal detail, from the proiect
proponent:

The project proponent har not furniJhed proper repry or document, for the Term,
of Reference already irrued to the proiect proponent for the Jald propolal vide
letter No sErM-TN/E.No.6497/2018/8(b)/roR.506/2018 Dated: 16.07.20.t8. The
detaili are tiven ar below:

a) The JIPCOT mu5t Jubmit land ownerrhlp dosument for the p.opored prorect
(291.60.5 Ha) along with the EtA report.

The proponent har enclored the copy of the G,O.No (Mr) No.l7O dated
16.12.2010. The Above C.O doej not ,pecify the Survey No: l. 2. 3. 4, 5.
6, lopt. t3pt, 14, 15, 16. 17, 18. t9, 20. 2tpt. 22/1, 2, 32, 33, 34. 35, 36. 32,
38pt. 39, r+O, 41,42,43/t$, 2. 45, 46.47,48/1.49,50, 51,52. 53, s4.55.

.---,f\_r-. ,)l.-
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56. 57, 60, 61/1. 2,3pt. 62. 63. 64. 118, 120. l2l, 123, 125, Qe. D9 or

Pelakuppam Village. 46pt. 47pt, 48pt. 50pt. 51. 52pt. 53pt of

Venmaniyathoor Village. l8lpt. 182. 183, 184. 194, 195. I96. 197.198,199.

2OO, 2Ol. 2O2. 203. 2O4. 2O5. 206. 2O7. 2O8. 2O9. 21O. 212. 213p1. 214.

237. 244, 245 & 246p1 of Kollar Village. Thindivanam Taluk, Villupuram

District for the proposed by the project proponent while isruint Terms of

Reference. Hence. lhe relevant document for the owneruhip of the above

land to SIPCOT rhall be furnirhed.

b) The SIPCOT mujt submit permiJrible land ure clarrlfication certiflcate obtained

ftom comp€tent aulhorlty for the propored proiect (291.50.5 Ha) alont with the

EIA repon.

For thiJ alio the proponent har enclosed lhe copy of the G.O.No (Mt)

No-176 dated 15.12.2010. A, reque,ted in the Term, of Reference, ihe

proponent iJ requetted to tubmit the permistible land ute clattification

(ertificate from the DTCP for the Survey No: l. 2.3.4.5.6' lopt. l3Pt. 14.

15. 16. 17. 18, 19. 20. 21pt.22/1.2. 32.33.34. 3s. 36. 37. 38pt. 39' 40.

41.42.43/tpr.2. 45.46. 47. 4a/1,49.50. 51. 52. 53. 54.55.56.57.60'

5ll1. 2.3pt. 62. 63, 64. ll8. l2O' l2l. 123. 125. 126- 129 of Pelakuppam

Village, 46pt, 47pt. 48pt. 5OPi' 51. 52pt. 53pt of Venmaniyathoo' Villa8e'

l8tpt. 182. 183. 184. 194. 195 196. 197. 198. I99.2oo. 2o1.2o2' 2o3' 2O4'

2O5. 206. 2O7. 2O8. 2Og. 21O. 212. 213Pt. 214. 237. 244. 245 & 246p1 ol

Kollar Villate. Thindivanam Taluk. Villupuram Dittrict for the Propoied

SIPCOT park.

c) The proponent thould fumith the layout plan ,ho\^'lng the Sreen b€ll area wlth

dimenslont & OGPS (Differentlal Global Potitioning syttem) co-ordinates of areat

allodted for green belt (3396) and rhall be Provided along wlth the EIA report'

The proponent hat fumirhed the Sreen b€lt break up ln the tabular form tiven

below:

CHAIRMAN
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5l.No. Dercripiion Area

(Hectarer)
t. By SIPCOT ourride ttre ptot area 29.16
2. By StPCOT atong ttre noi- siaEina C-ntrii

merldian 4.95

3. uy Member hdurtrier (3o o/o of the total plot
area

allotted to Member lndurtriej) i.e. 3}o/o ol
2lA.7O Ho

-

65.61

99.72
rercenrate ot ureen Eelt among Total Area of
lndurtrial Park i.e. 291.60 hectarer 34.2Oa/o

Alon6 with tayout plan orttreffi
It wa, noted from the layout plan that rhe Creen Belt area allotted ha, followintr

i) Outride ptor area (OSR) - 43.G4 Ha

ii) By SIPCOT alont the Road,ide, and Central meridian _ 5.69 Ha
8ut not Jhown Member lndurtrie, (30 o/o of the total plot area alloned to

Member tndustrier) i.e 3Oo/o. 65.61Ha in the layout plan .

The proponent ir requeried to revije the land break up detallt for the 6reen belt
development fot 33o/o o{ rotal project area (excluding the member indurtrial unit)
and revlred layout for the Green belt shall be furnirhed wlth dimensioni and Cps
co-ordlnates.

d) Storm wotcr management ,tudy shall be carrled out engaging the r€rvlc€, of reputed
lnrtltutionr.

The proponent ha, informed that college gf Engineertng, Anha UniveBity wifl be
involved to ,tudy the ,to.m
incorporated ," 0.,,r",^, o,r,..,,1,111'",::""il::: ;::"the 

nndins wirr be

The aforeraid reply waj not a.ceptable. tince. TermJ of Reference war iJrued
requelting that ..Storm water man

5ervrceJ of reputed inrtitution, utc' 

8 t ttudy thall be 
'arried 

oiJt entatinS the
hg with the EIA report. But. ihe proponent ha,

not fr/rnirhed. Hence. requert to ,ubmit the ,aid repon.

I
(---.{.:.-}-'
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e) Detalled biodiventty thJdy hat to be @rried out by the ProPonent entating the

rervicer of rcPuied inttihltionr.

The proponent hat fumished that'There it no 
'P(ific 

biodivertity in lhe impad area of

the propoted lP. However. SIPCOT will initiate tu(h rtudy before any proie<i a<tivitY'- AJ

PertheTerm'ofReference.theproponentha!to(udvthebiodiver'ityb^/enSagintthe

lervicet of reputed inniiutionl ond furni'h the reporl along with the EIA'

ln addition to thal lhe prorect proponenl it requelted to fumith the following detaill:

0 The unil rhall furnilh water balan(e and firrnirh propotal for innallalron of STP

with detiSn adequary alont wilh tcheme for recyclint lhe tiealed Jewa8e'

g) The Proiect ProPonent thall demark the lnlel canalt to the nearby water body

and thall furniJh the Plan and laYout for the Storm Water ManaSement'

h) The proi€d proPonenl thall furoilh lhe MQ turvey ttaling the p€riod of turvev

wilh pholotraPht

i) Provirionol approval for the lource of water tupply from comPetent authorily

,hall b. f,Jmirhed.

j) The proiect ProPonenl 'hall 
fumilh the detailt on power requirementt and DG

Serr to be innalled.

k) The Project proPonent thall furnith lhe plan and laYoul for the Rainwaier

HarveJlinS.

l) The project ProPonent

body and rhall furni5h

Management.

m) Provirional apProval for the tou'ce

authoritY shall be furni;hed'

of water tuPPlY from comPetent

On receiPt of the above detail!' SEAC will decide the further courte of action on

the propoJal,

CHAIRMAN
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Atenda No. 13305:
(Flle No. 439612015)

Exittlng Multl Color Granlte euarry over an edent of 16.12.0 Ha at S.F.
No.5t5ll,5lgl4 & 534. Arasiramani V tage, SankEri Talutq Salem Dlndd by Wr.
Tamll Nadu Minerak Umited _for Envlronmental Clearance under Viola on.
(5lN7N/MlN/374t8no18) dated: 07.o6.2otg
Brisf Hhory:

The proponent. Mt, Tamil Nadu Mineral, Limit€d, h6, applied for ToR lo SEIM _TN on09.04.2018 for m)ning of Multi Colour oranire over an extenl of 16.12.0 Ha at S.F. No.516/1. 519/4 & 534- Ara,tramani Villate, rankari Taluk, ralem Dirtrtct.

The Mlnirtry of Environment. Fr

s.o. Bo4 (E) dated I 4.0r., 0,, n- r"',:J.;i1r:ffi :::ff #;T[t]]:::fl :,per the pro<edure Jpe(ified ln the follgwing manner

"ln GJe the pro.ject or acliv
EtA N otjficat ion 2M r-^':: ::::r';;",::; tr::;r:::"#,;";
En viron mental Cled rance a ftet
expantion. modernizarro, u;o'*nt'nu 'o'tlruaion wotk' of have undedaken

poectt Jharl be heated at ca: 
change in Product-mix without prior Ec' thesc

pro,/:ect' which are srantco! ;:,':,:::.::-:'in 
ru'h cd'et eveh catelory s

under tub-te.tion(3) ,"o,on ,"'*n^"'"' 
clearance by lhe sEtAA conttiluted

appraiteot lor ttant o, ,nu^"'n" 
Envircnme (Pfotection) Act t985 thall be

comtuitt@ and Environmeorar)Dmenbl 
clearance onty by the Expert APPrdital

Clearance wil bc traoted at the Centrat level-.
Accordintly it w., jhformed

clearance after rtarting .ctivity withour 

that the apPlication fo' teekihS Environrnental

No. 516/1, 5lB/4& 534. Arasiremani 

I prior EC for mining of Mulfl Colour cranite at j.F,

procerred at JEIM-TN and ,n" oror'"'utu 
Sankari raluk talem Dhrict could not be

MoEF&cc ror Environ_*", .,*_,1i,""1,1#:,:H::: 
to iubmit the propo,ar to

The MoEF&CC norificarion ,.(
.urer of vior6tion, projed, or 

"a,r,,,"r' 
'o'o 

(E) dated 08 03 2olg hat ttated that the

EIA Notification, ,o*, ,"."ir-"r* 
covered under cateSory A of the schedul€ to rhe

activirie, and oange in proauci ;,lff J',;T;'"il::::,::"LH;;
l1



Clearance by the EAC in the Minl'try and the Environmental Clearance shall be Sralled at

Central level. and {or 
'ale8ory 

B pro'ectt' the apPtaltal and aPproval thereof lhall vett

with the State or Union terrltory lEvel Exp€rt APPrai'al Commineet and ttate or Union

territory Environment lmPacl Atte"ment Authoritiet in dif{erent Stalel and Unron

tenitoriet' con'tituted unde ub'leclion (3) of eection 3 of the Environrnent (Protedion)

Act. 1985.

The MoEF&CC ofJice memorandum No t No Z'l'1013'i22l20l7'lAll(M) dated:

15.03.2018 have iJtued the following g'id"tin"' '"go'aing 
rmplementalion of Notification

s.o.lo30 (E)

vi. The ProPotalJ 'e(erved 
uP to l3li September' 2Ol7 on the Minitlry't portal' 

'hall

be con'idered by the EIC - tft" SflC I tffU in the retPeclive ttalet / UTt at the

cate may be' in otder o{ thek lubmirtion

vii. All lhe ProPo1ak of catetory'B' proiect

received within tix montht only i-e up

Portal' b'il yet not contidered by the

online to the SEAC / SEIMt in the retPe

vlii. The ProPotalt lubmitted directly for c

be contidered on the tame lines in

portal .B, o€rtainrng of differenl ,ettor' although conJidered

lx' All the Pro'led' of 'attt"", ;I;r""a;oR. thall be apprailed for srant of Ec

bY lhe EAC in the Mini(ry

by the SEAC / SEIAA in lhe resp€ctive

x. AU Projectt / actlvitiet of all !e<tort'

of Hon'ble Madra5 HiSh court vi

uPholdinB the Ministry' Notilication dated l4'" March'2O17'

The MoEF&CC offlce memorondu

16'03 2olg hat itJued the following dire

Hon bte t"'tadras HiSh Coun order dated

3721 of 2Ol8in vJP No lll89 of 2017'

I The Proie<t ProPonent' 
wh

montht window i e uP I

minittry't notificationt O B 
--.I )\ -b<--r
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L the propotalJ within 30 dayr, to the EAC for @te8ory A proje<tr or the

SEAC/SEIM in the rerpeclive Stater/UT, for <ategory B proiede.

2. The project proponent. who have rubmitted the proporals on the

Miniary'r portal after l3,h Septembe., 2017 are al5o required to rubmit the

propotak within 30 dayr, to the EAC for @tetory A projectr or the

SEAC/SEIM in lhe rerpedive Stater/UTt for caleSory B proied,

ln view of the above directiont. lhe proiect ProPonent, who have tubmttted the

proporalr wlthin rk honth, window i.e up to t3rh Seplember. 2Ol7 ln pu.tuance o, the

minirtry'r notiflcaiion S.O. 804(E) dated 14.03.2017. hat tubmlned the detail5 of the

proporal lo the O/o SEIAA-TN for obtaining rpecific Term, of Meren.e for minint of

Multi Colour Granite at 5.F. No, 516/1,518/4 & 534, Arotiramani Village. Jankari Taluk.

Salem Dirtrict.

Now. the propo,al war placed before the ll0r SEAC MeetinS held on 04.05.2018. The

membe of the 
'EAC 

interacted with the proponent regardint the proieci proporal and

environmental impllcationJ of the mining operatlon.

The Errential featurer of the projedr are a, followr:

l . Govemment order/ Leare details:

The mining leare war granted vide C.O. Ml. No.95, lndu(riej (MMEI)

Department dated: 19.07.2005 for a period of 30 yeart from 29.08.2005 to

28,08.2035.

2. Minint Pl6n/56eme of Minint approval detailt:

The minint plan war app.oved by Dire<torate of GeoloSy and MininS,

chennai in Lr.No. 1899/MM5/2005 dated: 13.05,2005. The lrt scheme of

minint for the period 20lo-ll to 2Ol+15 wat approved vide 1.. No.

12622/MM5/2olo dated: 23.12.2010 The 2d scheme o, minint for the period

2015-16 io 2019'20 ir prepared and ,ubmitled for apProval,

The MininS operatign and quantity of material mtned are 6t followt:

Year Propored (Cu.m) Aclual (Cu.m)

ROM Saleable

quantiry @

5Vo

ROM Saleable

quantitY @

lOo/o

20ro,rr 6000 300

CHAIRMAN
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3.

201l-t2 6000 300 5034 s03

2012-13 5000 300 r 283 128

2013-14 5000 300

2014-15 6075 303

Total 30075 1503 6317 53r

The production rchedule for the year 201516 to 2019-20 etateJ that the toial

quantity of recoverable Multi Colour Granite thould not exceed 18152 (u,m-

For 2Ol5-16 - 3646 cu.m

tot 2016-17 - 3634 cu.m

For 2017-18 - 360l cu.m

For 2Ol8-19 - 3634 cu.m

Fot 2Ol9-2O - 3645 ctt.m

The waste Seneralion in the mining operation for the 5 yeari 2015'15 to 2019-

20 eltimated as 153450 Cu m.

MininS operation will be by OPencatt Semi Mechaniled Melhod

Molti Colour CraniteiJ to be trantPorted from Pithead to lale point for non

caprive ure by truckr of 10/20 T capacity.

4.

5.

6.

The proiect attractt violation aJ Per MoEF & CC Sazette notification S O No 804

(E) Dated 14.03,2017.

The project proponent ha, submitted the documentt retarding the paffcularl of the

leaJe and minint working. It was obt€rved that mine wa, in oPeration without obtaining

Environmental Clearance. At the cale above ttandt affirmative' the projecl is beinS

granied TermJ of Referenae for undertakinS Environmental lmPact Attetrment and

preparation of EMP. The SEAC re<ommendl th€ Term, of Reference for the Proiect for

atseJJment of EcoloSical damage. remediation plan and natural & community relource

autmentation plan to be PrePared al an indePendent chapter in the Environment ImPaat

arsertment repon by the Ac(redited conrultant and alro with aollection and analylil of

data for arJettmenl of ecologi(al damaSe. PreParation of remedialion plan and nalural &

community r€rour.e augmentalion Plan to be done by an environmental laboratory duly

notified under the Envlronment (Protection) Act. 1986, ac<redited by NABET or a

laboratory of .ouncil of Scientific and lndustrial rerearch Inttitutiont working in the field

14



of environment. Three monlhe data relating to the ecglotical parameterr iJ to t,€

tubmlned with analyrir.

The proiect proponent betidel above has to alro rubmlt the No ObJedlon

certificate(Noc) in compliance of the ord€rr of the Hon ble Supreme court to approach

slate Miner and Geology Department for cenification retardlng paymmt of IOOo/o cort of
ille8ally mined mineralr to the State Government in termt of the section 2l(5) of the

MMDR Act. 1957. The amountJ ,o poyable to the (6te government for the granite blo<k,

would inter.alia, accounl for the mining operation in violation of the folowing:-

Without Environmental Clearance (EC) or in excerj of quantity approved in EC.

Wlthout conrent to Operate (CTO) or in excers of quontity approved in CTO.

Without mining plan/rcheme of mining or in excesr oI quantity approved In

minint plavrdreme of mining.

Without f orert clearance

Any other violation,

The proiect proponent i, hereby direded to furnirh informaflon and NOC ar per the

Suidelines igtued by MoEF & CC, orde of the Hon'ble supreme court and the annexure

provided by sEIAA, while rubmitting EIA,/EMP for conrideration of EC. The proporal i!

rccommended for the grant of Standard ToR for mining projecB aj rpecified by MoEF &

CC Jubject to the above conditionr in addirion ro the Additional TOR ,pecified by the

SEAC to deal with the violation arpectl of the mtning projectr.

The Subjest wai placed in the SEIAA meeting and isrued ToR under violation

cateSory vide Lr No .SEtAA-TN/F.N o.4396tfoR415/2018 dated 23/05/2018.

The Proponent, IWs,Tamil Nadu Minerals Limited hal applied for Environmental

Clearance in their letter dated 20.05.2019 received by thls office on O9,O9.2O19

for the exirtint Black Granite Quarry over an extent of 16.12-0 Ha at 5.F.

No.5l611,518/4 & 534, Arariramani Villate, Sankari Taluk Salem Dirtrict.

The proposal was placed in this 133'd SEAC Meeting held on 24.08.2019. The

project proponent gave detailed prelentation. The salient featurer of the
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and the environmental impact arrerrment aJ presented by the proponeit are as

followr:

1. The Quarry lease wat irtued in the name of M/I TAMIN Limited by the

Principle Secretary to Government. lndustriet Department. Chennai. vide

Letter. No. G.O. Mr.No.95 dated 19/O7/2OO5 for a period of 30 year5 to

quarry black granite over an extent of l6.l2.O Hectaret in 5.F.

No.5l611.518/4 & 534. Arariramanr Village, Sankari Taluk. Salem 0irtrict.

2. The unit wa, irsued ToR under violation cateSory vide Lr No,5EIAA-

TN,/F. No.4396lT0R 41 5 /2018 dated 23 / 05 / 2014.

3. Quarrying Operation will be done by Opencart Semi Mechanired method.

4. L€are applied area is not covered under HACA retion.

5. No Coartal Retulation Zone (CRZ) within the radiut of lOkm f.om the leare

atea.

6. No lnterrtate boundary &. Wertern GhatJ Boundary wiihin the radiur of

5km from the leaie area.

7. No National Park & Wild Life sanctuary within the radiu, of 'lokm from the

leale area,

8. No critically polluted area ar notifled by the Central Pollution Control

Board connituted under Water (Prevention and Control of Pollution) Act

1974 within the radius of 5km from the leaie area.

9. No Protected Area. Eco tenritive Zone & Eco Seoritive Area within the

radius of 5km.

The SEAC noted the following:

l. The Proponent, M/r.Tamil Nadu Minerals Limited har applied for

Environmental Clearance to SEIM.TN for the exi5ting Black 6ranile Quarry

over an extent of 16.12.O Ha at S.F. No.5l6l1.518/4 & 534. Arariramani

VillaSe. Sankari Taluk. Salem Oi,trict.

2, The proiect/activity ir covered under CateSory "Bl' of ltem l(a) 'Minint

Proiectr" of the Schedule to the EIA Notification. 2006.

36

,- sEAc-rN



. 3, The Public hearlng minutes both ln English and Tamll war received from the

TNPCB vide Lr.No.T2ITNPCB/t.5674/PH/KMP/2O19 dared 13.04.2019,

Bared on the preJentation made by the proponent and the documentr furnirhed.

The SEAC decided to call for following detailr from the proiect proponent:

l. The project proponent Jhall furni5h phototraph5 showin8 fencint provided

around the proiect rite for the rafety of animak and men

2. The proiect proponent rhall fumirh phototraphr rhowin8 Green belt

development in the proi€ct rite

3. The proiect proponent shall furnish revi5ed water consumpiioo detailt

including for treenbelt development.

4. The pro.iect proponent rhall furnish the plan and proporal for waste

dumping and handling in the proiect site.

5. The project proponent rhall furnlsh valid minint plan obtalned from

Ar5irtant Director. 6eoloSy and Minint.

The project proponent ir requested to rubmit the aforeraid detaiB to SEIM-TN.

On receipt of above detailr (sl.No. I to 5) from the proiect proponent. SEAC

decided to make an on - the - rpot inrpection to arJerr the prerent statur of the

rite by the sub-committee con5tituted by the sEAC. Baied on the inJpection

repon and the data fumirhed for s.No. I to 5 rtated above, SEAC would

further deliberate on thlr proiect and decide the further course of action.

Agenda No. 133-061

(Flle No. 6604/2015)

Sand Quarry over an extent of l2.o0.0Ha at J.F. No. 177ll (P), Melur

village, srlrangam Taluk Trichy Dijtrlct by M/s. The Executlve Englneer

AVDAVRO, Trichy -for Termr of Reference.

(srA/rN/MrN/7521 5/20r 8)

Brief Hlnoryr

Earlier. the Project Proponent har applied for Environmenl Clearance to SEIM for

the Proposal reekint Environmental Clearance for River ,and Quarry at S.F No,

177 (P) in Cauvery River of Melur Villate. Srlran8am Taluk, Tiruchirappalli DiJtrlct.
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The proporal along with District Survey Report (DSR) and Mining Plan waJ

placed b€fore the ll9rh State Expert Apprairal Committee meeting held on

O9.08.2O18. ReplyinS to the certain querier pointed out by the SEAC memberr. the

P\{,/D have also furnished the following data and information to conrider the

reque5t of EC for their propored tand quarry,

L l. The detailj of the location to cover land use and ecologically

tentitive arear. if any.

2. Details of wellr in the vicinity. ground water tabler and other rurface

wat€r bodier in the vicinity.

3. Borelog Tert report indicating thickne$ of Sand and its variation

covering the entire a.ea: similarly the width of the rand bed.

4. Agricultural land if any, rurroundint the quarry 5ite,

5. The comporitlon of rand and othe. mineraB prerent in the river bed.

6. Detailr of the river bed.

ll. The list of quarrier which were <overed in the report of the committee

constituted by the Government of Tamil Nadu, headed by Thiru. Raierh

Lakhoni. lAS.

lll. Reclamation of the rand area after mining needl to be submitted.

lV. Jurtification for ulage of heavy earth moving machinery (poclain, in

individual sand mining areas to be given.

V. Adequate safety measurer in the quarrying area with respect to poclaint

to be deployed.

Vl. Adequate plan for trafflc manatement for the loaded vehicle5 paJring

through nearby habitation,

Vll. The lmpact of dun pollution and noije on the habitationr nearby,

The PWD made a preJentation with a video (helicam footage) presentation of

the quarries along with e.ological featureJ related to the mining p.ojectr. on

09,08.2018 highllghting the mining projectJ with empharir on the information and
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{rta requested by the aforeraid 5EAC durtng the meetlng. The pWD aljo submltted

a repon coverint the ecological arpectl in thir regard.

Regarding the maximum number of poclainr to be ured in the quarry wa,

decided based on the quantity of rand in each of the quarrier yet to be mined. The

number of poclainr will have a bearing on number of total machinerie, that will be

put on the rite. the implicationJ of the movemeot of the vehicleJ on river bed and

river bankr. phyrical feature, and the flora and fauna of the river bed and banks,

Conriderint the above. the Commi ee formulated the followlng criteria in

decidinS the number of po<lalnr:

l, Upto one lakh mr Jand yet to b€ mined - maxtmum 2 poclaint

2. One lakh - Two lakh mr land yet to be mined maximum 3 poclains

3. Two lakh - Fou. lakh m3 rand yet to be mined - maximum 4 poclain!

4. Four lakh - Seven lakh mr rand yet to be mined - maximum 5 poclains

For the rand quarry project at Melur Villate. Tlruchirappalli Dirtrict, 235783

cu.m of iand i, to be mined. Ar per the above criteria, the maximum number of

poclaini permitted ir 4 Nor.

Bared on the discurrionr with the pWD Engineert, SEAC har decided to

recommend the proporal for the grant of Environmental Clearance to SEIAA

sub.iect to the fulfilment of the following conditionr in addltlon to the normal

conditionr ar required to be fulfilled by the PWD:

2.

t. The proponent Jhall fix flag porti at boundaries for the propojed

mrnin8 area covering an extent of 4OOm X 3OO X lm or l2.OO Ha.

There rhould be no deviation/ violation with respect to the area

demarcated for quarrying.

The depth of rand quarrying rhall be.ertricted to lm from the

theoretical bed level.
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3. To prevent duJt pollution. tuitable working methodology neads to be

adopted takinS wind direction into contideralion.

4. At no cost the impact of tand mininS should interfere wlth the

habitation and cultivation in the nearby area alonS the river bed.

5. The mininS area muit be demarcated leavinS atlea( 50m from the

river embankment on either tide.

6, Contourint of the river bed hal to be taken to atcertain the relative

levelr of rand in the river and alto to ,uttett the dePth of tand minint.

7. To enrure rafety measuret alont the boundary of the quarry site.

Jecurity Suards are to be engaged durinS the entire period of minlnS

operation.

8, Wherever irrigation channell take off from the river within the

boundary of the mininS project, the minin8 operation thould not affect

the flow of water in the irfitation channell.

9. The entire Jand mininS operation thould be a, per the Suidelinet for

rurtainable rand mininS ittued in 2016 by the MoEF & CC. GOl. New

Delhi.

10. Around all the tand mininS projectt atricultural activities are leen. ln

addition the surrounding! prerent thick Sreeneriet. The mining

operation thould not affect the treenerie, and the atriculiural

activitier.

ll. lt i5 reporled that there are very few habitation, cloter to the Melur

proiect bul all of them are 5O0-60Om away from the mining area. Alro

there are 4 number of open wellt/bo.e wells clo5er to the mining area.

The minint operation thould not lead to depletion of water in the

wellr.

12. The approach road and loading of the tand in the vehiclet. movement

of the vehicle lhould be planned and lmplemented in tuch a way that

<!--_>
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there i, no noile and durt pollution in th€ nearby habitation. We

recommend that PWD thould maintain at leart a safe diitance of 3OOm

from the habitationi while plannint the approach road and the loading

operation. \)Uherever nece$ary and near the habitation in particular

durt rupprerrlon mearures to be adopted, While the loaded vehicle

move on the roEd that lhould be fully cove.ed with tarpaulin.

13. The pathway ured by all machinerier lhould be properly conrtruqted

and maintained by the PWD in order to avoid pollution.

14. The mining operation should b€ above ihe tround water table.

15. The condition tipulated above need to b€ monltored and revlewed

on fortniShtly basir by the Taluk Level TaJk Force headed by

Tahrlldhar, At leart two reprerentativer from reputed research

organizatlonr likg NlT. Trichy, Anna Univenity Department. Trldry.

Annamalai University and tharathidaran University should be included

in the tark force. The committee rhould send the monthly monitorlnt

report to SE|M which witl be rcrutinized by SEAC.

16. Adequate rtatutory manpower to be deployed for complying with the

provirionr to ure heavy machinerier ar per Miner Safety Regulation,

(MCDR. 2Ol7 & MMR. l96t).

17. As per the approved Dirtrict ,urvey Report, the information contEined

al pat€ 76 to point 18. the rand potential in Coleroon river for a

lentth of 48.27 km in Thiruchirapalli DiJtrict i5 estimated at 51.45x lU
MT conJirting 600/0 total mineral potential ie. 31 milllon Cum. In thir

river bed an arca ol 62.75\106 sq.m ir recommended for grant of

mineral concetrion.

18. AJ against the recommended arca of 62.75x1c6,q,m. prerently an area

of I2OOOO rq.m only ir betng conjidered and only 2357g3 cu.m i,
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permined to excavate which ir lerr than I 9o of Mineabler Mineral

Potential and hence the pro.iect ir rurtainable.

19. For the sand quarry at Melur Village. Srirangam Taluk. Tiru(hirappalli

Di(rict. of 151783 cu.m of Shoalr & 1200O0 cu.m of Sand (235783

cu.m) ir to be mined. The maximum number of PoclainJ permitted ir 4

No,.

20.The quantity ertimaled to be mined throuth manual mininS is 24000

cu,m and the manual operation area of 1.2 ha lhould be demarcated

in the plan before commencement of the project. MininB of

machinerier and manual operationr should be carried out rt.i.tly a,

committed by the project proponent.

21. Durint the rand mininS work. appropriate protrerrive mine cloJure

activitier murt b€ implemented to rertore the river bed to itr oriSinal

Jtatut for enrurinS the free flow,

The recommendafion fo, the grant of EC i, alro iubject to the condition that

the proponent Executive EnSineer / WRD. Minint and Monitoring Divition. Trichy

Divirion fulfilr the conditiont impoted by the Hon'ble Madurai Eench of Madrat

HiSh Court. in the order in W.P.(MD) No,. 4251. 7960. 14577. I5l2l. 8655.

l3836. ]6150. 15343. 11376. 17143 and 17531 of 2017 and connected

Mircellaneour Petition!. dated:15.02.201 8.

ln view of the above, this propotal teekinS Environmental Clearance for quarrying

of tand in Coleroon River. at 5.F.No.177ll (P). Melur Villate. SriranSam Taluk.

Tlruchirappallil Dirtrict Over an extent of l2.0O.O Ha for a period of 2 Months it

submined before the SEIAA for examinin8 and considering the irtue of

Environmental Clearance.

The proporal was placed in the 332'n SEIM Me€tln8 held on 10.08.2018.

The Authority decided to defer the p.oJect for wanl of followint detail5.
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. t. The D5R doel not give clear picture of the rtretch and detailJ of rurtalnable

tand mlnint porribilities ln rhe area. The DSR rhall be updated.

The threatt envirated due to minint need, to be elaborated.

Thir minint area lieJ clore to the butterfly park, The impact on bunerfly

natural population and the park to be rtudied.

The impad on canal bank teak plantation to be rtudied and reported,

lmpact on riverride biodiverrity due to rand mining to be further

scientifi cally rtudied and reported,

For any new agloramation ln the ltretch due to anticipated monroon

floodr. revired mining plan rhall be rubmitted_

Trerparrint acroJr the entire breath of the river for tranrrcrtation of mined

rand l, not derlrable when alternate site may be available. Tranrportation

shall be atleart dirturbance to river flow and eco jyrtem.

EiodiverJity inventory ir nol adequate.

30olo of the area in the land ure pattern i5 agriculture/treer, The litt of
specie, in the ,tudy area rhall be provided.

The above minuter war communicated to the proiect proponent, the Jaid detalk

har been furnirhed by the project proponent vide letter dated 02.05.2O19.

ln the view of th€ above. the propojal wa, placed in the 343th SEIM meeting

held on 03.05.2019. The SE|M noted rhat the Hon'ble NGT, principte Bench.

New Delhi in the O.A No.l86 of 2Ot6 (M.A.No.35012016) and O.A_

No.20Ol2016 and O.A.No.5BOl 2Oi6 (M.A.No.|82 /2O16) and O.A.No.t02,/2017

and O.A.No.4Ozy 2O't6 ( M,A.No. 758/2016, M.A. No. g2O /2016,

2.

3.

4.

5.

6.

7.

9.

M.A.No.ll22,t2ol6. M.A,No. 12/2017

O.A.No.405l2016 and O.A,No.52O

M.4.No.98212015 & M.A.No.384,/2017) in

& M.A.No.843l2O17) and

of 2016 (M.A.No.98tl2015.

the order dated vtde dated i3rh
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September. 20'18 (Satendra Pandey Vt Minirtry of Environment Forett & climate

Chante & Anr) har inter-alia directed aJ followt:-

i) ProvidinS for ElA. EMP and therefore. Public Contultation for all areat

from 5 to 25 ha falling member Category B-2 at par with CateSory B- I

by SEAC/ SEIAA as well a! for clurter situation wherever it i5 not

provided;

ii) Form-lM be made more comprehensive for areat of 0 to 5 ha by

drtpenrinS with the requirement for Public ConJultation to be evaluated

by SEAC for recommendation of trant EC by SEIAA initead of

DEAC/DElMr

iii) i, a clutter or an individual leare tize exceeds 5 ha the EIA/EMP b€ made

6pplicable in the process of grant of prior environmental clearance:

iv) EIA andlor EMP be prepared for the entire cllrrter in terms of

recommendation 5 (tupra) of the GuidelineJ for the purPose of

recommendations 6. 7 and I th€reof:

v) r€vite the procedure to alro incorPorate procedure with retpect to

annual rate of repleniJhment and timeframe fot rePlenithmenl after

mining closure in an area:

vi) the MoEF & CC to prepare Suidelinet for calculation of the co't of

'restitution of damage cauted to mined-out areat along with the Net

PreJent value of Ecolo8ical rervi(et forSone becaute of ill€8al or

untcientific mininS'

ln the view of the above. the SEIAA has decided to return the ProPosal seekinS

Environmental Clearance for River sand Quarry over an extent of 12 00'0 ha at

S.F No. 177 (P) in Cauvery River of Melur Vlllage. Srirantam Taluk' TiruchiraPPalli

Oi(rict and further requelt the Proponent to apply for Terml of Reference as per

the above order.
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I view of the above. the proiect proponent ha5 rubmined the application for

Termr of Reference to sElAA vide thlr office letter dated 2t.Og.2Ol9 and applied

onlrne porrat of MoEF&cc ( StMrN/MtN/4150712019).

The proporal war placed in the 133.c SEAC Meetint held on 24.08.2019. The

Executive Entineer. P\vD presented ,alient featurer of the propolal. The salient

featurer of the proiect are 6j followJ:

l. The project proponent has applied for ToR for rand quarrying river Jand in

the River Coleroon over an extent of 12,00.0 Ha at 5.F.No. lTZt of Melur

Villate, SriranSam Taluk. Trichy Di(rict.

2. The propored quantity of rererver ertimated at l,5l,783cu,m of sand shoalt

and I,2O,0OO cu.m of sand up to a depth of 1.0 m betow theoretical bed

level for the period of ffwo) 2 yearr only.

The sEAC noted the followint:

l. The Proponent, IWr. The Executive Engineer nVD/WRO, Trichy has

applied for Termj of Reference to SEIAA-TN for the exirting Sand euarry

over an extent of l2.OO.oHa at 5.F. No. 177^, Melur Villate, Srirangam

Taluk. Trichy Dirtrict, Tamtl Nadu.

2. The project/activity ir covered under Catetory "B" of ltem 1(a) ',Minint

Proie(t!" of the Schedule to the EIA Notification. 2006.

Based on the prerentation made by the proponent and the document, furniJhed.

the 
'EAC 

decided lo recommend the proporal for the grant of Termr of Reference

CfoR) to SEIAA with Public He6rint. rubject to the followlnt ,pecific conditions in

addition to the normal conditionl ar part of ToRi

l. The detailr of the location to cover land ure and ecologiGlly ,enritive

areat.
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a. Detaik of wells in the vi(inity, ground water tableJ and clher

rurface water bodier in the vicinity.

b. Thicknerr of Sand and lts variation coverint the entire area:

rimilarly the width of the tand M.
c. Agricultural land if any. rurrounding the quarry rite.

d. The comporition of iand and other minerak prerent in the river

bed.

e. Detaik of the river bed,

f. HiJtory of minint in the area ,hall be furnirhed.

2. Reclamation of the rand area after minint needr to be iubmined.

3. Juilification for unge of more poclainr in individual Jand mining areat

to b€ given.

4. Adequate safety mearurer In the quarrying area with rerpect to poclains

to be deployed.

5. Adequate plan for traffc management for the loaded vehicler pasrinS

through nearby habitation.

2. The impact ofdurt pollution and noire on the habitation$ nearby.

3. The PWD hal to give rcientific evidence for concluding that river tand

depth i, lm.

4. The PWD har to furni5h the detailr retarding agricultural activitier that

are takint place around the project area.

5. The detaih of the open/bore welB in the vrcinity of the proiect rite

should be fumirhed.

6. study the quality and quantity of tround water in 5km radiur in the

downrtream of the proiect rite.

7. study the lmpact of rand mining on the rtructurer located in the nearby

vicinity.

.)t-+
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8. The route map for the LorrieJ for accesling the proiect area and for

tranrporting mined iand rhould b€ Jpecified.

9. The detalk retardint traffic volume in the viclnity of proiect area rhould

b€ furnirhed.

lO. To p.event durt pollution, ruitable worklng methodoloty needr ia be

adopted takint wind dlrection into con,lderation.

ll. A detail study rhall be conducted no the lmpact of sand mining with the

habitation and cultivation ln the nearby area alont the river bed and lt,

mitigation mearuer.

12. The mining area mujt b€ demarcated leaving at leart 5Om from the river

embankment on erther side.

13. Contouring of the river bed har to be taken to arcertain the relative

levelJ of rand in the river and alro to ,ugtert the depth of,and mining,

14. The EIA repon should be aJ per the Guideline, for ,urtainable Sand

Minint irrued in 2Ot6 by the MoEF & CC, 6Ot, New Delhi.
15. Whe.ever irrigation channel, take off from the river wlthin the

boundary of the mining proiect. the mining operation ,hould not affect
the flow of water in the irrigation channelr. In such a way a plan of
action rhould be rubmitted.

16. EMP rhould contain break up detailr Juch a, toolr, labor and
environmental monitoring cort. cort for the ground water monitorint in
the lurroundlng area ,hall be part of the EMp coJt. variation of depth of
ground water and quality ,hall be monitored durint the project period
by conducting lurvey once in 3 months. ThiJ coJt Jhall alJo be included
in EMP.

i7. ln addition to fo owint detailj to be furnirhed.

i. Quantity eJtimated to be mined throuth machinerle, with extent.

\\-. \
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li. Quantity ertimated to be mined through manual mining wiltsextent.

iii. Letter from the AD/DD MineJ about the detail! (Name of the

Owner, 5 F No, Extent & dittance from the boundary of this quarry)

of other quarriet (proPoted,/Exitting/Abandoned quarriet within a

radiur of lkm from the boundary of the propoted quarry tite

iv. Certificate from the Mining department ating thal no other quarry

wlll be proposed within lkm radiut from the periphery of the ,ite

exceeding 25 ha within the leate period of this application includinS

exirtint and abandoned quarriet

v. Certificate from the VAO ttatint the detailt of habitation lo<aled

within 3O0 m radiuJ from the boundary of the ProPoted site along

with FMB sketch.

vi. The Proiect proPonent ha$ lo fumith the affidavit ttatinS that there

are no bridger' culvertt' crott matonariet' water head workt or anY

other Givil structuret wlthin 5OO mtJ.. of the propored quarry lite'

vii. The RL Upttream. RL Downltream. RL StartinS' RL EndinS' Chaina8e

Starting KM, Ending KM detailt shall be furnished'

viii, Geological seclions MaP thould be fumithed'

ix. 5oom. 'lKM & 5KM radiur of clear Gootle Map rhowinS all the

featureJ like agricultural activitie!' habitatioru' etc

". rh" #EilffifEr#ry or the river shall be rurni'hed'
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, Atenda No. 133{7:
(Flle No. 69572019)
Propored connruction of lndunriEl Part bV lwr. Tamll Nadu Polymer lndurMer

Part Ltd at 5.F. No.l43 & 187, of Puzhudlvakksm Vlllate End 5.F No.2O53B(P),

Voyalur Mllage. Ponnerl Taluk, Thlruvallur Dlctrlct- for Terms of Rrference

('INTN |NCP / 39222 / 2019)

The propotal war placed in thir l3l'd SEAC Meetint held on 24.08.2019. The
project proponent Save detailed prerentation. The ralient featurer of the p.oiect
and the environmental impact arrerrment a, prerented by the proponent are at
followr:

I. Prorect Location:

S-No.l43 of Puzhudivakkam village - 202.82 a/Jes

5.No. 187 of Puzhudivakkam village. 3-91 acret
5 No.2O53B part of Voyalur village - 37.O5 acrer

Tot8l - 243.78 aset

Revenue Village: Voyalur & Puzhudivakkam

Taluk: Ponneri

District: Thiruvallur

2 Land Area:

243.78 aqet- Alienated to Tamil Nadu Polymer lndurtrier pan ltd CfplpL)

by GoTN vide 6,0. No: 47lMlA.l/2014 d ated t4/O5/2O14

I Lo(ation Delaik:

Latitude 13. l6 ll.l4 to l3r l7'56.72- N
Longitude 8@ l8' 51.55- to 8@'18' 55.80- E.

4 Area Detailr:

Member lndurtrie, - 158.42 actes
Commercial plotr - 12.19 acret
Road& Other lnfrartructure - 28.78 aqes
Truck terminal - 6.00 acrej
Solid warte management - 9 OO acrer
Common Facilitier - 5.Ol acret
OsR - 24.38 acres
Totll- 243-78 actet

!- seec-rN
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5. Green Belt DeveloPment:

OSR in different locations amount to 24 38 acre5' which will be maintained

at Sreen belt by TPIPL with lreet recommended by Department of Forettt'

Fuiher. TPIPL will mandale all member indurtriei to allocate 250lo of the

area at oPen area and develop Sreen cover in it

6 Effluent Treatment:

tndependent lndurtrie, will be made to (ommil for Zero Level DitcharSe

Plantt for treatint effluent instead of conventional Effluent Treatment

Plant!.

7 Solid Watte Manatement:

The member rnduttrie! will be inttructed to take authorization for orage

of hazardou, rolid wa,te. if any from TNPCB The ttora8e will be at Per

the retpective guideines by TNPCB AII member indurtriet with due

approval from TNPCB. ,hall tranlPort their tolid warte to TSDF for ultimate

treatment and dirpotal. However' a! a provition to have in-houte and

indePendent tolid waJle manaSement 9 oo acrel of land il allocated'

8 Rain Water Harveltintl

RWHS will be ettablithed at Per the rtandard Practicet at Percolation pit!

and ar per the Suidelinet of Tamilnadu Water SuPply and Drainage Eoard

[nvAD).
g Eltimated Cost of Proiect'Rl-216 92 crorer

The SEAC noted the followint:

L The ProPonent. M/r. Tamil Nadu Polymer lndu'trieJ Part Ltd ha5 applied

for Terms o, Refer€nce to sEIAA-TN lor the Conttruction of lnduttrial

Park in 5 F No.l43 & l87 of Puzhudivakkam VillaSe and i F No 20538

(P). Voyalur Village. Ponneri Taluk' Thiruvallur Ditlrict'

2 The proiect/activity i5 covered under Catetory "8" of ltem 8(b)

"Townrhip and area development Projectt- of the Schedule to the EIA

Notification. 2006.

1)
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Bared on the pretentation made by the proponenl and the documentt furnithed'

the SEAC de.ided to recommend the Proposal for the Srant of Terms of Reference

CfoR) to 5E|AA, rubject to the following specific conditiont in addition to the

normal conditionr ar pari of ToR:

I. The project proponent thall fulnish undertaking that the individual

member unitr will not be allowed 1o carry out manufacrurint of Productt

stipulated in 6,O. (M, No. 84 dated 25/06/2018 on banninB of One time

ure on and throwaway plastict.

2. The project proponent thall furnith ProPoted manufacturinS procettet in

the proiect tite.

3. The unit rhall furnith water balance and furnith propotal for initallation of

sTP with detitn adequacy alonS with scheme for recyclinS the treated

tewate.

4. The proiect proponent must submit land ownerthip document for the

propoted project (98.66 Ha) alont with the EIA rePort.

5. The pro.iect proponent mutt tubmit permillible land use clallification

certificate obiained from competenl authority for the Propoted proiect

(98.66 Ha) alonS with the EIA report.

6. The proponent thould furnith the layout plan rhowing the Sreen belt area

with dimenJionr & GPS (Clobal Potitioning sy5tem) cc'ordinatet of areat

allocated for Breen belt (339o) and shall be Provided alont with the EIA

report.

7. Storm water management ttudy lhall be carried out engaginS the tervicet gf

reputed inJtitution,.

8. Sufficient roil and moisture contervation along contourt thould be carried

out.

9. Detailed biodiverrity ,tudy hat to be carried out by the proPonent enSaging

lhe Je.vices of reputed inttitutiont.

lO- lt war noted that the propoted project tite may fall under the CRZ area.

Hence, the proiect proponent har to obtained CRZ clearance ar per the
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CRZ notification 2019 for the laid proposed project from the competent

authority.

ll. The proponent thall furnish the permillion/ NOC of water tupply from the

TWAD board.

12, The propotal for CER lhall be furnithed at Per the office memorandum of

MoEF & CC dated 01.05.2018.

)3,Total area apProved in the SPecial ,ecretarY to Government. lndultriel

department vide Lr. N o.23 814/MlE.l/2Ol O-73. dated: 12.O2 2019 tlated that

" in principle approval it hercby accorded for the development ol the

plattic induttriet park P@iect at the alternative tite ol 265.66 ac@ in

Voyalur and Puzhudivakkam villa?et ol Ponne Taluk. nruvallur Diii't '

TTDCO it heteby permifted to trantfer thete landt to TPIPL by leate,

pending fixation of value of thete landt."

But the proiect proPonent hat aPplied ToR for an area of 243.78 acret Thir

need to be clarifiet before placint rubiect to SEIAA

Atenda No. 133{8:

(Flle No. 673O12018)

Exlrtlnt \XAlte Granite Quarry over an extent of 9.2l.OHa ai t'F. No'2'

Pappankulam Vlllcg€, Ambatsmudram Taluk. Tirunelvell Dlnrict by WJ. Tamll

Nrdu Mlnerak Llmlted -for Erwironmental Clearance under Violation.

(tlA/TN/MlN/27234l2O18,) dated: 01.o3.2019

Brlef Historyr

The proporal war placed in the l28th SEAC MeetinS held on l5.O4.2Ol9 The

proiect proponent Save detailed Preientation- The ialenl featuret of the project

and lhe environmental imPact atteltment at preJented by the proPonent are at

follows:

1. TAMIN uploaded the subiect ProPotal in retPect of PaPPankulam colour

Granite Quarry at SF No 2 over an extent of 9 2l Ha in PaPpankulam

VillaSe. Ambatamudram Taluk. Thirunelveli Dirtrict. Tamil Nadu throuSh

online of MoEF&CC under violation cate a, per MoEF &CC Notification

.-t ,,
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S.O 8O4(E) dared.14.O3.201 7 for obtaining ToR vide Propo,al No.

tAITN/MtN/67951120r7. dared 06.09.2017

2. The proposal was conridered before the Expert Appraital Committee (EAC)

meeting on 31.07.2018 vide Agenda s.No. 11.3.1 of ll'' EAC meetinS and

accordingly minuter of the meetinS war put up on the MoEF portal.

Wherein it has been mentioned that "the Committee obrerved thal Seneral

condition doer not apply for project aclivity of minrnS on minor mineralt

of cateSory Bl and hence proponent har to submit EC appli(ation to SEIAA

only vide ASenda tl No. ll.l.l.3'. Further il har been mentioned that

"Public Hearint (PH) har been conducted on 30.08.2016 coverinS all the

i,ruer. Committee fell that one time PH ar the order of Hon'ble HiSh Cou(

of Madrar har already taken care and hence repeat PH ir not required" vide

A8enda 5l No. 11.3.1.3 (Vi0.

3. Subrequently. MoEF & CC had tranrferred the file of the said proiect to

SEIAA. Tamil Nadu vide reference Proporal No. SIA,/TN/M|N/27234/2014

and TAMIN iubmined rhe proporal TAMIN lelter No. 345O/ML3/2O15,

dated 01.O3.2O19.

4. TAMIN has prepared in rerpect to Pappankulam White Granite Quarry of

TAMIN at 5.F. No - 2. Pappankulam Villate. Amba5amudram Taluk,

Tirunelveli Dirtrid for the enhancement of production capacity from l20O

mr lo 310O mr per annum from the mine leare area of 9.21 Ha. The entire

mine leaie area ir Government Poramboke Land.

MINING LEASE AND OTHER APPROVAL sTATU5

. M/r. TamilNadu Mineralr Limited. wa, Sranted for Quarry leare over an

extent of 9.21 Ha. in JF. No. 2 ol Pappankulam VillaSe. Ambaramudram

Taluk. Tirunelveli Oirtrict. TamilNadu for 20 yearr vide G.O- 3 (D.) No lO.

lnduitrie5 (MME-I) Department. daled 23-O|2OO4 and valid up to
22,01.2024 fot rhe produ.tion capacity of l20O mi per annum.

. Minint plan war approved ,or thir mining by CommitJioner of Geology

and Minint- Chennai vide letier no. 9103/MM2/03. dated 21.10 2003.
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. Subrequently. the minint tcheme-l wa9 lubmitted for thir area on

.06.2008.

. The modified rcheme of mining for the next five yea6 (Scheme - ll) in
retpect of the above raid M.L. area (9.21 Ha.) with production

enhancement from 1200 m, to 3100 mr by <onridering recovery percentage

of 15olo based on the preliminary invertitation in the parl and progresed

mining in the lop level war prepared and rubmitted to the Commirrioner of

Geology and Mining. Chennai vide letter No. 7873lMt2/2013. Dated

10.04.2014 and the rame i5 rtill in under procerr at the Commi$ioner of

6eology and MininS. Chennai.

. The lcheme of MininS rhall be deemed to have been approved under Rule

l8(5) of GcDR 1999.

Ar per MOEF O.M.No. L'l l Ol l/47 /2011-lA. ll (M) dated l8'i May. 2O12. leaJet

of minor mineralr alro requirer environmental .learance. For gettinS

environmental clearance. depending on the nature. magnilude and capacity,

the pro,ect ii CateSorized at "82 Catetory. Kalakadu- Mundanthurai Titer

san(tuary (G.O. M, No. '145 Dated 2007) rs located within 2.61 Km (SSW)

from the proje.t rite. rince the total area ir lerr than 25 Ha Seneral condition i!

not applicable ar per MoEF&CC notification 5.O.141 (E) dated l5'h January

2016 (7 (k) i.Pa8e # 18).

TAMIN ai a part of the compliance to the retulatory requirement i.e-. to obtain

Environmental Clearance from MOEF & CC has appointed Environmenlal

ConrultanB who are accredited by National Acc.editation Board for Edu(ation and

Training (NABED-Quality Council of lndra (QCl). New Delhi.

The propored Pappankulam U/hite tranite quarry for the enhancement of

production ir lo(ated at survey number - 2. Pappankulam villaSe. Ambasamudram

Taluk. Tirunelveli Di(rict. TamilNadu. The entire mine leaJe of 9.21 Ha. ir Govt.

Poramboke land. The proiect rite is comer under Toporheet No - 581-V6 d. l0 and

lier between the GPS coordinater of E "77o 27' 33.55 To E 77o 27' 51.83" and N

-8o40 08.41 To N 80 40'22.41 ,

4
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The project flte ir lo(ated at a diitance of 3 km routh of Tirunelveli to

Ambasamudram road. The neareJt railway rtation ir Kallidaikurchi l,l8 km in N

direction from the mine rite, The neare5t harbour Tuticorin ir rituated at a dirtance

of 80 km from the mine Jite.

The SEAC noted the following:

L The Proponent, M/t. Tamil Nadu mineraL has applied for Tor to SEIAA-

TN on 22,O8.2017 for the Exirtiot colour Granite Quarry at 5F No. 2

over an extenl of 9.21 Ha in Pappankulam Village. Ambanmudram

Taluk. Thirunelveli Diltria. Tamilnadu For Termr of Reference Under

Violation notilication dated 8th March 2Ol8 and l4th March 2017 of

MoEF & CC.

2. The p.oiect/activity iJ covered under Calegory "B'l of ltem l(a) "Minint

of Minor Mineral Projecti" of the Schedule to the EIA Notification.

200,6.

Bared on the prerentation made by lhe proponent and the documentr furnirhed.

the committee decided to recommend for the grant of Standard ToR for mining

projecte ar rpecified by MoEF & CC ,ubject to the above conditioni in addition to

the Additional TOR specrfied by the SEAC to deal with the violation arpect, of the

mininS projectJ. A5 for ar public hearint har concern the project proponent in hit

letter dated 12.04.2019 har informed that lhe public hearing war conduded on

30.08.2016 and ako the copy of the public hearing minuter enclored. He

requerted for exemption of public hearing , Jince the public hearint war conducted

within 3 yeart. Accordintly, the 
'EAC 

accepted the repreJentation and decided to

exempted the public hearing rubiect to condition that the proponent rhould

,ubmrt the EIA report wrthin three year from the date of Public hearing already

conducted as per the MoEF&CC r Office Memorandum dated 29.O8.2017.

In addition to the above. the proponent shall lubmit the following detailrl

L Kalakadu Mundanthurai Tiger Reserve ranctuary i5 located at 2.61 km from

the proje(t rite. Nation Board for Wild Life clearancer ir mandatory fo. the

proiect. Hence the proponent ie directed to apply for NBWL clearance, lhe
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copy of the acknowledtement for the same should be furnilhed before

placing lhe tubject io SEIAA-TN

2. lmpa(t of noite on the wild life needJ to be analysed and nece$ary

mitigation meaturet to be propoled for reduce the !ame'

3, The proponent thould furnith the Point wite compliance report/ action

taken report for the point5 railed durint public hearint <onducled on

30.08.2016-

4. The report for Sreen belt developed with necettary photograPht'

5. The proponent thall ftrrnilh the PhotograPht for fencinS around the Project

tite.

6. The proponent thall furni,h the propotal tor CER.

7. Contour map for the I km radiut turrounding the 5ite. village map' FMB &

A Retiiter may be furnished.

8, The comprehen5ive ttudy thall be carried out to evaluate the impad of

mininS operaiiont on the environment through exPerti'e in the field of

hydrogeology, ecologY. mining and environment'

9, Conduct Hydro Seologi(al ttudy and furnith the report along with EIA'

lo.The proponent furnish in affidavit undertakint inter'alia includer

commitment of the Project Proponent not to 
'ePeat 

any tuch violation in

fulure at follow, a5 Per MoEF & Cc. Of'lce Memorandum No F No 3

5Ol2017'lA.llltPt.) dated:30.05.2018

ll. "l/We. the aPPlicant / the Proiect ProPonent. (ommit to comPly with all

lhe ttatutory requiremenrt and,udtmentt of Hon'ble SuPreme Court dated

the 2nd Aututt 2Ol7 in Writ petition (Civil) No 114 of 2Ol4 in the mafter o[

the common cauJe vertut Union of lndia and Ort Before Srant of ToR'/ EC

and I am allo to commit' not to rePeat any tuch violation in future ln (ate

of any violation of the above the ToR/Environmental Clearancel shall be

liable to be termlnated forthwith"

12. The Dittrict Survey R.eporl as Per the MoEF

dated 25.07.20I8 for the Tirunelveli Dirtrr(t

the EIA report.

& CC notification. S.O.35l I (E)

har to be tubmitted alont with

- ,,r= - ,,
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13. Finally, Termt of Reference war i$ued under violation catetory vide Lr No

.5ElM.TN/F.No.673O.SEAC.r oR-625 /2019 dated 21.06.2019.

The Proponent, M/s. Tamil Nadu Mineral, Limited har applied for

Environmental Clearan<e in their letter dated 08.08.2O19 re(eived to SElM-TN

on 19.08.2O19 for the exiJting White Granite Quarry over an extent of 9.21 Ha

in Pappankulam Village. Ambatamudram Taluk, Thirunelveli Oittrict,

Tamilnadu. The Public hearing minutes both in Entlirh and Tamil wal received

from the TNPCB vide Lr.No.F-TNVl452 (PH)/2O15 dated 03.09.2O'16,

The proposal was placed in thir 133'd sEAC MeetinS held on 24.08.2019. The

proiecl proponent gave detailed prerentation. The lalient featurer of the proiect

and the environmental impact arretJment as prelented by the proponent are aj

follows:

l. The Quarry lease war irrued in the name of M/s. Tamil Nadu Mine.alt

Limited by lhe Principle Secretary to Government. lndurtrie5 Depariment,

Chennai. vide Letter. No. G.O. Ms.No,95 dated 19/07 /2OO5 for a period of

30 yearr io quarry black granite over an extent of 9.21,0 Ha at J.F. No.2.

Pappankulam Village, Ambasamudram Taluk. Tirunelveli Di,trict.

2, The unit was ittued ToR under violation caiegory vide Lr No ,5E|AA-

TN,/F. N o.6 7l O/ToR -625/2OtA dated 2.t/06/2019.

3. Quarryint Operation will be done by Opencart Semi Me(hanired method.

4. Leare applied area ir not covered under HACA retion.

5 No Coaital Retulation Zone (CRZ) wilhin the radiuJ of lokm from the lease

area.

6. No lnte tate boundary & Wertern Ghatr Boundary within the radiur of

5km from the leale area.

7. Wild Life Sanctuary "f.alakad-Mundanthurai Tiger Sanctuary ir Iocated

2.78km (Ar per Amendment EIA Notification 5.O 3933 (E). l8,h Dec 2O17,

General condition i, nol applicable for B2 Catetory)
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8. No critically Polluted area a5 notified by the Central Pollution Control

Board con(ituted under Water (Prevention and Control of Pollution) Act

1974 within the radiut of 5km from the leate area.

The sEAC noted the following:

1. The Proponent. Iwt.Tamil Nadu Mineralt Limited has aPPlied for

Environmental Clearance to JEIAA'TN for the exitting Black Granite Quarry

over an extent ol 9.21.0 Ha at 5.F. No2. Pappankulam Village.

Ambatamudram Taluk, Tirunelveli DiJtrict.

2, The proiect/activity it covered under Category "Bl- of ltem 1(a) "Minin8

proiectt' of the Schedule to the EIA Notifi(ation. 2006'

Ba5ed on the pretentation made by the ProPonent and the documentt furnithed

The SEAC decided to.all for followint detailt from the proiect ProPonent:

1. The proiect ProPonent thall furnirh Photo8raPhs thowinS fencint provrded

around the proiect tite for the tafely of animals and men

2. The project Proponenr shall furnirh PhotograPht showint Green b€lt

development in the Proiect site

3. The project proponent Jhall fumish revited water coniumption detail'

includint for Sreenbelt develoPment

4, The proiect Proponent lhall furnirh the Plan and Propotal for watte

dumping and handling in the proiect Jite

5. The proiect ProPonent thall furnith valid mininS Plan obtained from

AJrittant Director, GeolotY and MininS.

The proiect Proponent i, requetied to tubmit the aforetaid details to JEIAA-TN'

On receipt of above detailt (sl.No l to 5) from th€ proiect Proponent' SEAC

decided to make an on - the ' tPot insPection to attetJ the PreJent 5tatu9 of the tite

by the tub-committee conttituted by the 5EAC.
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; Atend. No. 133-09;
(Flle No. 6656/2019)

Prcpored tand Qurrrylnt ln Rlver Cctrvery over En extent of 24.00.0 Ha !t
J.F.No.3l6 (P) in M. &nhur Vill8te, Thotiyam Tatuk Tlruchirappam Dinnct by

l,l/r. The &ecutlve Engineer F{/DN/RD. Mlnlng & Monltorlnt DlviJion,

TiruchirapSulll -for Termr of Refcrence

(fl vTN/MrN/ 75668/2018.)

Brief Hlrtory:

Earlier. the Proiect Proponenl has applied for Environment Clearance to SEIM for
the Proporal ieeking Environmental Clearance for River Sand euarry at S.F No.

316 (P) in Cauvery River of M. Puthur Village Thottiyam Taluk Tiruchirappalli

Dirtrict.

The proposal alont with Dirtrict Survey Report (DSR) and Mining ptan was

placed before the ll9,h Stale Expert Apprairal Committee meeting held on

09.08.2018. Replyint ro the cerrain querieJ pointed out by the SEAC members. the

PWD have also furnished the followint data and information to (on5ider the

requert of EC for their propored,and quarry.

l. L The details of the location to cover land u5e and e(olotically renJitive

arear. if any-

2. DetailJ of welll in the vicinity. tround water table, and othe urface

water bodier in the vicrnity.

3. Borelog Te,t report indrcating thicknerr of Sand and its variation
coverin8 the ennre areai ,imilarly the width of the ,and bed.

4. Atricultural land if any. rurroundint the quarry,ite.

5. The comporition of 5and and other mineral, prerent in the river bed.

6. Detailr of the river bed.

ll. The Iirt of quarrier which were covered in the report of the committee

.onrtituted by the C,overnment of Tamrl Nadu. headed by Thiru- Rajesh

Lakhoni. lAJ.

lll. Reclamation of the iand area after mining needl to be submitted.
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lV. Juitification for ulage of heavy earth moving machinery (poclqins) in

individual sand mininS areai lo be tiven

V. Adequate tafeiy meaturel in the quarryint area wilh retpect to poclain'

to be dePloYed

Vl. Adequate plan for traffic manaSement for the loaded vehiclel parring

throuth nearby habitation

Vll. The impad of dr.rlt pollulion and noire on the habitation! nearby'

ThePwDmadeaPre'entationwithavideo(helicamfootaSe)Prelentationof

the quarrieg alont with ecological featuret related to the minin8 Proiect5 on

09 08.2Ol8 hiShliShlinS lhe mining Proje(te with emPhatit on the informalion and

data requerted by the aforetaid 5EAC during the meetins The PWD alto tubmitted

a report coverint the ecoloSical aipecll in thil regard'

Retardin8 the maximum number of Poclaint lo be uted in the quarry was

decided based on the quantity of tand in ea(h of the quarrier yet to be mined' The

number of Po(lainr will have a bearin8 on number of total machineriel that will be

put on the Jite. the implication, of ihe movemenl of the vehi'leJ on river bed and

river banks. phytical featuret and lhe flora and fauna of the river bed and bankt'

Conlidering the above. the Committee formulated the followinS criteria in

de(iding the number of Poclainl:

L Upto one lakh mr tand yet to be mined - maximum 2 poclaint

2, One lakh - Two lakh mr tand yet to be mined - maximum f Po<laint

3. Two lakh - Four lakh mr tand yet to be mined - maximum 4 poclain'

4- Four lakh 'seven lakh mr ,and yer to be mined maximum 5 poclains

For the tand quarry Proiect at M' Puthur Villate Thottiyam Taluk

Tiruchirappalli Oinrict. 566256 cu m of sand i' lo be mined As per the above

criteria, the maximum number of poclaint Permitted it 5 Not'

Basedonthedi'cu'SiongwithrhePWDEntineerJ'SEAChaldecidedto
recommend the proPoJal for lhe trant of Envi'onmentat Clearance to SEIM

subiect to the fulfilment of the following conditiont in addition to the normal

conclitiont a5 required to be fulfilled by the PWD:

l.- \,==-_-l *
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l. The proponeol rhall fix flaB po5tr at boundarier for the propored

minint area cove.ing an extent of 80O m X 3O0 X lm or 24.00 Ha.

There should be no deviation/ violation with rerpect to the area

demarcated for quarrying.

2. The depth of ,and quarryint rhall be rertricted to lm from the

theoretrcal bed level.

3. To prevent durt pollution. Juitable workint meihodology needJ lo be

adopted taling wind direction into consideration.

4. At no cort the impact of Jand minint rhould interfere with the

habitation and cultivation rn the nearby area alont the river bed,

5 The mining area murt be demarcated leavint atleart 5Om from the

river embankment on either ride.

6. Contourint of the river bed har to be taken to a5certain the relative

levels of sand in the river and alro to ruggert the depth of ,and mining.

7. To enrure :afety measures alont the boundary of the quarry site,

recurity guard5 are to be engated durint the entire period of minint
operation,

8, Whe.ever irrigation channelr take off from the river within the

boundary of the mining project, the minint operation lhould not affect

the flow of water in the irritation channelr.

9. The entire rand mining operation rhould be as per the guideline, for
iustainable,and mining ilsued in 2O16 by the MoEF & CC.60l. New

Delhi.

10. Around all the rand minrng proje.tr at.icultural activitieJ are reen. In
addition the rurroundrntr prerent thick greeneries. The mining
operation rhould not affed the greenerie, and the at.icultural
a(tivitier.

ll. lt ir reported that there a.e habitation, clojer to the M,puthur proiect
but all of them are 4OO -sOOm away from the mining aree. Alro rhere

are 5 number of open welk/bore welll closer to the mining area. The

mining operaiion ,hould not lead to depletion of water in the well5.

I
' -- \-.=- .__/

CHAIRMAN*.

1lEoc..}
q +' v''

61



s

12. The approach road and loading of the tand in the vehiclet. moJement

of the vehrcle rhould be planned and implemented in tuch a way thal

there it no noite and dust pollution in the nearby habitation \Ue

recommend that PWD thould maintain at leatt a tafe dittance of 3O0m

from the habitations while PlanninS the approach road and the loading

operation. Wherever necelsary and near the habitation in padicular

dutt tupprettion mealuret to be adoPted. While the loaded vehicle

move on the road that thould be fully covered with tarpaul'n'

13. The pathway uied by all machrneriet rhould be properly con'tructed

and maintained by the PWD in order to avoid Pollution'

14. The mining operation thould be above the Sround water table

15. The conditiont ttiPulated above need to be monitored and revlewed

on fortniShtly batit by the Tah-rk Level Taik Force headed by

Tahsildhar. At least two reprelentativet from rePuted retearch

orSanization, like NlT. Trichy. Anna Univerlity Department' Tri'hy'

Annamalai Univer!ily and tharathidaean Univertity thould be in<lude'j

in the task force. The.ommitlee should rend the monthly monitorinS

report to SEIAA urhich will b€ tcrutinized by SEAC'

16. Adeqr.rate itatutory manpower to be dePloyed for complyinB with the

proviriont to ute heavy ma.hinerie! ai Per Minel 
'afely 

Retulationl

(MCDR. 2Ol7 & MMR. 1961)

I7. At per ihe aPproved Diirict Survey RePort the information contained

at page 76 to point 18. the tand Polential in Cauvery river for a

length of 74 km in Thiru(hiraPalli Ditt'ict is ettimated at 8495 x 1A

MT conlilting 5oo/o lotal mineral Potentral ie 5l million Cum ln thi5

river bed an area of lO3 6 tlo6 5q m il recommended for grant of

mineral concettion

18. AJ againtt the recommended area of lO3 6 x lff Jq m' Pretently an

area of 24OOOO tq m only it being contidered and only 565256 cu m ir

permitted to excavate which it let5 than l9o of Mineable Mineral

Potentiat and hence the Project it tuttainable
I* L. /.
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!9. For the tand quarry at M Puthur VillaSe Thottiyam Taluk

Tiruchirappalli Dittrict. of 326256 cu m of Shoalt & 240000 cu m of

Saad (566256 cu m) It to be mined The maximum number of Poclainr

permitted it 5 Nor'

20 The quantitY ettimated to be mined throuth manual mining is 50O0O

cu.m and the manual operation arca of 2'4 ha should be demarcated

in the plan before commencement of the pro'ect Mining of

machineriet and manual oPerationt thould be carried out ttrictly at

<ommitted by the project proPonent

2'l During the tand minin8 work' apProPriate progrestive mine cloture

activilieJmu'tbeimPlementedtore'toretheriverbedtoit'oriSinal

ttatut for enjurint the free flow-

The recommendation for the Srant oI EC it alto subiect ro the 'ondition

that the proponent Executive Engineer / WRD Minint and Monitoring Divition'

Trichy Divilion fulfilt the conditiont impoted by the Hon'ble Madurai Bench of

Madrat High Court' in the order in W P (MD) Nor' 4251' 7960' 14577' 15121'

8655. Bat6- 16150 15343, 11176' 17143 and 17531 ol 2017 and connected

Mircellaneous Petitiont. daled:l5 02 '2018

ln view of the above. thi' proPotal teekint Environmental Clearance for

quarrying of rand in Cauvery River' at S'F No'316 (Part)' M Puthur Village'

Thottiyam Taluk. Tiru(hirappallil Dietrict Over an extent of 24'OO 0 Ha for a

period of 2 Yeart ir tubmitted before the sElM for examinint and con'idering the

iJsue of Environmental Clearance'

The proporal wa5 Placed in the 332'd SEIAA Me€ting held on lo'08 2018'

The Authority decided to defer the project for want of following details'

l. The DSR doet not Sive clear Picture of the tltetch and details of tustainable

sand mining pottibilities in the area The DSR shall be updated

2 The threatl envrraSed due to minint needs lo be elaborated

3. The impact on canal bank teak plantation to be ltudied and reported'

4. lmPact on rivertide biodiveriity due to tand minin8 to be further

l(ienlifically ttudied and rePorted'

6, -{;+
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For any new agloramation in the ,tretch due to anticipated monroqn

floodr, revired mining plan shall be rubmitted.

Trejpasring acrosr the eniire breath of the river fo. transportation of mined

tand iJ not derirable when alternate rite may be available, Tranrportation

ihall be atleart dirturbance to river flow and eco syrtem.

Biodivertity invenlOry ir not adequate.

3070 of the area in the land ure pattern i, agriculture/treer. The lirt of
rp€cier in the rtudy area lhall be provided.

The above minute, war communicated to the project proponent. the,ard
detailr hai been furnirhed by the project proponent vide letter date d 02,O5 2)lg.
ln the view of the above, the proposal was placed in the 343th SEIAA meeting
held on 03.05.2019. The SEIAA noted thar rhe Hoh.ble NGT. p.inciple Bench.
New Delhi in the O.A No.t86 of 2Ot6 (M.A.No.35Ol2016) and O.A.
No.20Ol2016 and O.A.No.5BOl 2Ot6 (M.A.No.lr82 /2015) and O.A.No.tO2l20t7
and O.A.No.4O4l 2Ot6 ( M.A.No. 758/2016. M,A. No. g2O /2016-
M.A No.1122,/2015. M.A No. 12/2012 & M.A.No.843/2017) and
O A.No.405/20t6 and O.A.No.520 of 2Ot6 (M.A.No.98tl20t6,
M.A. No.982,22016 & M.A.No.3g4l2017) in the order dated vide dated l3th
Jeptember' 2or8 (satendra pandey Vr Ministry of Environment Forert & crimate
Change & Anr) har inter-alia directed as follow,:-

i) Providing for ElA, EMp and therefore. public Conrultation for a[ areas
from 5 to 25 ha falhng member Category 8,2 ar par with Catetory B_ I
by SEAC/ SEIAA ar well a, for clurte ituation wherever it i, not
provided:

ii) Form.lM be made more comprehenlive for arear of O to 5 ha by
dirpenrint with ihe requrrement for public Conrultation to b€ evatuated
by SEAC for recommendation of trant EC by sElM inrtead of
DEAC/DEIAA:

iii) if a clurter or an individual lea,e ,ize exceed, 5 ha the ElA,/EMp be made
applicable in the procer of grant of pfior environmental clearance:

I.it .- +L_- -
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iv) EIA and/or EMP be prepared for the entire clulter in termt of

recommendation 5 (supra) of the Guidelinet for the purpote of

recommendation, 6, 7 and 8 thereof:

v) revite the Procedure to also incorPorate procedure with retpect to

annual rate of rePlenithment and timeframe for replenithment after

minint (loture in an ar€ai

vi) the MoEF & CC to prepare tuideliner tor calculation of the con of

'rettitution of damage cauted to mined-out areat alonS with the Net

Prerent value of Ecological tervicet forSone becaule of illegal or

untcientific minint "

ln the view of the above. the sEIAA hat decided to return the Propotal teekinS

Environmental Clearance lor River iand Quarry over an extent of 24 O0 0 ha at

5.F No. 316(Part). M.Puthur Village. Thottiyam Taluk' Tiruchirappalll Dirtrict and

further requett the Proponent to aPPly fo' Termr of Reference at Per the above

order.

ln view of the above. the Proiect Proponent hat tubmitted the aPplication for

Termr of Reference to SEIAA vide thir office letter dated 2l 08'2019 and aPPlied

ontine portal of Mo€F&CC ( 5lA/TN/MIN/4146312019)

The propotal war placed in thit 133'r SEAC MeetinS held on 24'08 2019 The

Executive Engineer. PWD pretented talient feature' of the proPotal The talient

featurer of the proieci are at follow!:

l. The proiect proponent has aPplied for ToR for rand quarrying river iand in

the River Coleroon over an extent of 24'OO'O Ha at t'F'No 316(Part)'

M.Puthur Village, Thottiyam Taluk' TiruchiraPPallil Dittrict'

2 The proposed quanlity of re,ervet ettimated at 326256 cu m of rand shoak

and 2,40.0OO cu.m of tand uP to a depth of 1O m below theoretical bed

level for lhe Period of Owo) 2 yeart only'

The SEAC noted the followint:

l. The Proponent. M/s The Executive EnSineet PWD^VRD' Mining &

MonitorinB Divition. Tiru(hirapPalli hat aPPlied 
'or 

Termt of Reference

to SEIAA'TN for the sand QuarryinS in River Cauvery over an extent of
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24.@.O Ha at J.F.No 3t6(P) in M. purhur Villate. Thotiyarl Taluk.

Tiruchirappalli Dirtfl ct, Tamit Nadu.

2. The proiect/activiry ir covered under Catetory "B' of ltem l(a) .'Minint

Projectr" of the 5(hedule to the EIA Notification. 2006
Ba,ed on the prerentation made by the proponeni and the documents furnirhed.

the SEAC decided to recommend the proporal for Ihe trant of Terms of Reference

ffoR) to SEIAA with Public Hearing, rubject to the following Jpecific conditionr rn

addition to the normal conditionr ar pan of ToR:

L The detaill of the location to cover land ure and ecolotically jenritive

area5,

a. Detaik of wellr in the vicinity. ground water table5 and other

rurface water bodier in the vicinity.

b. Thi<knerr of Sand and itl variation covering the entire area:

rimilarly the width of the land bed.

c. Atricultural land rf any. rurroundint the quarry,ite,

d. The compoiition or jand and other mineral, prerent in the river

bed.

e. Detaih of the river bed.

f. Hinory of minint in the area lhall be furnirhed,

2- Reclamalion ofthe tand area after mining needs to be,ubmitted.
3. Jurtification for urage of more po(lain, in individual ,and minint area,

to be given.

4. Adequate rafety mearure! in the quarrying area with rerpect to poclain,
to be deployed.

5. Adequate plan for traffic management for the loaded vehiclel passrng

through nearby habitation.

6. The impact of durt pollution and ooile on the habiiationJ nearby.
7. The PWD hai to give rcientific evidence for concludint that river rand

depth ii lm.

8. The PWD haj to furnirh the detailj retarding atricultural activitie, lhat
are takint place around thp proiect area.

I

" 
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9. The details of the open,/bore w€lk in the vi(inity of the project rite

should be furnirhed.

10. Study the quality and quantity of ground water in 5km radiuj in the

downitream of the proiect rite.

ll. Study the lmpa.t of rand mining on the rtrudureJ located in the nearby

vicinity.

l2.The route map for the Lorrier for acceJrint the project area and for

trahrporting mined Jand lhould be rpecified.

I3. The detaik reSardint traffic volume in the vicinity of project area rhould

be furniJhed,

14. To prevenr dust pollution. suitable workint methodoloty needt to be

adopted takint wind direction :nto conrideration.

15. A detail rtudy 5hall be conducted no the impact of sand minint with the

habitation and cultivation in the nearby area along the river bed and it,
mititation measuer.

16. The minint area mu,t be demarcated leaviot at lea,t 5Om from the river

embankment on either ride,

17. Contouring of the river bed haj to be taken to ascenain the relatrve

levels of sand in the river and alro to suggert the depth of 5and mining.

l8.The EIA repori rhould be ar per the Guidelins for ,urtainable Sand

Mining i$ued in 2Ot6 by rhe MoEF & CC. GOt. New Dethi.

19. Wherever irrigation <hannelj take off from the river within the

boundary of the mining pro.iect, rhe minint operation ,hould not affect

the flow of water rn the irrigation channels, In such a way a plan of
action rhould be rubmirted.

20.EMP Jhould contain break up detailr luch a, tooll, labor and

environmental monitoring cort. (orl for the ground water monito(nt in

the rurrounding area thall be part of the EMp corl. variation of depth of
Bround water and quality lhall be monitored during the pro)ect perlod

by conducting ,uTvey once in 3 months, Thil cort thall alro be included
in EMP.

67
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21. ln addition to following details to be furoished.

i. Quantity estimated to be mined through machineriet with exient,

ii. Quantity ettimated to be mined through manual mininS with extent

iii. Letter from the AD/DD Mine! about the detailt (Name of the

Owner. 5 F No, Extent & diJtance from the boundary of this quarry)

of other quarriet (propoted/ExittinS/Abandoned quarrie, within a

radiut of lkm from the boundary of the ProPoted quarry site

iv Certificate from the MininS department ttating that no other quarry

will be propoted within lkm radius from the periphery of the rite

exceeding 25 ha within the leare Period of thiJ apPli(ation includint

exiiling and abandoned quarries

v. Certificate from rhe VAO staiint the detaik of habitation localed

within 3OO m radiur from lhe boundary of the proPored tite along

with FMB sketch.

vi. The proiect proponenl hat to furnirh the affidavit ttating that there

are no bridSes. culvertt. crott malonarieJ. water head workt or any

other civil Jtructures within 5OO mtt . of the propo,ed quarry 5ite'

The RL Up(ream, RL Downttream. RL Jlartint. RL Ending. Chainate

Starting KM. EndinS KM delailt shall be furnished,

Geological lectioni Map lhould be furnished'

5OOm. IKM & 5KM radiu! of clear Google MaP thowinS all lhe

featu.es lik€ agricultural a.tlvitiel. habitationi. etc

x. The lelf puriflcation caPacity of the river shall be furnirhed'

Agenda No. 133-10:

(File No. 673712015)

Propored Reddentlal DareloPment of 5'tO tenementt wlth allied amenlllel by

Ws.Tamil Nadu Slum cleardnce Board at 5-F.No' 547 '548,549,550,55,l'552'553 
&

554, Athlpattu Mllage, Ambanur Taluk Thiruvallur Dlrtrtct, Tamll N'du-tor

Envlronmental Clearance.

(STMIN/NCP/98039/201 9)

vri.

I
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' The proporal was placed in the 129,h sEAC Meeting held on 17.05.2019.

The pro)ect proponent Save detailed prerentation. The ralient featurer of the

proiect and the environmental impaci aJrerlment aJ preiented by the proponent

are aJ followr:

L Propored Residential Development of 540 tenements with allied amenitiet

in a Plot Area of 9768 mr Total Euilt up area of 20.520 m, . with

confi turalion 5bloCkr (rtilt+09Floofi ).

2. The freJhwater requiremenl will be 374.l8kLD for domerric purpole. The

total wdter requirement during operation phare lhall be met throuth

CMWSSB iuppty ar the project fallr within CMWSSB. The ewage

tenerated will be 299kLD.

l. Solid warte generation ir proje(ied as 958.8 Kgday of 8io Degradabte

waJte. will be ditpoled through Greater Chennai Corporation Zone and

639 2 Kgday of Non-Bio degradable warte which will be dirpored throuth

Authorized recyclerr.

4. The area for vehicle/car parking lincluding rtilt area + Surface areal ir
lO8O.2 Sq.m: and Sreen belt area witl be 2145 sq.m which is 22.260/o o(
the total plot area.

5. The power requirement 3OOOKVA rhall be rourced through TANGEDCO.

with a l00o/o power back up throu8h 5 Nor. of 62.5 KVA D6 jetr. Heitht
of Stackr and DC Exhaurrr comply with TNpCB norm!.

6. Storm water manatement ha, been deiigned ar per maximum rainfall
intenrity, Drain har been derigned ar per flow. The remaining run.off will
be directed thrgugh e161rn water drainr propored along the periphery of
the buildinS which will hold and drain otf a volume of 405 m3lday run off
woter from draia size (27O m length X t m width X 1.5 m depth) thi, drain
ir further Connected ro main drain of Ayapakkam.

7. Rs.7.5 lakhl were identified towardJ environmental management plan

during construction phare and R5.88 lakhr capital cort toward, EMp for
operational phare and Rr.l2.05 Lakh,/per annum operation co5t.

8. The proiect cort ai reponed i, tNR 7O2O takhl.

.._-t -,
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The 5EAC noted lhe following:

l. The Propanent. M/5. Tamil Nadu Slum clearance Board has aPplied for

Environmenr Clearance to SEIAA'TN on 08,03 2019 for the ProPoted

Reridential Development with Allied Amenitret at 5-F-No.554' AthiPattu

Village. Ambatlur Taluk. Thrruvallur Dirtri(t. Tamil Nadu.

2. The pro.iect/activity ii covered under CateSory "B of Item 8(a) Building and

Conrtruction projectt- of the Schedule to the EIA Notification. 2006

Based on the pretentation made by the ProPonent and the documentt furnithed'

the SEAC decided to direct the Proponent to furniJh the following details:

1. The proponent thall revite the aPplication by contiderinS al a

expanrion Project The area break'up it not clear for the exittint and

propoted Projects. Hence. the ProPonent thould (larify the tame'

2 A ComParative itatement rhowing all the feature, of the existin8 and

propoted expantion Pro)ect.

3. The land u5e clastiflGtion o, the Project tite fallt under fodder land

.Hence lhe land reute clartification thall be furnithed'

4. EmerSency relcue plan thollld be prepared and the tame lhall be

!ubmitted.

5. Copy of the FMB tketch and A regiJter thall be furnirhed'

6. OSR details Jhall be furnirhed includint the exit and entry for the

publi( in the layout.

7 Layout Plan thall be revited for the treen belt area excluding OSR area

(15 o/o of the rotal plot area) covering all the Plot area'

8. The proponent thall furnish the detailed CER plan with budget

allocation ai per the Office Memorandum of MoEF & cC dated

0l-o5.2018.

9. ProPotal for the full-fledted sTP for the treatment and dipotal of

JewaSe will b€ generated and utilization of treated tewage'

lO. A Comparative ttalement Jhowint all the featurer of the exifiinS and

proPosed exPantion Proied

ll. Detail rePort on the exitting buildint con(rucled for phate i & ii thall

be furnished

On receiPt of the above detailg. the SEAC will take further courre of action'

I'- 
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.The proponent has furnished above detailr to SEIAA on 12.07.2019.The proiect

proponent har iubmitted the revired proposal ar requested and the detaib are aJ

below:

The Salient featurer of the project detaik are grven:

96 to
Total

96 to
Total

Athipattu
Phare - I,

lt & l
area ln

%
lo

Total(

Reridential

Solid Warte
Manageme
nt. ICDS,
Ration

Exirting

't240

After
nJron

2951 22705

378 14c4
3o/o

2248 25o/o It6l8 23o/o
1076 t20h_-..------|-

231 3o/o

15.01o/o 1427 160/o

5TP

lro-o. 41740 .)Wh 907A , loo.%

2. Comparative Statement showing Salient Featuret ot the Existing and propored

ExpanJion Proiect

Nam€ of Prorect
Athipattu ?hare l& , Athipattu PhaJe After Expanrion

Phare L ll & lll
E i{!E _ q,ll!t!91

Site Area 9078 m? 50818 m'?

540 Nol 2012 Nor
2O,52O ml 75,O18.66 m,

Ploi Coverage 26.450/o 190/o
Plinth area of a

36.53 m: 38 OO m:

25.4O5 m,

.-L-J_
cHATRM^fi--

^ ttno uteu. (rq.mr!l l

19754

to26
3 Road 9370 22o/o
4 05R

50818

L Land Ure Break-up Details

Propored

2.97o/o

100/a

2o/o

15o/o

r00

767

41740 n,
1472 Nos

Area 54,498.66 m,

25.16 m2
Carpet area of a
ienemenl
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3oo KLD 

I 
13oo KLD

| " lDircharced
- -f- - srP- 3oo KLD

, Sa,/ate PUmPinS

I I by TNSCB PumpinS
I Dirporable Medium sration 

-.,,1: 
' t*ta, *o

)rr ITNHBSTP- 
' 30oo kvAlro;-

I I rNEB & 62.5 '4950 KVA
I Power Demand and .,sso rvA. KVA - 5 Nor. of 62,5 KVA - 5- l95o KVA KvA - 5 Not. ol 62,) l\vA - )
I Source i , DG Set for Not. of DGt tet

I lBactuP -l --rotat Numueiot-o., 
- 

-![; -I- 
-

Floor
r Total Number of
I unitr oer Floor
F-r"trr 'irrrrnU"r 

"f

1OOO KLD

warte Water Calculated

Total water
Demand

1200 KLD , 374.175 KLD
L--
'l2oo KLD from

rs74.175 lst D

+
Freth Water CMW'5B
Requirement & (calculated), 600 :*llsn,t !., 1574 175 KtD

Toral Proiect cott Rt.ll7l5.oo Lakhs t [,.1r"" "" I

3. The sot r;re 8ar--n"rar"d f.o. tt 
" 
pro-por"ai-i"-pa rit" ir uuoui ssog-kg/dov.

The tolid wa'te teneration calculationt are tabulated below:

Exhtlnt:
Total Quantity: 3970 lg/daY
EiodeSradable: 1571K&l day
Non-biodegradable: 2399 Kgl daY

Propored Expanllon:
Total Quantity: 1598 K8/daY
Biodegradable: 958.8 Kg/daY

Non'biodegradable: 639.2 KgldaY
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I rro",ine - ] Ftoaring 
IOccupants pqprl-l-!g!) Populaiion)- lPopulation) 
|

R.r.7020.00
Total Proiect Cott Rt.ll715.O0 Lakhs I r.ln,
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- After Expansion:
Total Quantity: 556a (.€,lday

Biodetradable: 2529.A K&l day
Non-biodegradable: 3038.2 K&/ day

Bio detradable waJte will be dirpored through Municipal Authority and Non,
biodeSradable warte will be dirpored throuth authorized recyclerr.

I 5.NO DESCRIMON frorar- oca-rplolcY

200
150
20

s. No

3345 Not

orsc-ru mor{_ o-uanrnY 6czoav) I
EiodeSradable walte
(600/o)

t_2 Non-biodegradabte
Waste (4O o/o)

95 8.8,-l

, I 
throu:h authorized

t- 
--. 

_ _ recyclers _
The proporal was placed in the t33'd SEAC Meetint held on 25.08.2019. BaJed on

the prerentation made by the proponent and the documentJ furniJhed and after

perural of the above detailr. the 5EAC decided to recommend the proporal for

trant of Environment Clearance to SEIAA ,ubiect to following conditlon in

addition to normal condition:

l. Solid wa5te tenerated from the proiect should be managed ar per the,olid
warte maoagement Rulel. 2016.

2. The purpore of Green belt around reridential building, i, to capture the fugitivc
emirsiohr and to attenuate the noire generated. in addition to the improvement in

TOTAL 
'OUDWASTE

6ENERANON
l(r/DAY

METHOD OF
DISPO'AL

Eiodetradable warte I

will be dilpored
Municipal

Authoritie!.
Non-biodegradable
waJle will be dirpored

l-. _ !,urgry__I 6 _lloat]le rgps!4lon 
I

L Totst I
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the aertheticr. A wild range of indiSenout Planti tPeciet thould be Planted in and

around the premite in conJultation wilh the DFO' Dittrict / State Atriculture

Univertity. The plantt tpeciet thould have thick canopy cover. Perennial Sreen

nature. native oritin and larSe leaf areat. Medium rize treet and tmall tree'

allernating with thrubt rhall be planted. lf polrible Miyawaki method of plantinS

i.e planting different lyPet of treel at very clole etcaPement may be tried which

will Sive a 8ood Sreen cover. A total of l5qo of the Plot area 
'hould 

be detiSnated

for green belt which rhould be raired alont the boundariet of the plot and in

between blocki in an orSanized manner.

3. The height of the (ack oI DG ret, thall be Provided at Per the CPCB norms'

4. The proponent har to earmark lhe treenbelt area with dimention and GPS

coorclinatet for the Sreen belt area and the tame shall be included in the layout oul

plan to be rubmitted for CMDVDTCP approval

5. The ptoject proPonent hat to 8et neceJJary Permigtion from the competent

Authority for lhe ditpotal of lhe excesr treated tewage to the CMwStB lewer line

and for the wateruuPPlY.

6 The detail: of the CER ProPoral

dared 01.o5.2018 rhall be furnithed

SEIAA.

Atenda No. 13311:

(Flle No. 7M8l2019)

Proposed sand quarry ln the Rlver Coleroon over an Extent 4'97'5h' st s'F'No'

291(Part) ln ManJamedu VillaS€' Arlyalur Taluk Ariyllur Drdct bry IWr' The

Executlvc Endneer, Trichy{or Environmental Clearance'

(fl A/rN/MtN/ 4132 1/2019)

The proposal was placed in thit l33dSEAC MeetinS held on 24082019 The

Executive Engineer. PWD Pretented talient f€aiuret of the Propo'al' The ralient

featuret of the proje.l are at followe:

ar per Office Memorandum of MoEF & CC

with time rrame befote placin8 the tubject to

l. The project proponent ha5 applied for EC for tand quarryint river

River Coleroon over an extent of 497 5 Ha at 5 F No 29l(Part)'

VillaSe. Ariyalur Taluk' Arivalur Dietri't

rand in the

Manjamedu

.--. !- *-yi
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i 2. The propored quantity of re5erver eltimated al 99.930 cu.m of ,and up to a

depth of l.Om below theoretical bed level for the period of (fwo) 2 yearr only.

3. The Karaivetti brrd wild life ranctuary located at a dirtance of 5.6 km from the
leare applied area. Further. the project proponent ha, ,ubmitted MoEF&CC.Gol
Notification dated 31.05.2019 informing thar the central Government hereby
notifier an area with an extent varying from 0.105 km to O,g9l km around the
boundary of lGraivetti gird Sanctuary Eco-rensitive Zone.

The SEAC noted the following:

1. The Proponent. M/r. Executive Engineer, Trichy hal applied for EC to
SETAA-TN on t7.Og.2otg for the propored Sand quarrying over an
exrent 4.97.5ha at S.F.No. 29t(part), Manjamedu Vi age. Ariyatur
Taluk, Ariyalur. Tamil Nadu.

2. The proiect/activity i, covered under Category ,,B..of ltem l(a) ..Mining

of mineral proiedr.. of the Schedute to ihe EIA Norification. 2006.
3. Regarding the maximum number of poclainr to be ujed io the quarry

war decided bated on the quantity of,and in each of the quarne, yet to
be mined. The number o[ poclain, will have a bearing on number of
total machinerie, thar w l be pur on the ,ite. the implication, of the
movement of the vehjcle, on river bed and river bankJ. phyrical feature,
and the flora and fauna of the river bed and bank. Conride.int the
above. the Committee formulated the following criieria in deciding the
number of poclains;

i) Upto one lakh m3 sand yet to be mined maximum 2 poclainJ
ii) One lakh . Two lakh m3 ,and yet to be mined _ maximum 3 poclain,
iii) Two lath - Four lakh m3 ,and yet to be mrned _ maxjmum 4 poclainr
iv) Four lakh - Seven lakh m3 ,and yet to be mined _ maximum 5 poclain,
For the rand quarry proiect at Manjamedu Village. Thirumanur Taluk

Tiru(hirappalli Dirtrjct. 99.930 cu.m of ,and i, to be mined. A, per the above
criteria. the maximum numb€r of po<lain5 permitted il 2 Nor.
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The tubiect wat Placed in thi' 133'd SEAC MeetinS held on 24082Ol9 ln the

meetinS' the Executive Engineer' PWD wat requetted to make a pretentatlon on

the proPotalt of the PWD- Based on the Prerentation the SEAC de'ided to

recommend the ProPotal for lhe Srani of Environmental Clearance 5ubject to

rorrowing condition' in addition ro the n"'t"'.t:;:";::." 
propo,ed mininE area

.5 ha' There thould be no deviation/

for quarrying'

2 The dePlh of tand quarryinS shall be re(ricted to lm from the lheoretical bed

level

3. To Prevent du5t Pollution tuitable working methodolotY need' to b€ adopted

taking wind direction into consideration

4. Al no co't the imPact of 
'"nO ''"'^g 

should inter'er€ with the habitation and

cultivation rn the nearbY area along the river bed'

5. The mining area mu( b" a""""ut"d leavinS atleart 5Om from the river

embankment on eilher tide- iha relative levels of

6. Contouring of the river bed has to be taken to atcertain the relat

sand in rhe river and al'o to iutsest t* t":::"'l'l:il:t; 
iite. iecurity suard!

ld be ar per the guidelin€r for Juitainable

10. Around all the tand mining projects

vehicle ihould be Planned and imptem

and dutt Pollution in the neatby hab

16 .ris
<" 4' k^
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!.nainlain at least a rafe dirtance of 30Om from the habitationr while planning the

approach road and the loading operation. Wherever necerrary and near the

habitation in particular durt rupprerrion mearurer to be adopted. While the loaded

vehicle move on the road that lhould be fully covered with tarpaulin.

12. The minint operation rhould be above the ground water table,

13. The conditionr 5tipulated above need to be monitored and reviewed on
fortniShtly barir by the Taluk Level Task Force headed by Tahlildhar. At leart two
representativer trom reputed rerearch organizations like NlT, Trichy. Anna
Univerrity department. Trichy. Annarnalai Univerrity and Bharathidaran Univerity
rhould be included in the tark force.

14. Adequate rtatutory manpower to be deployed for complying with the
provirionr ar per Miner Safety Retutation, (MCDR. 2Ot7 6. MMR, l96t).
15. All the condition impored by the Dirtrid Collector. Ariyalur in the precise area
communication vide Rc.No.45gl6&M,r2oi 7 dated 1g.|.2OlZ,hould be ,trictly
followed,

16. All the condition impoled by the Depury Di.ector. Geology of Mining, Ariyalur
in the minint ptan approved vide Rc.No,458,rG&M /2c/17 d,ated 27.11 2017 should
be itrictly followed.

17. The project proponent rhould futfil! the conditionr impored by the Hon,ble Madur6i
Bench of Madrar Hith Courr. in the order in W.P-(MD) No,. 4251. 7960, 14577. t,l2l,
8655. 13836. l6150. t5343, 376. t7t43 and 17531 of 2Ot7 and (onnected Mi,celtaneou,
Petitionr, dated:16,02.2018.

18, For the rand quarry at Manjamedu Village, Ariyalur Di5tri(t. 99,930 cu.m of
,and will be mined. The maximum number of poclain, permitted iJ 2 Nor.
19. DurinS the rand mining work. appropriale progressive mine clorure activitie,
must be imPlemented to reJtore the river bed to ltl original ,tatur for enrurint the
free flow.

20. The recommendation for the illue of environmental clearance i, Jubject to the
ouicome of the Hon'ble N6T. principal Bench. New Delhi in O,A No.l96 of 2Ol6
(M.A.No.35ol20r6) and O.A, No.2OOl20t6 and O.A.No.58012016
(M.A.No.l182l2ot6) and O.A.No.t02/2017 aod O.A.No.ut04l2016 (M.A.No.



75812OI5.M.A.No 92Ol2Ol6.M A No l122l2ol6 MANo12/2017 & MA No

843/2017) and O.A.No.4o5l2o16 and O A No 520 of 20l6 (M A No 98l /2016'

M.A.No.982/2016 & M.A.No.384/2017).

21. Th€ ProPonent thall rubmit the propotat for the CER at Per offi'e

memorandumofMoEF&CCdatedol.05.2olEbeforeplacingthelubjecttolElAA

22. The project proponent may 8et lhe following information from the AD/DD

Mines. Ariyalur Dirtrict.

''Letter from the AD/DD Minei about the details (Name of lhe Owner' s t No'

Extent & dittance from the boundary of thit quarry) of other quarries

(proposed/Exittin&/Abandoned quarriet) within a radiut of 500 m from the

boundary of the ProPoted quarry lite in the followint format'

' 
sl.No. Name- or -the Name oJ 

'ilot" " 3]:::^ '" ',;:i"*"
from

propored
Quarry Owner Survey Number Hectare thlt

ite,'llQua
I

I

Quarry

a. Exitting +arriet _i-r rl

I

I

---,

i I 
- -_]

fttil a"t.f ftai io U" ,uUtitt"a U"-f-" pftting tt'e ruU;ea to SEle'l

Agenda No. 133'12:

(Flle No. 5680/2019)

Propored reconttructlon of 84O EU's Tenemmtt by lwr' Tamll Nadu slum

CleoranceBoardats'F.No.14Pt,l6Pt.(B.S.No:2o9pt'21oPt.2llPt.2l2pt'

2151'l) of PsdlVillage, Ambattur Tatulq Thlruvallur Dlnrict and in T's'No: 6opi'

89. 90. 91pt (R-s.No: 224p1' 225fi1 ot tGyambedu Vlllage' Amlniilaret Taluk

I

I -,
-,-:9 --..'
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-Chennal dlJtrict undcr PEdhan mandrl Awa, yoranE - HouJlng for cll (HFA) - for
Envlronmental CleErance.

(stA,/TN/MtN/ 8752Ol201 8)

The proporal war placed in rhe 122.d SEAC Meetin8 held on lo.t2.2olg. The

proiect proponent gave detailed prerentation. The talient featu.e! of the

projecr and the environmental impacf atrerrment a, presented by the

proponent are at followl:

l) The project ir locared at (ar provided by proponent)
a. l3'5'12.55"N t-aritude. 80.11,49.t7,,E LooSitude.

b. 13"5 12.46'N Latitude. BO.11,52 42,E LonSitude.

c. l3'5'12.78'N Latitude, 80"11,52.45,'E Longitude.

d. 13"5'12.71"N Latjtude. 80.11,54,34,E Lontitude.

e. 13"5'10.60"N Latitude. BO.tt'54.35.E Longitude.

f. l3'5'lO.6O"N Laritude. 8O11,52.66"E Lontirude.

8. 13"5'9.15"N Larirude. 8O"I'52.62',E Longirude.

h l3'5'9.07,N latitude. 80.11'48.40"E Lontirude.

i. l3'5' .42"N Latirude. 8O.t 1,48.38' E LonSirude.
j. l3'5'1t.36"N Latitude. 80.1r,49.08.,E Longitude.

2) PropoJed to reconrtruct g4O EWS tenement, at NVN natar by demolirhing
exirring dilapidated building, of 2l Nos. Each block conrirtg of (6+l) floor'
and having 8 unitj in each floor with total of 672 unilr, Now 20 blockj
had been demolirhed and I block il yei to b€ demolirhed, The propored
project conrirtr of B4O dwelling unit, in 3 btock, of 5+14 ftoor' with 20
units in each floor. There are other infrartruciure facilitie5 like ration,hop (l
No.). lntegrated Child Developmeni Service (lNo.) and convenient ,hop,
(3 Nor.)

3) The total land area ofthe project is 12,250,q.m with total builtupareao,
34550.39 sq.m. The break up deiail, for the land area are a, followj:
a. Reridentiat 2268.21 ,q.m

b. Public purpose - 433 lq.m

c OSR - 1253.53 rq.m
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d. Greenbelt - 1847.33 5q m

e. Internal rcadt 4716.47 sqm

f. Future development and utilitY area - 1731 46 tq m

Total 12,250 tq.m

4) The Sreen belt area proposed for the Proiect n 84? 33 sq'm (15'08o/o of

total land area).

5) The propoled project it located at O'8 Km from the Coovum River'

6) The daily fresh water requirement it 575 KLD to be tourced from CMwssB'

7) The tewage Senerated from the project will be 537 KLD' out of 537 KLD'

530 KLD of untreated tewage i' ditpoted to CMWS'B tewe'a8e and

remaininSTKLDi'treatedinrhe'TPofloKLDcapacityandtreated

tewaSe it utilised for Sreen belt

8) The bio -detradable tolid wa(le (1315 kyday) will be trealed in the organic

watte convertori. The non bio- degradable tolid watte (877 kg/day) will be

handedovertoAuthorizedrecycler'andsTP'lud8eofl.4kg/daywillbe

uted at manure for Sreenbelt developmenl'

9) Hazardoul watte tuch as ured oil of O 2 TPA will be tenerated from the

D.C. ret will be collected !n Mild Steel druml and ttored within the

premirer and it will be ditposed to authorited re'Procettor'

lO) Propoted to Provide l5 number of percolation pitt with a colle(tion tump

of capacirY 65 cu.m (2 Not Each)

ll) The Proponent i, ProPoied to injtal! D'6

Stack heitht of 48 9m from tround level'

will be ,ourced from TANCEDCO'

ret of 4 Not of 62.5 KVA wilh a

Power requirement of l '790 KVA

Ba'edonthePrerentationmadebytheproPonentandthedocument'

furnirhed, the committee inttructed the proiect ProPonent to furnith the

followioS detailt:

L Proper land trantfer document thall be furni'hed for the aforetaid

turveY number'

t/
ct{AIRM !r
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3.

The proponent rhall provide road within the project rite ar per the

CMDA normr and rhall revlre the greenb€lt plan accordingly for at

leatt 15 7o of the total land area. Accordingly, furnirh the layout

plan.

The water balance shall be reviled conridering the followint

pointr r

a. The rewage tenerated from the project will be 537 KLD. out

of 537 KLD. 530 KLD of unrreared sewate ir dirpored to

CMW558 rewerage and remainrnt only 7 KLD ir treated in the

tTP of l0 KLD (apacity and treated rewage ir utililed for treen
belt. The project proponent ,hall furniJh a report for

maximum utilization of the treated sewage within the project

premi,er inJtead tetting out 530 KLD of untreated,ewage into

CMWSSB rewer line.

b, The TN5CB may lubmit proporal for trey water treatment

and the planr for the reure of the treated trey water,

erpecially for toilet flurhing by providint dual plumbing

ryrtem. aj therr total water conrumption is 5j7 KLD and alro
in view of the actual water rhortage in Chennai city.

4. Water harverting Jtorate tank rump capacity lhall be increaJed

inJtead ar the water table in the propoJed gite i, 3 2 m.

The proponent har furnirhed above derailj to jEIAA on O9,/O5l2019 informing that
'' the propoted project involvet recoortruction ofg4o dwetting unit, in 3 btock, ot
t+14 floory with othet infrattructure facilitie, ol Ration,hop ft No), lntegrated
Child Development 

'ervice 
(t No) and Convenient thopt (J Nos). The prolect wa,

appraited in the l22nd tEAC meeting held on t7.t2.2,tg and re@mmended for
itJue ataintt JubmirJion ol propet Land ownerrhip documentr. ln our apptication
and appraital, it wat provided that the totdl land area wa, 12,250,q.m in the
ruruey numben T.t.No. t4pt. t6 pt (R.t. No. 2o9pt, 2lO pt. 2tt. 2t2 pt, 215/t&2)
in Padi Village and T.J.No 60 pt, 89, gO, gt, 92 pr (R.S.N1. 224/tpt, 225 pt) in
Koyambedu village. Out of the land a
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mentioned the tutvey number 215/2 in Padi village was included by mittake in the

project ProPotal which led to an increate in total land area by t35 45 tq'n' RUI

theactualtotallandareaoftheproposedprojecthl2,tl4.55!q.monly'Thereare

no modilicationt made lo the componentt mentioned in Previout propotal like

Suilt-uP area, No. of Dv/ellint unitt' No ol blockt and floon Only the area of

allonedlorfuturedeveloPmen|wigelreducedbyl,5.45'q,m.Allothel
recommendation'madebySEACwillalobe'tictly.omptied.Theadditional

detaib tought in Minutet of t22nd 1EAC meeting hal alto been encloJed along

with revited Form I' tA and Conceptual Plan'

c'Therummaryolactuallandareaand'ueynomber'foltheprcjecti'plovided

a! below.

5urvey Number in

previouJ Form I

Padi Village

209p1

210pt

21i

2l2pt

215/1

215/2

lGyambedu Vlltage

224/1Pt

\225pr

Survey numbers eciu"f S,r-"v numberr wilh

included additionallY area tplit uP for the l

I Padi vtllage
I

215/2

I

2t2pt - 55 cent

215ll - 3l cent

f.oysmHu Villste

224/l?t' 57 .36 cent

225Pt '45 cent

lTotal 
Land a1s3 = 299 36

cent

I

= 12114.55 m

Ia L- ./
cHAIRMA|'|

-' SEAC-TN
.< 4' v""

I Padi VlllsSe

' 2o9pt - 32 cent

2lopt - 20 cent

211 59 cent
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. The propo5al war placed in thir 133'd sEAC Meeiing hetd on 24.08.2019. Eared on

the prerentation made by the proponent and the documentr furnirhed and after

perural of the above detailr. the SEAC decided to recommend the proporal for
grant of Environment Clearance to SEIAA rubject to following condition in

addilion to normal condition:

l. Solid walte tenerated from the proiect lhould be managed a, per the solid

warle management Ruler. 2016.

2. The purpore of Green belt around reridential buildints ir lo capture the fugitive

emisrion, and to attenuare the noire generated, in addition to the improvement in
the aertheticr. A wild rante of inditenour plantr rpecie, ,hould be planted in and
around the premire in <onruttation with the DFO. Di,trict / State Agriculture

University. The plantr rpecier rhould have thick canopy cover, perennial green
nature. native origin and large leaf areas, Medium ,ize tree, and small tree,
alternaiing with rhrubs rhall be planred. lf po$ible Miyawaki method of planting
ie planting different typer of treel at very clore ercapement may be tried which
will give a tood green cover. A total of l5olo of the plot area ,hould be deritnated
for 6reen belt which rhould be rai,ed alont the boundarie, of the plot and in
between bloCkr in an organized mannqr.

3. The height of rhe rtack of DC ,ets rhall be provided a, per the CpCB normr.
4 The proponent har to earmark the greenbelt areo with dimenrion and Cps
coordinates for the green belt area and the rame shall be included in Ihe layout out
plan lo be rubmitted for CMDA./DTCp approval.

5. lnrtead of dirchartinE the excesr treated ,ewate into the CMWSSB Sewer line.
The proiect proponent shall expl6ls the porribilitieJ of maximum utilization of the
excelr treated rewate for avenue plantation after getting necejrary permirrion
from the cgmpetent Authority The water balan.e ,hall be revired and the EMp
cort rhall be.eviled conridering the above. This detail ,hould be,ubmitted before
placing the proporal to JEtAA.

6. The detailJ of the CER propo,al a, per Office Memorandum of MoEF & CC
dated 0i.05.2018 rha be furnirhed wrth time frame b€fore placing rhe ,ubiect to
5EIAA,

8l
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7'TheDi'trictR.evenueofficer(Scheme)ofTamilNaduHouringgoardvideLetter

No.LAl(2)/15173/86 dated 12042Ol9 ha! rnformed that land in 5'F No'209/l

part. 2lO Part 2ll.2 12 paft. 215/1in padi villa8e' Thiruvallur Dirttict and the land

in 5.F.No.224ll Part and 225lpart in koyembedu village' chennai to an exlent ol

54 Sroundt & 8OO 5q ft wat already handed ove' to Tamil Nadu Slum Clarence

Board by Tamil Nadu Houtint board Hence necetsary concurrence/ permiltion

rhall be obtained Tamil Nadu Slum Clarence Board and the tame rhall be

tubmitted before Placint the tubiect to SEIAA

Agenda No. 133'13:

(File No' 7et9l2019) 
----- -.r ertent 22.50.0 ha 8t s.F.No 322(Part) in

Propoied Sand quatrylr8 ol'er ar

Krraikurtchl Villrye, Udayarpalayam Taluk Arlyalur Dlttrld bV WJ' The Ex'cutive

Engineer. FI/D^VRD. Minlng and MonltodnS Dlvlrion' Tdchy -for Terms of

Reference.

6|A/IN/MIN/ 41 3lo/2019)

The Proposal wal placed in this '133'a SEAC Meeting held on 24'08 2019 The

project ProPonenl gave detailed prerentation' The talient featLrrel of the

project and the environmental impact atlestment at Pretenled by the

proPonent are as followr:

l. The project Proponent hat applied for ToR for iand quarrying river tand

in the River Coleroon over an extent of 22 50 O Ha at 5'F'No ' 322Pan)

inr\araikurichiVillaSe.UdayarpalayamTaluk.AriYalurDl't'i.t.

2 The proposed quantlry of retervet ettimaied at 4'36'O74cu.m of land

shoab and 2'25 Ooo cu m of rand up to a dePth of l.Om below

theoretical bed level for the Period of (Iwo) 2 yearJ ontY'

The SEAC noted the followint:

1. The Proponent M/r' The Executive EnSineer PWD^yRD' Tri(hY hat

aPPhed for Termt of Reference to SEIAA'TN for the exitting sand

Quarry over an extent ol 22'50 O Ha at S'FNo' 322(Part) in

lGraikurichi VillaSe UdayarPalayam Taluk Ariyalur Ditlrict'
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The project/activity ir covered under Category',B" of ltem t(a) ,.Mining

ProjectJ" of the Schedule to the EIA Norification. 2006.

Bared on the preientation made by the proponent and the documenls furnirhed.

the JEAC decided to recommend the proporal for the trant of Term, of Reference

ffoR) to SEIAA with Public Hearing. rubject to the following rpecific condition, in
addition to the normal conditionr al part of ToR:

l, The detaiL of rhe location to cover land ure and ecologically senritive

areat.

a. Detail5 of welB in the vicinity, ground water tablej and other
rurface water bodier in the vicinity.

b. Thicknerr of Sand and it, variation covering the entire area:

rimilarly the width of rhe ,and bed.

c. Agricultural Iand if any, rurrounding the quar%ite.
d. The comporition of sand and other mineralJ prelent in the river

bed.

e. Detailr of the river bed.

f, Hirtory of mining in the area ,hall be furnirhed,

2, Reclamalion of the sand area after mining needs to be submitted.
3. Justification for urage of more podainj in individual rand mining areas

to be tiven.
4. Adequate ,afety mearurer in the quarryint area with rejpe(t to poclain5

to be deployed.

5. Adequate plan for traffic manatement for the loaded vehicles parlnt
through nearby habitation.

6. The impact of durt pollution and noise on the habitation, nearby.
7. The PWD ha5 to give rcientific evidence for con.luding that river rand

depth ir lm.

8. The PWD har to furnirh the detail, retarding agricultural activitie, that
are taking place around the project area.

9. The detaik of the open/bore well, in the vicihlty of the project ,ite
should be furnirhed.

I- i"-=1.
CHAIR,MANZ _
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lO,study the qualiry and quantity of Sround water in 5km radiut,tin the

downltream of lhe Project tite'

11, Sludy the lmpact of tand mininS on the 
'tructurer 

located in the nearbY

vicinitY.

12.The route maP for the Lorties for a(ceisin8 the Project area and for

transportint mined rand rhould be Ipecified

13, The detailt regardint tralfic volume in the vicinity of Proiect area should

be furnished,

'14.To prevent dutt pollution tuitable working methodology needt to be

adoPled takint wind direction into contideration'

l5.Adetail'tudyrhallbeconductednotheimpactofsandmininswiththe

habitation ancl cultivation in the nearby area alont the river bed and itl

mitiSation meaturet'

16. The mining area mu5t be demarcated leaving at leatt 5om from the river

embankment oo eilher lide

17. ContourinS of the river bed hat to be taken to atcenain the relative

levelr of rand in the river and also to ruSSett the depth of land mining'

18.The EIA report should be a5 per the Guidelines for Suttainable land

Mining rsued in 2Ol6 by the MoEf & CC' 60l New Delhi'

19. Wherever irritation channel! take off from the river within the

boundary of the mining Project' the mininS operation lhould not affect

the flow of water in the irriSation channelt ln Juch a way a plan of

action 5hould be rubmirted

20.EMPshouldcontainbreakupdetail,su(ha'tool'.|aborand
environmenlal monitorint cogt' cott for the Sround water monitorinS' in

the turrounding area thall be Part of the EMP cott' varialion of depth of

Sround water and qualitY thall b€ monitored during the Proiect period

by conducting turyey once in 3 months- Thit cost thatl also be included

in EMP

21. ln addition to followinS detailt to be furnithed'

i. Quantiry ettimated to be mined lhrouth machineries with extent'

\' j{-., 
-,, ::ilHx!.y l.r.
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Quantity ertimated to b€ mined through manual mining with extent.

Letter from the AD/DD Miner about the detailj (Name of the

Owner. 5 F No. Extent & dirtance from the bouodary of thi, quarry)

of other quarrier (propored/Exirtin&/Abandoned quarrie,) within a

radiut of lkm from the boundary of the proposed quarry rite.

Certificate from the Minint department rtatint that no other quarry

will be propoied within lkm radiur from the periphery of the rite

exceeding 25 ha within the leare period of thir appli@tion includint

exi5tinS and abandoned quarriel

Cedificate from the VAO itatinS the detaik of habitation located

within 300 m radiui from the boundary of the propored ,ite along

wirh FMB rkerch.

The project proponent har to furnirh the affidavit Jtatint that there

are no bridger, culvertr. croJt maJonarier. water head workr or any

other civil rtructureJ within 500 mt!., of the propored quarry rite,

The R.L Uprtream. RL Downrtream. RL Starting. RL Ending. Chainate

Starlin8 KM. EndinS KM delaik rhall be furnirhed.

6eological rection5 Map rhould be furnirhed,

5OOm. IKM & 5KM radiu, of clear Google Map Jhowing all the

fealuret like aSricullural activitler. habitationr. etc

x. The self purrfcation capacrty of the rive hall be furniJhed.

Member Secretary

Member

Member

5itnature

l
Member

DesiSnation

81
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Minutes of the

358th MEETING

STATE LEVEL ENVIRONMENT
IMPACT ASSESSMENT AUTHORITY.

.I AMIL NADU

Date: 31.10.2019



MINU'I'[S oF TIIE ]58.h M ET]TI]\(; o}. I IT t] S I.A1't] I,EVEL ENVIRONMENT IMPACT

AssEssMLIl ALll lroRrl l' Hul'D oN 31'10'20I9

ac*d"T- 
.-D""".iprio,,

File
No.

Minutes

held on 21.10,2019 
I

Lnvironrncntol Clcarancc li)r thc

proposcd consiruction ot 1200

slum tenements al Kargtl Nagar

by M/s Tamil Nadu Slum

Clearancc Board'l S-No l/l and

l/l told s.F No: 6lEiG) al

l hrruvonryur Vrllage,

Thuuvo(i),!r Taluk, Thiruvallur

District

Ttc minutes of the 357'h meeling of the

Authority held on 23.10 2019 was confirmed

Tr,iv".u", 

-s""t"ru.v 

tabted the actioo taken

repon on the declsions of the 3576 meeting and

discussed

6()51 Tt"-sr,.rnrr """"pria 
thc recommendation of

Lhc SI:A( aDd dccided to issue Environment

( harancu sub1ccl ro following conditlon ln

addilion lo normal condition:

I The EMP cost of Rs. 116.6 Lakhs shall

be deposited in a nationalized bank by

opening separate account and the head

wlse exPenses stalement shall bc

submitted to TNPCB with a coPY to

SEIAA annuallY

: 'lhc proponent should sticlly comply

wrrh. Tamil Nadu Covemmenl Otder

(Ms) No.84 Envrronmenl and forests

(8C.2) Departsnent dated 25.05.2018

regarding ban on one time use and

throwaway plaslics inespective of

thickness with effect fiom 01.01.2019

under Environmenl (Protection) Act,

1986.

3. The proponent shall furnish thc

pcrmission/ NOC of water supply from

rhe CMWSSB beforc obtainrng CTO

from TNPCB-

b)

-

t.

CHAIRMAN
SEIAA-'IN

L_l
unruf@iuLaRr

Pagc 2 ot 2l

I he Aclion taken on thc decrsions

of thc 357o mectrng of the

hcld on 2l l0 2019

T6--coni r rhc gr"nt uf
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Thc ProJect Proponenl has to provide

rain waler harvcsting collcctlon tank to

the capacrty of 5 Nos wrth 540 mr rn

ordcr to rccovet and reusc lhe tarn watcr

during normal rains as reponed.

The proponent has to earma* the

grecnbclt area wilh dimension and CPS

coordinatcs for the grcen belt area and

thc same shall be included ln lhe layout

out plan to be submitted for

CMI)A/DTCP approval
-[he proponcnl shall obtarn the necessary

pernrssion or NOC fiom the competent

authority for the utilizalion of excess

lrcatcd sewage of 43IKLD for road side

trccs and OSR area before obtaining

CTE from TNPCB.

The Project proponent has to spent the

CUR fund of Rs.l67 t.akhs should bc

spcnt lhrough compctenl Authonly for

the lbllowrng aclrvitres before obtaining

CTO from TNPCB.

a) Infrastructure for Govemmenl

Primary school. Tiruvottiyur - Rs

52 7 I jkhs

b) lnfrastructure for Covemment Cirls

Higher Secondary School,

Iiruvoltiyur Rs. 59.5 Lakhs

rn addrlion to that thc CER amount

ol l{\ :J 8 l-akh.\hall hc oard in tlrc

li)nn ol l)D lavorirrg Ln enlal

wnua#funraxv

PaBc 3 of2l
SF,IAA-T\



t-
__ t-

To considcr ihe proposal for the

granl of Environmenlal Clcar.rncc

Ibr rhe Quanz and I'eld$par

Quarry al S ! No. 58 over an

exlent of 4.07.0 ha

S-F.Nos 103.104/A & ll2, of

Punganlhrrra' Villagc.

Dharapuram Taluk, Tiruppur

District, famil Nadu by M/s

Tamil Nadu Minerals Ltd

I'lt

Managemenl Authority of lamil

Nadu" (EMAT) and the said amount

shall be utiliz€d for the de-silting

and beautification oI water bodies in

and around lhe project sitc before

applying for CTO ftom TNPCB.

6791 -fhe nulhonly decided to issue Environmenl

Clearances subject to following condition in

addition 1o normal condrtlon:

I All rhe condition rmposed by the

Additional Dircctor of Geology and

Mining. vide Rc.No.

7675/VM I 0/20 I 8,/TPR/Q&F/SOM

datcd 04.01.2019 should bc strictly

followcd.

CER activitres should be carried out for

Jc\clopmenl of infrastructure facilities

tr, (;r,!cmnlcnl School for the amount of

Rs 2 0 Lakhs (2ol" of the Cost of

Projecr) as commitled dunng SEAC

mccting as per OIIice Mcmorandum of

MoEF& CC dated 01.05.2018 the above

acrrvrty shall bc carried out before

obtaining CTO from TNPCB.

The Project proponent has to strictly

comply ihc outcome/direction of $c

llon'ble NC'I. Principle Bench. New

l)clhr in lhc O.A No.l86 of 2016

(M A.No 150/2016) and O.A

No.200i2016 afld O.A.No.580/ 2016

3

(M.A.No.I 182 t20t6) and

..t:.u&{r:rnnY
PaEe 4 of 2l

CHATRMAN
SEIAA-TN

il il--r 7
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Sanl of Environmcntal Cleatancc

for the Gravel Quarry over an

extem of 1.86.0ha rn S.FNo:

274t2, 274/7, 214iD, 215/tD &

275llC ar Manjapettai Village,

Gandharvakkottar Taluk.

Pudukkonai Districr, Tamil Nadu

by Tmt S Bhuvancswary.

MEM@.|^RY
Page 5 of2l

O.A.No.I0212017 6116 614.11e.464,'l

2016 ( M A-No. 758/2016, M.A. No.

920 t2ll6, MANo.ll22l20t6.
M.A.No. lz20l7 & M.A.No.843/2017)

and O.A No.40512015 and O.A.No 520

of 20l6 (M.A No.98 t/2016.

M A.No 982/2016 & M.A No.lt4/20t7)

4 The EMP Cosr shall be dcposited tn a

nationalized baDl by opening separatc

account and hcad wise expensc

stalcment shall bc fumrshcd To INPCII

tr,ith a copy ro SIIIAA annually_

5 The proponcnt should strictly comply

with. Tamil Nadu Covemmenl Order

(Ms) No.84 Environment and forests

(t:C 2) Dcpanment dared 25.06.20t8

rcgarding ban on one limc usc and throu

away plastics irrespectivc of rhickacss

with effecl fiom 01.01.2019 under

Ilnvironment (Protection) Act, 1985

The Authority dccidcd lo issue Environment

('lcaranacs sublccl lo lollowlng conditlon tn

addition to normal conditioni

I Quarrying permission is granted only for

the quarrying of Gravcl.

2 All the conditions imposed by the

District collcctor. Pudukottar vidc

Rc.No.377l2018 (G&M). Dared:

t9.t2.2018

-1 (-lrR acrrvrlrcs should bc to canied oul

SEIAA.TN

To consider the proposal for rhe

frrr strcnglhcning ar)d



\5q

devclopment in the bund of Mimathur

Tank lbr an amount of Rs. 0.24 Lakis (2

9/o ol rhe projccl cost) as committed by

ll)c proponcnl as pcr Officc

Mcmorandum of MoEF & CC dated

01.05.2018. The above activity shsll bc

cafircd oul beforc obtarnrng CTO from

TNPCB.

4. The Ploject proponent has to strictly

comply the outcome/direction of the

Hon'ble NGT, Principle Bench, New

Dclhi in lhc O.A No lt6 of 2016

(M A No.l50/2016) and O.A.

No 200/2016 and OA.No.580/ 2016

(M A No.ll82 12016) and

O A No 102/2017 and O A.No.404/

2016 ( MA No 75Ei2016, M.A No

920 120t6, M.A.No.ll2212016.

M A.No. l212017 & M.A.No.84l/2017)

and O.A.No.405/2016 and O.A.No.520

ol 20l6 (M.A.No.9El/2016,

M n No 982/2016 &

M A No.l84/2017)

)

6

'Ihc IjMP Cost shall bc dcpositcd in a

nAlionalized bank by opening separate

account head wise expcnse statement

shall be fi-rmished to TNPCB wirh a

copy lo SEIAA annllally.

The proponent should slrictl) comply

wrth. Tamrl Nadu Govcmmenr Order

(Ms) No 84 Environment forcsts

MENIB4ETARY

I'aBc 6 ol'21

SEIAA-TN



rh

(EC 2) Departmenr

regarding ban on

thros'away plastrcs trrc\pccttre ol'

thrckness with cffecl from 0l 01.2019

under Environment (Protection) Act,

1986

To consider the proposal for theT e83o -tt

dated 25.06.2018

one time use and

grant of Environmental Clearancc ] ittrc protecl proponent shall fumrsh lbllowing
for thc Rough stone and Cravel I details:

quarry over an Extent of 2.27.5ha | | a) Whal was the pcriod of the operalion

in S.F.No.279l I , 27912 & 21,SB arl I and sroppage ofthc earlier mincs?

Kalipalayam Village, Avinashr
b) Quanlity of mtncrals mincd our?
c) Depth of mrninc'l

Taluk, Tiruppur District. Tamil (l) \lrDc ot'rhc prrson alrr,.rdy nrrncd rn

Nadu by Tliru.K. Murugasamy that lcases arca'l

To consider the grant of
Environmental Clearance for the

proposed conslruclion of
residential complex by |\,lrs

Appaswamy Real Esrarcs Limtted

at Survey Numbers R.S. No.

1693/1, Block No. 35, Mytapore

Village, Mylapore - Triplicane

Taluk, Chcnnar Disrricl. Tamrl

Nadu

lhe SEAC and decidcd to issue Environmenr

('lcarancc subjccr to following condition in

additron lo normal condrlron

l. The EMP cosl of Rs t87 Lrkhs shall bc

deposited in a nalionalized bark by

operung separate account and the head

urrsc expcnscs stal€mcnt shall be

submitcd ro INI)Cll wrrh a copy lo

2

SlrlAA annuallv

The proponent should stnctly comply

wrth. 'famil Nadu Govemment Order

(Msl Noli4 Lnvtronmcnl and forcsts

(L(l 2) Dcpartment dared 25 06 20lti

rcgardrng ban on onc lime usc and

lhrowaway plasttcs trcspecltvc of
rhickness wilh effccr from 0h01.20t9

-d^-MEMBER S''CRETARY

l'agc 7 of2l
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,1

under Environmenl (Protection) Act,

r986

Thc proponent shall fumish the

permissiory' NOC of water suPPly from

the CIyfWSSB before obtarning CTO

from TNPCB

lhc Projccl Proponenl has to provide

rain warer harvcsling collection lank lo

thc capacity of 15 Nos with 60 mr in

order to recover ard reuse the min water

during normal rains as rcported

l hc l)rojcct proponenl has to spent lhe

( l:R fund of Rs 62 Lakhs (29o of the

projcct cost) should be sp€nt through

competent Authonty for the following

activities before obtainrng CTO from

TNPCB

a) Infaastrucfurc lbr Covcmment

corporat,on hrgher secondary school.

Mylaporc - Rs. 20 Lakhs

b) Inlrastructure for Corporrtion

Primary School, Chcnnai - Rs. l0

Lakhs

c) lnfrastrucore for Govemment

Middle School, Chennai - Rs. l0

Lakhs

in addition (o that the CER amount ol

Rs 22 Lakhs shall be pard rn the form of

I)I) favoring Environmental

vlana8cmcnt Aurhoriry ol Tamil Nadu"

(l:MA l ) and lhc said shall bc

)rE)1B CHAIRMAN
SEIAA-TN

l'age I ol 2l
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utihzed for the de-siltihg and

beautrfication of warer bodies tn and

around the projed site bcfore appllng
lbr Cl O from TNPCB

6. I-.nvlronmcnt Clcaranccs is subjecl to lhc

otrrcome of rhe Hon'ble Hrgh Coun rn

the W P (C) 125t7/20t8 & CM AppL.
.18579/2018 and w p.(C) 12570/2OtE &
CM Appl 4889?,20 t8

7 I hc proponent shall obtain lhe necessary

pcrmissron or NOC from the competent

authority for the utilization of excess

treated scwage of 45KLD for CMWSSB

scwcr linc bcforc obrarning ('TI: from
.INPCB,

To consider the propo.al for tlte 6862 The Aurhonty dccided ro issue Dnvironment

condition in
grant of Environmental Clearance

for the Black Granirc quarry over

an extenl of 2 15 5Ha rn S l.Nos

86/6D, 86/l l, 86/12, 150/3A,

t5l/3, t5t/4 & t52/t in

Malhgaipattu Village and

S F.No.22ll4 in Kangayanur

village tn Villupuram Taluk,

Villupuram Distiict, Tamrl Nadu

by Thiru.A K.A. Majeed.

Clcarances sublccl to following

addrtion ro norntal condition:

I All Lhc coDdit,on tnrposcd by the

Dtreclor of Ceology and Mining, vide

Rc.No 410/MM5t2Ot9 dated:

02 01.2019 should be srriclly followed.

:. ClrR acltvitics should be carned out for

devclopmcnt of Library. spons facilities,

laboratory facilities, provrding toilet

facilily and providing drinking lvatcr lo
(;o! cntmcnl nrdd lc school.

\lalligaip llu Covemmcnl School for

thc anrounl of Rs. 4.0 Lakhs eo/, of the

Cost of Projecl) as committed during

SIAC mectin8 as Otlicc

wauld e{${r*v
Page 9 of2l SEIAA.TN
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Mcmorandum of MoEF& CC dated

0l 05.2018 the above activity shall be

canied out before obt nrng CTO from

TNPCB.

I The Projecl proponenl has to strictly

cornply lhc outcome/direction of the

llon'ble NGT, PnnciPle Bench, New

Delhi in thc O.A No.l86 of 2016

(M.A.No.350/2016) and O A

No.200/2016 and O.A.No.580/ 2016

(M A.No.I 182 /2016) and

O.A.No.l0212017 and O A.No.404/

2016 ( M.A.No. 758/2016, MA No.

920 12016, M.A.No.l 12212016,

M A No I212017 & M.A.No.E43/201 7)

dnd O.A.No.405/2016 and O.A-No 520

ot 2016 (M A No 981/2016

M.A.No.982/2016 & M A.No.384t20l z)

4 'l'hc EMP Cost shall be deposited in a

nationalized bank by opening separate

account and hcad wise exPense

slatcmem shall be fumished to TNPCB

r,r'ith a copy to SEIAA annuallY

5 The proponcnt should strictly comply

with. Tamrl Nadu Govemment Order

(N4s) N0.84 Environmeni and forests

(t:C 2) Department dated 25.06.2018

rcgarding ban on one time use and throw

away plaslics irrespectivc of thickness

\rlh efTect from 01.01 2019 undcr

t.lnvironmenl (Protection) Act,fl 986

--t"-Ml:MBER SytRETARY il"il,4' GM
CHAIRMAN

SEIAA-TN

Pagc l0 of2l



To consider rhe proposal lbr lhc

grant of Environmenral Clearance

tor thc Rough stone and Gravel

quary for over an extent of
2.54.5ha in S.F.Nos. 2511, 2514.

2516, 25/78, 25/18 & 25/t9 at

Painginar Village, Cheyyar

Taluk, Tiruvannamalai Disrrict,

Tamil Nadu by Thiru-l-Prakash

6909

Page I I of2l

Ihc Aulhoflly dcclded 10 tssuc Lnvtronmcnl

('lcarirncer suh;ect to followrng condition ln

addltron to normal condition:

I All thc condirion imposed by thc District

collector. Tiruvannamalai Dtslrict vidc

Rc No. I l8/Kanimam./201 8 datcdi

28/05/2019 should be stricrly folowed

2 CER activities should bc camed our for

dcvelopment of Library, spons facilirres,

providtng knlcl liactltly and provtdlng

tlrrrrking water lo Govcmntcnt school

l'atnginar Village for the amounl of Rs

I 0l Lakhs (2% of $e Cosr ol project)

as commitred during SEAC meeting as

pcr OIficc Memorandum of MoEF& CC

dated 01.05.2018 the above acrivity shall

be camed out before obtarning CTO

from TNPCB

3 'Ihe Projecl proponenl has Io smcrly

comply the outcome/direclion of thc

llon'ble NCT. Principle Bcnch, New

I)clhi in (hc OA No.lE6 of 2016

(\4 A r.-o:150/20t6) and O.A

No.200,/2016 and O.A.No.5E0/ 20t6

(M.A.No.l I82 tZOt6) and

O A.No.l02017 and O.A.No.4O4l

2016 ( M.A.No. 758/20t6, M.A. No.

910 /10t6, M A.No. 22i20 t6.

M.A.No. l212017 & M A.No.84l/2017)

and O.A.N"o.405/2016 and O.A No.520

of 2016 (M A.No 98t/2016.

DD
\t r. \r (]IIAIRMA\

SUIAA-'I'N

4o*,
MEMBER'ECRET^RT



lo c,rusrtlcr lhc proP(r\.ll li)r llr!

grant of l'lnvironmcnlal Clcarancc

for the proposcd construclion of

EWS Residential building and a

Commercral building by lVl/s

\rUa) Rqn llonrc\ l)flvatt

l-rmircd at S.No 6.1/ln l. 2A. 2U,

7C. 8Al. 8A2. 88. & 72lB of

Koranur Village, Poonamallee

Taluk. l'hiruvallur Distncl. l amil

Nadu

ivt{

M.A No.9E2l2016 & M.A No.184/2017)

Ihc IMP Cost shall be depos(ed rn a

nationalized bank by opening separare

account and head wise exPense

sralement shall be fumished lo TNPCB

with a copy to SEIAA annually

5 lhe proponent should striclly comply

wlth, Tamil Nadu Govemment Order

(M, No.84 Environmenl and forests

(EC 2) Department datcd 25,062018

regarding ban on one time use and throw

arvay plastics iresPective of thickness

with effect fiom 0l 01.2019 undcr

Environmcnl (Protection) Acl, 1986

l_hc Sl:lAA acccptcd the rccommendalion of

Ihc SEA('and decided to issue I'lnvironment

Clearance subjcct to followrng conditlon in

addirion to normal condition:

I The EMP cosr of Rs. ?80 7 Lakhs shall

be dcposiled in a nationalized bank by

openint separatc account and the head

wise expenses statemenl shall be

submitted to TNPCB wrth a coPY to

SlllAA annually

l. lhc proponcnt should slriclly comply

wlrh. Iamil Nadu Govemment Order

1Ms) No.84 Environment and forcsts

(EC.2) Depsrtment dated 25.06.2018

rcgarding ban on one lime use and

throwaway plastlcs irrespec-livc of

lhrckness with effect from t.20r9

(,9.10

v'dYpr;t*v
l'.t8r l2 ol 2l

SEIAA-T\



under llnvironmcnt

r986

(lrotcctionl -Act.-l

4

,l Necessary permission shall be obrained

Iiom competent authonty for the

ulrllzalknt of thc trcateil s(,wage lb.

aycnuc planlatlon ar)d OSR dcrclopmcnt

shall bc submirrcd to TNPCB before

appllng for CTO.

As committed by the proponent, the

CER tund of Rs.241.375 Lakhs should

b€ spent for de-srltrng, bund

strenglhenlng, Resloration and

beautrfication of siflcr 'fhangal lake for

rhc following activitics :

(i)- De.sihing of srllcr Thangal

lake Rs.44 lakhs (Capital cost),

Rs 2 8 lekhs (recurring cost)

(ii). Bund Strengthcning of sincr

Thangal lake - Rs.95.5 lakls
(Capital cosr). Rs. 3.5 lakhs

(recurring cost)

(iii). Besutificarion &
Mainrenance of sitter 'Ihangal

lakc Rs.4lt 5 lakhs (Capilal

cosl). Rs.6lakhs (rccurnnB cost )

(rv). Tree plantation along thc

bund of sitter Thangal lake -
Rs 39 lakhs (Capital coso, Rs.

4 I lakhs (recurring cost).
'lhe abovc satd CDR amounl

243.375 Lakhs amount shall

nr.r,aoa@aotrnv

of Rs-

paid tn

CIIAIRMA\
sl.lAr- t \

PaSe l3 of 2l
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'[o consrder thc proposal lbr thc

granl ol Ilnvrronmcnt6l Clcarancc

for thc Rough stone and Ctavel

quarry over an extcnt of3.94.0 ha

in S F Nos 5/1. 5/2. 513.5/1. 515.

516 & 5t'1. at Endur Village.

Marakkanam Taluk, vtluppuram

District, Tamil Nadu b!

Thiru R Vignesh.

l'lrb

the form of DD favoring Environmental

Managemenr Authoriiy of Tamil Nadu"

(EMAT) belbre applying for CTO from

TNPCB.

fhc Aulhority decided to issue Environmen(

Clcarances subject to followrng condition ln

addition to normal condition:

L All the condition imposed by the District

collector. Vrllupuram Dlstricl vide

Rc.No.B/C&M/3212019. Datedl

0?.06.2019 should be strictly followod.

2. 'l'he amounl of Rs. l.ll t akhs shall bc

spenr for CER activities to be caried out

lbr providing DcveloPing Solar liShl

facilities for Govemrnenr middle School

& Ground maintance endur village as

committed as per Office Mernorandum

of MoEF& CC dated 01.052018 the

atnvc activ,ry shall be carried oul before

obraining C'l O from TN PCB.

3. The Project proponent has to strictly

comply thc outcome/dircction of the

llon'blc NCT. PrinciPlc Bcnch, Ncw

I)clhr in the OA No l86 of 2016

(M A.No.350/2016) and OA

No.200/2016 and O.A.No 5E0/ 2016

(M.A.No.l182 12016\ and

O A No 102/2017 and O A No.404l

2016 ( M.A No. 75t/2016, MA No

s2o t2\l6, M.A No l12212016,

--'l

6944

9

MANo. lz20l? &MA.N t?)

CHAIRMAN
SEIAA-TN

it rJv2
r*:vsr:t)l Il1l ti I nR\
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'fhe Authonry Oeciaca G issuiJffi
Refercnce subject to standard Tcrms

Refcrencc guidelines issued by MoEF &
condiltons.

collcclor. Virudhunitgar I)isLrict vidc

"na 
O.qf.ro.AOSlZOf O 

""a 
O.m.f"S:O

of 2016 (M A.No.98 t/20t6.

M.A No.982Y2016 & M.A.No.384D0l?)

4 The EMP Cost shall be deposited in a

nalionalized bank by opening separate

accounl and head wise expense

statement shall be firmished lo TNPCB

with a copy ro SETAA annually.

5 The proponeDl should srncrly comply

with, Tamil Nadu Covcmmcnl ORlcr

(Ms) No84 Environmenl and foresrs

(EC.2) Department dared 2j 06.20t8

rcgarding ban on one time use and throw

away plasrics irresp€cttve of thickness

wrrh ctfccl from 01.01.2019 under

IrDvironmcnt (Protectton) Act, 19g6.
Note to considcr -tre ffi-of
Terms of Refercnce for the

proposed polyrner industies park

by M-/s. Tamil ),ladu polymer

Industries Park Limited at

S.No.l4l, tE7, 20538 (p),

Voyalur & Puzhidivakkam

Villagc, Ponnen Tah.rk.

Tliruvallur Distncr, Tamil Nadu

to coniiaer rhe p.oposai- rnr rt"

of

of
('(

l0

gant of Environmental Clearance

for the Rough stone and Cravel

Quarry lease over an cxrcnt of l

2.31.0Ha rn S.F.Nos. t32/4.

*.#fra-urn^,

t32/5, t32/6, 132/1, tt2/8, Roc.No. K V t/48E/20 t8-Mindlts aarea:

CIIAIR]IIAr..
SEIAA-T\-Page l5 of2l



I32l10, 133/9A

Pullalakottar

Virudhunagar

& I l3i 9Ll at

Virudhunagar Districl.

Nadu by Thiru. N KnshnasamY

Itra

tCrl pzzO t g 
"t uta U" sFrctly followed.

CER activities should be canied out for

development of Spofis facilities and

providinS Toilet, water filter facilities to

Govt School in Pullakotrai Village for

an amount oI Rs. l.TlLakhs (2 % of

rhe project cost) as commined by the

proponent as per Office Memorrndum

ol Mot'.l'- & CC dated 0l 05.2018 The

abovc aclivrty shall be camed out before

obtarning CTO from TNPCB.

3. The Project proPonent has to strictly

comply the oulcome/dircction of the

Hon'ble NGT, PnnciPle Bench, New

Delhi in the O.A No 186 of 2016

(M A.No.350/2015) and O A

No.200/2015 and O.A No.580/ 2016

(M.A.No ll82 12016) and

o A No.l02l20t7 and O A No zlo4l

2016 ( MA.No 758/2016, MA No'

920 t2}l6, M A.No l122i2016,

M.A.No. l212017 & M A.No E43/2017)

and O.A.No 405/2016 and O A No 520

of 2016 (M-A No 98l/2016'

M.A.No.982/2016 & M A No 384/20I7)

4. The EMP Cost shall be deposited in a

nationalized bank by oPening separate

account and head wise expense

strlcment shall be fumished to TNPCB

wrth a coPY to SEIAA

5 The proponent should

Village,

Taluk,

Tamil

w.u@ter,rnv
Page l6 of2l
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I".1

!rrth. Tamil Nadu C,,*"-nrenr flrdcr
(Ms) No.84 Environment and fo.esls

(l-('2) Depanmenr daled 25.06.20t 8

regarding ban on oDe time use and thrcw

away plastics irrespectivc of rhickness

with effect from 0l 01.2019 undcr

l-lnvironmcnl (Proteclion) Act, I9R6
To consider tbe p-p"sit f". tt* 6986 The Aulhority was deciaea ro aeier rtre proposat
grant of Environmental Clearancc

for the Rough Stonc and Gravcl

Quarry lease over an extenr ol 
]

t2 1.08.0 Ha at S.f Nos 7t,l2,,\. i

72/68 & ?2/1 ar Johitpatrr

Village, Kariapatti Taluk,

Virudhunagar Distric, Tamil

Nadu by Tmt. K. Veerammal.

To consider tt" p.por"-A for lhc 
' 

7042

grant of Environmental Clcamncc

for the Rough Stone euarry ovcr

an Exrenr of 1.50 Ha rn

S.F.Nos 146 (pan II B) ar

Mallapuram

Sankarapuram Taluk, VilLrpuram

District by Thrru.R.Ramesh

Kumar.

for submil the Earlier Environmental Clearancc

for ( onsent to operate from the TNPCB.

Thc 
^ulhonly 

decidcd to rssuc l.nvironmcnt

Clcanurces subject to followiDg condition in
addition to normal condition

I All lhc condirion imposed hy the Disrrict

collcctor, Villuppuram District vide

\n.KA.KV Kanimam/2022/ 20t0,
datcd 02.06.2014 should be srrictly

follow€d.

2 CER activilies should bg camed out for
support to Mallapuram priDary School

support 10 pudupct primary llealth
Cenrre OHT for Mallapuram Villagc for
an amounr of Rs 0.57 Lakhs (2 7o of
lhc nroject cost) a\ committed by rhe

proponcDl as pcr Officc

r3.

tre6@anralnv
slltAA-t l\PaEe l7 of 2l



lso

of MoEF & CC dated 01.05.2018 The

above activity shall be carried oul before

obraining CTO from TNPCB.

l. lhc l'roject proponent has !o snictly

cornply the outcom€/direcrion of the

Hon'ble NOT, PrinciPle Bench. New

Delhi in the O.A No l86 of 2016

(M.A No.350/2016) and O A

No.200/2016 and O A.No.580/ 2016

(M.A,No.l lt2 12016) and

O.A.No.102/2017 and O.A.No 404/

2016 ( M A.No 758i2016, M A. No

920 t2ol6. M.ANo.l1212016,

M A.No. l212017 & M A.No.843/201?)

and O.A.No 405/2016 and O.A.N0.520

nf 2016 (M.A.No 981/2016

M A No.982/2016 & M A No 384/2017)

J lhe llMP (ost shall be dcposrted in a

nationalized bank by opening separate

account and head wtse expense

starcment shall bc fumishcd to TNPCB

with a copy to SEIAA annuallY.

5. lhe proponent should strictly comply

wrrh. 'Iamil Nadu Govemment Order

(Ms) No.84 Environment and forcsts

(EC 2) DePartment dated 25062018

rcgardrng ban on onc timc usc and throw

away plastics irrespective of thickness

with effecl from 0l 01 2019 under

Environment (Protection) Act, 1986.

\ll llBt.R
SEIAA-TN

Page 18 of2l



To consider the proposal for the '7134 Tle Authonry decidedG issue
grant of Environmental Clearancc

for the Savudu euarry ovcr an

extent of 3.30.5Ha in S.F No.277

at 84, Nappathu Villagc of
Sirkali Taluk, Nagapattinam

District, Tamil Nadu by Thinr S.

Krishnan

Clcararrccs sublcct to lollorvrng

Environmenl

condrtlon rn

addrlroll to Dl)nnIl co]ldtlk)n:

l. Quanying permission rs granted only for
rhe quarryirg ofsawdu.

2. All the condihons imposed by the

District collector, Nagapaltinam vide

RC No. t t7lMines,,20 tU Dalcd:

03.09.20t8.

3. CER aoivities should be canied out for
dcteloping rhe Lrbrary facilities
iDrinking watcr faciliries ih Nappathur
(;ovt IJtghcr Secondary school for an

amount of Rs. 0.30 Lakhs (2 o/o of the
project cost) as commifled by the
proponcnl as per Officc Memorandum

ot MoDF & CC datcd 0t 05.20t8. The
above act,vily shall be carned out beforc

obtaining CTO from TNpCB
4 The Project proponenl has to stricfly

comply rhe outcome/drrection of the
HoD'hlc NCT. principlc Ilcnch. Ncw
Dclhi in rhe OA No.t86 of 20t6
(M.A.No.350/20 t6) and OA
No 200/20t6 and O.A.No.5E0/ 20t6
(V A.No.l 182 /20t6) and

O.A.No. t02i2O l7 and O.A.No.404/

2016 ( M.A.No.758/2016, M.A. No.
920 M.A No.lt22120t6.
M A No. t2120t? & M.A.Ng843/20t7)

and O.A.No.405/20 t6 and No.520

wnr'iG(ffizranv

Page I9 of2l
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\>

of 2016 (M.A.No.981/2016

M.A.No 982/2016 ;
M A No ltl4/2017).

thc BMI'Cost shall be deposited in a

nationalized bank by opening scParate

account head wisc expense statement

shall be fumishcd to TNPCB with a

copy to SEIAA annually

The proponent should stricdy comply

with. Tamil Nadu Govemment Order

(Ms) No.84 Environment and forests

(li('2) Dcpanment dated 25.06 2018

regarding ban on one time use and

Ihrowa\r,,ay plastics lfiespcctlve of

thickness w(h cffect from 01.01.2019

under Environment (Protection) Acr,

1986

To considcr the proposal for the

grant ol Environmental Clearance

for the Rough stone quarry over

an extenl of 2.02.5ha in S.F No

7E./4 al Valikandapuram Villagr

Vcppanlhattai'l'aluk, Pcranrbalur

Dislricl, Tamil Nadu bY 1hiru.

V.Selvam

Thc Authority dectded to issue

Clearances subjecl to following

addition to normal condition:

1 156 Environment

condilion tn

I . All the condition rmposed by the Dlstnct

collcclor, Pcra balur Dlstrict vide RC

)'io 62lM incs/20lgDatedr 29 08 2019

should be strictlY followcd

2 CER activi(ies should be carried out for

developing the Gardening Maintcnance

rn valikandapuram Govt. School the

nearby Thachakadu, Govemment School

for an amount of Rs.0.733 (2 % ofthe

proJecr cost) as commined by the

Proponcnt as per ollicc

SEIAA-'I'N

I'agc 20 of 2l
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of MoEF & CC dated 01.05 2018 The

above activity shall bc camed out before

oblaining CTO from I NPCB.

lhc I)r(Icct proponcnl hit\ ro iL cll.t

ol' 2016

comply the outcome/direction of lhe

llonble NCT, Principle Bench, Ncw

Dclhr in thc O.A No 186 of 2016

(M A No.350/2016) and

No 200/20 L5 and O.A.No.580/ 20t6

(M.A.No.ll82 l20t 6) and

O.A.No.l0Z20l7 and O.A.No.404l

2016 ( M.A.No.758/2016, M.A. No

920 /2016. M.A No.tt2Z20!6,

V.A \o. l2'2017 & M A No.843/20t7)

and O.A.No.405/2016 and O.A.No.520

OA

(M.A.No.98l/2016.

M A No.9t2l2016 & M-A.No.l84/20t 7)

4 -lhe 
I1MP Cosl shall bc dcposited in a

narionalized bank by opening separatc
account and he{d wise expense
statement shall be fumished ro TNPCB
with a copy to SEIAA annually

5. 'fhe proponcnl should strictly comply

with, Tamrl ),tadu Covcmment Ordcr

(Ms) No E4 Environment and forcsrs

(EC.2) Departmcnt dalcd 25.06.20t8

rc8arding ban on one time usc and throw

a\4ay plastlcs trresDectivc of thickness

wlth cffccl tiom 0l 01.2019 undcr

Environmenr (Protection) Act, 19E6.

un*rd/tfilerr*v
N
N
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Dr. JAYANTHI. M, I.F.s
MEMBER 

'ECRETARY

To

19,/4, Rukmani Lakhmipathy

Egmore

Chennai - 60O O08.

5lr / rvadrm,

5ub; sElM, Tamil Nadu -
polymer lndurtrlej pa

Limited at 5.No.143, t

Wr, Tamll Nadu Polymer lndurtrieJ

(55

STATE ITVEL E},IVIRONM ENT IMPACT
ASSESSMENT AUTHOR,ITY - TAMIL NADU

3rd Floor, Panatal Maalitai,
No.'l Jeenii Road, Saidapet,

Chennai-15.
Phone No.O44-24359973

Fax No. 04+24359975

Reference (IoR) for the propored

adu Polymer lndustries Park

r &. Puzhldivakkam Villate.

tfo-"--
MEMBER SE.RETARY

TERM5 OF REFERENCE fioR)

:ffi ::: IIJ""*:mi: j: ):-1,:',J: H:Tj:;
EIA report -Regarding.

Ret l. Your application submitted Terms of Reference dsted:22.02.2019
2. Minutei of the l33d 

'EAC 
Meetint held on 24.O8.2Ot9

3. Minuter of the 3586 SEIAA Meetint hetd on 3l.lO.2Ot9

Kindly refer to your proporal ,uU.ittl to the State Level lmpact furessment
Authority for Termr of Reference.

PaBe I of 7
$,-s

SEIAA-TN



lrx

No.SEfM-TNf.No,6957 lSeACfrOp.- 65412019 Dated:3l.lO.2Ol9

The proponent. Ws. Ws. Tamil Nadu polymer lndurtrie, park Ljmited.
rubmitted application for ToR on 22.O7.2O19. in Form-|, pre- Fearibility report for the
propored polymer indurtrier park at S.No.t43, tB?, 2053 B(p), Voyalur &
Puzhldivakkam Village, Ponneri Taluk, Thiruvallur Dirtrict.

The proiect proposal war placed in the 133,i SEAC meetint held on 24.08.2019 after

detail deliberationr. the SEAC decided to recommeM the propolal for trant of Term,

of Referencer CfoR) to SEIAA rubject to the foltowing ,pecific condition, in addition

to the normal conditioni ar part of ToRl

l. The proiect proponent rhall furnirh undertaking that the individual member

unitr will not be allowed to carry out manufacturing of producti ,tipulated in

C.O. (M, No. 84 dated 25/06/2019 on banning of One time ure on and

throwaway plartic5.

2. The proiect proponent shall furnirh propoJed manufacturint procejrej in the

proiect rite.

3. The unit rhall furnish water balance and furnirh proporal for innallafion of STp

with deJitn adequacy alont with r<heme for recycllng the treated rewa8e.

4. The proiect proponeni murt rubmit land ornerrhip documeni for the

propoled proiect (98.66 Ha) along with the EIA report.

5. The project proponent muJt rubmit permiirible land ure clarriflcation certlficate

obtained from competent authority for the propored proiect (98.66 Ha) alont

with the EIA repon.

6. The proponent rhould furnith the layout plan rhowint the green belt area with

dimenrionr & GPS (6lobal Poritionint Syrtem) co-ordinater of arear alloGt€d

for green belt (33olo) and rhall be provided along with the EIA report.

7. ttorm water manatement Jtudy rhall be Grried out entatlng the rervicer of
reputed inrtitutions.

8. Sufficient Joil and moiJture conrervation along contou.I rhould be €rried out,

9. Detailed blodiveEity rtudy har to be car.ied out by the proponent entatlng

the tervicer of reputed inrtitutionJ.

a-
MEMBER-SECRTTARY

JEIAA.TN
Page 2 ol 7
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u No.'E|M-TN/F.N 0.6957 /SEAC/rOR_ 654l20t9 Dated:3t.to,20t9

10, lt wa, noted that the prol,ored proiect ,ite may fall under the CRZ area,

Herce. the proiect proponent haj to obtained CRZ clearance a, per the CRZ
notlfication 201'l for the raid propored project from the competent authority,

ll. The prorcnent rhall furnirh the p€rmirrion/ NOC of wat€r ,upply from the
TWAD board.

12. The proporal for CER Jhall be furnijhed as per the omce memorandum of
MoEF & CC dated ol.05.2ol8.

l. Examine detrlh of llnd use as per Macer plan and bnd ur lround lO km
radlur of th€ P'orect dte. AnalyJIJ Jhould be made baed on hten latellite
lnutery for lrod ur! wlth rcw imager. Check on flood phln of any rtver.

2. Submit detai& of envlronmentally Jenjltive placer, land rcqrijition ,tatuJ.
rehlHllt tlon of €omrnunltiey' vllh86 lnd F6ent ,tltur d rudt dMuer.

3. Examin€ bareline erMronrn€ntal qurllty alqtt wtfh prqHEd ltlglnl€ntal load
due to the proiect,

Environmental data to be considered in.elation to the proiect development
would be (a) land. (b) troundwater, (c) surface water. (d) air. (e) biodiverrity.
(D noirc and vibrations, (g) rocio economic and health.
Submit a copy of the contour plan with ,lope,, drainate pattem of the jite and
tu.roundint area. Any obrtruction of the ,ame by the proiect
Submit the detaik of the rree, to be felled for th€ proiect.

submit the preJent land uJe and permirsion required for any converion ,uch a5

foreit. agrlculture etc.

8.Submit Roles and rerponribility of the developer etc for compliance of
envlronmental regulaflonr under the provirion, of Ep Act.

9. Ground water clasriflGtion ar per the Central Ground Water Authority.

-fr-^- -
MEMEER SSCRETARY

5.

6.

7.

Page 3 ot 7
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Lr No.SEIAA-TN/F.N 0.6957 lsEAc/T OR- 65412019 Dated:31'10'2019

lO. Examine the detailg of Source of water. water requirement' ute of treaied

watte water and Prepare a water balance chart'

'll. Rain water harvetting propotalt thould be made with due safeguards for

ground water quality Maximize recycling of water and utilization of rain

water. Examine detailt.

12. Examine toil characterirtic5 and d€Pth of Sround water table for rainwater

harvestinS.

'13. Examine detailg of solid watte Seneration treatment and itl disPotal'

l4.Examineand'ubmitdetail'ofuseofrolarenergyandalternative'ourceof

enerty to reduce the fossil energy conJumption' Energy conjervaiion and

enerSy efflciency.

15. D6 sett arc llkelY to be ronttruction and oPerational Phate of the

proiect. EmiJsions from

enlmating the imPacts on

taken into con5ideration while

i Examine and submit detaill

t6. Examlne road/rail conneaivit{ $) ,foqiea site and impact on the traffic due

to the proPored Proied' PflEq! $[h n"m" and tranrpon fadlltlet for

the region Jhould b€ analysed with mearures for Preventint traffic contettion

and providing faJter trouble free m to reach different dettinationt in the

city.

17. A detailed traffic and ld be made for exitting and

,r. 
t'::#"':;::::'"J:,T:ffiater,ar3 

ror construction wh'|ch'hourd

include source and avallablllty'

19. Examine 5eparately the details for conttruction and oPeration phases both for

Environmental Management Plan and Environmental Monitoring Plan with

cott and Parametert.

20. Submit details of a comprehensive Ditaster Manatement Plan including

emertency evacuation durinS natural and man'made ditatter'

21. DetailJ of litigation Pending a8ainst the project' if any' with direction /order

palsed by any Coun of Law agalntt the Proiect thould be tiven' .
. t^,rr- '

MEMBER SE9hETAR'Y
SEIAA.TN
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tr No.5EIAA-TN/F.N o.6957 lSEAClf OR- 65412019 Dated:31'10'2019

population

ll) EmeBency preparedness plan in (!se of natural or in plant emerSenciet

'12) lsrues raiied durinS public hearinS (if applicable) and re5ponse tiven

l3) CER plan with propoted expenditure.

l4) Occupational Health MeaJure5

l5) Post Proiect monitorint Plan

a. A note conflrming compliance of the TOR. with cro'J referenclng of the

relevant tectlont / Pager { 5hould be provided.

b. All documentj maY be ced wlth index, Page numbers and

continuous page num

c. Where data are Pre

the data were collected

d. While preparint the

inrtructlon, for the

specially in tablet, the period in which

ld be indicated.

EIA reliort, iiie instructlont for the proPonentt and

y MoEF & CC vide O'M. No. J'

lr013/4112006-lA.ll (l 2009. which are available on the
I lulJ,/+r/zuuo-rA.rr trllltxrfll'vv''
website of thls Mininry should alsote follo'ued'

*" -"rrn"",, involvedTt preparation of EIA/EMP rcport after

accredltation wlth Qtrality totnu of lndia (QclyNational Acct€dltEtton

Bosrd of Education and Tralnlnt NABED would need to indude a certlffcate

in thk regard ln the EIA/EMP reports prePared by them and data provided bv

other organization/LaboratorieJ includinS thelr ttatui of aPProvalt etc' ln thit

reSard circular no F.NoJ 'llo13/77/2@+lAll(l) dated 2nd December' 2009'

tSth March 2OtO, 28th Mav 2OlO' 28th June 2OlO' 3ln December 20lO &

3oth SePternber 2oll pon€d on the Mldnry's w€Hte

http://www.moef.nlc.ln/ may be re{erred.

. After Preparint th€ EIA (at per the Senerlc structure prescrlH in

Appendlx-lll of the EIA Notificatlon. 2006) co\'€ring the above

mentloned Polntt' the-f(Wl3ot will take further necettary action 60r

Tr1 1l!
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u i.ro.sEh -TVF.N o.6g57tsF.A]rfoL- 65420t9 Dated:3t,to2ol9

-[ar-

obtaining environmental clearance in accordance with the procedure

prescribed under the EIA Notificatton, 2006.
. The final EIA report shall be rubmitted to the SEIAA, Tamil Nadu for

obtaining Environmental Clearance

. The TORs prescribed Jhall be valid for a period of three vear from the

date of isrue, for rubmission of the EIA./EMP report as per OMNo.J-

11013/41/2006-lA-ll(l)(part) dated 29,h Augurt, 2Ol 7.

The receipt of thiJ letter may be acknowledged.

Copy to:

l. The Principal

Govt. of Tamil
2. The Chairman.

76, Mount Sal6i.

4. The APCCF (C),

Chennal - 9.

Board. Parivesh Bhavan,
CBD Cum-Office Complei,"fast'A4un ruagar. New Delhi llOo32.

3. The Member lution Control Board.

lr& 2d Floor, Cathe ennal .34.
5. Monitorint Cell, lA nj & CC,

Paryavaran Bhavan.
6. Stock File-

-4A4*),
MEMBER 5ECTETARY

n SEIM-TN

Environment & Forertr Dept,

o32.
& CC (SZ), 34, HEPC Euildint,

PaEe 7 ot 7
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PanaSal Mall8 i. Saidrpet. Chennal.

Ag€trda no: 139 - 02- Ol

(tile No: 722512019)

Propor€d Conrtruction of lndurtrlal Shedi by M/r. Batur loglrticr Pa.k Private Limlted at
s. No. 4/5, 416, 4tlB, 6/4, 6/4828. 7ndA, 9n, 9/2A, t4A, 'l4l2\,14nB, 't413, 1415,

t4/6A, 14/68, 14t7, 15n, 15t2, tsn, 16/1, 16t2, t6/3, t7/4, t7/5, 2t/1, ztn, 2t/3, 21/4,
21fi1,26/3 & 26/4 of Mettupanthanapalli VillaSe, SoolaSlrl Taluk, Krlrhnaglri Dlrtlici,
TanrllNadu. - Fol Envlrgnmenlal Clearance.

('|NTN/MI'A22562nole)

The proposal war placed ln the l39ri SEAC Meetin8 held on 23.11.2019. The project

proponent gave detailed pregentation. The ralient featuret of the p.oiect and the

environnrental impact arretJment ar prerented by the p.oponent are at follows:

t. The propoted proiect iJ a conttruction of an lnduttrial ,hed and the ProlP€ctive

Tenantr are Warehgure5. Godowns, lnduttrial 6oodr ,torage. Data Centret and

FMCG PackatinS.

The total land area of project ir 2,33.332.4 5q.m with total built up area is 1.20,587

5q.m.

The projecl it located at 12"37'29.18' N Latilude and 7A" 4'53.2t E Latiiude.

The proiect compritet ll nor. of lhedt. Block A (G + Mezz floorr, Block B (G +

Mezz floorr), Block C (G + Mezz floc.t), Block D (G + Mezz floord. Block E (G +

Mezz floorr). Block F (G + Mezz ,loori). Blcck H (C + Mezz floorr), Blo(k J (G +

Mezz floorr) . Elock Gl (Ground Floor). Blcrk G2 (Ground Floor) & Block Gala G3

(Ground Floor)

3.

4.
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5. The daily frerh water requitement it 219 kLD for domettic purpore (23 kLD) and

greenbelt develoPment 096 kLD) will be tourced through Local Body/Private

tankerr. The watte water of 67 kLD Senerated it treated lhrough 80 kLD caPacity

tTP Plant (Movin8 ged Bio Reactor - MBBR) rerultinS in 57 kLD of treated rev'/age

io which 47 kLD it uted for fluthing.20 kLD for Greenbelt develoPment'

5. An area of 51.828 
'q.m 

is earmarked at treenbelt develoPment of 2'916 nos of

native tre€ ,Pe(iet .

7. There are 136 number of car parks & 473 number of truck ParkJ ProPoted in the

parking area of 19.438 tq.m.

8. Power requirement iJ reportd to be 4.900 kVA which will be tourced from TNEB

grid .Back-up power tupply it through I no. of 5OO kVA with a rtack heiSht of 8'5

m above the Sround lerrel.

9. The runoff from the Project tite harve(ed throuth an underSround ttoraSe tump of

23 kL capacity. 50 Not. of recharSe pit, are ProPoted in the Jtorm water drain

whi(h runs all along the periphery of the site.

tO, Total Solid watte ertimated to be tenerated it 952 kgdaf in which 567 kt/day it

Biodegradable watte, which witt be treated in organic watte cgnvertot (OWC)

within the projed liie and then ured a, manure for Sardenin8 purpote within

project rite. The Non Biodegradable watte of 37A k&lday will be tent to reryclert

The 9TP Sludge of 7 kg,/day will be dried and utPd a, manure for Sreen belt

development.

The SEAC noted the following:

l. The Proponent M/t, Eatur LoSittict Park Private Limited ha, aPPlied for

Environmenl Clearance ''Bulldint and Conttruction Prgiectt' ai t. No, 4,/5.

4/6. 4nB. 6/8. 6/4828. 7/281A. 9/1, 9/2A. 14A,14/2A' 14/28' 14/1' t4/5'

't4/6A. 14/68. 14/7 , 15/1, ','5/2.15/3, 16/1.16/2, t6/3. t7/4. 17 /5,21/t,2112,

2l/3. 21/4.21/11, 26/3 & 26/4 ot Mettupanthanapalli Village. Soolagiri

Taluk. Knthnagiri Dinrict. Tamil Nadu- 
.{-Et-F

CHAIRMAN
SEAC.TN



2. The proiect/activlty ir covered under Category'8" of ltem 8(a) "B'iildlng

and Conrtruction Proiects" of the Schedule to the EIA Notification, 2005.

Based on the prerentation made by the proponent and the document, furnirhed. the

JEAC directed the proponent to fumirh the followint detaik.

The proporal for CER fiall be furnirhed ar per the office memorandum of
MoEF&CC dated 01.05.2018 after workinS out the co,t of project ar per nXTD

Suideliner.

The layout plan furnirhed for the greenbelt area earmarked with GPs

coordinater by the proiect proponent on the perlphery of the rite and the

iame rhall be rubmltted for DTCP approval.

The proponent rhall furnish the A RegiJter and clarify on the village road

previourly exirting.

The proponent rhall furnijh AAQ detallr and preJent and future traffic jtudiet.

The SEAC direcred the p.oponent to furnirh the above raid detailr and on receipt

of aforeraid detaik. SEAC would fu(her detiberate on thir proied and decide the

fudher colirJe of action.

1.

2

4.

l- ^''CHAIRMAN

9;.#Ac.rN
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Agenda no: 139 - 02- 02

(File No. 7056 /2019)

Propored Grey Granite quarry le6!e over an extent of l.72.OHa in s'F'No: 418/3' 4' 5' 6'

?, 8, g, 12, 13. 421A. 2,3, 4A. 48. 5' 5' 7, 8, l2A' t20 BEleSuli - 2 Muate' Krithnaglri

Taluk, KrlthnaSiri DitHct, Tamll Nadu by Thiru, c. R Tamilvanan- For Envlronmental

Clearance.

(slA,rIN/MlN/4O94Ol201 9)

The propoial war placed in the 139'h SEAC MeetinS held on 23 11 2019' The proiect

proponent tave detailed pretenlation The talient fealurei of the Project and the

environmental impact atrettment ai Pr€rented by the proponent are at followr:

l. Government Order / Leate detailt:

a. The quarry leate wat applied in lhe name ot Thiru C R-Tamilvanan'

2.

KrithnaSiri. Preciee Area Communication was irsued by the Dinrict

collector. Krithnagiri. vide Rc.No.l53lMME 2/2019' Dated: 25 o2'2O19 lor

a period of 5 years lt ir a fresh lease for Grey cranite quarry over an

Extent of l.72.0 Ha in 5.F.No.4l8l3.4,5 '6.7 'a'9' 12'13'421/1'2'3'4A'48'5'

6-7,a.12A.128 at Baleguli 2 Village. Krithnagiri Taluk' Krithnagiri Dittrict'

Mining Plan / s(heme of Mining approved detailii

a. The Mining plan war prepared for the period of 5 year' The mininS plan

war 8ot approval from the Deputy Director' DePadment of Geology and

Mining. Krlthnagiri Dittrict vide Rc No'9625/MM5/2018' Dated:

09.05.2019.

Ar per the Department of Geology and Mining, KriJhnagiri Difirict Mining PIan

approval for the 5 yeart. the Production schedule for 5 yearr stater that the total

quantity of 6rey Cranite Jhould noi exceed 30 572mr'

a. For Fint year '6.l2omrof6rey Granite

b. For Second year ' 5.7l2mr of Grey Granite

3.

I
'- \-. ,/

CHAIRMAN --
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2. The projed/adivity ir covered under Category "B- of ltem g(a) ..Bualding

and Conrtruction Proieds- of the 5chedule to the EtA Notificataon. 2006.

Bared on the preientation made by the proponent and the document, furnirhed. the
SEAC dlreded the proponent to fumirh rhe following detaili.

L The propolal for CER Jhall be lurnlrhed ai per the offlce memorandum o,
MoEF&CC dated 01.05,2018 after workint out rhe con of proiect a, per nyD
guideliner,

2. The layout plan furnirhed for the greenbelt area earmarked with 6pS
.oordinateJ by the proiect proponent on the periphery o, the ,ite and the
rame rhalt b€ rubmitted for DTCP approval,

3. The proponent ,hall furnlrh the A Regirter and clarlfy on the viltage road
previourly exirting.

4. The proponent lhall fumi5h Me deta j and preJent and future traffic,tudier.

The JEAC directed the proponent to furnirh the above raid detail, and on receipt
of aforeraid detaik. SEAC would further detiberate on this proiect and decide the
further courre of adion.

g.,F.Ac-1N
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Atenda no: 139 - 02- 02

(Flle No. 7056 /2O19)

Proposed Grery Granite qurrry leare over an extent of 1 72'OH' ln s'F'No;418/3' 4' 5' 6'

7,8,g,12,13,421n,2,3,44,48' 5' 6' 7, 8, l2A' l2B BaleSuli '2 Mllage' Krirhnagiri

Taluk. tr\tirhnatiri Dhrlct' Tamil Nadu by Thiru' C' R' TEmilvanEft- Fo! Environmental

Clearance,

(slMN/MlN/4O9'O2ol9)

The proposal was placed in the l39rh SEAC Meeting held on 23 ll 2019 The proiect

proponent tave detailed Pretentation The salient teaturet of ihe proie( and the

environmentalimpactai'e''meniatpre,enledbYtheProponentarea,follow':

l. Government Order / Leate detail':

a. The quarry lease wat applied in the name of Thiru C R-Tamilvanan'

Krishnagiri. Precite Area Communicalion wat ittued by the Di(rid

Collector' KrithnaSiri' vide Rc No l53IMME 2/2olg Dated: 25 02 2Ol,9 tot

a period of 5 yearJ- lt iJ a fre'h leate for Grey Granite quarry ovet an

Extent of 1.72 0 Ha in t F No'418'/3 4'5'6'7'8'9' l2'13'4214'2 3'4A'48'5'

6'7.8'l2A.l2B at Baleguli 2 village' Kri'hnagiri Taluk' Krishnagiri Dittrict

2. MininB Plan / Scheme of Minint approved detailt:

a. The MininS Plan wat Prepared for the Period of 5 yeart The mining plan

wat got aPproval 
'rom 

the Deputy Director' Depadment of Geology and

Mlning' Krithnagiri Ditlrict vide Rc'No'9525/MM5/2018' Daled:

09.05.2019'

3. At per the DePartment of 6eology and MininS' Krithnagiri Dittrict Mining Plan

approval for the 5 yeart' the production rchedule for 5 yeart itatet that the total

quantity ol 6rey Cranile thould not exceed 30'572mr'

a. For Firlt Year - 6,12omr of GreY Cranite

b. For 5econd year - 5'7l2mr of 6rey Granite Ii ..'L -JCHAIR,MAN .--
SEAC.TN
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c. For Third year -6,032m3 of Grey Cranite

d. For Fourth year - 5,028m, of 6rey 6ranite

e. For Fifth year ' 6,680mr of Crey Granite

4. The quarry oEeration ir propored upto a depth of 27m (2m Top ,oil + 5m
Weathered Rock + 20m 6rey 6ranite) Below G.ound Level

5. The quarry operation Involver manual jack hammer drilljng, mild exploslve
blarting, Diamond wlre cutting and drerrint the ,plitted blockr.

5, Grey Granite ir ro be tranrported by uring Tipper' of 2 Nor. (20 T Capacity).
7. The proiect i, Iocate at 12.24'54-73,N to l2?5,Ot.47.N Latitude and

7817'22.32 E to ZBIZ,27 -o[,,E Lontitude.

8. The total Manpower requiremenl iJ 29 Nor.

9. Total cort of the prore<tr i, R5.2.2g crore, and EMp colt about Rr. T lakhr.

10. The Water table jr found to be at the depth of 55m In ,ummer and 5Om in rainy
teaton.

ll. Leare area applied ir not covered under HACA region.

12. No Coanal Regulation Zone (CRZ) wlthin the radiu5 of lokm from the leare area.

13. No rnterrtate boundary & wertern Ghat, Boundary within rhe radiu, of rokm
from the leare area.

14. No National park &. wild Life Sanctuary within
area.

15. No critically polluted area a, notifled by the
conrtituted under Water (prevention and Control
radlut of lOkm from the leale area.

the radlur of lokm from the lease

Central Pollurion Control Board

of Pollurion) Act t974 within the
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16. No Protected Area. Eco Sentitlve Zone & Eco SenJitive Area within the radiur of

l0km.

17. No habitation within the radius of the 3O0m from the leare area at ttated in the

letter obtained trom VAO. Bale8uti 2 Village. Krirhna8iri Taluk' KrithnaSiri Dirtrict

dated O5/O7 /2019

ls.LetterobtainedfromtheDeputyDirector.DePartmentofGeologyandMininS.

KrirhnaSiri vide Letter RC. No. 56512016/ Minet' dated 25 06 2019 informed that the

detail5 of the exi!tint and abandoned quarries within 5OOm radiut ftom the propoted

Grey 6ranite quarry as followt

r) Exirtin8 other quarrie,:

2) Propoted Area:

Leat€

period
Remaiks.

No.

Name of the lettee /
Permlt Holdd

Villat€

&Taluk
J- F. No. Exlent

4tw 11.82.0

420/1.

42511
I

l(parr) I

o3.o8.1995

to

02.08.2005

Leate

Expiry

(Erwhile

Rule 39)

1 Tvl.Pluto-D

Granite.l5-c.

Nethaii Bye Pats

Road. DharmaPuri

BaleEUli 2

villaSe.

Krithnagiri

Taluk

S. F. No. Extent Remarkt.

No.

t.

Name of the aPPllcant
ViUage

&Taluk
1.72.O Applied

area

Colony Porl, DindlSul

624005.

Baleguli 2

Village.

KriJhnatiri

Taluk

418/ 3,4.5.b. t.6.'r.t z,

13 .42111.2.3 ,44 '

48.5.5,7.8,12A.12 B



3) L€are Expircd:

\r

the Existint ,/ Propored quarriej about (1.82.0 + 1.72.0)
The Total extent

3.54.0Ha

The SEAC noted the following:

l. The Proponent, Thiru.C.R.Tamilvanan har applied for Environment Clearance
for the Crey Granite quarry over an extent ol 1.72,0 Ha S.F.N9: 4i8lj.4, 5,
6. 7. 8, 9, 12, 13, 421/1, 2. 3, 4A, 48, 5, 6. Z, B, 12A, t2B BateSuli . 2 Vilate,
Krirhnagiri Taluk, Krirhnagiri Dinrict, Tamil Nadu

2. The proiect,/adivity ir (overed under Catetory ..8., of ltem l(a) ..Minint of
Mlneral projectr- of the tchedute to the EIA Notiflcation. 2006.

After the detailed preJentation, the SEAC directed the proponent to furnirh the following
detaili

l. Cround water quality (udy carried out on the welk located in the
,uarounding area within 2km.

2. AAe, Fugitive emirrion modellint and Noire ,tudie, (both day & nitht)
carried out.

On receipt of the aforeraid detailr. 
'EAC 

decided to make an on _ the. spot inrpection to
arrerr the prerent rtatuJ oa the 5ite by the ,ub-committee conjtituted by the sEAC. Baredon lhe inrpection report, SEAC would funher deliberate on thi, project and decide thefurther cou.5e of action.

,la-(- \a /.--
CHAIRMAN
i-+rc-rN

1t

t.

No.

Name of the Le$ee /
Permit Holdei

Village &Taluk t. F. No. Extent
Leare

perlod
Remark

..-........... NtL..-.........



Agenda no: 139 - 02- 03

(F e No. 7072 /2019)

Ptppot€d Rough (one and Gravel quorry leat€ over an extenlof 3'24'0Ha ln J F No:

2(i,n Pl, Slrcar Kathankanni Vlllage' UthukullTaluk Tiruppur Dlrtrid' Tamil Nadu bv

Thlru. K PalanitamY- For Environmental Clearance'

(srVIN/MlN/4o89e/2019)

The proporal was placed in the l39n SEAC Meetint held on 23'll 2019' Tle project

proponent Save detailed Presentation The Jalient features of the proiect and the

envifonmental impact atteStment at pretented by lhe Propooent are at followl:

l. Government Order / Lea'e detailtr

a. The quarry leate wa' aPPlied in the name of Thiru K Palanilamy' Precite

Area communi(ation wal illued by the Dinrict Collector' TiruPPur vide

R.c,No. 628/Mine/2018' 04072ol9fot a period of 5 yearr' lt it a frelh

leate for RouSh fione and Gravel quarry over an extent of ? 24 OHa in

S t'No: 263/2 (P)' tircarKathankanni VillaBe' Ulhukuli Taluk' TirupPur

Distri<t. Tamil Nadu

2. Mining Plan / Scheme of Mining approved detail':

a. The Mining Plan wat PrePared for the Petiod of 5 yeart The mining plan

wat 8ot approval from the Artittant Director' Department of Geolo8y and

MininS. Tiruppur Di(rict vide Rc No 628'lMiner/2018' dated ol'08 2019'

3. Ar per the DePartment of Geology and MininS' TiruPPurDittrict MininS PIan

approval for the 5 yeart' the Production schedule for 5 yeart iatei that the total

quantitY of Routh stone thould not exceed 2'7o'l65mrand Gravel thould not

exceed l6,O47ml

a. tor Firtt Year

b, For Second Year

c. For Third Year

- 53.395mr of Rough ttone and 4'374mr of Cravel

. 54.300m3 of Rough (one and 3'159m' of Gravel

- 54,180m1 of Rough stone and 8'514m' of Gravel

,-\tL_:ts.-7.,
CHAIRMAN '

,EAC.TN



6.

7.

d. For Founh year .54.055mr of RouSh ttone

e. For Fifth year - 54.235m3 of Rou8h rtone

4. The quarry operation it propoted up to a dePth of 28m (3m 6ravel + 25m

RouSh stone) below Sround level.

5, The quarry ope.ation it Propored to carry out with open cast ,emi mechanized

minint with 5.0m vertical bench and width.

Routh rtonet are to b€ trantported by'tlppert of 3 Nos. (20 T CaPadty).

The proi€ct it located at 11"07'20.64"N to 11'O7'25.42"Nlatitude and

? 7 "3O'O3.7 6"E to 77'30'14. 36"ELon8itude.

8- The total Manpower requirement it 30Nos.

9. Total (ort of the Proiectt it Rr. 55.48lakhr and EMP cott about Rt. 3.8olakh!

lO. The Water lable it found to be at the depth of 50m in tummer t€aton and 45m in

,ainy teaJon,

ll, Leale applied area iJ not covered under HACA region.

12. No Coanal ReSulation Zone (CRZ) within the radiu5 of lokm from the lea'e area'

13. No lnterttate boundary & Wettern 6hatt Boundary within the radiut of lokm

from the leare area.

14. No National Park & \Pild Ufe Sanctuary within the radiut of lokm from lhe leate

area,

l5.No c tically polluted area ai notlfied by the Central Pollution Control Board

conrtituted under Water (Prevention and Control of Pollution) Act 1974 withln

the radiu, of 'lOLm from the leate area.

16. No Protected Area, Eco Senritive Zone & Eco Sentitive Area within the radiut of

l0km.

17. No habitation within the radiuJ of the 3OOm from the leate area a5 (ated in the

letter obtained from VAO, SircarKathankanni village' UthukuliTaluk. TirupPur

Dirtrict dated 30.07.2O19.

18. Letter qbtained from the AsJistant Director' Department of GeoloSy and MininS'

Tiruppur vide Letter ROC. No. 528/Mine5,/2o18, dated 22.11'2019 inforTed that

._ .l_ -_-z
HAI
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the following quarrie, are rituated within a radial distance of 5OO meterr from the

applied fieldr.

The SEAC noted the following:

l. The Proponent. Thiru. K. Palanisamy har applied for Environment Clearance

for lhe Rough fione aod Cravel quarry leare over an extent of 3.24.0Ha in

S.F.No:263/2 (P), SircarKathankanni VillaSe, Uthukull Taluk, Tiruppur Dinrlct.

Tamil Nadu

2 The proiecvactivity ir covered under Catetory'B' of ltem l(a) "Mining of

Mineral Projectr- of the Schedule to the EIA Notification. 2006.

After the detailed prerentation, the SEAC direded the proponent to furnith the

following detaik

l. PhotoSraphr of fencinS arrangement provided alont the boundary of the rite.

2. ll war noted that documentr furnished by the proponent mining activity was

already been car.ied out in the mine leale area. lt ir directed to furnirh the

following detail! from AD. miner

a) What wa, the period of lhe op€ration and stoppage of the earlier mine,l

b) Quantity of minerali mined out.

c) Depth of mining

d) Name of the person(r) already mined in that leare, area.

e) Copies of EC and CTO already obtained if any and it, (omptiance

3. The proponent shall furnish propored rafety mearurer which rhould include

mearure, propored along the boundary of the quarry rite. recurity guard, are to
be en8aged during the entire period of mining operation.

On receipt ot the aforeraid detailr, SEAC would further deliberate on thir project

and decide the funher courre of action.

-t\! t_--+
CHAN,MAN-
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Agenda no: 139 - 02- 04

(Flle No. 7205 ,/2019)

Expandon of Multl specialty Horpital snd ReJ€ardr Campur by M/J. SANCO Foundatlon

at T.5. No. 27, 28. 29, 30, 31, 39, 40,72n82,7211838,18,23/24,24A.24n,25 &.26,
North Vellore No. 9, Ward No,l, Elock No- 2 &, 3, North Vellore Town. vellore North
Taluk. Vellore DlJtrict in the rtrte of Tamil Nadu - For Envlronmental Clearance.

(st lf N lMts A2t 44o / 2019)

The proporal war place ln the l39th SEAC Meeting held on 23.11.2019. The Proiect
proponent tave detailed prerentation. The talient feature, of the project and the

environmental impact atseJrment at pre(ribed by lhe proponent at€ aJ follows:

l. Environmental Clearance (EC) hat been obtained from sEIAA.TN (Letter

No. 5EIAA/TN/F.6724/EC/8(a)/65a/2O19 dt: ll.O7.2Ol9) for Conrtruclion

of Multi ,pecialty Horpltal & Retearch lnstitute Euilding compriteJ of

Basement I + Batement ll + Ground floor to Eleven floort

2. TANCO Foundation hat acquired additional land (12,807 tq.m) adioining

the proiect site and propot€s to conitruct an additional blo(k (compritint

of one level Batement + Ground Floor) in the additional land acquir€d.

3, The project i5 located at

1 r2" 56', 12.48' N 79" 8' 29.29" E

2 t2' 56' 0.44', N 79' A' 29.50', E

3 12' 56', 0.54', N 79" B', 30.32', E

4 r2' 56 r2.55' N 79.8',3t.71" E

The land area ot the project i,24.430 sq.m and the built-up area is 5l,9oo

5q.-

CHAIRMAN
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5.

6.

8.

9.

\%

?.

The project compriser of Block 1- Basement ll + Batement I + Ground tloor

to Eleven Floor and Block 2'Eatement I + Ground Floor'

The total number of bedt ir 392 Nos..The expected number of o<cupanry

in the project ir 2,094 not.

The daily freth water requirement i5 338 kLD for domettic Purpote (206

kLD). Palhology & Laundry (22 kLD) and HVAC 010 kLD) will be sourced

throuth local body (vellore Corporation). 22 kLD of effluent will be

rreated in ETP wilh 22 kLD caPacity The lreated effluent will be tent to

tTP. 298 kLD of wa(e water (Sewage + Effluenl) i, Senerated which it

treated throuSh tTP (MBBR Technoloty) with 325 kLD capacitY retulting in

298 kLD of treated water in which 80 kLD it uled for flu,hin8. 13 kLD for

Greenbelt develoPment and 136 kLD for HVAC.

3,665 sq.m it eatmarked ar greenbelt area wilh 310 noJ. of native ipeciet'

558 number of car pa.kt & 516 number of two wheeler parkt 8.209 Sq m

of area allotted.

lO,7.5OO kVA of power is required which it rourced from TNEB trid .Back'up

power tupply it throuSh 4 no. of l,5OO kVA DG 5ett with a Jtack heiSht of

6m above the Sround level.

ll The runoff from the proiect tite harvetted through collection lumP of

200k1.

12. Total warte ertimated to be Senerated it 958 k8lday in which 558 k&/day ir

Eiodegradable watte. which will be treated in orSanic wa(e convertor

(OwC) within the project ,ite mixed with 30 kgldav 
'TP 

rludge and then

ured as manure for gardening purpote within proiect rite and 370 kg/day ir

Non EiodeSradable watte will be told lo recyclert. The 944 kglday of bio

medicalwarte wlll be handed over to TNPCB authorized recyclert.

CHAIRMAN
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The SEAC noted the following:

I. Envlronmental Clearance (EC) ha! already been irsued from SEIAA.TN (Letter No'

S ANfNft.6724/EC/8(a)/65a/2O19 dt: l'1.07.2o19) for conttruction of Multl

Speciallty Holpital & Rer€arch lnrtitute Bulldlng compritet of Barement l+
Barement ll + Ground floor to Eleven floort

2. Expantion of Multi ExPaniion ofMuhi sPecialty HotPital and Rerearch CamPUt bY

|wr. SANCO Foundation at T.t No.27,28,29' 30.3l' 39. 'lO, 72/'82' 72/1838'

18.23/2A,24A,24/2,25 & 26. Norrh Vellore No 9. Ward No'l' Blo(k No 2 &

3, North Vellore Town, Vellore North Taluk, Vellore Dittrict' The detailt of EC

obtained and Propoted expantion of ihe proiect a' at followi:

l Plot Area ll,623 5q.m 24.43O 59.m

2. Total Built-up area 47,591 Sq,m 51,90O Sq.m

3. BIo(k Details Block I
28 + G+ll

Floorr

Block l 28+ G+ll Floort

Block 2 B+G Floor

4. No. of beds 387 Nor. 392 Nor.

5.
Total Frerh Water

Requirement
3I7 KLD 338 KLD

6. Sewage Generation 293 KLD 298 KtD

7. STP Capacity 3OO KLD 325 KLD

8. Effluent C,eneraiion 21 KLD 22 KLD

9. fiP Capacity 2I KLD 22 KLD

r0. Toial rolid watte 914 Kyday 92a Klday

ll Bio Medical Waste 935 Kg/day 944 Kg/day

12. DG Sett 1500 KvA (3 Not.) l5OO KVA (4 Nor.)

13. Total Projed Con Rr. 177 Croret Rr.2l3 Crores

!=>
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3. The projed/activily ir .overed under catetory "B of item 8(a) "BuildinS and

Conrtruction projecti' of the Schedule to the EIA Notification, 2006.

The proiect proponent tave prerentelion aboul the propoGl. bated on th€ prerent6tion made by

the proponent and the do<Jmentr tumirhed. the SEAC a"<taed to r$&nd the proporal for

t a6t- to

'10ttn0l 
€ead*iearF 1"'.lo- '* 1ta^l L'U

It wat noticed by the SEAC lhat the previour EC war only irsued on ll,7.2ol9 and it it

not clearly notifled why expanrion within 4 monthr. Ako. it ii not (lear how far the

con(rudion of lhe horpital ar per the previou, EC wat over and the rpedfic condition

thal were rtipulated in the earlier EC namely conrtruction of culverti, ,to.m water

management planr ,crk€.ta?'..€.crd*!LF-'.--a.'r.d+hat action taken for green belt

developmenl need to be permitted / pre,ented along with the new proporal and hence

it was decided that the proponent may make a re-prerentation of the project.

Agenda no: 139 02- Os

(File No. 7O38 POl9)

PropoJed Rough ,tone and Grav€l quarry lease ovet an extmt of O.78.OHa in s_F.Noj

l50l/82(Paa). Sengurichi Villate. DindiSul Tatuk, Dindigut Dinrict, Tamil Nadu by Wr.
sre€ Sirumalai Minerak For Environmental Clearance.

(514,/TN/MrN/408Or/2Or9)

The proporal war place in the l39n SEAC Meeting held on 23.11.2019. The proiect
proponenl gave detailed prereolation. The Jalient featurer of the proieci and the
environmental impact arterrment ar prercribed by the proponent are as followr:

,.{q - j'-_.__/ ,
cH4TRMAN-
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l. Covernment Order / Lease delailt:

a. The quarry lea:e was applied in the name of M/1. Sree Sirumalai Mlneralt.

Precire Area Communication wa, itJued by the Dittrict Collector. DindiEul

vide Rc.No.68,/2019 (G&M) Dated: 14,05.2019 for a Period of 5 years. ll it

a freJh leate for Rough ttone and Gtavel quarry over an Extent of

O.78.OHa in 5.F.Not. l5OlB/2(P) al 5en&richi Village' DindiSul East Taluk.

Dindigul Dittrlct.

2. Mining Plan / scheme of Mining aPproved detailt:

a. The Mining plan was prepared for rhe period of 5 yeart. The minin8 Plan

was 8ot approval from lhe Artittant Director, Department of CeoloSy and

Minint. Dinditul Dirtrict vide Rc.No.58/2019 (G&M\ Dated:20 05 2019.

3. tu p€r the Department of Ceology and MininS' Dindi&l Dittrict. Mining Plan

approval for the 5 yeart. the Production schedule for 5 Yeart 5tate, that the toial

quantity of Rough ttone thould not exceed lol880m'.

a. For First year - 22914 n'1 of Rough stone

b. For Second year - 19'132 rt of Routh ttone

c. For Third year - 15787 m'of RouSh ttone

d. For Founh year - I4o79 mr of Rough (one

e. For Fifth year - 28368 n1 of RouSh rtone

The quarry operation it proPoted uPto a depth of 37 5m Routh ttone.

The quarry operation i, propoted to carry out with open cast semi mechanized

mining with 5.0m venical bench and width.

RouSh rtone are to be trantported by TiPp€R of lNot. (10 M. T Capacity).

The proiect ir locale at I@19'53.83'N .l0ol9'56.72-N latitude and 78pO9'47,24-E

-78rc9'50.08"E Lon8itude.

8. The total Manpower requirement It l8 Nos.

9. Total cort of the projectr iJ Rt. 33.50lakh! and EMP cott about Rr. 3 0 lakhs

IO. The Water table h found to be at the depth of 55m in tummer and 5Om in ralny

,eaton.
__{C-t-
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6.

7.
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11. Leare applied area ir not (overed under HACA region.

12, No Coartal Regulation Zone (CRZ) wlthin the radiur of lokm from the lease area.

13. No lnterrtale boundary & Wertern Ghatr Boundary within ihe radius of lokm

from the leare area.

i4. No National Park & \Mld Ure Sanctuary within the radiu5 of lokm ,rom the leare

area.

15. No (ritically polluted area ar notified by the Central Pollution Control Board

conrtituted under water (Prevention and Control of Pollution) Act 1974 wilhin

the radiur of lokm from the leare area.

16. No Prolected Area. Eco tenritive Zone & Eco Sentitlve Area within the radiut of

l0km.

17. No habitation within the .adiur of the 30Om from the leare area a, rtated in the

letter obtained from VAO. Sengurichi Village, Dindigul Ea( Taluk, Dindi&l Dinrict

dated 21/O5/2O19.

18. Lener obtarned from the Arrirtant Director, Department of Geology and MininS.

Dinditul vide Letter RC. No. 58/2O19(6&M) dated 07.08,20'19 informed that the

detail, of lhe exirtinS and abandoned quarrier within 5O0m radiur from the

propoled Rough ttone & Cravel quarry ar followr.

l) ExistinS other quarris:

Name of the lerree /
5- No. i

Permit Holder

t. Ni

IJ.F.
Mllare &Taluk I-No

l

Extent Remarkt

2') Prgpoted Area:

Name of the appll@nt

/r.Sree Sirumalai Mineralr.
.Selvamani,

VlllaS€ &Taluk S. F. No. Extent Remarkt

SenSurichi r50r B/2(P) o.78.0

'EAC-TN
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3) Lea5e Expired:

TF-Tot"l extent r theTxinftTP'oPored quarries are 0 TS oha

The SEAC noted the follo,/,in8:

l. The Proponent' M/l Sree Sirumalai Minerals hat applied for Environment

Clearance ,or the Rough ttone and cravel quarry leare over an ertent of

0.78.0Ha in 5.F.No: l50l8/2(Part)' Sengurichi Village' Dindigul Taluk' 0indigul

Dittrict, Tamil Nadu

2. The proiect/actlvity it covered under CateSory 'B- of ltem l(a) "MlninS of

Mineral Projectt- of the Schedule to the EIA Notification' 2006'

The Proie<l Proponent gave pretentation about the proPosal Bared on the

prerentation made by the ProPonent and the documenlt furnithed' the SEAC declded

to recommend the ProPotal for Srant o[ Environmental Clearance to JEIM 
'ubiect 

to

the following conditiont in addltlon to normal condilionl:

l. Ground water quality monltorinS thould be conducted once in tix montht and the

report thould be tubmit(ed to TNPCB'

2. Proper barrier for reducin8 the Noite level thall

Green Belt alont the boundary of the quarryinS

be establithed like Providing

rite. etc, and to Prevent dusl

q

Managlng Panner,

No.243E.Matilamanipuram,
Ealakrirhnapuram Villate,

Dindigul.

villate, DindiSul

Eatt

Taluk,Dindigul

DJEAC-TN

s.

No.

Name of the Lettee /
Permit Holder

t. F. No. Extent
Leare

p€rtod
Remarks

..... NIL ..,....."-.



pollution. iuitable workint methodology needr to be adopted takint wind

direction inio conrideration.

3. The ope.ation of the quarry should no way impact the agriculture activity & water

bodies near the proiect ,ite.

4. Transportation of the quarried maleriak rhall not caure any hlndrance to the

Village people/Exinint Viltage road.

5, The Proiect Proponent Jhalt comply with the minint and other relevant rule, and

reSulationr where ever appli(able.

5. The quarrying activity rhall be ,topped if the entire quantity indicated in the
Mining plan ir quarled even before the expiry of the quarry leare period and the
rame rhall b€ monitored by the Diitrict Authoritier.

7. The recommendation for the isrue gf environmental clearance i5 ,ubject to the
outcome of the Hon'ble NC,T, principal Bench. New Delhi in O.A No,lg6 of
2015 (M.A.No.350/20t6) and O.A. No.20Ol20t6 and O.A.No.580/20I6
(M.A.No.ll82l20t6) and O.A.No.tO2l2017 and O.A.No.,tO4l2015 (M.A.No.
75812016.M.A.No.920l2Ol6.M.A.No. 22 /2016, M.A.No.l2/2017 & M.A. No.
843/2017) and O.A.No.4O5l2016 and O.A.No.52O of 2Ol5 (M.A.No. glt /2)tb,
M.A.No.982120t6 & M.A.No.384/2017).

8, To enrure rafety mearuret along the boundary of the quarry,ite. Jecurity guard,
are to be engaged during the entlre period of mining operation.

9. The mine clorure plan ,ubmitted by the project proponent,hall be nri<tly
followed after the lap5e of the mine a, reponed.

10. The proponenr rhall .omply wirh the (ondition$tipulated in the lener No RC
No. 7637/MM5/2O!B dated 2B/12/2O1g obrained from Department of Geology
and mining.

ll. The propgral for CER shall be furnilhed a, per the offce memorandum of
MoEF&CC dared Ol.O5.2Ol B

)r-- L.- I
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A8enda noi 139 - 02- 06

(Flle No. 5645 /2O19)

Propored danelopment of o propotet develoPment of a ner, <omerstone' DLF lT'
park at Survery No l/5 &l/9 of Block 7, Tiruvanmiyur Villate ' MylaPore - Talulq

Chennai - Dinrict, and SF No 3OonB 3oOt2C& 3oll3 xottlvEkkam' Tamabaram -

Taluk, Kandrlpuram - Dinrtct by M/' DLF lnfo Pcd( DeveloPen (Chennai) Umited'The

propord proiect have Jigned an Memorandum of Undernanding (MoU) with Crovt. of

T6mll Nadu for develoPint an lT Part - TermJ of Reference.

($A,rrNA4l5/2 80682Ol 8)

The project wat apprired ln EAC meeting at MOEF and TOR (Iermr of

Reference) i$ued by MOEF videTOR Vide Lr' F No. MOEFCC/ 2l'92l2018-lAlll dated

30.11.2018. Bareline ttudiet wete conducted from December 2Ol7 - FebruarY 2018 and

EIA report in compllan(e with htued TOR hal been submltted.

The propored Development wlll compriJe I Block, each of G + 23 Floorr with three

Common BaJementr in a Total PIot atea of 107768 sq.m . Total Built-up Area of the

propoled development v,ill be 835550 Sq.m. The tite wlll be developed with lawnt.

Sreenbelt. neatly paved driveways, Parking facilitiet, etc. Within the total Plot area. The

green belt area will be 16165.2 sq.m which i, l5olo of the total Plot areai apart from

that, an OJR [Open Space Rerervation] atea ot 10776.8 sq.m @ loo/o of the Plot area it

identified for 8ifting to the Greater Chennal Corporalion far utlllzint the tame a, a park

with exteniive Sreen belt and open for Public.

Water required for conttruction phare it 67 KLD of which Domettic water- 6 KLD,

Conriruction work- 50 KLD. MiJcellaneout- 5 KLD and flurhinS water requirement- 6

kLD. The Total water requirement during conttruction phare rhall be met through

Authorized Tanke.r.

._,{--;;
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The proiect envirater an ove.all population of 44372 inclurive of the pro,peclive regular

workefi and facility ,upportinS rtaffr & viritorJ.

Daily lrerhwater requi.ement for the proiect will be 659 KLD in the Firrt PhaJe and ll52

kLD. thu! a total of lEll KLD. which rhall be met through CMWSSB provirion and ured

for domeJtic purporer and HVAC <ooling makeup ar well. The sanage Senerated afler

treatment 798 KLD out o, which 58 KLD will be utilized for green b€lt, 35 kLD for Green

development in OSR and HVAC 705 KLD; Treated Grey water @ 840 kLD [ 380 KLD

for firrt phare and 45O KLD fo e.ond Pharelwill be ured entirely for llurhinS

tequirement, STP rhall be bared on MBBR technology. The treated warte water quality

thall be of ruperior quality fo. uraSe back in HVAC make up and Flu5hin8 applicationr.

Solid watte Seneration rhall be 6.656MTlDay of which 2.662 Mf/Day Bio-de8radable

wattes will be dirpored through orSanic wa(e converterr of adequate capaciiy and

3,994 Mf/Day of Non-giode8radable recyclable wa(ei will be handed over to

authorized recyclerr. Organic rludge generation of 54O Kg/d,ay from STP rhall be mixed

along with the organic warte generated from OWC and will be blended with ruitable

bio-enzymer ro that the rerultant manu.e i, enriched with nutrientr. E-warte / Battery

Warte ai generated by prorpectlve tenantt ihall be advised to dirpore the rame alter

recuring due authorization and relevant approvals from TNPCB to authorized v€ndort

wherein aJ Property Developer DLF rhall enrure the periodical renewal of thore

authorization. Hazardou, warte generated from the facility. which ir mainly the 0G oil

to rhe tune of around 25OO lilt / annum. thall be dispoled through authorized recyclert

a, per the provirionr of rerpective ruler ar prescribed by MoEF&CC / TNPCB.

The power required @ 25359 K\v rhall be rourced lhrough TANGEDCO. Twenry Nor,

of 2000 KVA DG retr are propored for power back up with exhaurl etacl routed to the

top of the main buildint through and exhaurted at an elevation of 6 mtr above the roof

_.J(- t 9-j
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. The DG retj thall be houJed inride a separate room with wall acouttlg done to enrure

the noiJe levelJ are curtailed and in comPliance to CPcB/TNrcB normt.

The project propoJet INR ll3 Lakhr towardr environmental manaSement plan during

conjtruction phare and INR lO85 Lakht towardt the tame for oPerational Phate,

The total con of the project ir about INR 2470 crores. The Project Propotet a CER

budSet of INR 517 Lakhr during the firtt Phate operatlon and INR 717 lakhr will be

rpent on CER adoptlng nearby Public facilities and other oPen areat at tiipulated by the

MoEF& CC vide OM dated : Itt May 2Ol8' in coniultatlon with the Dindct

Admlninration,

The SEAC noted the followint:

The Proponent, M./r DLF lnfo Prrk Darelopers (Chennal) Limited has apPlled

for Termr of Reference for the propores development of a new cornerttone "

DLF lT " park at turvey No l/5 &1/9 ot Block 7. Tiruvanmiyur Village '

Mylapore - Taluk, Chennai - Dinrict, and 5F No 3oOnB 3OO/2C& 301/3

Kottivakkam. Tamabaram ' Taluk. KanchlPuram - Dittrict, Tamilnadu ' Tamil

Nadu

The projecvactlvity it covered under Cate 8ory "B' of ltem 8(b) 'Building and

Conrtruction Prolects" of the tchedule to the EIA Nolification' 2006'

After the detailed pretentation, the 
'EAC 

noted that the MRTS railway line i'

pa$ing throuth the prorect rite' Hence the SEAC dlrected the proponent to obtain NOC

from Competent authority (Covernment/MRT5) for the trantit below the MRTJ llne

within the prorect tite. On receipt of the aforeraid detailt, SEAC would fu(her deliberate

on thls pro)ect and declde the further courte of action.

a)

b)

c-J= >.,
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Atenda no: 139 - 02- 07

(File No. ToBl /2019)

Propoted Rough rtone and Gravel quarry lease over an extent of I.90.OHa in J.F.No:

444n, 444n, Veppillai Village, Kadaiyampatti TaluL Salem District, Tamil Nadu \
Thiru.S.tivakumEr - For Environmental Cleardnce.

(slA/IN/Mr lv4r 261l2O19)

l. Government Order / Leaje detailji

a. The quarry leare war applied in the name of Thiru.J.Sivakumar. Salem.

Preciie Area Communlcation wal iriued by the Dirtrict Collector, Salem

No.Na.Ka.251l2019/Mine/A ,dated: 16.06.2019 lor a period or 5 yearr. lt

ir a fresh lease for Rough Stone and Gravel quarry over an Extent of

].9O-OHa in s.F.Noi. .144ll & 444/2 at Veppilai Village. Kadaiyampatti

Taluk. Salem Dinrict.

2. MininS Plan / 5cheme of Minint approved detailr:

a. The MIninS plan war prepared for the period of 5 yearr. The mining plan

wa, tot approval from the Depuiy Director, Department of Geoloty and

Mining. Salem Dlrtrict vide RoC.No.25l/2olglMinet/N Dated: 09.02.2019.

b. Ar per the Department of GeoloSy and Mining, Salem Dirtricl. MininS Plan

approval for the 5 years. the production echedule for 5 yearr nateJ that the

total quantity of Rough rtone Jhould not exceed 1,74,6O3m3 and

44.520m3 of Gravel.

c. For Fird year - 3,43,36!.m3 of Rough rtone and 21132 m3 of 6ravel

d. For Second year - 38,563m3 of RouSh rtone and 10,230 m3 of Gravel

e. For Third year - 52,O24m1 of Rough rtone and 13.158 m3 of Gravel

f. For Fourth year . 26,850m3 of RouSh rtone and 0m3 of 6ravel

g. For Fifth year - 22,425m3 of Routh rtone and 0m3 of Gravel

The quarry operation ir propo5ed upto a depth of 46m below ground level.

The quany operation lJ proposed to carry out with open

mlning with 5.Om verti.al bench and 5.Om width.

cart semi mechanized

3.

4.

t--:L,.---)-.
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5. Rough none and Gravel are to be transpodd by Tipper of 2 Ner. (lo M.Tont

Capacity).

6. The proiect is locsted at llo57'08.19" N to 11057'16.38- N latltude and 780 08'

27.18- E ro 780 08' 35.ll"E Lon8ltude.

7. The total Manpower requirement ir l5Nor.

8. Total cort of the pro)ectr ir Ri. 32.90 lakhr and EMP cort about RJ. 3.5lakh,

9. The Water table is found to be at th€ depth of 62m

10. Leare applied area iJ not covered under HACA reSlon-

ll. No Coartal Regulation Zone (CRZ) within the radiut o, Iokm from the leare area.

12.No lnternate boundary & wertern 6hati Boundary within the radiuJ of lokm

from the lease area.

13- No National Park & Wild Ufe Sanctuary within the radiu, of lokm from the leaJe

area.

14.No criti(ally polluled area aJ notlried by the CenFal Pollution Control Board

conrtiluted under Water (Prevenlion and Control of Pollution) Ad 1974 within

the radiur of lokm from the leare area.

15. No Protected Area, Eco Senjitive Zone &. Eco Seniitive Area within the radiuj of

l0km.

15, No habitation withln the radiur of the 50Om from the leare area at ttated in the

letter obtained from VAO. Veppilal Village. Kadaiyampatti Taluk, Salem Dittrld

dated O3/O7 /2019-

17. Letter obtained from the Deputy Ditector. Department of CJeology and Minint,

Salem vide Letter Rc. No. 215/2019/ Minet- A. dated 15.07.2019 informed that

the details of the exlsting and abandoned quarriet within 5OOm radlur from lhe

propored Rough Stone quarry ar followr:

5.

No.
Quarry detail Village & Taluk 5. F. No. Exlenl

l Exi(ing Quarry
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Ni

2 Abandoned Qr.rarry

NI

Propored Quarry

M4l & 444/2 r.90.0

Ha

The 
'EAC 

noted the tollowing:

l. The Proponent. Thiru.S.rivakumar har applied for Environment Clearance for

the Rough ttone and Gravel quarry leare over an extent of 1.90.0 Ha in

S.F.No: z+z+4/t & 444/2, ve?pllai village. Kadaiyampatti Taluk. 5alem Dinrict,

Tamil Nadu

2. The p.oject/activity iJ covered under Catetory "8" of ltem l(a) "MininS of

Mineral Proiectr' of the Schedule to the EIA Notification, 2006.

The project proponent Eave prerentatioo aboul the propotal. Bated on the

prerentation made by lhe proponenl and the documenti furnithed. the JEAC decided

to recommend the proposal for granl of Environmental Clearance to SEIAA tubiect to

the following conditlon, in addition to normal conditioni:

L Ground water quality monitorinS rhould be conducted once in Jix monthJ and the

report 5hould be rubmitted to TNPCB,

2, Proper barrier for reducing the Noije level ,hall be ertablirhed like providing

Creen Belt along the boundary of the quarrying tite, etc. and to prevent duJl

pollution. ruitable workinS methodology needr to be adopted taking wind

direction into conrideration.

3, The operation ot the quarry Jhould no \ray impa(t the aSri(ulture activiiy & water

bodiei near the proiect rite.
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4. Trantponation of the quarrled materials Jhall not caute any hindrance to the

Village people/ExistinS villaSe road.

5. The Project ProPonent shall comPly wlth the mininS and other relevant ruler and

regulationr where ever aPPli@ble.

6. The quarrylnS activity thall be noPPed if the entire quantity indicated in the

Mioing plan i5 quarried even before the exPiry 9f the quarry leate Period and the

rame rhall be monilored by the DiJtrlct Authoritier.

7. The recommendation for the ittue of environmental (learance it tubject to the

outcome of the Hon'ble NGT. PrinciPal Bench' New Delhi In O A No 186 of

2016 (M.A.No.35Ol2015) and O.A. No.20Ol2o15 and O'A'No'580/2015

(M.A.No.l 18212015) and O.A.No.1O2l2017 and O.A No 40412016 (M'A No'

7582015,M.A.No.920l2Ol6,M.A.No.ll22l2016' M'A No l2l2017 & M A' No'

843/2017) and O.A.No.4O5l2o16 and O.A.No.52O of 2016 (M-A No 981 /2Ot6'

M-A.No.982l2016 & M.4.No.384/2ol 7).

L To enrure tafety mearuret alont the boundary of lhe quarry tite' 
'ecurily 

tuardt

are to be entaSed du,ing the enlire Period of mlnint oPeration'

9. The mine cloture plan iubmitted by the project Proponent thall be ttrictly

followed after the laPse of the mine at rePorted.

lO.The proponent shall comPly with the (onditionJ ,tipulated in the letter No RC

No. 7637/MM5/2O18 dated 28/12/2018 obtained from Department of C€ology

and mining.

ll. The proposal for CER lhall be furnished at Per the office memorandum of

MoEF&CC dated O1.05.2018.

-- t i-\(-_-{--+:-\
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Atenda No. 1394248
(File No. 7253POll)

Propored Coleroon Rlver Sand quarrying over an extent of l2'0O.O Ha 6t 5'F No'

495n(Part) ln Agar.leothur Vlll.8e, tirk zhl Talulq NataPrttinom Dinrict' Tamil Nadu bY

lrl/s. The Ereoitive Endneer, nyD lgRD For Termt of Referenc€.

6rA,/INACP/ 45864/2O19)

The proporal was placed in thij 1396 SEAC Meeting held on 23 ll 2ol9 The Project

proponent gave detailed pretentation. The talient featuree of the project and lhe

Environmental lmPact Attesrment al preJented ry the proponent are at follows:

l. 6overnmeni order / leaJe detailrl

The Quarry lease was applied in the name of Executive Engineer' Mining and

Monitoring Dlvltton Thaniavur. Precite area communication letter wat ittued

by the Dlrtri<l Collecior. Natapattinam Dittrict vide Letier

Na.Ka.,lol/Kanimanv2olS dated 09.02.2019. lt it a freth leate for tand Quarry

for over an extent of l2Oo.O Ha in t.F. No: 495ll(Part) ln Agaraleathur

Village in Sirkazhi Taluk, Na8apattinam Dl,tricl'

2. Mining PIan aPproval detailt:

Mining Plan wa, prepared for the period of Eleven Monthr' The mininS plan

wat !* aPProvS ijl tne lsri*ant Director' DePartment of Geology and

MininS, Natapattinam Dirtrict Vlde letter Rc No 40llMinel/2o18 daied

22.04.2019.

3. A, per the DePartment of Geology and MininS' Nagapattianm Dinrict' Minint

Plan apProval for the Eleven Montht. the production lchedule for Eleven Month'

ttates that the tolal quantity o{ Jhould not exceed 198t75 cu'm of thoals and

l2000ocu.m of tand.

4. The quarry oPeration is ProPoted uPto a depth of lm b€low the theoretlcal bed

level.

--i-- 
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5. The Quarry operation is proposed to ca.ry out with open cart ,emi mechanised
minint.

6. O.9mr bucket capadty and tippeR/trucl, lO.2O Tonr capacity are propored for
quarrying operation. The sand i, directly loaded into tipperr/truakJ.

7. Total number of excavators uled for quarrying rand_4Nos

8. The project Ir locted at 11.15.t3.27-N to 11.t5,32.9O-N latitude and
79.38'56.36" E to 79"39'03.OO"E tontitude.

9. The total Manpower requlrement ir 3g Nor.
10. Total cort of rhe proiect L Rr. 5lstakh, and EMp Cort about R5. 2.g6lakhr.
ll. Thewatertableit found ro b€ar the depth of 6.g m below the tround level

12. Applied ieare area ir not co\rered under HACA region.
13 No coartar Reguratron zone (cRZ) i, rocated within the radrus of ro m from the

leare area

14, No interrtate boundary & weJtern GhatJ Boundary k rocated within the radiu, of
IO km from the leaie area.

15. No National park & wild life,anduary ir located within the radiuj of lO km from
the leale area

16. No fiitically polluted area ar nolified by the central pollution Control board
conrtituted under water (preven on and Control of pollution Act 1974 is located
within the radlur of lO km.

17. No protected Area, Eco Senritive Zone & Eco lenjiflve area i5 located within the
.adiuJ of l0 km.

l8.No habitation iJ located within the radiu, of the 3OO m from the leare
rtated in the letter obtained from VAO, Ataraleathur Village in Sirkazht
Nagapat nam Dinrlct.

JEAC Noted thar

area at

Taluk,

I, The proponent, M/s, The Executive Englneer, hyD/WRD, ,ubmitted
application for Term, of Reference in Form-|. pre- Fearibility report for the

CHAIRMAN
SEAC.TN
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River Coleroon Sand Querrying over an extent of 12.00.0 Ha at

495/l(Panr, Agaraleathur Village ln Sirkazhi Taluk. NagaPattinam DI(rict.

Tamll Nadu

2. The Proiect/activlty it covered under CateSory "Bt'ot ltem l(a) 'Mining of

Min€ral ProJect5' of the Schedule to the EIA No(lficatlon' 2OO5'

Bared on the pretentatlon made by the Proponent. the SEAC decided to recommend the

proporal Srant of Termr of Referencel fIoR) to SE|AA wilh Public HearlnS' subiect to the

followint rpecilic conditiont in addition to the norrnal conditiont aJ Part of ToR:

l. The detallJ of the location to cover land ute and ecolosiGlly tentitive areat'

a. DetallJ of welk in the vicinlty, Sround water tabler and other turface

water bodiet ln the vlcinity,

b. Thi*ne$ of Sand and itt variation coverinS the entire area: timilarly the

widlh of the tand bed,

c Agricultural land if any. 
'urroundint 

the quarry rite'

d. The comPotltlon of,and and other mineralt Pretent ln the river b€d'

e. DEtailr of the river bed'

f. Hittory of mininS in the area shall be furnithed'

2. Reclamation of the tand area after mlnint needs to be submitted'

3. Junificatlon for uiate of more porclaing ln Individual tand mining areat to be

8iveo.

4. Adequate tafety meature! in the quarrying area with retPect to Porclaint to be

deployed.

5. Adequate plan for traffic manatement for the loaded vehiclet pattlng through

nearbY habitation

2. The imPact of dust pollution and noise on the habitations nearby'

CHAIRMAN
SEAC.TN

\r^



\4t

3. The PWD har ro tive rcientific evidence fo. concludlng that rive and depth i,
Im.may not caure any rignificant impact on the ground water table in the
SUarouncling environment

4. The P1VD har to furnirh the detailJ retarding agrtcultural activltie, that are
taking place around the proiect area.

5. The derailr of the open/bore well, in the vicinity of the proiect ,ire ,houtd be
fumilhed.

6. Study the quallty and quantity of tround water in 5km radius in the
downltream of the project site.

7. Study the lmpact o, iand mining on the ,tructure, lo(ated in the nearby
vicinity,

8. The route map for the Lorrte, for accesrint the proiect area and for
tranrponing mined Jand,hould be specified.

9. The detail, regarding traffic volume in the vicinity of project area ,hould be
furnished.

10. To prevent dult pollution. ruitable workint merhodology nedr to be adopted
taking wind direction into conride.ation.

ll. A derail rtudy Jhall be conducted on the impact of ,and m:ning with the
habitation and cultivation in the nearby area along the river bed aoct it,
mltigation mearurer.

l2.The mining area murt be demarcated leaving at leart 5Om from the.iver
embankment on eltheruide.

13, Contouring of the river bed ha, to be taken to arcertain the relative level, of
raod in the river and alro to ,uggert the depth of rand mining.

CHAIRMAN
SEAC.TN
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14, The EIA report thould be as per the Guidelinet for Suttalnable Sand Mining

issued in 2016 by rhe MoEF & CC, GOI, New Delhi.

15. Wherever irriSation channelJ take off from the rlver within the boundary of

the mining proi€lt. the mlnlnS op€ration ,hould not affect the flow of water in

the irrlSation channel5. ln tuch a way a plan of actlon thould be 5ubmltted'

16. EMP rhould contain break up detailt such ai toolt' labor and environmental

monitorint cost, cott for the ground water manitoring in lhe turroundlnt area

thall be part of the EMP cort, variation of dePth of Eround water and qoality

rhall be monitored durint the Proied Period by conductinS Jurvey on'€ in 3

months. Thlt cott shall alro be included io EMP.

17. The recommendation for the issue of Terms of Reference i' 5ubject lo the final

outcome of the Hon'ble N6T' PrlnciPal Bench' Nel" Delhl in O A No' 186 of

2016 (M.A.No 35012016) and O.A.No 200/2016 and O'A No'580/2015

(M.A.No.ll82l2016) and O.A.No.lO2l2017 and O'A No 40412015

(M.A.No.758l2o15' M.A No 92Ol2015' M'A No ll22l2016' M'A'No'12/2017

& M.A.No.843/2017) and O.A.No.405/2O'16 and O A No 520 of 2016

(M.A.No.98l/2o16' M.A.No.98212016 & M A No'384/2ol 7)'

18.The proPotal for CER thall be furnlshed with time frame at per the office

memorandum of MoEF&CC dated Ol 05'2O18

19, ln additlon to follo\rvlng detallt to be 
'urnlthed'

i. Quantity ettlmaled to be mined throu8h ma<hinerle' wlth exlent'

ii. Quantlty ertlmated to be mined throu8h manual mining with extent'

iii. Cenificate from the VAO ttating the detailt of habitatlon located withln

3OO m radiut Irom the boundary of the Propoted site alont with FMB

tketch'

t-c'-..1 \\. - -)ll.<> <-l---:.
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lv, The pro,ect proponent hal to furnirh the affidavit rtatint that there are no

bridtet. culvertr, crorr maronarier. wate. head work or any other civil

rtructureJ i, located withln 500 mti., of the propored quarryite-

The RL UpJtream. P.L Downrtream. RL Startlng, P.L Ending. Chainate

Startlng km. Endlng km detaik rhall be turniihed.

Geological rectionr Map rhould be furnlrhed.

50Om. lkm & skm radiur of clear 6oogl€ Map rhowing all the feature, llke

aSricultural actlvltier, habltationr, et(

The relf purification capacity of the rive hall be furntrhed.

Adequate plah for iraffic management for the loaded vehicle, parling

through nearby habitaiion.

vi.

vili.

ix.

CHAIRMAN
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Agenda No. 139 - 02 -09

(Flle No. 6496r'2OU)

Prppored conJtructlon of lvlanaPrrai SIPCOT Park by lvl/t' Slate lnduttrler Promotlon

Corporatlon of Tamll Nadu Umlted at 5'F' No' (Anncxure -l) of l(annudlivanPatty' K

Peryapatty (N) and ChattlrlPrtty Vlllat6' ManaPaGl Talulq Trictry DltHct- For

Environmentrl ClearEnce.

(sr /TNACP/20357/2017)

Edef History:

The ProPonent of 'M/, state lnduttriel Promotion Corporation of Tamil Nadu-

has applied for ToR for the Propoted conttruction of ManaParai 5IPCOT Park at S'F No

(Ann€xure -l) of KannudaiyanPattY. K PeryaPalty (N) and ChattiraPatty Villaget

ManaparaiTaluk. Trichy Dittrict' Tamilnadu on 01 02 2018

The SEIAA'TN asked for certain particulart from the

very vital for attetrint the porJible environmental impact' and finaliting the

_i{-._2.
Chalrmrn -

proponent resPonded PartiallY'

The proPosal wat Placed in the lllit JEAC MeetinS held on 16 05 2018'

The Salienl fealuret of the Proje(t Propotal are at followt:

l, The SIPCOT Propotet to develop ManaParai induslriat Park exclulively for indultriel

that are not covered under the EIA Notification' 2006 at the Kannudaiyanpatty' K

PeryaPattY (N) and chalt'raParry Villatet in an area ot 436c/5 Ha The ManaParai

indu5trial Park ir likely to accommodate General Engineering induttriet and all other

'u.hinduttrie'whicharenolunderthepUrviewofElANotification.2006.whjchdo
not require Environmental Clearance'

2. 6 MLD of water will be rou'ced from Cauvery rive' ba'in for the Pto)ect'

3. summary of land ute pattern har been furnirhed whi(h (ontain critical errorJ'

The SEAC interacted with the Proponent about the proiect Propotal The following i5

the tummary of the dlscutJion:

L The proPonent hat furniihed the iyPe of induttriet likely to come up in the

proiect. However' the number of induttrlet (at leatt aPPrgximately) likely to

come up in the Park hat not been tPecified The data regarding this atPect it

proponent for which the

t?
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necerrary environmental management mearurer required for the indurtrier.

Only with thir data. it will be posrible to forelee the type of environmental

irruer that will be comint up like air pollution. water pollution.,olid wa(e.
hazardou, warte etc. Therefore. the proponent war directed to furnirh ihe

complete con<ept abour the comporition of ihe indurtrial proiect alont with

appropriate management plan,

2. ln the summary of land ure pattern, the perceotage land ure for member
indurtrier, roadr and rtorrn water drainr. common amenitie, and green belt
add up to 124.5 o/o which cannot be more than looo/o. Thij needJ ro be

verified and reviled.

3. Similarry rhe green bert area totaly ir raid to be 34.5 o/o wherear the addition
of the break up amounr to 41.69 o/o. Thi, need, ro be verified and revired.

4. A layout plan lhowing the variou, featureJ like the indurtrial plotr. roadr.
draiDage. and green bett rhould be furnished.

5. The 
'EAC 

decided to direct the proponent to revire the proporal to include
the data and information aJ directed above and Jubmit the revired proporal
to the SEAC for further courJe of adion,

The above minuier war communicated to the project proponent vide SEIAA-TN letter
dated: 18.05.2018, The proponent ha, furnirhed reply vide their lene. dated: 04.05.20lB
and received by the office on 05 06.2Olg.

The o.iginal proporar arong with the repry war praced in the u5th sEAc Meeting herd
on 27.06.2018.

The featurer of the propoJed indurtrial park as noted in the letter are a, followr:
l. The indultrial park i, envirated to accomrnodate the following indu,trie,

which do nor fa under A &B category a, per EIA notification 2006 and
amendment, thereof:

5 No. Type of lndurtriel -ADDro,.tu"rr,Approximate

_ I _ Engineering unitl :uch
no. of unitl

89 132.56

.1_

A.ea (in i



h

a! fabri.ation.
machinint. forginS.
cartinSt. etc
Auto com
Food Procetti

Other non polluting
induttries

56

22

Road and storm water 29.65

drain
4.36

Commercial activltie5 19.62

Green beh outtide Plot 43.61

area
6reen belt a

22) - r 31.40 i

1.7

6.8

4.5

Total 436.O5

- 

""a--i'Pt"t'*.,tati"n 
bY slPCor ir

The Sreen belt area with direct contr

enviJated for an extent o,5l.O2 Ha (ouride Plot area' all alont the boundary

and alont the roadside). Further. member industrie' will Provide Sreen bell for

3oo/ooftheallottedarea.ovetall,34.5oo/ooftotalareaoftheindu'trialpark

will be under treen belt at tiven below;

centre median
."mI". inarltrier (3Oolo of the PIot
area alloned to rn!q!9lin!Y.ry19,

150.44
total

Ha-

Total area for th€ Propoted industrial Park ir 436'05 Ha which comPriser of

Poromboke Lrnd (10.15.5 Ha) & drv land' (425 90 Ha) lnthe6O (Mr) No'

94 lnduttrie, DePartment dated: 14 05 2Ot3' the Government of Tamil Nadu

have accorded adminitiratlve tanction for

'EAC.TN9-

iven here underl
A(ea (in hectareLsl.No. DescriptionL:-. :::: -r-- 

-

I Plot area

Common amenitiet

r Tey SlPCOT . out5ide the loi area

z--fey stccor. along the

tX

r00

road iide and 7 .41
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indurrrial park. However. the SIPCOT ij yet to acquire the land. The SIPCOT i,
alro yet to obtain the necerrary land ure certificate for the establirhment of
induJtrial park in the land identified.

Bared on the prerentation made by the proponenr. the SEAC Membeff interacted
with the proponent about the proiect. The 5EAC Member in5irted that.ertain errential
utilitier like rolid waste management, indurtrial effluent treatment and Storm water
drainage Jhould be the rerponribjlity of the SIPCOT Similarty. the JIpCOT lhould enrure
that apad from the common green belt (reated by SlPCOT, the indurtrie, rhoutd create
additional green belt ro that the totat green belt area adds up to 33 o/o. The SEAC wa,
alro informed that lour(e of water for the project will be Cauvery Water ruppty ,yrtem.

since the material contained in the reply furnilhed ha, not been incorporated in
the prefeaJibility report already ,ubmitted and lhe,EAC Memberr have made a few
rutgerrionr for conrideration of SlpCOT, the SEAC directed the SIPCOT to revire the
prefea,ibility report and rubmir the ,ame to SEAC on 28_06.20lg. Accordingly. rhe
tIPCOT rubmitted the revired prefearibility reporr which wa, perured by rhe jEAC.

Eased on the deliberation rtated above. the ,EAC decided to recommend the
proporal to create Manaparai Jrpcor park by M,/,. state rndu,trie, promotion
Corporation of Tamit Nadu Limited ar S.f. No, (Annq(ure -l) of Kannudaiyanpatty. K.
Peryapatty (N) and chattirapa[y vilager . Manaparai raruk. Trichy Dirrrict. The ToR
recommended will be the,tandard ToR applicable to proje(t, governed unde. category
8(b). Townrhip & Area Development proiect,. The MoEF & CC har atready irJued
Suldelines (February 2Ol0 Annexurer l& ll) for preparing the EIA report for Townlhrp &
Area Development projectl and the proponent ,hould be directed to ,tracfly follow the
guidehner and modify a, hece5,ary to ,uit the lndu,trial park in the place of Townrhip 6.
Area Development proie(tr. Thij recommendation ij alro jubject to the fulfilment of the
following conditionr:

I The SIPCOT muri ,ubmit land ownerrhip documeni for the propoJed proiect
(436.05 Ha) atong wirh the EIA repon

__.1\_ I ,r
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2. The SIPCOT muJt tubmit permi,tible land ute clattification certifi@le obiained

from comPetent authority for the ProPosed proiect (436 05 Ha) alonS with the

EIA rePort.

3. The proPonent thould furniJh the laYoul plan rhowing the treen belt area with

dimen'ion'&DGPS(DifferentialGlobalPo'ittoninSSy'tem)co.ordinate'ofarea,

allocated for green belt (33olo) and thall be Provided along with the EIA report

The propotal was contidered in 323'h SEIAA meetint held on 16072018 and after

detailed ditcutiion. the Committee de(ided to pretcribe 5tandard ToR ar per Annexure-l

along with followinS Additlonal ToR'

1. The applicant ehall obtain rwised land ure clattification for the Project area before

enterinS to the tale deed

2. The SIPCOT lhall provide Ereen belt ol 33o/o in common area and revite rhe plan

accardingly. Further. the SIPCOT shall furnith the report for developinS Sreen belt

with 5 rowt of tree all along the periPhery of the SIPCOT and in Parched within

to make uP for 33olo in common area'

3'StormwatermanatementstudylhallbecarriedoutentatinSthe'ervice'of

rePuted inttitutiont

4. Sufficient toil and moi,ture conJervation alont contourt thould be @rried out'

5. Development of artificial/natural water iource within the Premitel'

6'Detailedbiodiver'ity'tudyha'tobecarriedoulbytheProponentengaginsthe

lervicet of rePuted institutiont'

7. Rain Water Harverting System: The 
'IPCOT 

thall e'tablish

and rlorage facility for l4l0OO cr'r'm in order to recover

stOrm water collection

and reuie rain water

durinS normal raint.

The ProPonent' M/t .state InduJtrie5 Promolion CorPoration of Tamil Nadu hal applied

for Environmental Clearance to SEIAA'TN on 05 04 2Ol9 for the development of

Manaparai SIPCOT Park in 5 F No (Anno(u]€ -l) of Kannudaiyanpatty' K PeryapattY

(N) and ChattiraPatty Viltagel' Manaparai Taluk Trichy Oi'trict' Tamil Nadu

ct-_2=
Chalrman
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The proposat war ptaced in thir t33,! SEAC MeerinS held on  4.O8,20I9. The projectproponent tave detailed prerentation. The ,alient feature, of the project and theenvrronmental impact arrerrment a, pretented by the proponent are a, followr:I Project Loetion:

turvey No: (Annqure _l)

Revenue Villate: Kannudaryanpatty,

Taluk: Manaparai

Dirtrich Tiruchirapalli

2 Location Detailr:

K.Periyapatty (N) and Chartirapatty

Longiiude: 7AO 2A. jB.6..E to 78c 27, 55.5..E :

Latitude: tOo 38. 37.7..N to i@ 40. 08.4-N

, 
,,.^"., D.crlption , Area 

;

- r- rEoiiei -- , H*ll 
i1 I plot are;

Rouar 
"n- sGrm w-Gidrainif

3 , Lommon amenitier 1rB. uuaiiiioE[__r.;a;_ l_ _
. Adminiitrarive Oftice. etc.) I l.sf

4 I Comme..ial-ct,--uitie-r _--

I;-E:*_"r1r-_-_*I_
Green-Beri;ton8 ro j J.s6 -orvr,5 roaq'oe

7 (^r:r rv i-: -__: 

--
16.95

a.-c."en'ae 
r t o"relop tn"_ --. t, -

436.O5

,N". D-64;rio"
Arca

BY slPc@i-ut.rJ" rhd ^'^,---^ 
=-

) 43.64-
ra| I - =1

| . z^
3. lB.^By 

^4.mbt 
t,i;,tE, (36Eor trre to"-ta pi6t

s.69

_- I a.ea __

)
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allotted to Member lnduttrie, ie 30olo of 33'1.55 
iI lna 

-- 
l=___=

Tot!l

Indurtrial Park i.e 436.05 hectaret

5. Water requirement:

6 MLD from TWAD.

6. Effluent Treatmenl Plant:

AII Member unitt will be mandated to in'tall "Zero Liquid Dircharge' baled

EmuentTreatmentPlant'toreclaimwaterforrecycle/reu'eintheirutilitie'and

green bell develoPment,

7 Solid Warte Management:

solid watte generated from the member induttrie! will be handled by retPective

induitries and they will be manaSed in comPliance to Hazardout Solid Wa'te

Management Rules' 2016. specifically to addrets the Solid Warte Management lt

i5 propoted to have detitnated tPace of 16 95 Ha to encoura8e any Private

playett to provide the 5olid Wa'te Mana8ement Facility'

8. Rain Water Harvestint:

RWH'willbee(abli'hedalperthe'tandardPractice'a'percolationPitlandal

per the Suidelinet of Tamilnadu Water tupply and Drainage Board ffWAD)-

9. Ettimated Cott of Proiect ' Rt 50O croret'

The SEAC noted the followingr

1. The ProPonent' M/J .'tate lndustries Promotion CorPoration of Tamil Nadu hat

apPlied for Environmental Clearance to 5EIAA-TN for the Construction of

Manaparai SIPCOT Park in S'F No (Annexure -'l) of Kannudaivanpatty' K'

Peryapatty (N) and ChattjraPatty Villatet' Manaparai Taluk' Trichy Diltrict' Tamil

Nadu.

2. The project/activity it covered under Category "B' of ltem 8(b) "Townthip and

area development Proiecti'of the tchedule to the EIA Notification' 2006

SEAC.TN

i

Percentage of Green Belt amonS area ol
34.124/o



3. ToR i$ued vide letter No SEIAA-TN/F.No.6496/2O18/B(b)fToR-507l2018 Dated:

16.07.2018

Bared on the prerentalion made by the propon€nt and the documents furnished. The

SEAC decided to call for following additional detailr from the proiect proponent and

the proponent hal rubmitted hir reply aJ followi.
6) Th€ 

'IPCOT 
mun rubmit land ownerrhtp doorment for the propored project (436.05

Ha) alont wlth the EIA report.

The proponent har enclored the copy of the C.O.No (M, No.94 dated
14.O5.2013.

The Above G.O doe, not ,pecify the Survey No (Annexure _l) propored by the
proiect proponent while irruing Termj of Reference. Hence. the relevant
do(ument for rhe ownerrhip of the above land to SIPCOT,hall be furnirhed.

b) The SIrcOT mun submlt permtrrlblc land uJe clarsificat on c€rtific8te obtrined from
competent authortty for the propored project (436.05 Ha) along with the EA r€port.

For thir alro the proponent ha, enclored the copy of the G,O.No (Ms) No.94
dared 14 05 201i.

Ar requerted ln the Termj of Reference. the proponent iJ requerted to submit the
permirrible land ure clarrification certificate from rhe DTCP for the Survey No
(Annexure l) for the propored SIpCOT park.

c) The prpponent rhould fumlrh the layout plan Jho^rlnt th€ green belt 6rea with
dlmerulonr & DGpS @lffercnflal Global porttloning Jyrtem) co{dinlteJ of rre.r
llloc8ted for trEen belt (33%) and rhall b€ prolrlded .lont wlth th€ EIA report.

] ey t',temoe, tnairtrGip-6'"/" of rhe totat dor
area
allotted to Member lndustrier) i e 300/o of 33t.55 99.47

:,1,
r.-_- lt -- --,,t --

Chalrman t

The p.oponent hal firmBhed the gl€en belt brcok up ln the trbuhr form dven belor,,/:

meridian
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Percentage of Green Eelt amont Total Area of
i lndurtrial Park i.e 436.05 hedaret

Along with layout plan of the SIPCOT park in their EIA rePort annexure -8.

It war noted from the layout plan that the Green Belt area allotted hal following:

i) Outride plot area (OSR) - 43.64 Ha

il) 8y tIPCOT alonS the Road tider and Central meridian - 5.69 Ha

But not rhown Member lndurtrieJ (3O o/o of the total Plot area

allotled to Member lndu(rie, i.e 3oolo - 331.55 Ha in the layout Plan.

The proponent wat requerted to revite the land break up detailJ for the Green

belt development for 33olo of total proiect area (excluding the member induttrial

unit) and revited layout for lhe Green belt rhall be furnithed with dimentiont and

6PS (o-ordinates.

d) ttorm wster manrtement Jtudy thall be canled out entatlnt the ervlcer of reputed

lnJtitutlonJ.

The proponenl har informed that colleSe of En8ineerint' Anna University will be

involved to ttudy the tiorm water management and the findinS will be

incorporated in detitnint of Storm water manatement ryrtem

The aforesaid reply wat not ac(eptable. Since. Terml of Reference war irrued

requestint that 'sto.m water manaSemenl rtudy thall be carried out engatint the

tervicer of reputed inttitutionr alonS with the EIA repon But. the proponent har

not furni5hed. Hence, requett to rubmit the taid report,

e) Daalled biodivcnlty ttudy hEJ to be carded out by the ProPonent entltin8 the

Jervier of Eput€d lfftitutioru.

The proponent hat furnithed that 'There ir no rpecific biodivertity in the impa(t

area of the proPgted lP. However, SIPCT will initiate Juch ltudy before any

project activity."

A, per the Terms of Reference, the proponent hat to ttudy the biodivertity by

entaSinS the tervicet of reputed in,titution, and furnilh the rePorl alonS with the

EIA.
I(r{-,. n-
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ln addition to that the project proponenl ir requerted to furnish the followint detailt:

0 The unit rhall furnirh water balance and furni,h propotal for inttallation of sTP

with desiSn adequacy alonS with 5<heme for recycling the tleated lewage.

d lhe project proponent rhall demark the lnlet (analr to lhe nearby water body

and rhall furnirh the plan and layout for the Jtorm Water ManaSement.

h) The proiect proponenr rhall lurnirh the AAQ rurvey stating the period of

,u rvey with phototraphr.

i) Provirional approval for the Jource of water tupply from competent authority

rhall be furnirhed.

i) The project proponent rhall furnish the detailt on power .equirementt and DC

Jet! to be inrtalled.

k) The project proponent shall furnirh the plan and layout for the Rainwater

HarvertinS.

On receipt of the above detailr. the proiect proponent will be requetted to re- prerent

before the SEAC about the proporal alont with the aforeraid detailr

The proponent har furnirhed the above raid detail on20.ll 2019

The rubje(t war placed in the l39r 
'EAC 

MeetinS held on 23.11.2019. Eared on the

prerentation made by the proponenl aod the do(umentr furnirhed.the SEAC decided to

recommend the proporal for trant of Environmental Clearance to SE|AA rubjed to the

followinS condition in addrtion to normal condition:

l. The project proponent ,hall enrure that lhe individual member unilr will

not b€ allowed to carry out manufacturing of productr rtipulated in C.O,

(M, No. 84 daled 25/06/2018 on banninS of one time ure on and

throwaway plartici.

2. The proponent rhould rlrictly comply with. Tamil Nadu Governmenr

Order (M, No,84 Environment and foreJtr (EC.2) Oepartment dated

25.06.2014 reSardint ban on one time ure and throwaway plarticj

rrerpective of thicknerr with efrect from 01.01,2019 under Environment

(Protection) Act. 1986,
,..,- lcl-'* /-
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3. The pro,ect Proponent mu,t tubmit the Permittible land ute clat,ification

certificate obtained from competeni authority for the propoted Proiect

before obtain the CTE from TNPC8.

4. The proponent rhall obtain the necetrary PermiJsion/ NOC of water tuPPly

from the TWAO Board/comPetent Authourity.

5. The propotal for CER lhall be furnirhed at Per the office memorandum of

MoEF & CC dated Ol.O5.2Ol8 before Placing the rubject to SEIAA.

6. The allotted induttrial unitt lhall obtain content from the TNrcB

reparately for their ertablithment & oPeration in thit industrial eitale.

7. The project proponent thall enture the 33olo of ihe tolal area of the

project rite ,hould be covered with Ereen belt

8. The proponent thall provide Rain Water HarvettinS Pitt to at to recharte

the ground water table.

9. DischarSe of treated 5ewa8e ,hall (onform lo the normJ & ttandardt

prercribed by the Tamil Nadu Pollution Control Board.

10, lt iJ the role rerpontibility of the Proponent that the treated tewate

disposed for green belt development/ avenue plantation Jhould not pollute

the ,oil/ tround water/ adjacent canalt/ lakes/ Pondt. etc.

ll. The Developer hat to enture that all the member induttriet within the

lndurtrial Park thall make theil own arrantements to achieve zero

dircharye of the trade erfluentt.

12. The projecr proponent rhall enture that all the member unitt thould treat

and dispose tolid watte & E-warte at Per the Solid Watte Mana8ement

Rule2Ol6 a, amended and E-Watte Managemenl Rulet.20l6

13. There rhall be no ditcharSe of effluent outtide the lndultrial Park at any

time.

14.The Developer thall mandate the member unit, ofthe lnduttrial Park to

inrtall adequate Arc meaJuret/Acouttic to achieve air emittiont ttandardt

within permitsible limitr prercribed by the CPCB.

l(t-J.__ :1.-. /a\-
Chairmln '
'EAC-TNc-

2z_



Agenda no: ll9 - 02- lO

(File No. 7l9O /2O19)

Propored Rou8h slone. Jelly and Gravel quarry leare over an extmt of 2.43.0Ha in

t.F.Nor.49onA2 of ldaigal Pan - ll vlllage, Ambaramudram TaluL Tirunelvell Ditlri<t the

Jtate of Tamil Nadu by Thiru.E. Mnoth Sankailsl- for Environm€nt ClearBnce.

(5tA/rN/MrN/t4O8r/2Or 9)

The proporal war placed in the 139'h ,EAC Meetlng held on 23.11,2019. The Proiect

proponenl gave detailed preJentation. The tallent featurer of the project and lhe

environmental impact airerrment at pretented by the proponent are as followr:

Government Orderl Leaie detallti

a- The quarry leare wal applied in the name of Thiru.E.Vinoth5ankarlal.

Tirunelveli. Precire Area Communlcatlon wat ittued by the Dinrict

Collector, Tirunelvell vide Rc.No.Mll33360/2017, dated 15.O2.2019 for a

period of 5 yearJ, lt Ir a freth leare for RouSh stone. Jelly and 6ravel

Quarry over an Extent ot 2.43-0Ha in 5.F.No.49OllA2at ldalSal Pan'll

VillaSe, AmbaiamudramTaluk, Tirunelveli Dittrict.

MininE Plan / s(heme of MininS approved detailt:

a. The Minlng plan war prepared fo. the p€rio'd of 5 yeart. The mining plan

was tc approved ,.3* tr,e Deputy Director. Department of Geology and

Mining, Tirunelveli Dlnrict vide Rc.No.Ml/33360/2017 Daied: 28.05.2019

Ar per the Department of Geoloty and MininS. Tirunelveli Dinrict. Mining Plan

approval for the 5 yearJ. the production Jchedule for 5 yeart ttate, that the total

quantity of 3.17,062m3 of R.ough Stone and 13.755m3 of Sravel formation for

the period of Five yearr.

t.

3.

2
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YEAR. ROUGHSIONE (m3) GMVEL (m3)

I 63497 137 5s

II 63470

III 63460

59701)

66935

TOTAL 317062 137 5s

4. The quarry operation Ir propored depth of 42m (from + 99m RL to 57m Rt),

5. The Quarry operation Ir propored to carry out with open cast remi mechanized

mining with bench h€ight of 5.Om & 5,0m width ir conridered.

6. Rough rtone and Gravel are io be tranjported by Tipperr of 4Nor.

(5,/l0Tcapacity).

7. The proiect ir located atlatitude:08'47'33'N to 08.47,39"N and LonSitude:

77"29'O2'E to 77"29't0'E. Cfoporheet Number: 58 H /5, 6, 9 & lO)

8. The total Manpower requirement ir 20Nor. (permanent:14. Temporary: 6)

9. Total cort of the project, Is Rr.68,32,000/-(lncluding Operational + Fixed AJret &

EMP con). EMP cort about fu.4,60.00o/.

10. The ground water table i5 at a depth of 58m to 55m.

11. Applled lea5e area i5 not covered under HACA reglon.

12. No Coastal Retulation Zone (CRZ) ir to<ated within the radiur of lokm from the

leate area,

13. No lnterrtate boundary & Wertem 6hatr Boundary i5 located within the radiu, of
lokm from the lease area.

Wenern Chatr EiA boundary at per MoEF& CC draft notification dated 3rd

October 2Ol8 Ir lo<ated l4.5Km from the leare area on the southweerern ,ide.

14. No Wlld Ufe sanctuary ir located within lokm Radi'rr

CHAIRMAN
SEAC.TN

9-^



n\pa'*

15. No critically polluted area ar notifled by the Central Pollution Control Board

conrtituted under Water (Prevention and Control of Pollution) Act 1974 ir located

within the radiur of lokm from the leare area.

16. No Protected Area. Eco Senrillve Zone & Eco Senritive Area ir located wlthio the

radiur of lOkm.

17. No habitation i, located wilhin the radius of the 3OOm from lhe leare area a,

,tated in the letler obtained from VAO. ldaigal Part-ll Villate. Ambaramudram

Taluk. Tirunelvell Dirtrict dated 15.07.2019.

18. Letter obtained from the Deputy Director, Department of Geology and Minin8.

Tirunelveli vide ktter RcNo.Ml/33360/2017 d,ated 26.07.2019 informed that the

detailr of the exining, abandoned and propored quarrig withln 5O0m radiur from

the propoJed Routh Stone quarry ar followr.

The SEAC noted the following:

CHAIRMAN

'EAC.TN

'l.No
Narne of the

quarry owner
Taluk& VillaSe 5. F. Noo

Extent

Oirt6nce from the
boundary of the
propored quarry

Quarry
Detailt

I Exiding Quarry
NIL

Abandoned Quarry
NIL

3 Propored Qusrry
I Thlru-E,Vinoth

Sankarlal.

S/o.Ramakrirhnan
Ayyar Slreet,

Chettikulam,
AmbagamudramT
aluk.

Tirunelveli
Di(rict.

ldaiSal Pan.ll
Ambaramudra

m

490/14

2.43.O

Ha

Propored

Quarry

2r,
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The Proponeni, Thiru.E.Vinoth Sankarlal ha, applied for Environment

Clearance to SEIAA.TN for the Rou8h Stone. Jelly and Cravel quarry leas€

over an extent ot 2.43.OHa in S.F.No: 49O/1A2, ldai$al PartJl Village,

Ambaramudram Taluk, Tirunelveli Dirtrict. Tamil Nadu

The project/adlvlty Ir covered under Cat ory "B- of ltem l(a) "MininS of

Mineral Proiectr' of the Schedule to the EIA Notifi<ation, 2006.

After the detailed pre5entation and do(umentr furnirhed by the proponent. JEAC

obrerved that there ir water body (Lake) in the we(ern rlde of leated mining area and

the proposed mininS activity ir likely to affect the water body and thereby there will be

neSative impact on aSricultural activitier and livelihood of the people living nearby.

Hence the SEAC de(ided not to recommend the proposal.

CHAIN,MAN
SEAC.TN
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Atenda No. 139O2-ll

(Flle No. 725412019)

hopored Coleroon Rlver Sand qurrryln8 over on extent of 20.0O.O Ha at 5.F. No.

32ln(Parl) in VadaranSam Vlllage, Slrkazhl Taluk. NataPattlnam Dtrtrict, Tamll Nadu by

l{./r. The Exe(rrtlve EnSlneer. Ptt/DnVRD- For TermJ of Ref€rence.

(srA,/TN/MtN/45 87O2Ot 9)

The proposal war placed in thi, I39iL SEAC Meetlng held on 23.11.2019. The Projecl

proponenl gave detalled prerentation. The salient ,eaturet of lhe projed and the

Environmental impact ArJerrment at presented by the proPonent are ai followri

L Governmenl order / leare detailt:

The Quarry leate war aPplied in the name of Executive Engine€r' Minin8 and

MonitorinS Divltlon Thanjavur, Precite area communi(ation letter wat istued

by the Dirtrict Collector. Natapattinam Dinrict Vide Letter

Na.Ka.,to2,/Kantmam./2018 dated 09.02.2019. h is a freth leaie for rand

Quarry for over an extent of 2O.00.0 Ha in t.F. No: 321ll(Part) ln

VadaranSam Village, Sirkazhl Taluk. Na8apattinam Dittrict.

2. Mining Plan approval detailr:

Mining Plan war prepared for the period of Eighteen Monthr. The

mininS plan war got approval from the AlJiltant Director. DePartment

of Geology and Mlning, NataPattinam Dlttrict Vide letter Rc.

No.4o2lMiner/201 I dared 22.04.2019

3. Ar per the Department of GeoloSy and MIninS. NataPattianm Dinrict. MinlnS

Plan approval for the EiShteen Months. the production schedule for Eleven

Month, rtates that the total quantity of lhould not exceed 279364 cu.m ol

shoals and 2o@OOcu.m of sand.

-1 !.\.--)o <- ,/ .
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4. The quarry operation k propored upto a depth o, lm below the theoretical

bed level.

5. The Quarry operatlon ir propored to carry out with open cart reml mechanijed

mining-

5. The rand ir directly loaded into tipperr/truckr with the capaclty of lO-20 Tonr.

6. Total numbe. of excavatorr u5ed for quarryint rand4Nos

7. The proiect ir located at .17'09.70-N to ll.l7'35.56.N latitude and

79'38'38.47' E ro 79"38'45.84"E lonSitude.

8, The total Manpower requirement ir 42 Nos.

9. Toral cost of the projecr ir Rr. 775Lakhr and EMp Cojt about RJ. 3.77Lakhr.

10. The water table ir found to be at the depth of 6.9 m below the ground level

11. Applled lease area ls not covered under HACA region.

12. No Coastal Regulation zone (CRZ) i, located within the radiuj of lO m from

the lea5e area

13, No interrtate boundary & wertern GhatJ Boundary k located within the radlul

of lO km from the leare area.

14. No National Park & wild llfe sanctuary ir located within the radiuj of lO km

from the leare area

15, No critiGlly polluted area ar no fled by the central pollution Control board

<anrtituted under water (Prevention and Control of pollution Act 1974 iJ

located within the radiul of l0 km.

16. No protecled Area. Eco senrititre Zone &. Eco JenJitive ar€a L located within
the radiui of lO km.

17. No habitation ir lo(ated within the .adiuJ of the 3OO m from the leare area a5

(ated in (he lener obtatned from VAO. Vadarangam Village ln Sirkazhi Taluk,

Nagapattinam Dirtrict.

SEAC Noted that

CHAIRMAN
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1. The proponent, M/r. The Executive Engineer. PWD^VRD, lubmitted

appliGtion for Termr of Reference in Form-I, Pre- Feasibility report for the

Coleroon river Sand Quarrying over an extent of 20,00.0 Ha at

32l/'l(Paftl, VadaranSam VillaSe in Sirkazhi Taluk. Nagapattinam District.

Tamil Nadu

2. The project/activity ir covered under Category'81' of ltem l(a) "Mining of

Mineral Projects' of the Schedule to the EIA NotiUcatlon, 2006.

Bared on the prerentatlon made by the proponent, the SEAC decided to recommend the

proporal grant of Termr of Referencer CfoR) to 
'EIAA 

with Publlc Hearing. rub.iect to the

followint rpecifi( conditioor in addltlon ro the normal conditionr ar part of ToRi

l. The detailr of the lo(ation to cover land ure and ecologically ,enritive arear.

a. DetailJ of w€lls in the vicinity, ground water table, and other

rurfa(r water bodie, in the vicinity.

b. ThickneJ, of Sand and it, variation covedng the entire area;

5imilarly the wldth of the Jand bed.

c. Agricultural land if any. rurroundint the quarry 5ite.

d, The comporition of rand and other minerak prerent in the river

bed.

e. Detaik of the rlver bed.

f. Hirtory of mining in the area rhall be fumirhed.

2. neclamation of the land area afte. mining needr to b€ submined.

3. Jurtiflcation for urge of more pordainr in individual jand mining area, to be

8rven.

4. Adequate ralety mearurer in lhe quarrying area with rejpect to porclainr to be

deployed.

t...- ._\_ - _/\
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5. Adequate plan for trarfic management for the loaded vehicle, parring through

nearby habitatlon.

6. The impact of dust polution and noire on the habitations nearby,

7. The nVD hal to give rcientific evidence fo, concluding that river Jand depth iJ

lm.may not cause any rigniricant impact on the ground water table an the

rurrounding environment

8. The AVD har to furnish rhe detaik regarding agricultural activitie, lhar are

taking place around the project area.

9. The detailr of the op€ry'bore wellr in the vicinity of the proiect ,ite jhould be

furnirhed.

lO. Study the quallty and quantity of ground water in 5km radlus in the

downrtream of the proiect ,ite.

ll. study the lmpad of rand mining on the 5tructures located in the nearby

vicinity.

12. The route map for the Lorries for accerring the proiect area and for
t.ansponint mined Jand rhould be specified.

13. The detaih regarding traffic volume in the vicintty of prorect area,hould be

furnirhed.

14. To prevent durt pollution. ruitable working methodology need3 to b€ adopted

taking wind direction into conride.ation.

15. A detail study shall be conducted on the impact of jand minlng with the

habitation and culflvation In rhe nearby area along the river bed and it, mitigation

meatures.

16. The minin8 area mujt be demarcated leaving at le.n 5Om from the ,iver
embankment on eltheruide.

CHAIRMAN
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17. Contourin8 of the river bed har to be taken to ascenain the relaiive levek of

rand in the river and alro to rutgert the depth of ,and mininS.

18. The EIA report rhould be as per the Guideline, for tunainable tand Mining

i$ued in 2016 by the MoEF & CC, CJOI. Nev, Delhi.

19. Wherever lrrltation channelr take off from the river within the boundary of

the mininS proiect, the minint eperation should not affect the flow of water io

the irrlSation channelr. ln ruch a way a plan of action 5hould be rubmltted.

20. EMP should contain break up detaik ruch ar took, labor and envlronmenlal

monitorlng cort. cort for the ground water monitorinS in the rurroundlng area

,hall be part of the EMP cort, variation of depth of ground water and quality shall

be monilored durlng the project period by conductlng suruey once in 3 monthr.

Thir con rhall also be included in EMP,

21. The recommendation for the irrue ofTermr of Reference i9 rubJect to the final

outcome o, the Hon'ble NGT. Principal Bench. N6{, Delhl in O.A No. 186 of

2016 (M.A.No.350/2016) and O.A.No.20Ol2O16 and O.A.No.58ol2016

(M.A.No.l182/2016) and O.A.No.l02,/2O17 and O.A.No.4O4,/2016

(M.A.No.75812016. M.4.No.920l2O16, M.A.No.ll22l2016. M.A.No.l212017 &

M.A.No.843/2O17) and O.A.No.tlO5l2O15 and O.A.No.52O of 2016

(M.A.No.98l/2016, M.A.No.98212015 & M.A.No.384/2017).

22, The proponl for CER rhall be fumlshed with time frame ar per the office

memorandum of MoEF&CC dated 01.O5.2o18.

23. ln additlon to following d€tailr to be furnirhed,

l. Quantlty ertimated to be mlned through machinerieJ with extent.

ll. Quantity enimated to be mined through manual minlng with extent.

I(_ tr_.
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lll. Certificate from the VAO etating the deta r of habitation lo@ted within

30O m radiur from the boundary of the propored ,ite along with FMB

rketch.

lV. The proiect proponent har to furnirh the affidavit rtatint that there are no

bridgei, culverts, clors matonarier. water head works or any other civil

rtructure5 withln 5OO mtr., of the propored quarry Jite.

V. The RL Uprtream, RL Downrtream. RL Starting. RL Endint. Chainage

Starting km. Ending km detallr rhall be furnished.

Vl. ceological ,ectlonr Map rhould be furnirhed,

Vll. 5O0m. lkm & 5km radiu, of clear 6oogle Map Jhowint all the feature, like

agricultural activitieJ. habitationl, etc

Vlll. The relf purificatlon capacity of the river shall be furnijhed.

lX. Adequate plan for trafri( management for the loaded vehicles parrin8

through nearby habitation.

CHAIRMAN
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Agenda no: 139 - 02- 12

(Ftle No. 97 nO17)

Propored conrtructton of Thindivanam SIPCOT Park by Wl State lndustriet Promotion

Corporation of Tamil Nadu at S.F.No. l, 2, 3, 4, 5, 6, loPt. l3Pt, 14. 15, 16' 17' 18' 19'

2c. 21pt, 2U, 2, 32, 33, 34. 35, 36, 37, 38pt, 39, 40, 4l,42,8n, 2, 45, 45, 47. 48/1'

49, 50, 51, 52, 53,54,55, 56,57,60,61n,2,3pt,62,61,4, ll8. 120, l2l, 123, 125,

126. '129 of Pelakuppam Village, 46pt. 47pt, 48pt, 5oPt, 51, 52Pt, 53pt of
Venmaniyathoor VlllaSe, l8lpt, 182, 183. 184. 194, 195. 195, 197, 198, 'l99, 200' 201'

2O2. 2O3, 2U, 2O5, 206, 2O7. 2O8, 2O9, 21O, 2'12, 211Pt, 214, 237, 2M, 245 & 246Pt

of Kollar Village, Thlndlvanam Taluk. Villupuram Dirtrlct - for Envlronmental Clearance

5|A,/TN/NCP20359/201 7)

The Proponent of "M/i State Indurtriet Promotion CorPoration of Tamil Nadu"

har applied for ToR for the propoted conttruclion of Thindivanam SIPCOT Park at

t.F.No. 1.2. 3.4.5. 6. lopt. l3pt. 14. 15. 15. 17. 18, 19. 20.21pt- 22/1.2. 32' 33.34.35,

35. 37, 38pr, 39. 40. 41,42.43/1pt. 2. 45. 46, 47, 48/1, 49, 50. sl. 52, 53.54.55.56.

57,60, 61/1, 2,3pt, 62. 63, 64. t18. 12O.121,123.125,126, 129 of Pelakuppam Villa6e

46pt. 47pt. 48pt. sopt. 51. 52pt. 53pt of Venmaniyathoor Villate. l8'lPt, 182. 183' 184.

194. 195. 196. 197.198, 199. 200. 201, 202, 203. 204. 205. 206, 207. 208. 209, 210.

212, 213pt, 214. 237. 244. 245 & 246pt of Kollar Villate. Thindivanam Taluk'

Villupuram Drstrict on 01.02.2018.

The SEIAA-TN asked for certain particular5 from the proponent for which the

proponent rerponded partially.

The proporal war placed in the lllJt SEAC Meeting held on 16.05.2018.

The Salient featurer of the project propoJal are ar followJ:

l. The SIPCOT proposet to develop Thindivanm induttrial Park exclulively for

indurtries that are not covered under the EIA Notification. 2006 at the Pelakuppam.

Kollar, Venmaniyathur Villa8et in an area of 291 60.50 ha The Thindivanam

industrial park i5 likely to a(commodate General EogineerinS induttries and all other

such induttries which are not under the Purview of EIA Notificalion. 2006. which do

not require Environmental Clearance,

I.'.t-__ _..{4' L-
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2.

3.

Required water of 4 MLD will be Jourced from treated domertic warte water from
Thindivanam for the project.

!ummary of Iand ure patiern har been furnished which contain critical errorJ

The 
'EAC 

interacted with the proponent abour the proiect proporal. The following
are the rummary of the dircu$ionj

a) The proponenr har furnished the type of induitrie, likely to come up in the
project. However. the number of indurtrier (atlea approximately) likely to
come up in the park har not been rpe.ified. The data regarding thir aspe.t i,
very vital for arrelrint the po,rible environmental impact, and finalising the

necerrary envilonmental management mearure, required for ihe indurtrier.

Only with thi, data. it will be porrible to foresee the type of environmental
irruer that will be coming up like air pollution. water pollution. ,olld wa$e.
hazardou, warte etc. Therefore. the proponent wa, directed to furnirh the

complere concept about the compoiitron of the indultrial proiect along with
appropriate management plan.

b) ln the rummary of land ure pattern. the percentage land use for member
industrier. roadr and rtorm waler drainl. common amenitie, and treen belt
add upro 124.15 o/o which cannot be more than l OOyo. Thi, need! to be

verified and revired.

c) similarly the treen belt area totally i5 ,aid to be 34.35 o/o wherear the
addition of the break up amountr to 41.2 a/o. Thi, need, to b€ verified and
revired.

d) A layout plan rhowing the variour feature, like the indurtrial plotr, roadr,
drainage, and treen belt thould be furnirhed.

e) The sEAC decided to direct the proponeni to revire the proporal to include
the data and info.mation ar directed above and,ubmit the revired proposal

to the SEAC for fu.Ther courre of action.

Chairman
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The above minutet wat communicated to the proiect ProPonent vide SEIAA-TN

letter datedi 21.O5.2018. The proPonent hat furnished ihe reply vide their letter dated:

04.06.2018, received by the office on 05.06.2018

The original proPotal along with the rePly wa5 Placed in the ll5th SEAC Meeting held

on27.06.2018.

The featuret of the ProPoted induttrial park at noted in the letter are a! follows:

5. The industrial Park 15 envitaged to accommodate the following industriel

which do not fall under A &B cateSory ar per EIA notification 2006 and

amendments thereofi

5.No. Type of
lnduttriet

EngineerinB
fabrication,
ca5tingt. etc

Approximat
e no. of
unitJ

Area (in

Hectare,

unitt tuch at
machininS. for8in8.

PackacinP Unit5

218'1 
-.1tl-

6jhe land u5e Pattern of the park it Siven here under:

Sl.No. ;DetcriPtion Area (in

Plot area
Road and storm water drai

4.37
Commercial activitiet I4.58
6reen belt outtide plot area 10.o

6reen belt alonS roadtide
Total _)_22r.60

The green belt area with direct contribution;nd im )lementation by STPCOT is

envi5aged for an extent of 34.11 Ha (outiide plot area all alonS the boundary

and along the road5ide). Further. member indu5triet will provide Sreen belt for

30o/o of the alloted area. Overall. 34 2oolo of total area of the induttrial park

witl be under Sreen belt al given below:

-,|(--I - e-
.nu,r-Ii{ --
-sEAC.TNt

olo ol
area

Food Procesi

Common amenities

2\

Total
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>2)

I , Bv SIPCOT. outride ihe qlor area

_2 I By SIPCOT. along the road jide and cenrre median)rPLU r . arong rhe rgqqf4! !!!lg!!l
Nu member indu(rier (3070 of the plot area allo ed

99.72
Percentage of green belt amongfotal area of indurtrial 34 20olo

L park i.e.436.05 Ha
8. Total area for the propored indurtrial park ir 29L60.5 Ha which comprises of

Poromboke tand (43.50 Ha) & dry tand (248.10 5 Ha). tn rhe 6.0. (Ms). No.

176 lndurtrier Depadment dared: l6.l2.2OlO. the Government of Tamil Nadu

have accorded adminirtratlve ranction for the acquisition of 291.60.5 Ha for
the indu(rial park. However. the jlpCOT iJ yet to acquire the land The

SIPCOT ir alro yet to obtain the nece,rary land ure certificate for the

ettabliihment of indultrial park in the land identified,

Bared on the prerentation made by the proponeni, the SEAC Memberr interacted with
lhe proponent about the project. The 

'EAC 
Membe. inrirted rhat certain errentiar

utilitie, like 5olid wafe management. indurtrial effluent treatment and jtorm water
drainage rhould be the rerpontibility of rhe StPCOT. Similarty, the 5lpCOT rhould ensure

that apart from the common green belt created by SlpCOT. the indurtrie, rhould create

additional green belt ro that rhe torat green belt area addr up to 33 o/o. The SEAC war
alro informed that rour<e of water for the proiect will be Tediary Treatment ReveBe

OsmoriJ (nRO) to be ret up at Tindivanam by TWAD Board. The 
'EAC 

Membe
tutSerted that an alternate rource of water will be finalized in abrence of the TWAD
Board lource.

Since the material contained tn the reply furnirhed ha, not been incorporated in
the prefearibility report already rubmitted and the SEAC Member have made a few
tuSSertionr for conride.ation of ,lpCOT, the SEAC directed the JIpCOT to revi,e the
prefeaiibrlity repon and rubmit the tame to SEAC on 2g.06.20lg. Accordingly. the
SIPCOT rubmitted the revired prefearibility report which wa5 perured by the SEAC.

Chairm8n
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q :r.c,

Bared

propo5al

the deliberation ttaled above. the SEA( decided to recommend lhe

create Thindivaoam SIPCOT Park by M/t. ttale lnduttriei Promotion

Corporation of Tamil Nadu at 5.F. No 45' 46' etc of Pelakuppam. Kollar,

Venmaniyathur Villa8e,. Thindivanam Taluk. Villupuram Dirtrict. The ToR recommended

will be the (andard ToR applicable to pro,ectt Soverned under cateSory 8(b). TownthiP

& Area Development Proiect,. The MoEF & CC hat already ittued guidelinel (February

2OlO) for prepa.inS the EIA report for Townrhip & Area Development ProjectJ and the

proponenl lhould be directed to strictly follow the Suidelinet and modify a, nece5tary to

ruit the lndurtrial park in the place of TownthiP & Area DeveloPment Proiectl, Thir

recommendation it alro ,ubiecl to the fulfilment of the followrnS conditiont;

l, The SIPCOT mutt tubmit land ownerthiP document for the Propoted project

{291.60.5 Ha) along with the EIA rePort

2. The SIPCOT murl ,ubmit permilrible land u5e clarsification certificale obtained

from competent authority for the propoted proiecr (291.60,5 Ha) alon8 with the

EIA report.

3. The proponent thould furnish the layout plan rhowinS the green belt area with

dimenJiont & DGPS (Differenlial 6lobat Potitioning Syttem) co-ordinatet of area5

allocated for green b€lt (33olo) and thall be provided along with the EIA rePort'

The propotal along with the EIA report wal placed in the l33d SEAC MeetinS held on

25.07.2019. The project ProPonent tave detailed pretentation. The salient featuret of

the proieci and the environmenial imPact attettment at pretented by the Proponent are

ar followr:

L Proiect Location:

Survey No: l. 2. 3. 4. 5. 6. lopt. l3pt. 14. 15. 15. 17 18. 19. 20. 21pt.22/1 2,32.

33 - 34. 35, 36. 3 7. 38pt. 39, 40, 41.42.43/1Pt, 2. 45' 46, 47, 48/l' 49. 50. 51, 52.

53,54,55,56,57.60.61/1.2.3pt. 62.61.64,ll8. 120. l2l' 123 125' 126' 129 ol

Pelakuppam Village. 46pt. 4?pt, 48pt,5OPt, 5l' 52Pt. 53pt of Venmaniyathoor

VillaSe, l8lpr. 182, 183. 184. 194. 195. 196, 197. 198. 199. 2OO,2O1. 2O2,2O3.

on

to

6f 
rec-rx
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2o4. 2O5.206.2o7. 2O8,2O9.210. 212, 213pt. 214. 237.244. 245 & 246?t of

Kollar VillaSe. Thindivanam Taluk, Villupuram Dirtrict.

2. Land Area:

291.605 Heaarer - Alienated to tIPCOT by GoTN vide G.O (M, No.l76 dated

1642/201O

3. Location Detailt:

Lontitude : 79c 36' 30.92"E to 79' 37' 37.O2"E

latitude | 'l2o 14' 21.91-N lo l2o 15' 28.5,|"N

4 Land break up detailtj

Sl.No. D€rsiption

5

I I i PIot area _
' 2 Roadr and Storm water drai!!gg_.

-?!!!9,

-Aiia

, Common amenitier (EB. Water ttoraSe. Fire
' rervicer.AdmrnirtrativeOffice,etc.)_

Total
Creen Belt

lststo Dercdptlon

.l_1. ] eyJtPQI ge!G9j!rpEl".* 

-.
2 By SIPCOT alonS the Road rider and Central

meridian
By Member Iodurtrie, (30 o/o of the tota

allotted to Member lndustrier) i.e. 30o/o of
218.70 Ha

Percentage of 6reen Belt among Total Area of
lndurtrial Park i.e. 291.60 hectarej

Water requiremeni:

4 MLD (l MLD Potable water from TWAD and 3

TTRO plant)

4.95

I 65.61

__l
99.72

MLD Non Potable water from

Chairman
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4.37
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4 Commercial activitiet _ 14.58

I 5 r lqlqen Belt outride plot area (OSR) _ 1 _22f6 )

Tot.l
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7 Effluent Treatment Plant:

All Member unitt will be mandated to lnttall "Zero Liquid Ditcharge" bated

Effluent Treatment Plantt to reclaim water for recycle/reuJ€ in their utrlitiet and

Sreen belt develoPment.

I Rain Water HarvettinS:

RWHJ will be e,tablithed at per the standard Practicel al Percolation pits and at

per the guidelinet of Tamilnadu Water 5upply and DrainaSe Board CrWAD).

9. ,olid Warte Manatement;

Solid walte Senerated from the member induttrieJ will be handled by.espective

industriet and they will be managed in compliance to Hazardou, Solid Watte

ManaSement Ruler, 2016.

l0 E,timated Cott of Project - Rr.3OO crorer and EMP Cott: Rr.4.5 crore,

The SEAC noted the followinS:

L The Proponent. M/t. Slate lndu5trieJ Promotion Corporation of Tamil Nadu haj

applied for Environmental Clearance to 5EIAA'TN for the ConJtruction of

Thindivanam SIPCOT Park in J.F No. 45. 46 erc of Pelakuppam. Kollar.

Venmaniyathur Villagel, Thindivanam Taluk. VillupuramDinrict' Tamil Nadu.

2. The pro,ect/activity it covered under Catetory "E" of ltem 8(b) "TownlhiP and

area development Proiectt' of the Schedule to the EIA Notification. 2006

Eated on the pretentation made by the proPonent and the documentt furnrihed. The

SEAC decided to call for followinS additional detail, from the proiect P.oPonent:

a) The SIPCOT mutt tubmlt land o,rrnerrhip document for the proPoted prorect

(29.l.60.5 Ha) slont wlth the EIA rePort.

The proponent hat encloied the coPy of the 6.O.No (M, No.l76 dated

16.12.2010. The Above G.O doer not tpecifv the Survey No: l' 2' 3, 4. 5. 6, lopt.

l3pt, 14. 15. 16. 17. 18, 19.20.21pt, 22/1' 2.32,33. 34. 15. 36. 37.38Pt' l9' 40'

41.42,43/1pt. 2, 45. 46. 47. 4a/1. 49.50, 51. 52. 53. 54. 55. 56. 57. 60. 61/1-

2,3pt. 62.63. 54. l18. 12o. 121. t23, 125. 125. 129 of Pelakuppam Village, 46pt.

47pt. 48pt, 5opt. 51. 52Pt. 53Pt of Venmaniyathoor Village, l8lPt' 182. 183. 184.

c-:-],"=. o.-
Chll unu
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194 195.196. 197. i98. 199. 200. 201. 202. 203. 204. 205. 206. 207. 208. 20g,
21O. 212. 213pt. 214. 237. 244. 245 & 246pt of Ko ar VillaSe. Thindivanam

Taluk, Villupuram Dirtri<t for the propored by the proiect proponent while iruing
Termr of Reference. Hence. the relevant document for the ownerrhip of the

above land to SIPCOT rhall be furni,hed.

b) The SIPCOT murt ,ubmlt pcrmkrlble land ure cla$iflGatlon certif,cate obtalned from

competent authorlty for the propored project (291.60.5 Ha) alont wtth th€ EIA report.

For thil allo the proponent ha, enclored the copy of the C,.O.No (Ml) No 176

dated 16.12.2010. Ar requerted in the Termr of Reference. the proponent il
requerted to lubmit the permilsible land ule clarrification cenificate From the

DTCP for the Survey No: 1. 2. 3. 4. 5.6. lopi. I3pr. t4, 15. 15. 17. tg. 19.20.
21p1. 22/1.2,32,33.34. 35. 36. 37. j8pr. 39. 40.41,42,43/tpt_ 2,4s,46, 47.

48/1.49- 50.51. 52. 53. 54.55.56.52.60.6t/j.2.3pt.62. 63,64. 8. t20. t2t.
123. 125. 126- 129 of petakuppam Vi aSe. 46pt. 47pt, 49pt.5opt. 5t. 52pr. 5lpr
of Venmaniyathoor Villate, t8tpt. 182. 183. 184. 194, 195. 196. tg7. 198. 1gg.

2Oo. 2Ot. 2O2. 2o3, 2o4, 205. 206.2O7. 2Oe, 2O9, 2tO, 212, 2t3pt, 214,231.

244- 245 & 246pt of Kollar Village. Thindivanam Taluk. Villupuram Dirtricr for
the propoJed IIPCOT park.

c) The proponent Jhould fumirh the lsyout plln rhortng the treen belt area whh
dlmenrionr & DGP5 (Differenflal Global porttionlnt Synem) co-ordtnstes of areaJ

alloc8ted for treen belt (33%) Bnd Jhlll be provid€d along with the EIA report.

The proponent h8r fumlihed the green belt br€ak up ln the tabular form $ven below:

SLNo, Dercription ArEE
I lH.ar.-t

I oy rrrL\,,/ I ourlroe rne ptot area 29.16
, 

1r-:,j:3r.long 
the Road siJer and eniEi-- 

- 
;l

By 5IPCOT outside the plot area

meridian
3 By Member lndurtrier (:O vo of ttre iotafii6i

29-16

area allotted to Member lnduitriei) i.e. 3Oolo o, 65 61
218.70 Ha

99.72
l

Total

Chairman
SEAC.TN



AlonS with layout plan of the SlPCOT park in their EIA report annexure '8.

It was noted from the layout plan that the Green Belt area allotted hat following:

i) Outtide Plot area (OsR) - 43.64 Ha

ii) By SIPCOT along the Road tide5 and Central meridian - 5.69 Ha

But nol shown Member lnduJtrie, (30 o/o of the total plot area allotted to Member

lndustrier) i.e 3Oo/o - 65.61 Ha in the layout plan .

The proponent it requested to revire the land break up detailt for the 6reen belt

development lor 33o/o of total project area (excludinS the member induttrial unil) and

revised layout for the 6reen belt rhall be furnilhed with dimenrionr and 6P5 co-

ordinater.

d) ttorm water manatement ttudy Jhall be @rfi€d out entrdng the tervlces of rePuted

inrtitutionr.

The proponent har informed that collete of EnSineerinS. Anna University will be

involved to itudy the ttorm water managemenl and the findinE will be

incorporated in detiSnrnS of ttorm water management 5y5tem.

The aforeJaid reply wat not acceptable. 5ince. Termr of Reference was i5sued

requertinS that ''Srorm water management (udy thall be carried out enSaginS the

rervicet of reputed institutions alonS with the EIA report. But. the proponent ha!

not furnished. Hen.e. requett to Jubmit the laid rePort.

e) Detailed blodlv€t lty ttudy hal to b€ canied out bY the ProPonent enSatlry the

Jervices of reputed inrtltutlonr.

The proponent has furnished that "There i5 no sPecific biodiversity in the imPact area of

the propored lP. However, SIPCOT will initiate such ,tudy before any Project activity."

Ar per the Terms of Reference. the proponent hat to ttudy the biodivertity by engaging

the lervicer of reputed in$titutiont and furnish rhe report along with the EIA.

ln addition to that the project proponenl i5 requelted to furnirh the following detailsi

0 The unit shall furnish water balance and furnish proposal for in5tallation of STP

with deriSn adequacy alon8 with Jcheme For recyclint the treated 5ewa8e.



2-2+'

t) The proiect proPonent thall demark the lnlel canals to the nea'by water body

and ihall furnith the plan and layout for the Storm Water Management'

h) The proiecl proponent thall furnirh the AAQ rurvey ttaiint the period of

rurvey with photottapht.

i) Provitional approval for the ,ource of water luPPly from comPetent authorily

rhall be furnithed.

)) The pro)ecl proponent rhall furnish the detai15 on power requirements and DG

Sett to be inJtalled.

k) The proiect ProPonent lhall furnish the plan and layout for the Rainwater

HarvettinS.

l) The proiect proponent thall demark the lnlet canalt to the nearby waier body

and shall fr-:rnirh the plan and layout for the Storm Water Manatement,

m) Provitional apProval for the tource of water tupply from comPetent authority

lhall be furnirhed.

On receipt of the above detailt, SEAC will decide the further course of action on the

proporal.

The proponent har turnished the above ,aid detail on2o ll 2019.

The rubject was placed in the 139'h SEAC Meetin8 held on 23.11.2019. Bated on the

pretentation made by the proPonent and the documentt furoithed. the SEAC decided io

recommend the proposal for grant of Environmental Clearance to SElM tubiect to the

following condition in addition to the normal conditions:

L The proied proponent thall enture that lhe individual member unitt will nol be

allowed to carry out manufa(turing of Productt stipulated in G O. (Mt) No Sa

dated 25/06/2018 on banning of one time ute on and throw€way Plartict

2. The proponent thould ttrictly comPly with. Tamil Nadu Government Order (Ms)

No 84 Environment and forestt (EC 2) Depanment dated 25 O5-2O18 retardinS ban

on one lime Llse and throwaway Pla'ticJ irreiPeclive of thicknest with e'fect from

O1,O'1.2019 under Environment (Prote(tion) Act' ,|986

Chairman
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3, The project proponent mutt tubmit the permittible land ure claJtification certificate

obtained from competent authority for the propoted project before obtain the CTE

from TNPCB.

4. The proponent rhall obtain the necet,ary permitrion/ NOC of water tupply from

the TWAD Board/competent Authourity

5. The proporal for CER thall be furnithed at per the omce memorandum of MoEF &

CC dated O1.O5.2018 before placing ihe ,ubiect io JEIAA.

6. The allotted indu5trial unitr rhall obtain conrenl from the TNPCB teparately for their

ertablirhment & operation in thir induitrial ertale.

7, The proiect proponent shall ensure that 33yo of the total area of the proiect site

rhould be covered with treen belt.

8. The proponent ,hall provide Rain Water Harvertint pit, to a, to recharSe the

ground water table.

9. DircharSe of treated rewage ihall conform lo the norm5 & rlandardr pretcribed by

the Tamil Nadu Pollution Control Board

IO. lt ir the role rerponribility of the proponent that the treated tewage ditpored for

Sreen belt development/ avenue plantation rhould not pollute the toil/ ground

water/ adiacent canak/ lake,/ pondr, etc.

ll. The Developer har to enrure that all the memb€r induttriet within the lnduttrial

Park rhall make their own arrangementr to achieve 2ero ditcharSe of the trade

effluents,

l2 The proiect proponent ihall enrure ihat all the member uniti Jhould treat and

dirpoie ,olid warte & E-wa,te a5 per ihe solid Waste Management Rule20l6 ar

amended and E-Warte ManaSement Rulel. 2016

ll. There rhall be no dircharge of emuent outride the lndurtrial Park at any time.

14,The Developer shall mandate the member unitt of the lndurtrial Plrk to inttall

adequate APC mearurer/Acourtic to a(hieve air emirtion5 rtandards within

permirsible limitt prescribed by the CPCB.

JEAC.TN
I
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ASenda no: 139 - 02- 13

(Flle No. 7l7I /2019)

Proposed Gravel quarry leare over an extent of 2.15.5Ha ln s.F.Nor.t3Z2Bl, 137nAz,

B7nB2, l37AA, l37nc, 137/1A, 172/4<, 173n82 and 13748 of JeyankondanilEi

villaSe, SinSampunari Taluk, $vagangai Dlrtrlct the Jtate of Tamil Nadu byThiru.A.Ansar

Ali - for Environment Clearance.

(stA,/TN/MtN/433 3rl2Or 9)

The proposal was placed in the l39rh SEAC Meeting held on 23.11.2019. The proiect

Proponent Save detalled prerent8tion. The Jallent featurer of the project and the

environmental lmpact aJre5rment a, preJented by the p.oponent are aJ followr:

l.

2.

3.

Government order/ L€are detailr:

a. The Quarry lease was applied ln the name of Thiru.A. Ansar Ali, Precise

Area Communlcation letter war lsrued by the Dletrict Collector,

SivaSanSai Dl(rict vide R.c. No. M2l691/2o17, dated 28.o8.2019for a

period of one year.lt ir a Frerh lea5e for Grayel quarry over an extent of

2.15.5Ha in 5.F.No5. 1371281, 137/242. 137/282, 137/1A, 137nC,

137/3A, 172/4C, 173/282 and 137 /18 ol Jeyankondanilai villate,

Sin8ampuoari Taluk, Sivatangai Dirtrict.

Mlnlng Plan/Scheme of Mining approval detailr:

a. Mlning plan war prepared for the period of oneyear. The Minlnt Plan

wal got approval from the A55irtant Director, Departfi€nt of Geology

and Mining, slvagan8ai DirtrlctvideRoc. No. MU69l/2Ot7, datd
t2.o9.2019.

A.s per the Department of Geology and Mining, Sivagangal Dinrict. Mlning

Plan approval for the one year, the production schedule for one year rtatet

that the total quantity of Gravel rhould not erceed 24.892mr.

a. For Firrt year - 24,892mt ot Otavel

4. The quarr/ operation ll propoJed upto a depth of 2m below the ground level.

..}r



5. The Quarry op€ration it propored to carry out with open catt Jemi

mechani2ed mining like excavator! (without drillinS and blaning).

6. Cravelare to be tranrponed byTippen. (10/20T capacity).

7. The proiect ir located at lO'02'45.48'N to 'lo'02'54.65"Nlatitude and

78'25'58.31'E to 7826' 04.37'Elontitude.

8. The total Manpower requirement it 9 Not-

9. Total cort of the projectr i, Rr. 9.53 lakht and EMP cott about

Rr. l.50lakh.

lO. The v,rater table it found to b€ at the dePth of 45mb€low the Sround level.

ll. Leare applied area it not covered under HACA re8ion.

12. No Coanal Regulation Zone (CRZ) within the radius of l0km from the Ieare

area,

13. No lnterttate boundary &. Wettern Ghatt Boundary within the radiut of lokm

from the leare area.

14. No National Park &. wld Life Sanctuary within the .adiut of lokm from the

leare area,

15. No critically polluted area at notified by the Central Pollution Control Board

conttituted under Water (Prev€ntion and Control of Pollution) Act 1974

within the radiur of lokm.

16. No Protected Area, Eco Senritive Zone &. Eco tentitive Area withln the radiut

of lokm.

17, No habitalion within the radiu, of the 30Om from the leare area a5 ttated in

the letter obtained from VAO. Jeyankondanilai village' 5.5. KottaiTaluk.

5ivagangai Dinrict datedl9.09.20l9.

18. Letter obtained from the Attittant Director. Department of GeoloBy and

Mining, Slvagantai vide Letter RocNo. M2/691/2O17, dated

t3 Og-2otginformed thal, the followioS quarrieJ are lo<ated within 50Om

radiur from the proPoted area for clearance.

,.1.l )r_.-\€'_ / -
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The JEAC noted the following:

l. The Proponent. A. Anrari Ali ha, applied for Environment Clearance ro SEIAA-

TN for the Gravel quarry leare over an extent of 2.15.5Ha in 5.F.No: 1371281,

137/2A2, 137/282. 137nA. 137/2C, 137/34, 172/4C. 173n82 and 137/lB,

Jeyankondaniliai Village, Jingampunari Taluk, Sivagangai Dirtrict, Tamil Nadu

2. The project/actlvity ir covered under Catetory "B' of ltem l(a) 'Mlnlng of

Mineral Pro)ectr' of the Jchedule to the EIA Notitl<6tion, 2006.

Bare, on lhe Initial dircuJrion wilh the proponenl snd the rsutiny of do<umentr fumilhed. lt wa,

nolic€d lhat the le.re deed i5 not re$rtered yet. Hen(e the SEAC decided to direct the poponent

to rubmit the regietered leare deed. before making prerentation. On receipl of the above detailr,

SEAC will decide the further .ou6e of action on the proporal.

5.

No.
Name of the quarry Name of village & Survey

Number

Extent
(in

Hect)

Di(ance from
thii proposed

quarry

a. Exlrtlng Quarrlet

-Nil.-
b. Abandoned quarriet

-Nil-
c. Prerent proposed quarriet

I A. Anrari Ali

leyankondaniliai villa8e.
SingampunarilalukS. F.Nol.

137 /2Bt . 137 /2A2, 137 /282.
137AA. t37/2C,137 /3A.

172/4C, 173/282 and 137/18

2.15.5

Total 2.15.5

]r
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Agenda no:139 - 02- 14

(File No. 7194 /2019)

Propored Rough Stone and Gravel quarry leare over an €xtent of 3.99.0 Ha In s.F.Nor.

35/44, 35/48, 35/41, 35/1D, 3514E, 3514F, 35/4C, 3s/4H and, 35/4lat

MaMhamputhur Pan-l Vlllage, Alangulam Taluk. Tlrunelveli Dirtrict the nate of Tamil

Nadu by Thlru,G. Yrarupparamy tor Terms of Reference,

(5t4./TN/MrN/4376tl201 9)

The proporal war placed in the 139'h SEAC Meetint held oo 23.11.2019. The proiecl

propohent Save detailed prerentatlon. The ralient feature, of the proiect at preiented by

lhe proponent are ar followr:

Government Order / Leare details:

a. The Quarry leare war applied in the name of Thiru.G.KarupPatamy.

Tirunelveli. Precire Area Communication wat ittued by the Dinrict

Collector, Tirunelveli vide RcNo.Ml/24418l2O17, dated 06.09.2018 for a

period of 5 yeart. lt it a frerh leare for Rough stone. Jelly and C'ravel

Quarry over an Extent of 3.99.0Ha in i.F.Not.35l4A. 35/48. 35/4c,

35/4D. 35/48. 35/4F, 35/4O, 35/4H and 35l4lat MaruthamPuthur Part-l

Village. AlanSulam Taluk. Tirunelveli Di'trid.

Mining Plan / Scheme of Mining approved detailt:

a. The MininS plan war prepared for the period of 5 yearJ. The mining plan

war got approved from the Deputy Director. Depa.tment of Geology and

Mining, Tirunelveli Dirtrict vlde Rc.No.Ml/2/r418l2017 Dated: 09.1o.2018.

Ar per the Department of Ceology aM MininS. Tirunelveli Dinrict. Mining Plan

approval for the 5 yearr. lhe production t(hedule for 5 yeart natet that the total

quantity of 6,77.95On3 of Routh ttone. 1,35.500m3 of Weathered Rock and

55.932m3 of Sravel formation for the period of Five year3.

L

3.

2



Aq)

YEAR ROUGHSTONE (m3)
I\IEATHERED ROCK

(m3)

GRAVEL (m3)

I r354tO r36500 55932

II r35800

t 135420

IV 135690

r35630

TOTAL 677950 r35500 55932

4. The quarry operation i, propored depth of 72m (from + l26m RL to 54m RL).

5, The Quarry operation ir propored to @rry out with open caJt remi mechanized

mlnlnE with bench heitht of 5.Om & 5.Om wldth l, conridered.

6. Rough rtone and Gravel are to be tranrported by Tipperi of 4Nor.

(5/l0Tcapacity).

7. The proiect i, lo<are atlatitude:O8'49'l l"N to 08"49'19'N and

Longitude:77'31'22'E to 77"31'31'E.ToporheEt Number: 58 H /O5.05, 09 & lO.

8. The total Manpower requirement ir l9Nol. (Pe.manent:14, Temporary: 5)

9. Total cort of the project! is Rr.74,46.0o0,r-(tnctudtng Operationat + Fixed Asrer &

EMP con).

EMP cort about Rs.4,50,0O0/-

10. The ground water table is at a depth of 80m to 77m.

ll. Leare applied area iJ not covered under HACA region.

12. No Coartal Regulation Zone (CRZ) within the radiur of lokm from the leE e area,

13. No lnterrtate boundary & Wertem Ghatr Boundary wlthin the radiuj of lokm

from the leate area.

Wertern Ghat, EsA boundary ar per MoEF & CC draft notificarion dated 3rd

October 2OI8 i, located 20,OKm from the leare area on the Southwe(ern iide.

14. wlld Ufe tanctuary:(Nil within lOLm R.diur)

Kalakad Mundanthurai Tiger Re5erve l6.3Kmj (S) llde,
{,\l--{ra 
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Nellai wild Life sanctuary 23.oKmt (N!u) ride.

Gangaikondan spotted Deer Sanctuary 25.oKm (E) ride.

15. No critically polluted area at notified by the Central Pollution Control Board

conrtituted under'water (Prevention and Conirol of Pollutron) Acl 1974 within

the radiu, of lokm from the leate area.

16. No Protected Area. Eco Sentitive Zone & E(o Sentitive Area within the radiu' o{

lOkm.

17. No habitation within the radiu, of the 3OOm from the leate area a, ltated in the

letter obtained from VAO. Maruthamputhur Part-l Village. Alangulam Taluk.

Tirunelveli Dirttict daled 31.10.2019.

18. Letter obtained from the Deputy Director, DePartment oI Ceology and MininS'

Tirunelveli vide Letter Rc.No.M1/24418/2017 dated 06.08.2o19 informed that the

delallt of lhe exittinS, abandoned and proposed quarriel within 5oom radiu' from

the propoted RouSh Sione quarry at followt.

CHAIRMAN
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ffi | vtltage & s.F.No I E tent H"aa'es

LEdrting Quarriet
G.Karuppatamy,
S/o.Gurutamy.

No.249, SivanthinaSar,
Kuthukkalvalatai,

Tenkati Taluk,
Tirunelveli Di(rict.

AlanSulam Taluk,
Maruthamputhur

Village.
S.F.No!.162164,
68,163/4, 5, 6 &

7

3.75.0Ha

2

R.Minnalkodi
w/o.5.5,Ramatubbu,

Alangulam Taluk,
'llrunelveli Dislrict

AlanSulam Taluk,
Maruthamputhur

Village.
S.F.Nor.l5Ol2.5.

161/1.3. 4 & 5

2.96.5Ha

2,Abandoned arneJ

5.Muthaiah
S/o.tivanu Konar.
Maruthamputhur.
Alangulam Taluk,
Tirunelveli Dittricl

O.24.OHa
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3. herent hopored Quarrler

Thiru.6.Karupparamy.
5/o.Guruiamy.

No.249, Sivanthinagar.
Kuthukkal Valarai. Tenkari

Taluk.
Tirunelveli District.
Pin code- 627811.

Alangulam Taluk.
Maruthamputhur

Part.l Village,
S.F.Nor.35l4,\
35/48,35/4C,
35/40. 35/4E-
35/4F,3s/4G,

35/4H a^d 35/41

3.99.0Ha

The total leare within the 5O0m radiur (exirting + propored) work, our to lo.7l.5
ha including thir lease area.

Although the individual leare area of thir proiect i, leJ, than 5 Ha, rhe cturtcr area
within 50Om ir more than 5 Ha, but the combined area iJ < 25Ha only.

Under the sbove clrqrmrtancer, thlJ report ir prepared for isjue of Termr of R.eference

tqrrrardr obtEining envlronmental dearance.

The SEAC nored the followtng:

l. The Proponent, Thiru,G.Karupparamy ha, applled for Term, of referen(e for
the Rough stone, Jelly and Gravel euarry over an Extent of 3.99.0Ha ln
t.F.Nor.35l4A. 35/49, 3S/4C, 35/40, 35/4E. 3S/4F, 35/4C, i5/4H dnd
35/4tat Maruthamputhur pan,l Villate, Alangulam Taluk, Tirunetveti Dlrtrict.
Tamil Nadu

2, The proied/adivity iJ covered under Category -g. of ltem l(a) -Mining of
Mineral projectr" ofthe Schedute to the EIA No tication, 2006.

Bared on the prer€ntation made by the proponent aod the do(umentJ fumirhed, the SEAC
decided to rerommend the proporal for the trant of TermJ of Rrrerence ffoR) to SEIAA with
Public Hearint, rubiect to the folrowing rpe<ifi< cohditionr in addiflon to the normar condition,
a, part ofToR

l. The nudy shall be conducted on the combined impact of the quarrier in the
clurter

A detailed rtudy of the lithology of the mining leare area shall be fumiihed.
Detail, of village map, ..A- regtrter and FMB rketch ,no,, O. 

".n,rn1. ..t , )_-
cgarruuef-
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4. The proposal for treen b€lt activitiet shall be furnithed.

5. The tocio economi. rtudied thould be.arried out within lokm buffer zone from

the miner.

6. Detailed ttudy report combined imPact of the crusherl. imPact of the water body'

open well detail wilhin lkm radiut imPact on thi, the Proje<t proPonent thall

furni5h in the EIA rePort-

7, Detailed minint doture plan for lhe ProPosed proiect aPProved by the Geology

of Minint deparlment thall be tubmitted alonS with EIA rePort'

8. The rpot levelt and contour levelt of the Propoted quatry tite rhall be studied and

the lame thall be ,urnirhed to alont with ElA.

9. A detailed report on the tafety and health atPectt of the worke and for the

rurroundintt habitantt during operation of mininS for drillinB and balnint thall be

rubmitted.

lO.The proponent conduct a detailed Hydrological nudy of lhe area towardr the

impad of rhis minint on the rurface water & Sround hydrology and furnilh the

rame alonS with EIA rePort.

ll. The proporal for CER rhall be furnirhed with time frame as per office

Memorandum of MoEF&CC dated 01.05.2018'

12. Obtain a l€tter/Certificate from the Atsittant Director of Geology and Minint

nandin8thatthereilnootherMinerals/re'ourcerliketandinthequarryinSa'ea

within the approved depth of mining and below depth of minint and the Jame

rhall be furnithed in the EIA report.

13.Ground water quality moniioring thould be conduded at per norm' and the

report shall furnilh in the EIA report'

14. EIA report lhould ,trictly follow the Envlronmental lmPaqt Artet'ment Cuidance

Manual for Minint of Mineralt Publithed February 2OlO

15. Detaill plan on rehabilltation and reclamation carried out for the ttabilization and

rertoration of the mined areat.

15.The EIA nudy rePo.t thall include the surrounding mininS aclivity' ifany 
l.-- L.-_)
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17. Modellint rtudy for Air, Water and noire Jhall be carried out and incremental

increaie in the above study Jhall be rubstantiated with mitigation measurer.

18. A nudy on the teological rerources available rhall be carried out and reported.

19. A rpecific nudy on the minint impact on agri@lture & Uvelihood rhall be carried

out and reported.

20.lmpEct on pondr, riverr and othe. waste bodleJ to be elaborated.

21. lmpact of ,oil eroJion, roil phyrical chemi@l and blologi(al property changer may

be arrumed.

22.The recommendation for the lJJue of environmental clearance Ir rubjeci to the

out<ome of rhe Hon'ble NGT, Princtpal Bench, New Delht in O.A No.lg6 of
2Ol6 (M.A.No.350/2016) and O.A. No.20Ol2O16 and O.A.No.5BOl2016

(M.A.No.ll8212016) and O.A,No.l02l20t7 and O.A.No.4o4l20t6 (M.A.No.

758l2Ol6,M.ANo.92Ol2OI6.M.A.No.ll22,/2015, M.A.No-12/2O17 & M-A. No.

843nol7) and O.A.No.,1O5I2O16 and O.A.No.52O of 2016 (M.A.No. 981 /2016,
M.A.No.982,/2016 & M.4.No.38412017).

Agenda no; 139 - 02- 15

(Flle No. 7197 2Ol9)

kopored Routh rtone and Gravel quarry leare over an extent of 4-76-oHa compdrlnt

J.F.Nor. 926lt, 926n .nd 945 of ThimmarsJsn€ickanur Bll.l Villate,AndipaniTrluk

Theni Dlrtrict. Tamil Naduby Thlru, T. slvakumar- For Environmental CleErance,

(srA/TN/MrN/439532O19)

The proporal war placed in the 139'i SEAC MeeiinS held on 23.11.2019. The proiect

proponent gave detailed presentalion. The ralient features of the project and the

environmental impact asreriment a5 prerented by the proponent are a! follows:

<-,t-j',
CHAIRMAN*
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l. Oovernment Order / LeaJe detaik:

a. The Qua.ry lease wal aPPlied in the name of Thiru. T Sivakumar. Pre.ite

Area Communi(ation wal ittued by the Dinrict Collector. Thenivide Rc.No.

8l/Minet/2019. daled 24.O9.2,19fot a period of 5 yearr. lt it a Ireth leare

for Rou8h ttone and Gravel quarry over an extent of 4 76,oHa comPritinS

5.F.Not. 92611. 926/2 a^d 945 o, Thimmararanaickanur Bit-l VillaSe.

Andrpani Taluk, Theni Dittrict, Tamil Nadu.

2. Mining Plan / tcheme of Mlnint apProved detailt:

a. The Mining plan war Prepared for the period of 5 yeart. The mining plan

wa5 tot approval from the Arrittant GeologiJt / A$i(ant Director (i^)'

Departmenl of Geology and MininS. Theni Dittrict vide R'No'

8llMine5,/2019. dated 0l.lO 2Ol9.

3. Ar per the Department of Ceology and MininS, Theni Di(rict. Minint Plan

approval for ihe 5 yeart. the production tchedule for 5 yeart ttates that the total

quantity of Rough stone thould not exceed 7.32'llSmrand Gravel should not

exceed 97.920m3

a. For Firrt year - 1,32,936mr of Rough rtone and 34.83Om' of Gravel

b. For Second year - 1.89,628mr of Rough ttone and 27,148m' of Gravel

c. ForThirdyear - 1.80,254mr of Rough ,tone and 24.108mr of Cravel

d. For Fourth year - 1.22,O25nt of Rou8h ttone

e. For Fifth year - 1.07.275m3 of Routh ttone

4. The quarry operation ir propored up to a depth of 60m(2om above ground level

+ 40m b€low tround level).

5. The Quarry operation ir propored to (arry out with open cart Jemi mechanized

mining with 5.0m verti<al bench and width.

5. Routh rtone are to be tranrported by Tipperr of 5 Nor. (20 T Capacity).

7. The project it located at 09"59'52.83'N to 10"0O'O0.67"N latitude and

77"41'29.57"E to 77"41'3 8.67 'ELonSitude-

8. The lotal Manpower requirement i! 42Nor.
I,-_ L_ /
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9- Total cort of the projectr ir Rr. 8l.23lakhr and EMP cort about Rr. 3.8olakh,

10. The water table ir found to be at the depth of 65m in rummer rearon and 60m in

rainy reaton.

ll. Lelre applied area i, not covered unde( HACA region.

12. No Coattal Regulation Zone (CRZ) withln the radiur of lokm from the leare area.

13. No lnterrtate boundary & Wertern Ghatr Boundary within the radiur o, lokm

from the leare area,

14. No critically polluted area as notified by the Central Pollution Control Board

conrtltuted under Wate( (Prevention and Control of Pollution) Acr 1974 within

the radiur of lokm from the lease area.

15. No Protected Area, Eco SenJitive Zone & Eco Senritive Area within the .adlur of

lOkm.

16. No habitation wlthln the radiur of the 300m from the leare area ar rtated tn the

letter obtained from VAO, Thimma.aranaickanur Bit-l Village, Andiparti Tatuk,

Theni Dinrict dated 28.04.2019.

17. Letter obtained from the Arrirtant Geologirt / A,r5inant Director (/c), Department

of GeoloSy and Mining. Thenivide Letter ROC. No, 8l/Miner/2019, dated

01.10,2019 informed that the following quarrier are rituated within 5OO m radial

dirtance from the propored area for clearance.

CHAIRMAN
SEAC-TN

s.

No,
Name of the quarry
Ownert

Name of the Vlllage &
Survey Number

Extent In
Hectare

Dirtance

from thit
propored

quarry
a, Abondon€d Quarrie,

,Nit-

b. ExirtlnS Quarriet

-Nil.

c Prerent P.opored Quarriel



4wo

1

Thiru. T,Sivakumar,
S/o.Thanikodi.
No.l615. Sulthan Natar
Viralam lsl Street,

Narimedu, Madurai north,
Madurai dirtrict

Thimmara5anaickanur

Bit'l village
- 926/1 , 926/2 and 945

4.7 6.O

d. Period expired quarrier

-Nil -

The SEAC noted the followint:

l- The Proponent, Thlru. T.Sivakumar ha5 apPlied for Environment Clearance 
'or

lhe RouSh Stone and Gravel quarry leate over an exient of 4'760Ha in

5.F.No: 926,11. 926/2 and 945, Thimmaratanaickanur Bit'l Villate' Andipatii

Taluk. Theni Dittrict. Tamil Nadu

2. The projecvactivity it covered under CateSory "B- of ltem l(a) "Mining of

Mineral Projectr- of the tchedule to the EIA Notifi@tion. 2006

The projecl proponent gave Pretentation about the propolal BaJed on the

prerentation made bY the proponent and the documenit fumiJhed' the SEAC dedded

to re(ommend the proPotal for trant of Environmental Clearance to tEIAA 
'ubiecl 

lo

the followinS condilion in addition to normal condition:

l. Cround water quality monitorint thould be conducted every six months and ihe

report !hould be tubmitted lo TNPCB

2. Proper barrier for redudng the Noire level thall be ettabli'hed like providlnS

6reen Belt along the boundary of the quarrying tite' etc and to prevent durt

pollution. suilable workinS methodology needt to be adoPted takin8 wind

direction into .onrideratlon.

3. The operation of the quarry thould oo way imPact the agriculture actlvlty & water

bodie, near the Project tite

4. Tranrportation of the quarried materialt lhall not caute any hindtance to lhe

Village people,/Exirting Village road.

{,
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5. The Proiect Proponent rhall comply with the mining and other relevant ruler and

regulatlonr where ever applicable.

6. The quarrying adivity rhall be nopped if the enti.e quantity indicated in the

Minint plan is quarried even before the explry of the quarry leare period and the

rame 5hall be monitored by the Dirrrict Authoririer,

7. The recommendation for the iJrue of environmental clearan(e ir subiect to the

outcome of the Hon'ble NGT. Principal Bencl. New Delhi in O.A No.l86 of
2016 (M.A.No.35Ol2015) and O.A. No.2OOl2016 and O.A.No.58Ol2015
(M.A.No.ll8212016) and O-A.No.l0212017 and O.A-No.4O4l2016 (M.A.No.

75812016,M.A.No.920/2Ol6,M.A.No.l122/2016, M.A,.No.'12f2017 & M.A. No.

843/2017) and O.A.No.4O5I2O16 and O.A.No.520 of 2O16 (M.A.No. g't /2016,

M.4.No.982l2O16 & M.A.No.38412017).

8. To ensure rafety mearurer along the boundary of the quarry rite. recurity guard,

are to be enSaSed durint the entire period of minlng operation.

9. The mine clorure plan Jubmined by the proiect proponent rhall be nrictly
followed after the laps of the mine ar reponed.

lO.The proponent rhall furnirh the CER propocl as per office memorandum of
MoEF&CC dated0l.O5.20l8.

ll. The proponent rhall leave rafety dlrtance of loomt from the reserve forertr rtated

in the DFO letter No 4654/2O19/F dated \O/O9/2O19

I-t '\
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Agenda no: 139 - 02- 16

(FIle No. 7212 /2o19)

Propoted Rough ttone quary leale over an

284(P-l) of Sigaralapalll Vlll.Se' Bargur Taluk,

R. Srimuthu- For Envlronmental Clearance.

(slA/TNA,[N/45lOl/2Ol 9)

)k1.-

extent of 2.50.0Ha comPrlting 5.F.Not.

Krlrhnatiri Dinrid, Tamll Nadu by Thiru-

The propo.al war placed in the l39s SEAC MeetinS held on 23 1l 2Ol9 The Proie(t

proponent tave detailed pretentation' The talient featuret of the project and lhe

environmental impact atletlment as pretented by the Proponent are at followt:

l. Government Order / Leate detailt:

a. The Quarry leare wal apPlied in lhe name of Thiru R srimuthu' Krithna8iri'

Pre.iJe Area Communicallon wa5 it'ued by the Dittrict Collector'

Krirhnagiri vide Rc.No.2l212019 (G&M) Dated: 13 05 2Ol9 for a period of

5 year5. lt i, a freth leate 
'or 

Rough tlone qLlarry over an Extent of

2.5O OHa in t.F.No5 284(Part''l) at SlgaralaPalli Village' Bargur Taluk'

Krirhnatiri Dittrict.

2. Mining Plan / Jcheme o, Mining apptoved detailr:

a. The MininS plan wal prePared for the period of 5 yearr' The mininS plan

wat 8ol approval from the DePUty Diredor' DePartment of Geology and

MininS. Krirhnagiri Dirlrlct vide Rc No 212'12019 (G&M) Dated:

18.06.2019.

3. Ar Per the Departmenl of Geology and MininS' Krithnagiri Dinrici Minint Plan

approval fot the 5 yeart. the production lchedule for 5 yeatt 
'tatet 

that the total

quantity of R.outh ttone 5hould not exce€d 580797mr'

a. For Firtt year - 65360 mr of Rough none

b- For Second year ' 153345 mr of Rough stone

c. For Third year - 135429 m! of RouSh ttone I ... 1 /-/'
CHAIRMAN -
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d. For Fourth year - 116554 m, of Routh rtone

e. For Fifth year - 99099 mt of Rough rtone

4. Thequarry op€ratlon i, propored upto a depth of 43m Cfop Soil lm+Rough

,tone 42m) Surface Ground Level above 22 m and Surface Ground Level Below 2l

m.

5. The Quarry operation is propored to carry out with open cart reml mechanlzed

minint with 7.0m and 5.Om veni<al bench and width.

5. R.ough ,tone are to be tranrported by Tipperr of lNor. (10 M. T Capaciry),

7. The project ir locate at I2'30'02.16"N ro l2'30'05.31"N latitude and 78.24'19.98"E

to 78"24'27 .41"E Lontitude.

8. The total Manpower requirement ir l8 Nor.

9. Total cort ol the projectr ir Rs_ 16.8 lakhJ and EMp cort about RJ. 3.5 lakh,

10. The Warer table ir found to be at the depth of 55m in jummer and 6Om in rainy
teaJon,

Il. Lease applied area i5 not covered under HACA region,

12. No Coartal Retulation Zone (CRZ) within the radiu, of lokm from the leare area.

13. No lnterrtate boundary & Wertern Ghatr Boundary within the radius of lokm
from the leare area.

14. No National Park & Wild Life Sanctuary within the radiuj of lokm from the leaje

atea.

15.No critically pollured area ar notified by the Central polluflon Control Board

coDrtituied under Water (Prevenrion and Control of pollution) Act 1974 within
the radlur of lOkm from the leale area.

16. No Protecled Area, Eco Sensitive Zone & Eco Sensiflve Area within ihe radlus of
lOkm.

17. No habitation within the radiur of the 3O0m from the leare area a, ,lated in the
letter obtained from VAO, Sigaralapalti Village. Bargur Taluk. kirhnagiri Dirtrict
ddted l4/lO/2O19 .

.--t. )-
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18. Letter obtained from the Astittant Dlrector. Department of Geology and MinlnS.

Krithnagirl vide Letter RC. No. 21212019 (G&M) dated 12.10.2019 informed that

the deiailt of the exitting and abandoned quarriei within 5oom radiut from the

propoied Rough Stone quarry a5 followt

l) Exinint other qu6rri6:

5. No.
Name of the lerlee /

Permit Holder
Village &Taluk

Propored Area:2l

5.

No.
Name of the applic6nt Village &Taluk S. F. No. Extent Remark

1. Thiru.R.trimuthu
Proponenl

D.No.2/355.
Chinthatampalli VillaSe,

BarSur Taluk,

Krirhnagiri,

SiSaralapalli

VillaSe,Bdrgur

Taluk,Krithnagiri

284(Part.l) 2.50.0

5. Name of the trtree /
No. Permit Holder

villaSe

&Taluk
t. E. No. Extent

Leare

period
Remark

I

I

3) Leare Expired:

Th;total ertent of the E-xisting / P,opoted quarrie! ll 2 50 oHa

The SEAC noted the following:

l. The ProPonent, Thiru. R.Srimuthu hal applied for Environment Clea'an(e for

the Rough ttone quarry leare over an extenl of 2'5O'oHa in 5 F No: 284(P'l)'

Sigaralapalli Village. Eargur Taluk. KrishnaSiri Di'trict' Tamil Nadu

2. The Pro)ect/a<tivity it covered under CateSory "B- of ltem l(a) "Minint of

Mineral Proiecls- of the Schedule to the EIA Notification' 2005 
1,- _t_ _/-
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The proie<'t pnoponent gave pr€rentation about the propoJal. Bared on th€ prerentotion mad€

by the proponent and the docurhent, tumirhed. the SEAC noied that there i, an

infrartru.turey'building located at 200m. Hence the SEAC direded the proponent to fumirh the

followinS detaih.

l. The proponent rhall furnirh the modeling,tudie, for futitive emisrion, and noije
level ltudiej during mining opera on and iransportation.

2. The proponent jhall furnirh the protecflve mearures for fugitive emirrigns ro a, to
mititate the posrible impact on the nearby infraltructure /building.

On receipt of the above detaib, SEAC will dtecide the further coun€ of action on the proporat,

l-JEAc-IN
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Agenda no: 139 - 02- l8
(File No. 72Ol ,r2ol9)

Propored Earth Quarry leat€ over an extent of 2.Oo.oha in 5.F,No.2780/l (P) at

Thamaraikulam 8it.ll Vlllag€, PeriyakulamTcluk, Th€nl Dlndct. Tamil Nrdu by M/3.

T.T.K ConrtructioF- For Environmmtal Clearance.

(5rA/TNA, N/43 885/2O19)

The proporal was placed in the 139'h JEAC Meeting held on 23.11.2019. The project

proponent gave detailed prerentation. The ,altent featurer of the proiect and the

environmental impact arJesrmen( ar prerented by the proponent are as followr:

l.

2.

3_

Govemment Order / LeaJe detaik:

a. The Quarry leare war appli€d in the name of tW5. T.T.K Conrtrudton,

Predre Area Communication wa5 issued by the Dinrict Collector, Thenivlde

R(.No.157lMiner/2o19 Dated: 24.09.20t9for a period of 5 yeaB. tr i, a

frerh leare for Earth Quarry for over an extent o, 2.OO.Oha ln J.F.No.

27Ao/l (P) at Tharharaikulam Bit-ll Village. periyakulam Taluk. Theni

Dirtrict. Tamil Nadu.

Mining Plan / Scheme of Mining approved details:

a. The Mtnlng plan war prepared for the period ef 5 yearr. The mtninS plan

war tot aFrproval from the Arsinant Geologiri / AjriJtant Director (i/c),

Department of Geology and Mining. Theni Dijt.ict vide
Rc.No.l67lMiner,r2ot9 Dared; Ol.tO.20I9.

Ar per the Department of Geology and Mining, Theni Dirtrict. Mining plan

approval for only one Month, the production rchedule for only one Month ,tate,
that the total quantlty of Earth Quarry should not erceed lO.OOOm,.

The quarry operation ir propored upto a depth of O.5m Eanh euarry4

The Quarry operation i, propored to carry out with
mining like ex<avatori (wilhout drilling and blasttng).

OPen Cart Jemi mechanized

-J--*,CHAIRMAN
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6.

7.

2e("

Eadhare to be trantported by TiPpers. (10/20 T Capacity)

The proiect it locate at l0'04'47.30'N to 10"04'58.l9"Nlatitude and 77"30'4815"E

to 77"31'02.39"ELon8itude.

L The total Manpower requiremeni it 9 Nos.

9. Total cort of lhe pro)ectt is R.t.3.50 lakht and EMP cott about Rt l'10 lakhi

!0. The water lable it found to b€ at the dePth of 20m in rummer and 15m in rainy

reaton.

11. Leaje applied area it not covered under HACA region.

12. No Coartal Regulation Zone (CRZ) wilhin the radiur of lokm from the leare area'

13. No lnterttate boundary & Wertern Ghatt Boundary within the radiut of lokJn

from the leate area.

14. No critically polluted area at notifled by the Central Pollution Control Board

constiluted under water (Prevention and Control of Pollution) Act 1974 wrthln

the radius of lokm from the leate area.

t5. No habilation within the radiut of the 3OOm from the leat€ area ar (ated in the

letterobtainedfromVAo'ThamaraikulamBit.llVillaSe.PeriyakulamTaluk.Theni

Dittricl dated 30109,/2019

16. Letter obtained f.om the Altittant G€ologin / Ariittant Director (i/c)' Department

of Ceology and MinihS. Theni vide Letter RC' No' 167lMinet/2017' dated

Ol.lO.2Ol9 inrormed that the following quar'iet are tltuated within 50Om 
'adial

distance from the proPoted area for clearance'

Name of the QurnY Owner

a) Abandoned Quard€t

Name of Village &J.
Dirtance from

thlr propot€d
quarry

I ,.
/\../(_- \'- /'
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b) ExinlnS Quarrier

c) Pretent propoJed Quarrler
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I M/r- T.T.K ConJtruction.

ManaginB Panner,

Thlru.T.Thanikodl,
No,5/1. MayilaSam.
Thirumukkulam routh Street,

Madural Dirtrict 625 002

Thamaraikulam Blt-
ll Vlllage

5. F. Nor.278On
(P)

2.0O.0 ha

d) Future Propoted Qurrdej
.Nt[-

The 5IAC noted the following:

L The Proponent. M,/t. T.T.K Conttruction has applied for Environment

Clearance for the Earlh quarry lease ov€r an extent of 2.0O.0Ha in 5'F No;

2780/1(P\. Thamaralkulam Bit'll Vlllage. PerivakulamTaluk' Theni Dl'trict'

Tamil Nadu

2. The proiect/activity i, covered under CateSory "82' of ltem l(a) "MininS of

Mineral Proiectr- of the Sdedule to lhe EIA Notification, 2006'

J. The Hon'ble Madurai Bench of Madrat HiSh Court ord€r in WP(MD) No

2OgO3 of 2016 dated 28/08/2019 hat quoted -W P (MD) No 942 of 2018' at

repott war fttted on 26/O8/2Ot9 by DePury Dhectot of Geology and Mining

and it it relevant to extract hercunder Parcgrapht, " "" 26 At pet the ttand

taken by the DePannent. tavudu it a mixture of 40 tand. 4OTo rilt and

20 orisinal ClaY'

{. Ar per the Hon'ble Madurai Ben(h of Madrat Hith Court ordet in WP(MD)

No 20903 of 2016 dated 2a/OBn0l9 wherein - .... '

(i) The Dinid Colledor of atl the touthem Dinrlctt viz" B Dinrictt

1nctuding Thenl Dinrict) .omlng under the iudtdiction of thit Cou't'

are rettrutned hom Sdntlng any lreth lease/licenrc fot quatrying

tavudu rand in retPect of Patta landr: and (iii) They arc aho directed to

take necettary ttept to ancel the leate/llcense already granted to the

pattadad in accordance with law al the ea iett ' <_{, }
CHAIN.MAN A'
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The project proponent Save preientatlon about the propotal. Based on the

presentation made by the proponent and the documentr furnished, the SEAC decided

to recommend the propolal for Srant of Environmental Clearance to SEIAA Jubiect to

the followint conditlon in addition to normal condition:

l. Ground water quality monitorinS rhould be (onducted every Six monthr and the

report rhould be rubmitted to TNrcB,

2. Proper barrier for reducin8 the Noire lelel rhall be ertabliihed like providing

6reen Belt along the boundary of the quarrying rite, etc. and to prevent durt

pollutlon, suitable wo.king methodology needr to be adopted taking wind

direction into conrideration.

3. The operation of the quarry rhould no way impEct the agriculture activity & water

bodier near the project rite.

4. Tranrportation of the quarried materiaL rhall not caure any hindrance to the

Village people/Exining Village road.

5. The Projed Proponent rhall comply with the mining and other relevant ruler and

regulatlonr where ever applicable.

6. The quarryint activity 5hall be rtopped if the entire quantity indicated in the

MininS plan ir quarried even before the expiry of the quarry leare period and the

tame ehall be monitored by the Dirtrict Authorilier,

7. The recommendaiion for the irrue of environmental clearance tr rubject to the

outcome of the Hon'ble NGT. Principal Bench, New Delhi in O.A No.l86 of

2Ol6 (M.A.No.35Ol2016) and O.A. No.2OOl2016 and O.A.No.580,/2016

(M.A,No.ll8212016) and O.A.No.tO2l2017 and O.A.No.4o4l20t6 (M.A.No.

7s812016.M.A.No.920l20l6,M.A.No.ll2212016. M.A.No.l212017 & M.A. No.

84312017) and O.A.No.4O5l2016 and O.4.No.520 of 2016 (M.A.No. 981 /2016.
M,A.No.982/20l5 & M.A.No.3841201 7).

8. To enrure rafety meaJurer along the boundary of the quarry rite. re(urity guardl

are to be enSaged during the entire period of mining operation.

..- L- 1.
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9. All the commitment made by the proiect proponent in the proporal shall be

rtriclly followed.

l0,The mine clorure plan Jubmitted by the project proponent rhall be 5trlctly

followed after the lapr of the mine ar reported.

Il. The proponent ,hall Jubmit the proporal for the CER ar per oftice memorandum

of MoEF&CC dated 01.05.2018 b€fore placinS the ,ubiect to 5EIAA

I2. Report on Mineral compoJition analyrir ar<ertaining the mineral, available in the

proiect rite by the competent authoritier (nvD/Depanment of GeoloSy and

Mlning / Department of Atriculture) before placing the rubiect to SEIAA.

13. R.epon on mineral comporition in the propored project rite and itr applicablllty to

the Hon'ble Madurai Bench of Madrar Hlgh Court order in WP(MD) No 20903

of 2016 dated 28/08/2019 from compelent authoritier before pla(ing the rubiect

ro 5ElAA.

)1<
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Agenda no: 139 - O2- 19
(File No. 7227 nolg')

Proposed Rough Jtone quany over an extent of 3.0o.0ha ln S.F.No' 395n North Part)

of Mallapuram vlllage SankarapuramTaluk and Viluppuram Dinrlct, Tamil Naduby Tmt.

V. Anb6rari- For Environmental Cleannce,

6tMrN/MlN/45673l2019)

l, Government Order / Lease detailt:

a. The Quarry leate was applied in the name of Tmt. V,Anbarasi. ViluPuram.

Preci,e Area Communication war irrued by the District Collector.

Viluppuramvide Rc.No. 8/G&M/l14012017. dated 17.01 2018for a period

of 5 yeart. lt i5 a frerh leale for Rough ttone quarry over an extent of

3.OO.Oha in J.F.No. 395/l (No(h Part) of Mallapuram village

5ankarapuramTaluk and Viluppuram District' Tamil Nadu.

2. MininS Plan / Scheme of Mining aPProved detaill:

a. The Mining plan was prepared for the Period of 5 years. The mining plan

war 8ot approval from the Attittant Director. DePartment of Geoloty and

MininS. VrlupuramDirtrict vide Rc.NoB/G&M/]]4O/2017' dated

28.O3.2018.

3. A5 per the Depanment of Geology and MininS. ViluPuramDirtrict Minint Plao

approval for the 5 year5. the Prgduction schedule for 5 yeart ttatet that the total

quantity of Rough ttone thould not exceed l'88.155mr.

a. For First year ' 35,580mr of RouSh ttone

b. For Second year - 43.950mr of Routh ttone

c. For Third year - 38,495fii of Routh ltone

d. For Fourth year - 38.120mr of Routh ltone

e. For Fifth year ' 32.ol0mr of Rough stone

4. The quarry operation i5 proposed uP to a dePth of 4Om(lm Top5oil + 39m Rou8h

,tone) from the elevated Portion.

b SEAC-TN
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5. The Quarry operation i5 propoJed to carry out with open cart,emi mechanized

minint with 5,0m vertical bench and widrh,

6. Toproil (6.488rnr) will be removed and preserved all along the boundary barrieru

to facilitate the afforertation.

7. Routh rtone are to b€ traotported by Tipperu of 2 No,. (lO,/20 T Capacity).

8. The projed ir locared at II"56,ll.53 N to .55,17.64,,N latitude and 2F,51,51.64,E

to 78'52'O0.69"ELontitude.

9 The total ManpowqT requirement i! 23Nor,

lO. Total cort of the proiectr ir Rj. l.0T6lcrores and EMp cort about Rr. 3.gOlakhl
ll. The \yater table ir found to be at the depth of 55m in ,ummer rearon and 5Om in

rainy reajon.

12. Leare applied area ir not.overed under HACA retion.
13. No Coa,tal Retulation Zone (CRZ) within the radiuJ of IOkm from the leare area.
14. No National Park & wild Life Sanctuary wrrhin the radiu, of lOkm from the leare

area,

15. No Interrtate boundary & Wertern Ghal, Boundary within the radiu, of lokm
from the leaje area

16. No *itically poluted area a, notified by rhe centrar polution contror Board
conrtituted under Water (prevention and Control of pollution) Act I974 within
the radiur of lOkm from the leare area.

i7. No Protected Area. Eco SenJitive Zone & Eco Senritive Area within the radiu5 of
l0km.

18. Lefter obtained from the A((istant Direcror. Department of Geoloty and Mining,
Viluppuramvide l-ener RC. No. B/G&JW] t4Ol2017. dated 19.O9.20t9 inrormed
that the detail, of exirting and abandoned quarrie, located within 5OO mt5. radiu,
from the propored Routh rtone quarry.

l. Exlrtint other guarrieri

Narne of the t!hrk6. l 5.E I t*rem (lnr Lerre
perlodvllllge Nor. h€d')

}- JEAC-TN
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Nanre of
the

Mineral

Tlluk&vilhge 
I

S.F. Nor. Extent
(in

R€mrrkt 
L

RouSh
Stone

Sankarapuram.
Mallapuram

Taluk& vlll.8€

t. 395A 3.00.0

_l

(N orthern
Pari)Main Road.

Devapandalam Villate.
SankarapuramTaluk,

* rv-lllPplrqB !!!!B

permit holder
Narn€ of

the

I l. D Ramachandran.
Min€rll

Thimmanandall^

5ankarapuram.
Mallapuram iPart-ll I

I

I'ol
,30.08.20r9

Arur poJt.

- | ;;;iJ; Taluk

The SEAC noted lhe following:
l. The Proponent. Tmt.V.Anb6rari hat applied for Environment Clearance to

SEIAA.TN on 21.08.2019 for the Routh rtone quarry over an extent of

3.OO.Oha in s.F.No. 395,/l (North Part) of Mallapuram villaSe

$ankarapuramTaluk and Viluppuram Dirtrict. Tamil Nadu-

2. The proied/activity ir covered under Caletory "8" of ltem !(a) "Mining of

Mineral Projectr" of the Schedule to lhe EIA Notification, 2006

The proiect proponent Save prerentation about the proporal. Bared on the

pretentation made by the proponent and the documentr furnijhed, the SEAC decided

to recommend the proposal for trant of Environmental Clearance to SEIAA rubject to

the following condition in addition to normal condition:

l. 6round water quality monitorint should be conducted every 5ix monthr and the

report rhould be rubmined to TNPcB.

lr it

l.

Leote pcriod Rematk5.F.
Nor.

Extent
(ln

hedr)
3.O0.0
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2, Proper barrier for reducinS ihe Noire level rhall be ertablished like providing

Green Belt along the boundary of the quarryinS 5ite. etc- and lo prevent durt

pollution. ruitable workint methodoloSy needJ lo be adopted takint wind

direction into conrideration.

3. The operalion of the quarry rhould no way impact the agriculture actlvity & water

bodies near the project rite.

4. Trantportation of the quarned materialt Jhall not caute any hindrance to the

VillaSe people/ExirtinS Villate road.

5. The Project Proponent rhall comply with lhe mininS and other relevanl rulet and

retulationt where ever applrcable.

6. The quarrying activity 5hall be ttopPed if the entire quantity indicated in the

Mining plan rt quarried even before the exPiry of the quarry leate period and lhe

rame lhall be monitored by the District Authoritier

7. The recommendalion for the ittue of environmental clearance il rubiect to the

outcome of the Hon'ble N6T. Principal Bench. New Delhi in O A No l86 of

2016 (M.A.No.35OI2O16) and O.A No.2OOl2O16 and O A No 5sO/2015

(M.A.No.l I8212016) and O.A.No l02 /2017 and' O A No 40412016 (M A'No'

758l2Ol6.M.A. No.92Ol2ol6,M A.No.l12212016' M A Nol2/2017 & MA No'

843/2017) and O,A.No.4O5l2016 and O.A,No 52O of 2Ol6 (M A'No 981 /2016'

M.A.No.982l2016 & M.A.No 384/201 7).

8. The entire mininS operation ,hould be at per the Suideline5 for rurtainable land

minint irtued in 2Ol6 by the MoEF& CC. 60I New Delhi'

9 To enture ,afety meaturet alonS the boundary of the quarry site' tecurity SuardJ

are to be enSaged durint lhe entire period of mininB operation'

lO.The mine cloture Plan tubmitted by the Pro,ecl ProPonent thall be ltrictly

followed after the laps of the mine al rePorted

Il. The proponenr thall furnith the CER propolal ar per offi<e memorandum of

MoEF&CC datedol.05.2Ol 8.

t-JEAC-TN
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Fil€ No: 6831/2019

Proporcd Production Capacity Expantlon of Methyl Ethyl Keton€ and 
'e@ndary 

Butyl

Alcohol e.propored production of Melhyl lto Eutyl Carblnol. Phenyl ProPyl Al(ohol and

Mlxed Alcoholr at SathonSadu vlllate. Chinnarekkadu Village, Mlnall, Ch€nnal bv lwt.

Cetex Petrodremicalr Llmited - For Environm€nt Clearance,

(5tA/TN/|N D/36r 47l2OO7)

The proporal wa5 placed ln thir l32d SEAC MeetinS held on 25.07.2019. The project

proponent gave detailed prerentation. The ralient featureJ of the proie.t and the

environmenlal impact asJerrment aJ prerented by the proponent are ar followr:

i. The proposal i, for envlronmental clearance to the projxt "Proposed Production

Capacity Expanrlon of Methyl Ethyl Ketone and Secondary Butyl Alcoh"l &

Propored production of Methyl lJo Butyt Carblnol, Phenyl Propyl Alcohot end

Mixed Alcohok at sathangadu & Chinnalekkadu Village, Manalt, Chennai. by 1"L/!.

Cetex Pstrochemicals Limited".

ii. Due to the abrence of SEAC - TN the,ile war rubmitted to MoEFCC and ltandard

ToR ha5 been iirued by MoEFCC vide terter No.Jt lo'n,/t Il3l2OO7-lA.I(t) dared

08, t0.2018.

iii. M/r Cetex Petro(hemicalr [imited obtained EC to their exining proiect from

MoEF&CC vide letter no. J-l lOl l/l113/2007-lA-tl(t) dared 16.09.20O8.

iv. Exirting land arca is 2O732O.45 mzi the propored expanrlon will take place wiihln

the exlsting plant no additional land will be ur€d for propored expansion.

v. Curreotly treen b€lt in an area totalling lollT Sq.m ha, been developed. During

the propored expanrion additional 58315 sq.m of green belt will b€ funher added

in order to rtrendhen the gr€enbelt inlide the premi5er which lr 33olo of Ihe total

area.

_l(\l
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vi. The enimated expansion (o5t ir Rj, 42 Crorer, Total capital cort earmarked

towardj environmental pollution control mearure, i5 fu.290 lakh, and the
Recurring cort (ope.aflon and maintenance) will be about Rs I7.2 Lakhs per
month,

vii. Total Emptoyment wfll be 70 perrone ar dtrect & 20 perron, indirect after

expanJion. lndustry proporer to allocate Rr. 42 Lakhr i.e, l.O 96 of project con
towardr Corporate Environmental ReJponribility.

viii. There are no national parkr, wildlife sancluarier, Biorphere Rererves.

TiSer/Elephant Rererves and Mldlife Corridorr etc. withln lO km dirtance from

the project ,ite.

Ix- River/ water body Juch a5 Puzhal Lake. korattur Lake. Cholavaram Lake and

R€tterl Lake are at a diitance of 8.1 km.8.3 km. 14.7 km and 5 km re,pectively in

Wett. South West. North wert and wert directionr.

x, Ambient air qualiiy monitoring war clrried out at 8 location, during July to

September 2018 and the bajeline data indicater the ranger of concentrationr are in

rhe range of PMD (42.2 . 79-6pg/mt\, PM,, (20.9 - 42.8 pgrn ),50, (5.53 - 13.6

pgtm3) and NOr 00.6 -2O.8 uglm.). AAQ modelling rtudy for point rource

emi5tlont Indi@ter that the maximum in(emental G[Cr after the p.opored pro,e<t

would be 86.46 p{m1,13.6 y&/n1 and 2a.8 Ltgnt with rerpect to PMrc. tO, and

NO,. The resultant con(entrationr are wilhin the National Ambient Air Quality

5tandardr (NMQ5).

xi, Total water requirement i, lll5kLD of which water requirement of 1018.6 kLD will

be met from CMWssB TTRO water and 95.4 kLD will be met through

recycled,/condenJate within the plant.

xli. Domertic sewaSe of 22 kLD wlll be treated in the Exlrting tTP. Emuent of 108 kLO

will be treated th.ough Effluent Treatment Plant (UA5B. Aeration, UF. RO module

I, Il &lll and ME Stage L ll. lll & lV). The plant will be bared on Zero Liquid

dlscharge ryrtem.

CHAIRMAN
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storm water draln, have b€en Provided along the facillty to enture that thit iJ

totally reparated from proceJs effluent. We have 6 No's of rain harvening Pltt and

har propored to construct additional 6 No't with proper ttorm water drain for

expansion. The Roof top dralns are llnked wlth Rain water harvettinS rump.

Power requirement aftff expantion wlll b€ t.65 MW lndudlnS exinlnt 0.95 MW

and will be met from Co,6ene plant of 2 MW caPacity + TAN6EDCO. ExittlnS

unit har I D6 ret of l5OO KVA capacity (stack HeiSht - 30 m)' additionally I D6

,et ir propored of 2OOO KVA Capaclty which are uted at 5tandbv during power

failu.e. stack heiSht of 30 m will be provided ar per CPCB normt to the propoted

DG set.

Exkting unit ha5 Wood fired boil€r - 4T caPacity. Bio Mal, fuel Boiler - 8T

capacjty & Thermic heater 20.00.000 K.Calt and Bio Matt Boiler -22 T capacitv &

Thermic heater 20.00,000 K.Calt. Wet chamber. Durt collector and Electro ttatic

precipltators with adequate ttack heithtt are provided for controllinS the

partic!late emirrionr within the Jtatutory llmit.

Details of Procerr emi$lonr teneratlon and itt manaSement:

S.No SourceJ of Emirrion Arc Mearurer hovided

tta<k Detailr

Dimenrion
( DIa. In

mm)

Height from

Gt (ln

Meter)

1 Multi fuel Boller/Hot oil heatert Running only ar rtandby 750 30

2 Relief headerJ . Balance headers Flare recovery ryrtem 60o 36

3 Exhau5t of 15oO KVA DG Stack 204 30

4 wood fired boiler- 4 T capacity Wet chamber 750 30

5

Bio Marr fuel Boiler - 8T
capacity and Themic heater

20,0O,00OK.Calr.

Durt collector ll00 30

.--... {r_-s_ -J_.:
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Bio Marr Boiler - 22 T caPacity

and Thermic heater
20,OO,O0OK.Calt.

Electro Stalic PreciPitator 2500 35

7
Exhaun of 2000 KVA DG .

proPorcd
Stack 200 30

ll Fugitlve/Noite Emlrtlon Type of eml$ion
Control
mearure,

7 DG ret 1500 KVA NoiJe

ln built
acouJtic

barrier

8 D6 ret 2000 KVA-propoted Noiee

ln built
acouttic
ba.rier

The Air Pollutlon Control (APCS) Svttem will be ttrengthened for the propoted activities

like

. Adequate ttack height will be Provided for the propoted DG set at per CPCB

. Vent condentert are incorPorated in outlel of overhead condenler to control

plant procet, emiriiont.

. Adrorb€nt thall be provided along wlth breather valve in the ttorate tank in

order to control VOC emltrion to atmorPhere.

. Nitrogen blanketlnS thall be Provided for ProPoied ,torage tank in EOU'

xvii. Detailt of Solid wane/ Hazardout watte Seneration and itt manaSement'

Solld Wade Generallon

S.No
Nature of Solld

Waste
Qusntity Unit Mode of Ditpotal

Exirtinq Propored

l STP sludge 4 4.2 Kg/day U red a, Manure

Bio degradable
Waste (Food and
Garbase)

40 42 KE/day
Bio8a5 Plant and fuel

ured for canteen

CHAIRMAN
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Non-Bio detradable
Warte (stationary,
Scrap and Packaging
Wane)

30 32 Kglday

Authorized Vende /
tqaP materia
(ollected and sgld to
authorized recvderu

Hazardout Warte Generation

5. No
Name of the

Proc6,

Name of the
pro(ejt waJte
(Category No)

Annual
Generation

(Exlnint)

Annual
Generation

TN
(Proposed)

Warte DlrpoJal

l

lndunrial
operation
using mineral /
ryntheti( oil at
lubricant in
hydraulic
,ystem

5.1

oir
Ured,/5pent

1600U Year 2000V Year

Collection, Storage &
disporal to
TNPCE/CPC8
Authorized recyclert

2

Petro
Chemical
Procerr and
Catalytic
Operationt

1.6 Sp€nt
Catalyrt and
molecular
deves

tT/ 5 year 2 T/ 5 yeat

Collection. Storage &
dirpoial ar landflll
TSDF.
Gummidlpoondi

3

Puriflcation
and Treatment
of exhaurt air.
water and
warte water

35.3 Chemical
rludge from
watte water
treatment
plant

2 T/ \ear 2.5 T/ Yeat

Collection, Storage &.

dirporal ar landlill
TSDF.
Gummidlpoondi

xviii. Compliance repon war rubmitted to RO (South Eanern Zone) and cenifled

compliance war obrained from Regtonal office F.no. Ep/12.1/127/fN/O1Sg dated

31.01.2018.

xix. No. Iitigatlon againrt the project

xx. The detaik of productr and capactty for exirflng and propoeed.

Propored koduction C6paciry Exp.nrion of MEK & SBA 6nd propored produ<tion of M|BC. ppA

& Mixed Al(ohol

i*(_\.__l\
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S, No. Delallr
Description

Exining After Expanrion

1
Produ.tion Capaclty

24050 45050

Man power
(6dmln. te<hni(al &
contracl worker,

80 90

3

Power P,equirement
(Co- C,ene plant +
TANCEDCO )

0.95 MW r.55 MW

4
Wa ier(C le0*6SB)
Supply/
Requiremenl

845 KLD [782 Kl-D frerh
water from CMIUSSB + 63
KLD recycled/condenrate
within lhe plantl

It5 KLD not8.6 Kt.D TTRO
wate. from CtvflV5sB + !16.4
KtD .ecycled/condenste
within the plant

Jewage treatment
20 kLD with 20 hourr of
oPeratlon at a flow rate of
l.O (uny'hr.

22 kLD with 22 hourr of
operation at a flow rate of
1.0 cum/1rr.

Effluent treatment
Zeto Liquid
Dircharge

70 KLD
(UA5B, Aeration. UF. RO
module I & ll and ME rtaSe I
&I)

to8 kLD
(UAsB, Aeration. UF, RO
module lll 6 ME Slage lll &
tv)

Detaik of Raw materialJ

S.No Raw Materialr
Quantity (in lon,

Source
Mode of
T16nrportationExininS lPropored

SBA & MEK

I C4 Mix (2-Butene) 26400 18000 CPCL Manall Pipe Line

98olo Sulphuric Acid 22700 15500
lndian
manufact ure,/Trader

Road Tank€r

3 Caurtic Flaket 250 t70 lndlan
manufacturer/T6de] Road Tanker

CHAIRMAN
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4 Hydrorhlori( a.id 90 50
lndian
manufactu rerlrad€r Road Tanker

MIBC

1

Methylllobutyl
Ketor€ (MIBK) 6000 lmport Jhip / Road

Tanker

2 Hyd.oSen 200
Indian
manufacturer^tader Road Truck

PPA

I Cinnamaldehyde 1250 lmport Ship / Road
Tanker

2 Hydroten 50
lMian
manufo<iurer/frader Road Tru(k

MIXED ALCOHOL

I
Secondary Butanol
(5BA) 500 Self Self

2
Melhyl Lobutyl
Carbinol (MIBC) 400 5elf ,elf

hrlk of p@du<tlon.

5.N
o Nam€ of the product Quantlty

(ExlnlnE)
Quantlty

(Propored)

Capadty after
exPantion

rrPA)
I Methyl Ethyl Kerone loooo 5000 r5000
2 tecondary Butyl Alcohol r2000 100@ 22000
3 Methyl lso Butyl Carbinol 5000 5000
4 Phenyl Propyl Alcohol 1000 r000

Fine Chemicak

5 Mixed Alcohol r ooo 1000
6 Cinnamic Alcohol lo80 r080
7 Anisyl Alcohol 276 276
I Sryrallyl Alcohol 228 225
9 Styrallyl Acetate 150 150
r0 Oximone 20 20

_l
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Phenyl Ethyl Alcohol 96 96
12 Tertiary Butyl Cyclohexyl Acetate 200 200

Total 24,50 22040 46050
The JEAC nored the following:

l. The Proponent. M/r. Cetex Petrochemicals Limited har applied for Environment

Clearance to tEIAA-TN on 21.05,2019 for the productlon Capacity Expansion of MEK

and 5BA &Propored production of MIBC, PPA & Mlxed Alcohol ar SathanSadu &

Chinnarekkadu Village, Manalt, Chennat. Tamil Nadu.

2. The projecvactivity ir covered under Category'8" of ltem 5(0 "rynthetiq organic

dlemicak lndunry Proiedr- of the Schedule to the EIA Notifcation, 2006.

3. The proponent har furnirhed the Health. rafety and Environment Audl Report

Prepared by M/r Deparlment oI Civil Engineering, llT Madrar. Chennai - 35 from

the repon it was concluded that " from the health dat, it Ir clear that moJt of the

dieJer are rllghtly more prominent in the Norlh Chennai populatlon compared to

South Chennai. Thi, may be due to differenl rearonr llke low nutrition level.

pollutlon, livinS conditions. hygienic conditloni and raitatlon. One cannot attribute

thir to air pollution and that too to a rpecific compound, ruch ar MEK. Bared on the

rtudy resultr, it it npt porrible to attribute any health impact on pre8nancy.

particularly with retpect to mltcarriage and abortion, recorded on the community

rurroundinS the indu9try. M/r. Cetex Petrochemicals Limited.-

4. MoEF&CC ha, accorded Termr of Reference (IoR) vide No.J-l l0'11/ll l3l20O7JA.ll(l)

dated 08.10.2018 with public conrultation.

The SEAC noted that M/r. Cetex Petro(hemical, Limited located at Sathangadu &.

Chinnasekkadu VlllaSe. Manall, Chennai, Tamil Nadu. Further, the Hon'ble National

Green Tribunal, Principal 8ench, New Delhi in itr order dated 10.07.2019 in Ortginal

Application No. 1038/2018 that pronounced that.,.F.-vJ,---z

{-
-- -\,-_/=
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"Accordingly, We direct the CrcB ln coordination with all State PCBs,/rcC! to take itepJ

in exercire of rtatutory powe.r under the Air (prevention and Control of Pollution) Act,

1981, water (Prevention and Control of pollution) Act. 1974. Environment (Protection)

Act. 1995 or any other law to prohibit operaiion of polluting activitier in the said CPAj

and ,PA5 wlthin three monthr and furnirhed a compliance report to lhis Tribunal. The

Central Pollution Control Board. in coordination with the State boads/PCBs may make

ar5e5rment of cgmpenration to be recovered from the raid polluting uniB for the period

of lart 5 yearJ. taking lnto accgunB th€ cort of rertoration and cort of damaSe to the

publi( health and envlronment and the deterrence element. The rcale of deterrence may

b€ related to the period and the frequency of defaultr. Such other factorr aJ may be

found relevant may alro tx taken inlo a<count. No further indunrial activitiei or

expanrlon b€ allowed with retardr to 'red' and Orange' cateSory uniiJ till carrying

capaclty of area is assersed and nei/e unltr or expanrion it found viable having retard to

the carrying capaclty of the area and environmental norm!.'

Accordlngly. the Manali Oamll Nadu) har CEPI rcore of 84.15 (CPAJ).

Th€ SEAC decided not to take further courre of action untll further o.derj from
the Hon'ble National Green Tribunal,/ MoEF&CC.

Further. O.M No. F.No. 22-23/2018 -lA.ll (Pt) MoEF&CC Dt. 31.10.2019 har rtated the

following " The Hon'ble NGT in O.A.No.lo38/ 2018 had patted ordert reSardinS

formulation of a mechaniJm for environmental management of critically and teverely

polluted arear and conJideration of activitier/proJedJ in !uch areat.

The following mechanlrm har been flnallzed by the Minlnry and nece$ary action may be

taken ai Siven belowl

a) ln carer pertainlng to Criti(ally and Severely Polluted Areat, where the

environmental clearance propolal Ir yeI to be referred to the EAC/'EAC',

SEAC.TN
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the mechanlrm may be proyided to the E^CTAEAC! which after due

diligence may prescibe addttional conditionj a, in<orporated in the

rnechahism for environmental protection,

b) ln cares pertainint to Critically and Severely polluted AreaJ, where the

environmental clearance proporal has already been re(ommended by the

EAC'/SEAC', and the proporal wal kept on hold, the mechanirm may now
be conridered by the concerned ,ectorr of the Minirtry/SElA^, and after

due dilitence the concerned rec.torr of the Minirtry/SElAfu may preecribe

additional (onditionr a, incorporated in the mechanism for envi.onmental
protedion whlle irruing ECJ.

and enclored the following mechanirm for environmental management of
Critically and teverely Polluted Arear and (onrideration of acflvitier/project, in
tuch arear ln (ompliance of directionr irrued by Hon.ble Natlonal Green Tribunal

on 19.08.2019 (published on 23.08.2019) in O. A. No. tO38 20t8.

B. ConJideratlon of proporalj for grant of Environmental clearance lor new

and expanrion activitier llied in 'Red' and ,Orange' Catetorie, Iocaied in

Critically Polluted Arear and Seve.ely polluted arear:

ii. Proposak located in CPfu and ,PAs may be examlned by the

rectoral Expen Apprairal Committee (EAC) during rcoping/ appraisal

bajed on the CEP' rcores of Airnvater/ Land Ehvironment a,

publirh€d by CPCB from time ro time. ln ruch proporak,

appropriate mitlgation mearure, for the environment posreiring

higher CEPI ,core may be made by EAC in the form of
recommendationr/ decision. There recommendationt may be

explicitly menfloned in the Term! of Reference/Environmental

,-r.L.- L.
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Clearance letter and to be ensured by the member te(retary

concerned.

Bared on above decirion the lubie(t wat placed in thit 139" SEAC Meeting held

on 23.11.2019. The projed proponent Save delailed preJentation on the environmental

impact 6sreriment-

The SEAC noted that

''Ar per O.M No. F.No. 22-23/2018 -lA.ll (Pt) MoEF&CC Dt. 31.10.2019. -B.

ConJideration of proporalr for grant of Environmental clearan(e for new and expanJion

activilier lirted in'Red' and 'Orange' Categorier localed in Critically Polluted Areat and

Severely Polluled areaj: i. Any pro,ect or activ'ty specified in CateSory Bl will be

appraired at the Central Level, if lo<ated in whole or in part within 5 km from the

boundary of Critically Pollut€d Arear or Severely Polluted Arear. However, CateSory 82

projectr rhall be (onridered at itate level rtipulatinS Environmental Clearance conditiont

ai applicable for the Category'Bl projecvactivaties .

Hence the SEAC decided to defer the proporal rin.e the pro.iect ir in Bl cateSory

and alro located in Manali Area (Notified ar CEPI - Crirically polluted area rrcper

Hon'ble NGT (PB) order Dt 10.7.2019 for O,A t.to 1038/2018). Further the lurhstiry r
decided to addre,r the MoEF & CC for funher procerr of the proporal.



Agenda noi t}g - 02_ 20
(File No. 5882 /2Ot9)

PropoJed Gravel guarry leare over ar

of south Avina,hrpar"y.r,irrug". ri,]rffi;.il :l:i:ilil;: ::;: ffi :lTamll Nldu by Tvt. SenthflMurugan Conriruction, &. Trading private Limited. Tiruppurfor Terml of Reference.

(5IA/TN/M tN/38525/20t 9)

The proposal wa5 placed in the 139,h JEAC Meetint hetd on 23.I.2019. The proiectproponent gave detailed p.esentation
the proponent a.e a5 folowr: 

The talient featu'e, of the proiect as pretented by

J. Covernment orderl Leare detailr:
a. The euarry lease wa5 applied tn the name of Tvl. Senrhil Murugan

Conrtruction & Trading private Limited, Tiruppur, precije A.ea
Communication letter wa, ilrued by the Dilt.ict Colle.tor, Tiruppur
Dirtrict vide Rc. No. t 2G6lMine!/ 2017 , dated 25,O5.2Ot gfor a period of
Ihree yearr. lt i, a Frerh leare for Gravel quarry leare over an extent of4.B0.oHa compriring S.F.Nos 93Ol28(p) of South Avinarhipalayam
village, Tiruppur South Taluk and Tiruppur Dirtrici.

2. MininS plan/Scheme of Minihg approvat detailr:
a. Minint plan wa, preparecl for the period of Three yearJ. The Miningplan wa, approved by the Deputy Director, Depanment of 6eoiogy

and Mining. Tiruppur Dirtr,(t vide Roc. No. t266/Mines/2l17. daled
06.06.2018.

,^(--i---I-
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3, Ar per the Department of Geology and Mining. Tlruppur Distrlct. Mining Plan

apProval for the three yearu, the production schedule for Three yearr rtatet

that the total quantity of Gravel rhould not exceed 3,17.705m,,

a. For Firrt year - 1,00.93om, of cravel

b. For Second year - 1,00.530m, of Gravel

c. For Third yea. - l,l6,l45mr of Gravel

4. The quarry op€ration ir proposed upto a deprh of l0m(5m above tround
level and 5m below the ground level).

5. The Quarry operation It propor€d to carry out with open cart ,emi

mechanlzed minint like excavatori (without drillint and blarting).

6, Cravel are to be tranrported by ]]pp€rr. (10/20T capacity)-

7. The project ir lo<ated ai 10'57'39.72 N to 10"57'50.33"Nlatitude and

77'27' 59.77" E to 77'28'09.l6"ELon8itude.

8. The total Manpower requlrement ir l3 Nor,

9. Total con of the projectr i, tu. l.2788crore and EMP coltjabout

Rs. I.50lakh.

10. The water table i, found to be at the depth of 35m below ground level.

ll. Applied leare area i5 nol covered under HACA reSlon.

12. No Coartal Retulation Zone (CRZ) ir located within the radius of lokm from

th€ leare area.

13. No lnterstate boundary & We(ern Ghatj Boundary ir localed within the radiut

of lokm from the leare area.

14. No National Park & WIld Life tanctuary it located wlthin the radiut of lokm

from the leare area.

15, No critically polluted area at notified by the Central Pollution Control Board

conrtituted under Water (Prevention and Control of Pollutlon) Act 1974 It

located within the radiur of lOkm.

I
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16. No Protected Area, Eco Senritive Zone & E(o Sensitive Area ir located within

ihe radiur of lokm.

17. No habitatlon Ir located wlthin the radiuJ of the 30Om from the leare area at

rtated in the letter obtalned from VAO. South Avinarhipalayam Vlllate.

Tiruppur Taluk, Tatuk Dlnrict datedoS.06.201 8.

18. Lener obtained from the Ariirtant Di,ector, Depanment of Geology and

Mlniot. Tiruppur vide Letter R-C. No. 1265/Minetn017, dated

O5.l l.2olginformed that, the following quarries are rituated within a radial

distance of 5OO meteB from the applied fieldr.

a. Exlrtln{ Ouarrie,
S. No. Name of the

Owner
Vlllate and S. F.

No.
Extent ln

Hed.
DlJtance from thk propose

quarry

--Nil ---

Mllage and 5. F.

No,
Dlstan<e from thir propore

c Prerent ProDgred Quariel
S. No. Name of the Ovrner Village and 5. F.

No.
Extent ln

Hect.
Di(ance from thiJ

Propore quarry
I Tvl. Senthil Murugan

Conrtructorj and Tradlng
Private Limited

South

AvinaJhipalayam
(v).

930/25 (Padl

4.80.0

d. Explred Ouar[le'
5. Neme of the

Orvner
Mllage and 5. F. No. Extent in

Hect,
Dirtance from thit

propose quarv

5EAC-TN
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l. R. Krirhnamoorthl
lt.oo.0

South
Avlnarhlpalayam (V),

932/2A

The SEAC noted the following:

L The Proponent. Tvl. Senthil Murugan Constructorr and Trading Private Limited

har applied for Termr of Referen.e for the Gravel quarry lease over an extent

of ll.00.OHa in S.F.No: 93O/28(Pt,5outh Avinarhipalayam villaSe. Tlruppur

South Taluk and Tiruppur Dirtrict, Tamil Nadu

2, The project/activity ir covered under Category "8- of ltem 1(a) "Mining of

Mlneral Projecti' of the tchedule to the EIA Notificatlon. 2006.

Bated on the detalled prerentation, the sEAC dedded to defer the proporal for want of

follo\rring additional parllorlaR.

l. Ar per the MoEF&.CC O.M dated 24.06.2013, the depth of the mininS for Sravel rhall

b€ rertrlcted upto 2m below the ground level, However it ir noted that the minlng plan

tubmlned by the proponent reveak that the propored mining depth ir to be lomti (5m

above 6L+ 5m below 6L).Hence the proponent rhall revire the mining plan as per

above 
'aid 

the MoEF&CC OM.

2. The proponent ,hall furnirhed letter ar obtalned f.om Deputy Director, Department of

Geology and Mining. Tiruppur Di(rict vide Roc. No. 1266lMi^et/2o17, dated

06,06,2018 Jtatlng that there ir no abandoned quarry loGted within a radlal dittance of

50O meters from the proiect area. However ln the Jame letter. lt l, thown that there it a

expired quarry. Hence the project proponent thall obtain clarlflcatlon from the

Depanment of Geology and Minin8. Tlruppur Dlrtrict stating when the expired quarry

(opped operation. On rec€lpt of the above derailr. SEAC wlll declde the funher courte

of aclion on the proporal.

SEAC.TN
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Agenda no: 139 - 02- 21

(File No. 7229 /2019)

Propoied Gravel quarry leare over !n extent of 4.66.0h4 lns.F.No'loo (P!rt) of PoovEll

Mllage, Kalaiyarkovll Taluk rnd Sivagangai Dindd the ttate of Tamll Nadu bY

Thiru.M.Muthukrlshnan - for Envlronment Clearance.

(5rA,/TN/MtN/41661/2019)

The proporal war placed in the l3qn SEAC Meeting held on 23.11.2019. The pro,ect

proponent gave detailed p.6entation. The talient features of the projeci and the

environmental impact a$e5tmenl a5 ptetented by the Proponent are ar followl:

l. Government orderl Leate detailti

a. The Quarry leaee wa5 applied in the name of Thiru.M. Muthukrithnan,

Precire Area Communication letterwal ittued by the Ditlrict Collectgr.

SivaSangai Dittrict vide F.. No. M2/7 4912017. dated 30.lo.2ol8for a

penod of oneYear.lt ir a Freth leate for Gravel quarry over an extent of

4.65.Oha in S.F.No.l0O (Pan) of Poovali Village. Kalaivarkovil Taluk

and 5ivagangai Oirtrict.

Mining Plan/Scheme of Mining approval detaiL:

a. MininS plan wa, prepared for the period of one year. The Mining Plan

*r, t, uooror$*i, the Assirtant Director, Departmenl of Ceology

and MininS, tivaganSai Dlrtrict vide Roc. No. M2l749,/2018, dated

23.0t.2019.

Ar per the Depanment of Geology and MininS, SivaSangal Dinrlct. MininS

PIan approval for the one year. lhe production tchedule for one year ttateg

thar the total quantlly of Gravel rhould not exceed 74.844m1.

a. For Firut year - 74.844m3 of Cravel

4. The quarry operation ir propo,ed upto a depth of 2m below the Sround level.

2.

3

l_
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5. The Quarry op€ration ir propored to carry out with open catt remi

mechanlzed mlnin8 Iike excrvatorr (without drlllint and blajtlnd.

6. Gravel are to be tranrported by Tippers of 5 Nor. (lOT capacity).

7. The proiect iJ located at O9%847.45"N ro 09"48'56.l2"Nlatitude and

78'31'01.49'E to 78"31'12.89"E LonSitude.

8. The total Manpower requirement ir 34 Nor.

9. Total con of the proiect, ir Rr. 41.04 lakh! and EMP cost 
uabout

R3. l.34lakh.

l0.The water table ir found to be at the depth of 22m ln iummer searon and

20m in rainy searon, ,rom the tround level

ll. Applied leare area ir not covered under HACA reglon.

12, No Coartal Re8ulatlon Zone (CRZ) k located within the radiur of lokm from

the leare area.

I3, No lntertate boundary & Wenern 6hatr Boundary ir located within the radiut

of lokm f.om the leare area,

14. No National Park & Wlld Life Sanctuary ir locrted within the radiur of lokm

fram the leare a.ea.

15. No critically polluted area as notified by the Central Pollution Control Board

connituted under Water (Preventlon and Control of Pollution) Act 1974 ls

lo€ated within the radiur of lOkm.

15. No ftotecled Area. Eco Sensitive Zone &. Eco Senritive Area l, located within

the radius of IOkm.

17. No habltation ir located wlthln the radiui of the 3OOm from the leaie area a,

rtated ln the letter obtained from VAO. Nadamangalam 6roup.

KalayarkovllTaluk, SivaSanSai Dirtrlct dated23.08.2Ol9.

18. Letter obtalned from the furirtanl Director, Department of Geology and

Minint. Sivagantai vide [etter Roc.No. M2n49/2O17, dated
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SEAC-TN

5L



29.07.20l9informed that. the followinS quarrier are lo(ated within 5OOm

radiu5 from the propored area for clearan.e.

Partlculars of hoposed grawl qucrry sfte

Name of the
proponent

VillaSe and
TaLuk

S.F. Nos. Extent

M Muthukrirhnan Poovali.
KalayarkovilTaluk 5.F. Nos. IOO (P) 4.66.O

The detailr gf otheru leaser located within a radial distance of 5OO meterr from the

propored gravel quarry of Thiru. M. Muthukrirhnan, S/o. Mathavan. 7C. BoJe

Road. SivaganSal Did ct are given in the table bclow.

Abandoned Quarry Exlnint Quary
Name
of the
Lerree

VillaSe
and

Taluk
S.F- Nos. Enent

Name
of the
lerlee

VIllaSe
and Taluk

J-F.Nor, Extent

-Nil- -Nit

The SEAC noted the following:

l. The Proponent, Thlru.M.Muthukrirhnan har applied for Environment

Clearance for the Gravel quarry leare over an extent of 4.66.0Ha in J.F.No:

loo(Part), Poovali Village. Kalaiyarkovil Taluk and tivagangai Dinrict, Tamil

Nadu

2, The proie<t/activlty L covered under Category ,.8. of ltem l(a) ,,Mlning of
Mineral Pro.iectr- of the Schedule to the EIA Notification, 2006.

Bated on the lnltial diJ€ursion with the proponent and the rcrutlny of document,

fumirhed, it war noticed that the leare deed ir not retinered yet. Hence ihe SEAC

decided to direct the proponent to rubmit the regirtered leare deed, b€Iore making

the prerentation, On receipt of the above detaik. SEAC wlll decide the funher courre

of actlon on the proporal.
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Atenda no: 139 - 02- 22

(Ftle No. 7177 nol9)
P.opoEd Black Granite quErry leare overan extent of 3.24,5Ha ln s.F.Nor. lol5nA,
lol5rB. lOlsIC, lOlSnA. Ip,l.5n9,l0lsnc, lOl5/3A & lot5/38 of BuEur Vitlage,

Anthlyur (Fornerly Bhavanl)Taluk, Erode Dtrrrlct the rtate of Trmll Nadu by Tvl. GTp

GrEnlte5 lJmlted- for Termr of Reference.

(5t4,/Tt VMrlV43 845/20t9)

The proporal was placed in the 139,h SEAC Meeting held on 23.11.2019. The project

proponent gave detailed prerentation, The ralient fearurer of the project are as follows:

l. Government order/ Leare detalL:

The Proponent Tvl. GTP Graniter har b€en tranted quarry leare for quarrying

of Blacl 6ranlte quarry leare over an extent of 3.24.5Ha in S.F.No!_ l0l5/lA,

IOls/lB, lol5/lC. tots/2A, 1O1snB, rc15/2c, 1O15/3A & lol5/38 of Burgur

Vlllage. Anthiyur (Formerly Bhavani) Taluk, Erode Dlrtrlcr. Tamtl Nadu vide

6.0. (3D). No.2, lndurtrler (MME.2) Department dated 05.02.2014 for a

perlod of Twenty yea$. The Leare deed war executed on 17.02.2014, the

quarry operation war commen(ed after the execuiion of leare deed and the

leare wlll get expired on 16.02.2034-

2. MlnlnS Plan/tcheme of Minlng approval detaak:

a. The Minint plan (2014-15 to 2ol8l9) war approved by the

Commistion of Geology and Mlnlng. Guindy, Chennai vlde letter No.

9984/MM5t2012. dated 09.r2.20r3.

b. The Firrt Scheme of quarrying wa, prepared and iubmitted for the

period of 2Ol9-2O to 2023-24 aod approved by the Director,

CHAIRMAN
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3.

Depanment of Ceology and Mtning. Guindy, Chennai vide Rc. No.

9045 /MM4/2O18. dated 30.07.2019.

The quarrying operation and quantity of material mined are a, followr.

Year Proposed Achieved
ROM (mr) Production

@ l5olo (m,)
Production

achieved (mr)
2014-15 37 60 554 292.134
2015-t6 3470 521 5t0.t19
20t6-17 332s 494.7 5 240.766
20t7.18 4400 660 355-270
2018-19 3480 522 66.354

Ar per the Jcheme of quarrying for the ye a$ 2O|9.ZO to 2023-24, production

schedule for year'r ,tster that the total volume of recoverable aJ l5qo of Black

Coloured Granite rhould not exceed 3.986m,.

Fot 2Ol9-2O - 812 m,

Fot 2O2O-21 - 78O mr

Fot 2O2l-22 - 810 m,

For 2022-23 - 870 m,

For 2023-24 .714 ml

Environmental Clearance obtained from the ttate Level impact Arrerrment

Authorlty, Tamil Nadu vide Letter No.SE|AA-TN/F.No.

2t2O/EC/t (a)/988/2Ot 3, dated t3.Ol.20t4.

The warte that will be rerulting in the quarrying operation for the 5 year
2Ol9-20 to 2023-24 witt be 34,285m, (Granite Warte + Stde burden)

propoied to dump on wertern ride and Toproil - lg2mrwill be prererved all

along the boundary barierr far affore5tation.

4.

5.



6. The quarry operatlon ir propored upto a depth of 24m for the pre5ent rcheme

petlcd (2O19-2O to 2023-24).

7. quarryinS Operallon will be done by Opencan Seml MechaniJed method with

Dlamond \vire saw cutlinS.

8. Granlte Ir to be tranrponed by tipperr of 2 Nor, (2O T capacity).

9. The water table ir found to be at the depih of 5Om ln Jummer rearon and

45m in.ainy reason.

10. Applied leare area i, not covered under HACA region.

ll. No Coartal ReSulation Zone (CRZ) ir lo<ated within the radiur of lokm from

the leare area.

12. No lnterrtale boundary & Wertern Ghat, Eoundary ir loGted within the radius

of lokm from the leare area.

13. No National Park & Wild Life Sanctuary ir located wlthln the radiur of lokm

from the leale area.

14. No critically polluted area ar notlfled by the Central Pollution Control Board

conrtituted under Water (Preventlon and Control of Pollution) Act 1974 i,

located within the radiu, of lokm from the lear€ area.

15. No Protected Area, E(o Scnrltlve Zone & Eco Senritive Area ir lo@ted within

the radiur of lokm.

16. No habltation l, located within the radiur of the 5O0m from the leaJe area aJ

stated ln the letter obtained from VAO, Burgur Village, AnthiyurTaluk, Erode

Dirtrict dated I9.O8.2019.

17. Letter obtained from the Deputy Director. Department ot Ceoloty and

Minin8. Erode vlde Letter RC. No. 563l2019/Miner dated 05.O9.2O19,

informed that the followlng panlcularu wlth reSdrd to the nearby exirtint.

propored and abandoned and other quarrles Jltuated withln a radius dijtance

of 500 mtJ from the rubject a.ea are furnified ar below.

.--.-..( \.\-_.E' r z -l-
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l. Exlrtlnt other quanlet:

s.

No.
Name of the
applicant

5.F.Nor. Extent
(Hect)

LeaJe period Remarks

1 Min.Rockt
lnternational Pvt.
Lrd..

915/1, 2.3,
1021/lB and
1022/2

t.12.5 6.O.(3D). No. 22,
lndurtrler (MME2)

dt 07.08.2014
4.O9.2O14 to
3.09.2034 20 yearl

s.

No.
Name of the
aPPllcant

S.F.Nor. Extent
(He.t)

L€a5e perlod Remarks

I Thiru. O.
Ulaganathan

1023/3 L86.0 20 yeatt

2. Propored area:

3. Iease period Expired and abandoned arear

l. The Proponent. Tvl. GTP GraniteJ Umlted har applied for Terml of Reference

to SEIAA-TN on 21.08.2019 for the Black Granite quarry leaJe over an extent

of 3-24-5Ha in S.F.Nor. l0l5/1A, tOl5/tB. 1O15/1C, tOt5/2A,1015/28,1O15/2C.

J.

No.
Name oi the
applicant

5.F.Nos. Extent
(Hect)

Leare period R.emark5

1 Tvl. Tamil Nadu
Mlne.als [td.,

9ll. 916.

1023/1 a d

1032/t

3.08.5 6.0. (3D).

803 dr.27.11.87

29.O2.1988

28.02.2008
yearr)

No.

to
(20

Leare period

expired

2. Tvl. J.S. Enterpriret 1075.
to76/1A-
1077/3A

5.O7.35 G.O.(3D), No.
359. lndurtrier
MMB.2 dated
4.5.1998

15.06.1998 to
14.06.2008 00
yearr)

L€aJe period
expired

The SEAC noted the foltowi
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lOI5/3A & lOl5/38 of Burgur Village. Anthiyur (Formerly Bhavani)Ialuk'

Erode Dillrict. Tamil Nadu

2. The project/activity it covered under Catetory "B- of ltem I(a) "MininS of

Mineral Proiec8 of the Schedule to the EIA Notitlcation 2006.

Based on the presentation made by the p.oPonent aod the documentt furniJhed' the

'EAC 
decided to recommend the Proporal for lhe trant of Termt of Reference ffoR) io

SEIM with Public HearinS, lubiect to the followin8 rPecifi< conditiont in addition to the

normal conditions ar part of ToR:

l. The study thall be conducted on the (ombined impaci ol ihe quarrie! in the

clurter

2. A detailed rtudy of the lithology of the mininB leate area Jhall be furniched'

3. Detailt of villate map. "A reSitter and FMB tket<h thall be furnithed

4. The propotal for Sreen belt activitiet rhall be furnithed.

5. The socio economic sludier thould be carried out within lokm buffer zone trom

the mines.

6. Detailed (udy report combined impact of the crurherr. imPact of the water body'

open well detail within I km radiut impact on thij lhe Project proPonent thall

lurniJh in the EIA reporl.

7. Detailed mininS cloture Plan for the Proposed project aPProved by the CeologY

of Minin8 departmenl thall be shall be iubmitted along with EIA report

8, The spot levell and conlour levels of the proPoted quarry tite thall b€ rtudied and

the rame thall be furnithed to alont wlth EIA

9. A detailed report on the tafety and health aspectt of the workert and for the

surroundin8 habitanls during oPeration of mining for drilling and blattinS,hall be

tubmitted.

lO.The Proponent may conduct a detailed hydrogeolo8ical ttudy to attett lhe

impactr of mininS activity on both gurface and ground water availability. water

levels and their quality and furni,h lhe rePort along with EIA rePort.

\--lla L4J
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ll. The propoial for CER jhall be furnirhed with time frame ar per Office
Memorandum of MoEF & CC dared Ot.05.2Otg.

12. Obtain a letter /cenificate from the Asrirtant Director of
Jtandlng ihat there is no other Minerals/resou.(e, like jand
within the approved depth of rnining and betow depth of
ihall b€ furnirhed in the EIA repo.t.

13. Cround water quality monitoring ,hould be conducted a,
repon Jhall furniJh in the EIA report.

Geology and Mining

in the quarrying area

mining and the rame

Pe. norms and the

14. EIA report rhould nrictly follow the Environmental lmpact Arrelrment 6uidan.e
Manual for Mining of Minerat, pubtirhed February 2OiO.

15. Detail plan on rehabilitation and re(lamation carried out for the nabilization and
rertoratiOn of the mined arear.

16. The EtA ,tudy repon ,ha in(lude the ,urrounding minint activity. if any.
17. Modellint fiudy for Air. Water and noire lhall be carried out and incremental

increare in the above nudy rhall be rub5tantiated with mitigation mearures.
l8 A nudy on the georogicar rerources avairabre rhafl be carried out and .eporred.
19. A rpeci,lc (udy on agriculture & livelihood shall be cirrjed out and reported.
20.lmpacl on pondr, riveB and other water bodiet to be elaborated.
21. lmpact of soil erorion. ,oil phyri.al chemi(al and biological property chante, may

be arrumed.

22.The recommendation fo. the isrue of Termr ol Reference ij ,ubject lo the final
outcome of the Hon,ble NGT. principal Ben.h, New Delhi in O.A No. I8b of20i6 (M.A.No.35O /2016) and O.A.No.2OOl20t5 and O.A.No-580,/2016
(M.A.No.lt82l2ot6) and O.A.No.ro2l2or7 and O.A,No..ro4l2ot6
(M.A.No.758,/2016. M.A.No.920l2016. M.A No. 22l20t6, M.A.No.l2nol7 &M.A.No.843l2017) and O.A.No.4O5I2OIG and O.A.No.52O ot 2Ot6(M.A.No.981/20tG, M.A.No.982/2015 & M.A.No.3B4,/2017).

I
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ASendr no: 139 - 02- 23

(Flle No. 7265 /2019)

Propored Routh ttone gurrry l€at€ o\rer rn extent o12.69.5Ha ln S.F.No: 656y'2A2'

Kllllyoor Villat€. VilavancodeTalulq Kannly8kumari Dinrict. Tamll Naduby Thlru. V'

Chrirthudhar, f..nniyakumari- For Envlronmental Clelrsnce.

(5rA/TN/MtNn 25499/2or 9)

The proporal was placed in the 139'h SEAC MeetinS held on 23.11.2019. The Proiect

proponenl gave detailed prerenlalion The !alienl featuret of the Proiect and the

environmental impact attettment aJ presented by the ProPonent are at followJ:

l Covernment Order / Leale detaill:

a. The Quarry leate wat applied in the name of Thiru. V. Chri(hudha5.

Kanniyakumari. Precise Area Communication wal ittued by the Dittrict

Colle<tor. Kanniyakumarivide R( No. 707lG&M,/2015 dated 23.07 2017. lt

ir a Rou8h ttone quarry leale over an extent of 2.69.5Ha in 5 F.No:

656/2A2, Ktlliyoor Villate. VilavancodeTaluk. Kanniyakumari Dittrict.

Tamil Nadu.

MininS Plan / Scheme of MininS apptoved detailt:

a. The Mining plan wal prePared for the period of Three year four monthl.

The mining plan war 8ot approval from the Attittant Dire<tor' Department

of C,eology and Mining. KanniyakumariDittrict vide

Rc. No.707l6&M,/2015. dated 22 09.2017.

3. At per the Department of GeoloSy and Minint. hanniyakumariDiltrict. Mining

Plan approval for the Three Yea6 Four Montht. the production rchedrrle for

Three Years Four MonthittateJ that the total quantity of Rough rtone thould not

exceed 1.35.970m,.

a. For Firrt year - 9.465mr of Rough ,tone

b. For second year . 35,738m, of Rough ,tone

c. For Third year - 47.314m'of Rough ttone

2
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d. For Fourth year - 43.453m1of Rou8h stone

4. The quarry operation ir propoJed up to a dePth of 2lmrrom the elevaled portion.

5. The Quarry operation ir propored to carry out with oPen cast remi me.hanized

mining with 5.0m vertical bench and widlh.

5. RouSh rtone are to be tranrported by Tippers of t No. (10/2O T Capacity).

7, The project ir located at 08'14'35.54'N to O8'14'45.89"Nlatitude and

77',12',29 92"E to ?7'12'36.6O"e Longirude.

8. The total Manpower requirement ii llNot.

9, Total corl of the proiectr it fu. 67-39lakht and EMP co( aboul R.s. 6.26lakh5

lO, The Waler table ir found to be at the depth of 5Om in tummer teaton and 57m in

rarny rearon.

ll. Leate applied area it not covered under HACA region.

12. No Coartal Retulation Zone (CRZ) wilhin the radiut of lOkm from the leare area.

13. No National Park & lMld Life Sanctuary within the radiut of lokm from the lease

area,

14. No lntetttate boundary & Uue,tern Ghatt Boundary within the radiu, of lokm

from the leaje area.

15. No critically polluted area at notified by the Central Pollution Control Board

conrtltuted under Water (Prevention and Control of Pollution) Act 1974 within

the radiur of lokm from the leare area.

15. No Prote(ted Area. Eco tenritive Zone & Eco sentitive Area within the radiu, of

lokm.

17, No habitation within the radiut of the 30Om from the leate area at ttaled in the

letter obtained from VAO, Killiyoor Village. VilavancodeTaluk and Kannryalumari

Dirtrict dated 25.O7.2O17.

18. Letter obtained from lhe Airirtant Director (i/c). Depanment of Geoloty and

Minin8. Kanniyakuma.ivide Letler RC. No. 707lC&M/2015. dated 08.11.2019

informed that the details of existinS and abandoned quarriet lo(ated wilhin

soomti, radiur from the propo5ed Rough stone quarry. 
I ..).
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Adracent quarry det.ik (Around 50O rneier radiur)

l. Detailr of the ExininE qu.r.i€t

Vlllate
I &Taluk

5.F.Nos

t.

ili

Tvl. Standard
Mat(h Exportt
Pvl. Ltd..
No.5/2.15C.
5attur Road.
Sivakari - 626
123.

Killioor /
Vilavanco

de
(Bifurcate

d into
KilioorTa

luk)

6lol5A (P).

6t2/128 (?).
6t2/13.

6r8lr0Ar
P),614/2A.,
618/r0A2Ar
(P),618/rOB
(P). 618/3

(P) &
621/28

Non
Operatio

n

G.O.(3D)
No.6l
lndu5trie5
(MMB2)
Depanment
Dated:
23.'tO.2006
for a period
of 20 yeatt
From

t. to.9

Name of the
Ogner

V.Chrirthudhar

Vill6te
&Taluk

Killioor
Vrllage,

Vilavancode
Taluk

5.F.

I

5/o. Varuvel.
Tharavilai.
Thickanamcod
e Polt.

656/2
A2

2 69.5
Non

Operatio
n

The leare wat
granted ai
per District
Collector
Proceeding
Rc.No.707lC'
&M/ 2Ol5 for
a period of 5

yeafi from
17.12.2015 to
126.12.2020.

D,€AC.TN

Kanniyakumari
Dirtrict
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24.1.2006
23.11.2026.
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The Tolal extent ol the Exilting / propoled quarriel are about (l + 3) 3.go.4ha

The SEAC noted the following:

l. The Proponent, Thiru. V. Chrilthudhal has applied for Environment Clearance

to SEIAA-TN on 21.08.2019 for the Rough stone quarry lease over an extent

of2.69.5Ha in 5.F.No: 656DA2. Kltiyoor Vi aSe. VitavancodeTatuk,

Kanniyakumari Diltrict. Tamil Nadu

2. The proiect/activity is covered under Category ..B" of ltem l(a) .,Mining of
Mineral Proiectl' of the Schedule to the EIA Notification, 2006-

The proje(l proponent gave prerentation about the proporal, Baled on the

prerentation made by the proponent and the documentr furnished, the SEAC decided

to recommeod the proporal for trant of Environmental Clearance to SEIAA subject to
the following condition in add'tion to normal condition:

l. Cround water quality monitoring rhould be conducted every Six month, and the

repod rhould be rubmitted to TNpCB.

2 Propet barrier for reducint the Noi5e level rhall be ertablirhed like providing

Green Belt along the boundary of the quarrying rite, etc. and to prevent durt
pollution. suitable working methodology need, to be adopted taking wind
direction into con5ideration.

3. The operation of the quarry lhould no way impact the agriculture activity & water

bodie, near the project rite

4 Tranrportation of the quarried materiak rhall not caure any hindrance to the
VillaSe people/Exirring Viltage road.

5. The Proie.t Proponent rhall comply with the mining and other relevant rule, and

retulationr where ever applicable.



5. The quarryinS activity thall be rtopped if the entire quantitY indicated in the

Mining plan it quarried even before the expiry of the quarry leare period and the

same rhall be monitored by the Dittrict Authoritiel.

7. The recommendation for ihe ittue of environmental clearance is tubject to the

outcome of the Hon'ble NGT, Principal Bench, New Delhi in O A No 186 of

2Ol6 (M.A.No.350/20'16) and O.A. No.20Ol2016 and O.A.No 580/2016

(M.A.No.1l82/2015) and O,A.No.lO2/2017 and O.A.No.404l2O16 (M A No'

758l2ol6.M.A.No.92Ol2Ol6.M.A.No 1122/2016. M.A.No.l212017 & M.A. No.

843/2017) and O.A.No.4o5l2016 and O A.No 520 of 2ol6 (M.A No 981 /2016'

M.A.No.982l2O16 & M.A.No.384/2017).

8. The entire mininS operation lhould be at per the tuidelinet for tultainable iand

mrning it,ued in 2016 by the MoEF& CC. GOI' New Delhi.

9, To enrure rafety meaiures along the boundary of the quarry tite. tecurity Suardt

are to be enga8ed during the entire Period of mining operation.

lO.The mine cloture plan tubmitted bY the proiect proponent thall be ttrictlv

followed after the lapr of the mrne a5 .eponed.

ll. The proponent ihall furnith the CER proPoral a5 Per office memorandum of

MoEF&CC datedol.O5.20l8.

fE c'rN
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Agenda no: 139 - 02- 24

(Rle No. 6768 /2019)

Propoted Gravel quarry leate over an extent of 9.7l.OHa tn S,F.No: l69nc4,
Goonlpalayam Vlllage. Uthukqnai Trluk Tiruvallur Dl'trict, Tamil Nadu by Thiru, J.
Barkrr - For Terms of Reference.

(sl&TN/MtN/34t 97l2O19)

The proporal was placed in the 139,h SEAC MeetinS hetd on 23..n.2O19. The project
proponent gave deialled prsrentaflon. The ,alient featuret of the proiect and the
environmental impact asrerrment a, prerented by the proponent are a, followr:

l. Government Order/ Lea,e detailr:

a. The quarry leare was applied in the name of Thiru. J. garkar, Chennai,
Precire Area Comrnunication war irrued by the Dirtrlct Colleclor. Tiruvallur
Ierter vide. Rc. No. 251l2o16lMiner2. Daied: 23.03.2Ot8 for a period of
One year. lt ir a freJh leare for Gravel quarry gver an Extent of 9.71,0 Ha
in S.F. Nor. tE9/2C4 at Goonipalyam Viltage. Uthukottai Taluk, Tiruva ur
Dinrict.

2. Mining Plan ,/ Scheme of Minlng approved detaik:
a. The Mlning plan \ra5 prepared for the period of I year. The Mining plan

war tt approvl by the Atjtrtanr Directer, p.ronrn"nt of Geotogy and
MininS, Tiruvallur vtde Rc. No. 251/2O,\6/G&M-2, dated 20.06.2O18

3. Ar per the Depanment of Geology and Mlning. Tiruvallur Dislrict. Mining plan
approvar for the r year, the production rchedure for r year state, that the totar
quantity of Gravel should not exceed 60,000 m, of Gravet.

4. The quarry operation ir propored up to a deprh of lm below Eround level.
5. The quarry operatigh ir prgpored to carry out with open cart ,emi mechanlzed

mining.

6. G.avel ir to be rran5poned by Hired Tipp€rr. (tO,/20 T, Capacity).

a{- }
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7. The pro)ect l5 located at l3'17'14"N to l3'17'31'N latitude and 79P51'51'E to

7f 52'04'E Longitude-

8. The total Manpower requirem€nt it 07 Nos

9. Total cott of the projects i, Rt. 36 87 lakht and EMP cott about Rt' 1 55 lakht'

lO. The water table it found lo b€ al the depth of 35m belo'r'/ Sround level

ll. Applied leate area ii not covered under HACA region

12. No Coatlal Retulatlon zone (CRZ) it located within the radiut of lokm from the

leare area,

13. There iJ TamilNadu - Andhra Praderh lnterttate boundary located at = 2'82km

(N) from the Proiect rite.

14. No c.itlcally polluted area a, notified by the Central Pollution Control Board

conrtitded under Water (Prevention and Conrrol of Pollution) Act 1974 ie lo@ted

within the.adiut of lokm from the leate area'

15. No Protected Area' Eco Senritive Zone & Eco Seneitlve Area i' located within the

radiut of lokm.

15. No habltation it located within the radiut of the 3OOm from the leate area as

tlated in the lener oblained from VAO' GooniPalyam Village' Uthukottal Taluk'

Tiruvallur Dirlrict.

Exirtint other quarriet:

Name of the lettee

/ Permlt Holder

t.
No.

I

Nam€ of the
aDDlicant

Village ATaluk S. F. No. Extent Remarks

9.71.0
Thiru. J. Baikar

GoonipalaYam Village
Ulhukottai Taluk

16912C4

l-,\],
-- 
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3) Leare Expir€d:

The SEAC noted the foltowinS:

l. The proponent, Thiru. J. Barkar har applted for Term, o, Reference to sEtM.
for the Gravet quarry leaJe over an extent of 9.7l.OHa in J.F.No: t59l2c4.
C'oonipalayam Village. Uthulottat Taluk, Ti.uvallur Oinrict. Tamll Nadu

2. The proiect/activity L covered under CateSory ..8- of ttem l(b) -Mtning of
Mlneral prorectr" of the Sdedule to the EIA Notificaflon, 2006.

Bared on the prereniation made by the proponent and the dooiment, furnished, the
SEAC decided to recommend the proporal for the grant of Termj of Reference [foR) to
SEIAA with Pub[c Hearin& rub]ect to the followlng ,peclfic condlflonJ in addition to the
normal condltionr a5 pan of ToR:

l. The nudy shall be conducted on the combined impact of the quarrie, in the
clurter

2. A detalled Jtudy ofthe ltthology ofthe mining leaje area shall be furnirhed.

3. Detatk of village map. .,A- regirter ancl FMB sket(h ,hall be fu.nirhed.

4- The propo5al for green b€lt activities shall be furnirhed.

5. The Socio economic Jtudie, should be canied out withln lOkm buffer zone fromthe miner.

6. Detailed rtudy report combined impad of the crurherr, thetr impact, on the waterbodier. and open wells within I km radiur impact on thts th";;;;., proponent
,hall furnish in the EIA repon.

7. Detailed mlning closure plan for the propored project approved by the G€ology/Minin8 department ,hall be submitted along with itl ,epo.t. 
- -'

cd.-A
CHAIRMAN
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Name of the Lersee ,/
P€rmlt Holder

The Total extent of the area ir 9.7l.O Ha.
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8. The tpot level and contour levels of the Propord quarry tite shall be measured

and the tame thall be fumithed alonS with EIA'

9. A detailed report on the tafety and health aspectt of the workert and for the

rurrounding hab tantt durint op€ration of mining for drillinS End blaninS shall be

rubmitted.

lO. The proponent may conducl a detailed Hydro-8eolo8l@l nudy and ro ttudY lhe
- 

Impactt of mlnet both on turface water and Sroundwater avallability' water levelt

and their water quality and furnith rePort alonS with EIA rePon'

11. The propotal for CER lhall be furnithed with time frame at Per Office

Memorandum of MotF & CC dated 01 05 2018'

12. Obtain a letter /(erttfi@ie from the Atslttant Dire<tor of GeoloSy and Minin8

nanding that there it no other Mineralt/retourcet like tand in the quarrylnS' area

*imtn in" apProved depth of mining and below depth of mining and the tame

rhall be furnithed in the EIA report'

13,cround water quality monitoring thould be (anducted for one month and the

report thall furnirh in the EIA rePorl'

14. EIA report thould ,trictly follow the Environmental lmpact Attessment Guidance

Manual for Mining of Minerall published February 2OtO'

15. Detail plan on rehabilitation and reclamation carried out for the ttab ll2aiion and

rettoration of the mined area''

16. Modeling nudy for Air, water and noige rhall be carried out and incremental
'- 

i*r"or" in ,f," 
"Uove 

,tudy ,hall be ,ubrtanttated with mltigation meaturer.

17, A study on the Seolosical relource! avallable rhall be carried oui and reporled'

18. A tPedfic nudy on a8riculture & livelihood thall be @rried out and rePorted'

19. lmpad on Pondl. rivert and other water Mies to be elaborated'

20,lmPactof'ollero,lon,'ollPhy'ical(hemicalandbioloslcalProPerty.hanSesmay
be atJumed.

,l-(_-..t--;_
CHAIRMAN

SEAC.TN
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21. The recomrnendation for the irrue of Termr of Reference i, ,ubject to the final
outcome oI the Hon'ble NGT, princtpal Bench, Ns,u Delhi in O.A No. lg5 of
20t5 (M.A.No.350/2016) and O.A.No.2OOl2Or6 and O.A.No.5gOl20t6
(M.A.No.ll8212016) and O.A.No.lo2l2o17 and O.A.No.riO4l2016
(M.A.No.758l2O16. M.A.No,92Ol2015, M.A.No.t t22,/20t5. M.A.No.t2,/2Ol 7 &
M.A.No.843/2Ot 7) and O.A.No.4O5l2OI6 and O.A.No.520 of 20t5
(M.A.No.98ll2016, M.A.No.982l2016 & M.A.No.384/201 7).

Agmda no: 139 - 02- 25

(FIle No. 7tO2 /2O19)

Propored Rough stone & Gr.,'r quarry reare over an Enent of r.64.oHa rn 5,F.No.r63lr
at South Sankarankoir vflrage, sanka.ankoir raluk, Tirunervel Dlrtrict, Tamir Nadu by
Thiru.T. LakJhml - For Environnment Clearance,

(JlA/TNA4 r N/42 | O5lZOl 9)

The proporal war placed in rhe t39,h SEAC MeetinS hetd on 23.11.2019. The proied
proponent gave detaild prerentation. The Jalient feature, of the p.oiect and the
environmental impact arrerrment a, prerented by the proponent are aJ follow':

l. Govemment O.der,/ Leare detailr:

a' The quarry reaie was appried In the name of rmt,T.Lakrhmi. Tirunerveri.
Prectre Area Communi(ation was lrsued by the Dirtficl Collector.
Tirunetvelt vide Rc.No.Mt,/lOO42/2OtS, dated Zt.O6.2Ol8 for a period of 5
yea.J. lt ir a frerh leare for Rough stone, Jelly and Gravel quarry over an
Extent of l.64.OHa in S.F.No.l63n at ,outh jankarankoit Village.
Sankarankoil Taluk, Tirunelveli Dirtrict.

2. Mining Plan ,/ Scheme of Minint approved detailr:

. ---( a\--fLo L -l-':
CHAIRMAN 4-

'EAC-TN

a. The Minint plan war prepared for the period of 5 year5. The mining plan
was lrt approvfl frl& tf,e Deputy Director, Department of Geology and
MininS. Tirunelveli Dirtrid vide Rc.No.MtllOO42l20I5 Dated: 30.06.2018.

Lr
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3. Ar per the Department of C€ology and Minlng. TirunelveliDirtrict. Mtning plan

approval for the 5 yearr. the production lchedule for 5 years rtateJ that the iotal

quantity of 1.16.550m3 of R.ough 5tone 9.532m3 of Gravel formalion.

YEAR ROUCHSTONE (m3) GMVEL (m3)
I 233r0 477 3

23520 4459
I 23360

23370
23090

TOTAL r,15,550 9,632
4. The quarry operation l! proposed depth of 26m (from + l68m RL to l42m Rt).

5. The quarry op€ration ir propored to 6rry out with oPen cast temi mechaDized

mining with bench helghl of 5.0m & 5m width ir contidered.

6. R.ough rtone and Gravel are to be trantPo(ed by Tipperr of 3 Nos. (5/l0Tt

capacity).

7. The proiecl ir located al o9'06'38'N to 09rc6'41"N latilude and 77"30'49"E to

77'30'59"E LonSitude.

L The total Manpower requirement is l8 Not. (Permanentr ll.Temporary:7)

9. Total cort of the proiectt It Rt,55.Ol,0o0/'(lncludlng OPerational + Fixed tutet +

EMP cort). EMP cotl i5 about Rr.4,45,00O/- Iakhr'

lO. The Sround water table it at a dePth of 48m to 45m. Hence'

11. The project Jite atiractt HACA. N€cettary clearance lJ obtained from Memb€r

secretary. HACA,/Director of Town and Country Plannint' Chennai vide letter no

- 1491/2Ol 8/HACA dated 1 2.04.2018.

12. No Coattal ReSulation Zone (CRZ) within the radiut of lokm from the leat€ area'

13.No lnterttate boundary & Wertern 6hatt Boundary within the radiur o' lokm

from the Ieate area.

We(em 6hatJ ESA boundary aJ Per MoEF & CC draft nollflcation dated 3rd

October 20'18 i, located l7.3Km from the leate area on the Northwettern Jide

I, -.\ ()
-.--$-= < __/.:
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14. No Natlonal Park & WIld Ufe Sanctuary within the radlu, of lokm from the lease

area.

!?ild Ufe Sanauary:

Nellai Wld Life Sanctuary is 16.5Km (N!0q ride.

Kalakad Mundanthurai Ttger Rererve; 34.OKm (SW) ,id€.
15 No critically polluted area ai notified by the central poluflon contror Board

connituted under Water (prevention and Control of pollution) Act 1974 within
the radiur of lokm from the leare area.

16. No Protected Area, Eco Senritive Zqne & E(o Senrltive Area withln the radlur of
lOkm.

17, No habitation within the radiu, of the 3oomfrom the leare area a5 nated ln the
letter obtalned from VAO, jouth Sankarankoit Village, ssnkarankoit Tafuk,
Tirunelveti Dinrict dated 23.07.2OI9.

18. Letter obtained from the Deputy Director, Depadment of G€ology and Mlnint,
Tirunelveli vtde Letter RC.No.Ml/lOO42l2015 dated t7.O7.2Ol9informed that the
detair, of the exirting and abandoned quarrie, wrthin 500m radiu, trom the
propored Rough Stone quarry a, followr.

Villa8e & 5.F.}.lo.

Jaokarankovil Taluk
touth 5ankarankovil Villate,

5.F.No, t04l4A,

2.O7.5Ha

Sankarankovil Talulc
touth Sankarankovil Village,

5.F.No. 152/2&152/5

w/o, Thirumalatramy,
5ankarankovilEluk

South Sankarankovil Village,
_ 5.F.No.153/l

__{\-J,<_2\
CHAIRMANI-'

SEAC.TN
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The SEAC not€d the following:

I. The Proponent, Tmt.T.Lakrhmi har applied for Environment Clearan(e to

'EIAA-TN 
for the Routh ttone &. Gravel quarry leare over an enent of 1.64.0

Ha in J.F.No: l63L Sankarankoil Village, South tankarankoil Tatuk,

Tirunelveli Dinrict. Tamll Nadu

2. The prolect/activity ir covered under Category "B- of ltem l(a) 'Mining of

Mineral ProjectJ- of the Schedule to the EIA Notification. 2006.

After the detailed prerentation, the JEAC

clearance. On receipt of ihe thir. JEAC

decide the Further courre of action.

dire.ted the proponent to furnirh the HACA

would further deliberate on thir project and

5.No Name Derlgnation Signature

l Dr. S. Mohan Chairman
-.-1 

S-.,_)PL__t\

2 Thiru D. Sekar Member secretary

3 Dr. S. Kanmani Member

4 Dr. Velu Comathi Member

l,6rta
5 Dr L. Subbaraj Member

6 Thiru.V.ShanmuBam Member

7 Dr. R..Siva coumar Member

8 Shri B. Sugirtharai Koilpillai Memb€r

i(8r\Y,-
9 Dr. L Elango Member \

. --.( ').- )r=. 1 
-,

CIIAIRMAN
SEAC.TN



e$

IO Dr. R. llangovan Member

lt Dr. 5. sankar Member s o--,.---. -
Thiru. T. Murugu Subramonian Member

CHAIRMAN
SEAC.TN
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Table Agenda No- 13942- TA-01

(Flle No. 69522019)

PropoJed conrtructlon of lndurfirl Prrk by lwt. Trmll Nadu Polymer lndurtrlg PErk Ud

at t.F. No,l43 & 187, of Puzhudhvakkam Vlllsge End S.F No.2O538(P). Voyrlur Villste,

Ponnerl Talulq Thlruvallur Distria- for Errvironmentll Clearance

(STMIN/NCP/ 39222/2Or9)

Earlier thir proporal war plac€d before l3ld SEAC meetint. the salient featureJ of
the project and the environmental impact a$ettment a, pretented by the ProPonent are

as follows:
I Projecr Location:

5.No.]43 of Puzhudivakkam villaSe' 2O2.82 a.ret
5.No. 187 of Puzhudivakkam village - 3.91 acret

5.N0.2053B pan of Voyalur village - 37.O5 acrel

Totsl - 243.78 acret

Revenue Village: Voyalur & Puzhudivakkam
Taluk: Ponneri
Dirtrict: Thiruvallur

2 Land Area:

243.78 acres- Alienated to Tamil Nadu Polymer lnduttriet part Ltd fl-PlPL) by

GoTN vide G.O. No: 47lMlA.l/2014 dated l4/O5/2O14.

I Location Detailt:

Laritude l3c i6' ll.14" ro l3' 17 56.72' N
Lon8itude 80o18'51.55- to 80018'55.80" E.

4. Area Detailsi

Member lndurlrier 158.42 acre!

Commercial plott - 12.19 acret

Road& Other lnfra5tructure - 28.78 acret

Truck terminal - 6.00 acreJ

solid warte manaSement - 9 00 acre,

common Facilitiet 5 01 acrer

OSR - 24.38 acret

Total- 243.78 s(fes

'EAC-TNt o \--'
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6reen Belt Development:

OSR in different location, amounr to 24.38 acrer. which will be maintained aJ

Sreen belt by TPIPL with treer r€(ommended by Department of ForertJ. Further.
TPIPL will mandate all member induitries to allocate 25olo of the area a, open
area and develop green <over in it.
Effluent Treatmenti

lndependent lndurrrier will be made to commrt for Zero Level Discharge plant5 for

ireatint effluent inrtead of conventional Effluent Treatment plantr,

tolid Wa5re Managemenr:

The member indurtrier will be inrtructed to take authorization fo torate of
hazardour rolid waJte. if any. from TNPCB. The rtorage will be a, per the

rerpecrive guidelines by TNPCB. AII member induitriej. with due approval from
TNPCB, rhall tranrport their rolid warte to TSDF for ultimate treatment and

dirporal. However. as a provition to have in-houle and independent ,olid warte

manaBement 9.00 acre, of Iand is allocated.

Rain Water Harverting:

RWHS will be ertablilhed ar per the riandard practice, as percolation pit, and a,
per the Suidelines of Tamitnadu \rarer Suppty and Drainage Board CrWAD),
Ertimated Corr of Pro.ject- Rt-216.92 c.ore,9

The tEAC noted the fo owing:

L The Proponent. M/t. Tamil Nadu polymer lndu5trie, part Lid ha, applied for
Environmental Clearance to SETAA-TN for the Conrtruction of lndurtrial park in

5.F. No.l43 & t87. ol puzhudivakkam Vr a8e and S.F No.2O53B (p). Voyatur

Village. Ponneri Taluk, Thiruvallur Dirtrici.

2. The projed/activity ir covered urnder Category..B" of ltem B(b) ,.Townrhip 
and

area development proie(tr- of the Schedule to the EIA Notification. 2005.

1

\_- {. ,
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f,f--EAq'rN



24\

Ba,ed on the prerentation made by the proponent and the documentt furnilhed, the

JEAC decided to recommend the propotal for the Srant of Terml of Reference ffoR) to

5EIAA. rubject to the following rpecific conditionr in addition to the normal conditiont at

part of ToR.:

SubJequently authority in ih 358rH meeting held on 3l.lo.2ol9 ittued ToR vide

Lr.No. !EtAA-TN/F. N 0.6957 /SEAC/rOR-654/2019 Dr. 3r.10.2019.

The proponent har submined the EIA report alonS with ToR compliance and the

proporal wai placed in thir l39c SEAC Meetin8 held on 23.11.2019. The project

proponent tave detailed prerentation. Bared on the pretentalion made by the

proponent and rhe documents furnirhed. The SEAC decided to recommend to ittue

Environmental clearance to the Authority tubject to the followint conditiont in addition

with normal condition,.

l. The proiect site ir very cloture to the CRZ area. but the proponent informed that

the project rite not fallint r-rnder CRz area. The SEAC direct the Proponent lo

furnish the necetiary clarification obtained from the comPetent authority before

placint the rubject to SEIAA for the project tite not fallinS under CRZ area.

2. The proieci proPonent lhall ensure that the individual member unitt will not be

allowed to ca.ry out manufacturing of produ.tt ttiPulated in 6.0. (M, No. 84

dated 25/06/2018 on banning of one time ute on and throwaway plartict

3. The proponent thould ,trictly comPly with' Tamil Nadu Government Order (Mr)

No.84 Environment and forettt (EC 2) DePartment dated 25.062018 regardinS

ban on one lime ure and thtowaway Platticl irretPective of thi(kneJ, with effect

from Ol.Ol.2Ol9 under Environment (Protection) A<t. 1986.

4. The proiect proPonent mutl lubmit the permisJible land u,e cla$ification

ceriificate obtained from competent authority for the Propoted proiect before

obtain the CTE from TNPCB.

L..,
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5. The proponent rhall obtain the necesrary pe.mirrion/ NOC of water lupply from
the T\VAD board.

6. The propoJal for CER lhall be furni,hed a5 per the office memorandum of MoEF

& CC dated O1.05.2018 before placing the,ubiect ro SEIAA.

7. The allo ed indurtrial unrtr rhalt obtain conlent from the TNpCg reparately for
iheir ertablirhment & aperation in thir indurtrial erlate.

8. The project proponent rhall ensure the 33olo of the total area of the pro,ect ,ite
rhould be covered with green belt.

9. The proponent rhall provide Rain Water Harvesting pit, jo aJ to recharge the
ground water table.

10. Dircharge of treated rewage rhall conform to the norm, & rtandardl prelcribed by
the Tamil Nadu Pollution Control Board.

ll. lt ir the role rerponribility of the proponent rhat the lreated sewage dispoled for
Sreen belt development/ avenue plantation ,houtd not pollute the loil/ ground
water,/ adiacent canal/ lakes/ ponds. et<.

12. The Developer hal to enrure that all the member indqrtrle, within the lndurtrial
Park rhall make their own arrangementj to achieve zero diecharge of the trade
effluentJ.

13.The proiect proponent rhall enrure fhat all the member unit,,hould treat and
dirpore rolid warte &. E-warte a, per the Solid Warte Management Rule2ol6 a,
amended and E.Warte Manatemenr Ruler, 20l6

14, There ,hall be no diJcharte of effluent outride the lnduJtrial park at any iime.
15. The Developer rhall mandate the member untt, of the lndurtrial park to inrtall

adequate APC mearurer/Acourtic to achieve air emirrion, ,tandard, within
permisrible limitr preicribed by the CpCB.

.\\.r.--
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5.No Name Detignation Signature

I Dr, 5. Mohan Chairman

Thiru D. Sekar Member Secretary

3 Dr. S. f'anmani Member

4 Dr. Velu Gomathi Member

\'q\tb-r-
5 Dr. L. Subbaraj Member

6 Thiru.V.ShanmuSam Member

7 Dr, R..Siva coumar Member

8 Shri B. Sugirtharai KoilPillai Member

{lfuA---
9 Dr. L. ElanSo Member

l0 Dr. R. llanSovan Member

11 ,- Dr. S. Jankar Member a Ot' 

-12 Thiru, T. Murugu tubramonian Member
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Minutes of the

363"dMEETING

STATE LEVEL ENVIRONMENT
IMPACT ASSESSMENT AUTHORITY.

TAMIL NADU

Date: 11.12.2019



la'

MINUTES oF THE t63'dMEETING oF THE srATE LEVEL ENvTRoNMENT tMpAcr
ASSESSMEN'I' AUTHORITY HELD ON II.I2.2OI9

;1

Agenda
No.

Description
Fil€ Min utes

a)

Confirmation of the

minutes of the 362"d

meeting of the Authonty
held on 27.1I 2019

The minutes of the 362nd meetiag of the Authonty held

on27.l 1.2019 was confirmed.

b)

The Action taken on the

decisions of the362'd

meetrng of the Aurhorily
held on 27.1L2019

The Member Secretary tabled the action taken report on

the decisions of$e 362d meeting and discussed.

1

To consrder the grant of

Environmental Clearance

for ihc proposed

construction of

Mulristoried Residential

Group Developmcnt by

lvrs. Nebula Infraspace

LLP at S. No: 399/lA, IB,

rc, lD, 400/lAlB.

406 A,407/25 &. 84,

4l3l5B EL 413/68 in

Chenipalayam Village,

Chengalpet Taluk,

Ka[chccpurarn Districr

TamilNadu.

6583
-fhe Authority decrded to defer the proposal for wa[t of

details for the project proponent has to fumish the

cenificale stating rhat the proposed site had not

cncroached any water body (rive6, canals, lakes, ponds,

tank, etc) shall be obrained from the competent

authority.

2

To considcr $e grant of

Terms of Refercnce for the

hoposed Revision in

existing Environmental

ClearaDce towards the

appro!ed Residential cum

6844 The authonty decided to prcscribe foltowing TOR for

the preparation of EIA report along with $e following

additional Term of Reference

L A delailed plan on plastic waste maDagement

shall be fumished. Further, the prcponcnt sbould

strictly comply with, Tamil Nadu Govcmmcnt

*rrdt. TARY

a
11 r[7 z

MF"MBER I h'h,-
SEIAA-TN
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cornmercid development

to r6idential develoPment

by tvl/s. BaashYaam

CoDstructions Pvt Ltd at

Town sufley number l/1,

l/4, l/5- Block No 33 and

Town survey number 8/1,

8/2 - Block no 35 ,n

Koyambedu viUage,

T8luk,

cheDnai District, Tamil

Nadu.

Eoviron$ental Clearance

for the Proposed

production of Linear AIkYI

Beflzene Sulphonic Acid

(LABSA), AlPha Oletin

Sulphonare, Sodium lauryl

sulphate & sodium laurYl

elher sulphate bY M/s-

Detergeo Chem Pnvale

Limrted at Plot No F-52'

slPcor

$[

Order (Ms) No.84 Environment and forests

(8C.2) Department dated 25062018 regatding

ban on one ttme use and throw away plastics

irespective of thickness with effect from

01.01.2019 under Environment (Protection) Act'

1986. In this connectton. the project proponent

has to fumish the action Plan

2

3.

5

Details of trccs likely to be removed arld retaitred

& plan for ree transplantotion shall be fumished'

Thc proponent shall fumish the de!6ils ofexisting

tsees in lhe area with name of the species' age &

dimensions

Detail of Risk aflalysis for Fire & satety shall be

fumished

4. Exclusive Envilonment Managemenl cell shall be

foarcd and details shall be furnished

The proposal for CER shall be fumished wlth

tlmc foamc as pcr Office Memorandum of MoEF

& CC datcd 0l 05 2018

i -.-. - -'-o 
con"'ider the g.nt of 6616 flne,l a""ia.a to ir.u" rnriton."nt 

"leannces 
for

I

the production of Lincar Atkyl Benzene Sulphonic Acid

(IABSA). Alpha Olefin Sulphooate' sodium laurvl

sulphatc & sodium lauryl erhcr sulphate by M/s-

Detergeo Chem Private Limited by New lndia Group at

plor No. F'52, SIPCOT rndustnal complex'

Karumbukuppam village' Gummidrpoondi Taluk'

'Iiruvallur Dtstrict sublect to following conditions in

L addition to normal condltions:

(i) The Proponent should

VOC and ensure that

Permissible limits'

continuously monitor the

VOC levels are within

MEL6ER'S/CRETARY SEIAA-TN
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complex. Karumbukuppah

Village, Cummidipoond!

Ialuk, Tiruvallur District,

Tamil Nadu

(ii) Thc Project Proponent has to providc rain watcr

harvesting collection tank to the capacity of 67

(u.m ,n orJer to recover and reuse the min watcr

during normal rarDs

Thc DMP cosl of Rs.l45 lakls for capital cost

ahd recuning cost cost Rs 17.5 laths shall be

dcposrted rn a narionalized banl by opening

separate account and the head wtse cxpeos€s

strarement shall be submifled to TMCB with a

copy to SEIAA annually.

(iu) Th€ Project proponcnt has ro sp€nt the CER fiud
of Rs.34.6lakhs sbould be spent thrcugh

corhpetenl Aurhorify for the following activiries

before obraining CTO from TNpCB,

(rn )

l0 Watt Solar powered

strcet lighdng for

Karumbukuppam and

Pudugummidipoondi

Vrllages

Rs.I L55

LakIs

Dnnkrng warei ld
plants for village

communiUes of
Cummidipoondi Towr

,Karumbukuppam,

Pudugummidrpoondi

and peddikupparn

Villages

..<1r^--
MEMBER S(ERETARY

Page 4 of l9 SEIAA-TN
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fi;frth;;'-a;;;a;-i;l6;E;;nment cleaiances

subject to following condirion in "ddtryf"-"t

.fr-
MEMfER SEfRETARY

for landscaPrst &

gardencn for nearbY

villages

Rs.4 Lakhs

Quarterly awarencss

camps for 76 vrllages

in Cummidipoondi

3 Taluk on farmrng best

pmctices, Soil

conservation and water

harvcsting

F-hntution & gatd.ning

works .and PuttinS, of

seasonat flowers for

BSNL Road tn 
1 

Rs 2 o5 Lakhs

SIPCOT Industrisl

Complex,

GummidiPoondi

Rs.4 t-akhs

io 
"on.id", 

th" PtoPotol

for the gra'lt of

SEIAA-TN

Page 5 of 19

programs, specificallY

Skill de'reloPment and

safety awaleness

programs for welders'

fitters &

loadrngi unloading

staffs of nearby

villaBcs



)o?

Environmental Clearance

for the Rough stone and

Gravel quary lease over

an extent of l49.0Ha at

S.F No. 245, 246/l&

246/2A in Velavanrhal

Villagc, Vembakkam

Taluk, Tiruvannamalai

Distnct, Tamil Nadu by

Thiru. R Gunasekaran

conditionl

l. All rhe condition imposed by the Disbicr

Collector, Tiruvannamalai vide Rc.No.

3'781/Katrtimalr,/20t7 Dated: 06.08.201E should

be srricrly followed.

2. Thc project proponent shall utilizc the CER
amourr for Rs. l.ool-akns (2% ofprqect cosr) to

carried out for infrastructure facilities in
Valavanrhal Go\I School as per OIIice
Memorandum ofMoEF & CC dated 01.05.201g.

The above activity shall be carried out before
obtairung CTO from TNpCB.

3 The Project proponent has to strictly comply the
outcome/direction of the HoD,ble NGT, principle

Bench, New Delhi in rhe O.A No lE6 of 2016
(M.4.No.350/2016) and O.A. No.200/2016 and
O.A.No.580/ 2016 (M.ANo.lt82 /zllb) and,
O.A No.102,12017 and O.A.No.404/ 20t6 (
M A.No 758/2016, M.A. No. g2O nlrc,
M A No I t 22l20t6, M A.No. t2l201? &
M A No.843/2017) and O A No.405/20t6 and
O A No.520 of 2016 (M.A.No.98 t/20 t6,
M.A. No.982/20t 6 & M.A.No.384/20t 7).
The EMp Cosl shall be deposited in a
nalionalized ban-k by openrng sepaEte accoult
and hcad wise exp€nse statement shall be
fumished ro TNPCB wirh a copy to SEIAA
annually.

5. The proponenr should strictly comply with, Tamil
Nadu Governrnent Order (Ms)^ No.g4
Environmcnl and forests (EC.2)

*.*ffi-rn*,
Page 5 of t9 SEIAA-TN
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651I The;tffty decdathal th" clanfrcat'on received from

lhe District Collcctor's clarification and on ihe EceiPt of

lhe slme firrther action wlllb€ taken'

@r'r'c
and decided lo issue Environment Clearance subiect lo

followlng condition in a'lditron to normel mnditionl

L Thc EMP cost of Rs 233 Lakhs shall be

deposited in a natiornlizcd ba'* by operlrng

separate account and the head wis€ exp€Nes

statement shall be submitted to TNPCB with a

copy to SEIAA annually'

2 The ptoponenl should strrctly comply wlrh' Tamil

Nadu Govemment ordct (Ms) No 84

Environment and forcsts (EC 2) Depdtrnent

dated 25-06 2018 tegarding ban on one dme use

and throwaway plastics irrespective of $ickness

wlth effect liom 0t 0t 2019 under Environment

(Protection) Act, I985'

3 The proPonent shall fumish the NOC

*,&'rn*'

OIt"a ZSlO.zotA regadtng ban on one trme use

and throw away plastics iFespective of thick[css

with effecr from ol.ol.2ot9 under Environmcnt

(Protection) Ac! 1986.

To 
"onsider 

the grant of

Environmcntal Clearance

for the ProPosed

construction residential

tenemenls bY M/s Tamil

Nadu Slum Clearance

Board at Moolakothalam,

r.s.no 1802/l Pt 8t

ToDdiarpet village'

Tondiarpet Taluk' Chennai

DisEict. Tamil Nadu

To 
"onsiao 

tr," gtunt of I 6858

Environmen@l CleaEnce

for thc PtoPosed

construction of Residertial

Complex bY M/s' DRA

AadithYo South CitY

Pro.ierts Pvt Ltd at S No'

20E/lA, lB, 2, 3' 4 EL

2l1ll. 2, 3 in Navallur

village, ThimPorur Taluk'

SETAA-T\

Page 7 of 19



of water supply from tle Thiruporur palchayat

Unron belbre ohtarning CTO iiom TNPCB

4 The Project Proponcnt has ro providc iain water

harvesting 35 pirs and the .ainwarer collectlon

sump of capacity 100 cu.m in order to rgcover

and reuse the rain water dunng normsl mins as

reported.

5. The proponent has to earoark the greenbelr area

wlth dimenston alld GpS coordinates for the

green belt area and the same shall be included rn

the layour out plar ro be submitted for
CMDA,/DTCP approval.

The proponent shall obtain the DEcessary

permission or NOC from the competent autbority
for the urilization of tleared sewage of 149 KLD
for road side trees & avenue plantatioD before
obBinrnB C IE from TNPCB.

The Projecr proponcnt has to spenl ttrc CER firnd
of Rs. 127 Lakis (2o/o of the plojecr cosr) should
be spent through competenr Authority for thc
following acrrvities before obtaining CTO from
TNPCB,

..-'fo,n--
MEMBE&ftcRETARY rl- )

unen 
I

a; Infrastrudure-G

Panchayat U[ion

Middle School,

Navalur

b) lnfrajrruchlre for

PaDchayat Union

Prirnary School,

Egattut

c) lnfmstructure for

tu. 64

Lakhs

Page 8 oftg SEIAA-TN



3"6

tn 
"dd't.t 

t" th"t th" CER amount of Rs 63

t-akts shall be Paid in lhe form of DD

favoring Environmental Managcmeni

Authonry of Tamil Nadu" (EMAT) a the

said amount shall bc utilized for the de-silting

and beautificaiion of water bodies ln and

around the projecl site before apPllng for

C'l O ftom TNPCB.

8 As pcr MoEF & CC, Gol, Office Memorandum

dated 10.03-2015' priot clearalce from Forestry

& Wildlife angle including clearance from

oblaining committee of the Nahonal Board for

Wrldlife as aPplicable shall be obtained before

starting the quarrying operation' lf tho project srte

is located within IOKM ftom Nalional Pa* and

Sanctuanes-

9. Environment Clearances is subjcct to the

ourcome of the Hon'ble High Cout in the

w.P.(c) l25l?/2olE & cM APPL 48s19l2018

and W.P.(C) 125?O/20t8 & CM APPI'

48897/2018.

ihe A_-utho.ity d.tid"d to istuc vitonment Cleamnces

subject to following condition in addition to normal

condition:

l. All the condition imposed bY the

Collector, Dindrgul vide

District

Rc No.

*e/*furn*v

Covcmmcnt

Higher

Secondary

School,

Sholinganallur

T--o 
"onside. 

the P'Pos"l

for the Srant of

EnviroDmeotal Clelranc'

for the Rough Stone' JellY,

Gravel and wcathercd

SEIAA.TN

Page 9 of 19



Rock Quarry over an

Extenr of I 86.5Ha in
S.F.No.230/l at Perumpulli

Village, Vedasandur

Taluk, Dindigul Disrnct,

Tamil Nadu by

Thiru R.Elango.

606/2018(Kanimam) Dated: 20 04.20t9 should

b€ strictly followed.

The project proponent shall utilize the CER

amounr for Rs- I . I I Lalhs (2% of proJccr cosr) to

caried out for infrastructure facilitics in

Perumpuh Govt School as p€r Office

Memorandum ofMoEF & CC dated 0t.05,201g.

The above activrry shall be carried out beforc

obtainibg CTO from TNPCB

The Project proponent has to strictly comply the

outcome/direction of the Hon,ble NGT, principle

Bench, Ncw Delhi iD rhe O.A No.l86 of 2016
(M A No 350/2016) and O.A. No.2O0/2016 and

O.A No.580/ 2Ot6 (M.A.No. 82 t2lt6\ ufi
OA.No.l02l20t7 and O.A.No.404l 2016 (
M.A No. 758/2016, M.A. No. g2O /ZOt6,
M A.No.lt2212016, M.A.No. t212017 &
M.A.No.843/20 t7) and O.A.No.405/2016 and

O A.No.520 of 2016 (M.A.No.9&,i201d,

M.A No.c82,20 | 6 & M.A.No.384i2017).

Thc EMP Cost shall be deposited in a

nalionalizcd bank by opening sepaEte Eccoun!

and hcad wisc cxpcDsc staacment shall be
fumrshed !o TNpCB with a copy to SEIAA
annually

The proponent should strictly comply with, Tatrlil
Nadu Govemment Order (Ms) No.g4
Environment and forcsts (8C.2) DeparEnent
dated 25 06 2018 regarding ban on one time use

and throw away plastics i[espective of ftickness
with effecr from 01.01 2019 under En

I

nnrrrlffi*" 11 rl-r )M[MBEI

Pagc l0 of 19 SEIAA-TA'

tt



3"1

c

5

It

)t.

nl

(Proteclion) Act, l9E6

ial for

cr th€

JR aS

owrnS

)luding

n flore

em of

propel

Lgemen

i shouk

emmen

fo16t

)gardin

plasti(

rt ftol

on) Ac

ropone

To consider the ProPosal

for the grant of Terms of

Ref9rencc for the prcPosed

Routh stone, Jelly and

Gravel quarry over an

extcnt of 3.92.70 Ha in

S F No. 192(P) at

Krsthurrcngapuam Pan-

II village, ThisaYanvilai

The Authoriry decided to rccommcnd lne Propos

the grant of ToR along with public heariflg fi

prcparation of EIA Report with addrtional Tr

recommended by SEAC in addilion to lhe foll

conditlons:

l. Dct8ils of study on social impsct' iff

livelihood of local People'

2. A spccific study should includ€ imPact o

& fauna, distubanc€ to migratory pan

animals.
I

I I R".".r" hlnds should be earmarked for
I

I strictly comPly wrth, Tamil Nadu Gov

69t5

io-consi<lertheProPosal

ior the gmnt of

Envlrcnmental Clearance

for the Rough sione and

The Authonty decldeo to lssuE Dnvxu"'

subject to followlng condition tn addition n

conditton:

L AII the condition imposed bY th€

Collector, Tiruvarmrmalsi vide

142/Kanimarn/2ol E Dated: 19 06'2019

strictlY followed N

?01I

an

ln

&-

) normal

District

Rc.No

should be

9

1l rT7 )
,,nKffirn*,
Page ll of 19
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212llc ar ThellaErnpattu

Village, CheFet Taluk,

Tiruvsnnamalai Distrct,

Tamilnadu by fhiru. R.

AllaBagash.

2. The project proponcnt shall uhlize rhe CER

amount fbr Rs. 0 5olakhs (2% ofproject c!st) to

carried out for infi'astruchue facilities in

Thellarampatru Covt School as per Office

Mcmorandum of MoEF & CC dated 01.05 20t8.

The above activity shall be camed out before

obraining CTO fiom TNPCB.

3. The Projefi proponent has to srictly comply the

outcome/drrection of rhe Hon'ble NGT, principle

Bench, New Delhi in rhe OA No.l86 of2016
(M.A.No.l50/20 t6) and O.A No.200/20t6 aod

O.A.No 580/ 2016 (M.A.No.l t82 t21t6) N\d

O.A.No 102/2017 and O.A.No.4O4l 2016 (

MANo. 758/2016, M.A. No. 920 t2}t6,
M.ANo ll2212016, MA.No. t2l20t7 &
M.A.No 843/2017) and O.A.No.405/2016 and

O.A No 520 of 2Ot6 (M.A.No.98tD0l6,

M.A.No.982/2016 & M.A.No.384/2017).

4. TIe EMp Cost shall b€ deposited in a

nationalized bank by opcning separare accolml

and head wise expense statement shall be

fumished ro TNPCB with a copy ro SELAA
annually

5. The proponent should srricdy comply with, Talnil
Nadu Govemment Order (M, No.g4
[nvironmenr and forests (EC.2) Departmert
dated 25 06.2018 regarding ban on oDe trme ule
and throw away plastics irrespective of thickress
wrrh effect from 01.01.2019 under Envirorurmr
(Protection) Acr, 19g6.

--E-
MEMBER srtff[TARy
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To consider the proposal

for the grant of

Environmental Clearance

for the Rough stone, Jelly

and Glavel for over an

extent of 0.99 5ha in
S.F.Nos. 720 at Pranchen

Villagc of Manur Taluk,

TiruIlelveli District, Tamil

Nadu by Thiru M.

Marutharaj

O.A.No.520 of 2016 (M A No 98120l6'

M A.No 982/2016 & M.A.No l84/2017)

4 The EMP Cost shall be dcpositcd in a

nalronalized bank by op€ning separate accounl

and head wise expensc starcment shall be

tumished to TNPCB with a copy to SEIAA

annually.

5. The proponent should strictlY

3\\

7076 The Aurhoritv d€crdcd

subject to fbllowing

condition:

l. All the conditron imposed by the Districr

Collccror, Trrunelveli vide Rc.No.

Mll18647l20l7 Dated: 2702.2018 should be

striclly followed

2. The proJect proponenl shall urilize the CER

amount for Rs. I o4lrkhs (2% of project cosi) to

carried out for infrastructuie facilities in

Prancheri GoYt School as per oflice

Memorandum of MoEF & CC dated 01.05.2018.

The above activily shall be carried out before

obtaining CTO ftom TNPCB.

to rssue Envrronment Clearances

condirron in additron to normal

The Project proponent has to stsictly comply lhe

outcome/direction of the HoD'ble NGT, PrinciPle

Bench. New Delhi in the O A No 186 of 2016

(M.A.No.35O/20I6) ond O A. No'200/2016 and

O.A.No.580/ 2016 (M.A No.ll82 /2016) and

O.A.No.lO2l20I7 and O A.No 4O4l 2015 (

MANo ?58/2016' M.A No' 920 12016'

M.A No I12212016. M A No l2l2017 &

M A No E43/2017) and OANo405/2016 and

3

-(,*uMETIBEIi SvcR-ETARY
,l'rl-t
MEMBERI

Tamil

CHAIRMAN
SEIAA-TN
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Nadu Govemhcnt Order (Ms) No.84

Envircnmenr and forcsts (EC.2) Departmenr

dated 25 06.2018 regarding ban on oDe time us€

and tkow away plastics irrespechve of thicktress

with effect fiom 01.01.2019 under EnvircNDenr

(Protcction) Acl, 1986.

To consider thc proposal

for the grart of
Environmenal Clearance

for lhe Rough srone and

gravel quany lease over an

Extenl of 0.98.0Ha rn

S.l'Nos.l9611, t96/2,

196/3, 196/4 and lgdi al

Therkkumadathur Village,

AmbasarnudraE Talut<,

TiruDclveh District by M/s.

Trivenr Real Esrate & ]

Developers (p) Ltd. 
i

1082 The authority may consrder the proposal for lhe issue of
Environmental Clearance subject to the Spectfic

condition !har

a) The Environmental clearance is subject to

obtaining prior clearance from ForesEy and

wrldlife angle including clcarance from the

standlng comminee of the Natronal Board for
Wildlife as applicable before issue of
permivcohs€ to establish by the CompeEnt

Authonty",/before startiog aDy activity at sitc.
b) All the condirion imposed by the Disrrict

Collecror. Tirunclvcli vide Rc.No.
Mt/6t65t2}t2Dated: 31.08.2017 shoutd be

srnctly followed

c) For CER: The project proponenr hes ellotted fu.
1.04 lakhs (20 % of rhe projed cosr) and
idenrifled Govemment school, Therkkumadathur
village for developing spons, facilitates and
providing Toile! RO faciliries for Rs 1.40 lakhs.
The above activity shall be caried out beforc
obtaining CTO from TNpCB.

d) The Projecl pmponent has to srrictly comply the
outcome/dircction of the Hon,ble NCT, principle

Bench, New Dethi in the OA No.18f of2016
(M A.No 350/20t6) and O.A. No 16 and

**@t-'*"rn*,
Pagc l4 oftg

il
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O.A.No.580/ 2016 (M.A.No.l182 /2016) and

O.A.No.l02l2017 and O.A-No.404/ 2016 (

M.A.No.758/2016, M.A. No. 920 12016,

M.A.No.ll2212015, M.A.No. lZ20l7 &

M.A.No.843/2017) and O-A.No 405/2016 and

O A No.520 of 2016 (M.A.No 981/2016,

M A No 982/2016 & M.A.No 384/2017).

e) The EMP Cost shall be deposited in a

nationalized bank by opening sepamte account

head wise expense statement shall be fiImished to

TNPCB with a copy to SEIAA an ually.

0 The proponent should strictly comply with, Tamil

Nadu Govemmenl Ondcr (Ms) No.84

Environment and forests (EC.2) Departnent

dared 25.06.2018 rcgarding ban on one time use

and throw away plastrcs rresp€ctive of thick ess

with effect from 01.01.2019 under Environmenl

(Protection) Act, 1986.

The authonty decrded to defer for wanr ofdetails on the

projecr proponent has !o submit the HACA clearance.

mnd@*v rl rl'r
Mruaen 

I

To consider the proposal

for the gant ot

Environmental Clearance

for the Proposed Rough

Slone, Jelly and Gravel

Quary lease over an

Extent of 4.24.0Ha in

S.F.Nos.430,2, 41lllA,
43UtB,43yt0,43UtA,
432llB, 432llc and

432llD at Ariyur village,

Sivagi.i Taluk, Tirunelveli

Distriq, Tamil Nadu by

7095

SEIAA-TN
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Thiru.T.Pren*umar

crY

Io consider the proposal

for the grant of
Environmental Clearance

for the Mulri, Color

Cranile Quarry lease over

an extent of 2.02.5Ha in

S.F Nos. 914/Bl, 914/B2,

914/B3 and 916/8l of

Paganatham Village, Karur

Taluk, Karur District,

Tamil Nadu by Thiru P

vclmani

ETARY

7100 The Aulhoriry decided to issue Environment ClearaDces

subject to followrng condirion in addition ro normal

I All the condihon imposed by thc Dirrctor of
G€ology and Mining vide Rc.No.

2652/MM2t2Ol8 Darcd: 20.1t.20t8 should bE

strictly followed.

2. The project proponenr sholl utilize thc CER

amount for Rs. 4.73l-akhs (2% of project cost) ro

carried oul for infrasnucNre facilities in nearby

Covt School as per OIfice Memorandum of
MoEF & CC dated 0l 0i.20t8. The above

aclivity shall be caried out before obaining CTO

from TNPCB.

l. The Project proponeDt hss to sEictly comply rhc

outcome/direction of the Hon'blc NGT, principle

Bench, New Delhi in ttre O.A No.l86 of 2016

(M.A No.350/2016) and O.A. No.2ml2016 and

O.A No.J80/ 20t6 (M.A.No.l t82 /2016) and

OA.No.l02l2017 and O.A.No.404/ 2016 (

M.A.No. 7J8l2016, M.A. No. 920 t2ot6,

M.A No I122l20t6, M.A.No. l2120t7 &
M.A No.84l/2017) and O.A.No.405/2016 alld

O A No 520 of 20t6 (M A.No.9 /20t6.

M A No 982/2016 & M.A.No.3E4,20t 7).

4 The EMP Cost shall be deposited in a

natronalized bank by opening sepamte account

and head wise expense statement sball be

fumished to TNPCB with a copy SBIAA

Pagc l6 of 19
SEIAA-TN
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unfu*v

annually.

5 The proponent should stricdy comply witl\ Tamil

Nadu Covemmeat Order (Ms) No 84

Environmeflt and forests (EC 2) Depanment

dated 25,06.2018 regarding ban on one time use

and throw away plastics lEespectrve of tbickness

with eJIect from 01.01.2019 under Environment

(Protection) Act, 1986

To consider the ProPosal Tlll The Authority dccidcd to issue Envtronment Clearances

for thc grant of

Environmental Clearance

for the Rough Stone

Quarry in S.F. No 280.

410/2A and 410/28, over

an extent of 3.82 0

Hectare, Karadihalli

Village, KrishnaSiri Taluk,

Krishnagiri Disnict, Tamrl

N6du by Thiru.C .Sankar' Karadihalli Village. Govt High School as per

Office Mcmorandum of MoEF & CC dated

01.05 2018 The above activity shall be carried

out before obtaining CTO fiom TNPCB'

3 The ProJect ptoponent has to stnctly comply the

outcomddireclion of the Hon'ble NGT, Itinciple

Bench, New Delhi in lhe O.A No 186 of 2016

(M.ANo350/2016) and OA No 200/2016 and

O.A.No.580/ 2016 (MANo tt82 /2016) and

O.A.No 102/2017 and O.A.No 404/ 2016 (

M.ANo. ?58/2016, MA No 920 120t6'

M.A.No.I t22l2016, M A.No l2l20l1 &

M.A No.843/2017) and O A.No 40+015 and

subject to followrng condition in addition ro nomal

conditionl

I All thc condition imposed by the District

Collector, Krishnagiri vide Rc No

570/2012/Mines- l Dated: 05 102018 should be

strictly followed.

2 The project proponenl sball utilize the CER

amounr for Rs 0 901-alis (27o of project cost) to

carried out for infraslructurc facilities in

SElAA-TN
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O.A No 520 of 2016 (M.A No.981/2016,

M A No982 20lo & M A No.384/2017).

The EMP Cost shall be deposited in a

nationalized bank by opening separate accoun!

and head wise expense statement shall be

tumished to TNPCB with a copy to SEIAA

annually

The proponent should strictly comply with, Tamil

Nadu Govemment Order (Ms) No.84

Environmenr and forests (EC.2) Depattsent

datcd 25 06 2018 regarding ban on one time use

and llrrow away plastics irespective of thickness

wirh effecl from 01.01.2019 under Environmml

(Protcction) Act, 1986

To consider the gant of 6957

Environmental Clearance

for the proposcd polymer

industries park by M/s-

Tamil Nadu Polymer

Industries Pa* Limited at

S.No.l43, 187, 20538 (P),

Voyalur & Puzhidivakkam

Village, Porureri Taluk,

Thiruvallur DisEict, Tamil

Nadu

The authority discussed in detail and decided to issue EC

for the revised proposal with the area 97.05Ha (239.82

Acres) with the condirions as suggesred by SEAC along

with the following additional conditions.

1. The Project proponent shall eamark the

lollowmg Co ordinates in the project site as per

CRZ map issued by lRS, Anna University and

shall provide with pillar stone

B. t ?'53.829"N 80" l E'57. r49"8
13'17'51.613.N 80" t9'6.267"8
r 3" r7'29.520'N 80" l9'17.462'E
13" t 7'25.876'N 80'19',17.624.E

r3'r7'0.406.N E0'19'l l.24l,E
13'16',45.849'N 80. t9'2.924.E
r3'16'11.552'N 80"18'54.004.8
l3'16'r 0.676'N 80"1848.620.E
I3.16'15.943"N 80" r 8,48.161'E
lt'16'16 2t2.N 80" l8'46648'E

Page l8 of 19
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The Environmmral Clearance issued oDly for the

revised proposal submitted by the proponenr for

th€ project site fall non CRZ area as pcr CRZ (

Ref.No AU/IRS/CU1229-2019 Dt.9.12.2019)

map issued by IRS, Anna University.

13" r6'39.554'N 80"r8'52.076'E
13. t6'44 580"N 80"r8'50 317',E

13"16'56.035',N 80" l8'44.163'E

13. r 7'1.801'N
13"t7'5 t39"N 80" r 8'41. r62"E

I 3" I7'2.2t 4'N 80'18'53.224"E

t3"16'59 337',N 80.18'57.518',E

B'16'59 532"N 80" l9'3.514',E

ll't7't8.t l8"N
ll'r726.234.N 80'19'9. r91"E
t3.t729.254"N 80.r98.933',E
l3'17'30.657"N 80. r 9'6. r?2',E

r3"r7'33.153',N
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Dr. JAYANTHI. M, I.F.S
MEMBER SECRETARY

STATE LEVEL ENVIRONMENT IMPACT
ASSESSMENT AUTHORITY - TAMIL NN)U

3rd Floor, Panagal Maaligai,

No.l JeeDrs Roa4 Saidapet,

Chennsi- 15.

Phone No.044-24359973

Fax No 044-24359975

To

ENvr RoN ME NTAL_g!!48ANgL(Egl

Letter No. SEIAA-TN/F. 695?/ECl E(b)i 683/2019 dated: I 1.12.2019.

The Managing Director

M/s. Tamil Nadu Polymer lndustries Park Ld

l9-A, Rukmani Lakhmipathy Road

Post Box No.7223

Egmore

Chennai-600 008

Sub: SEIAA, TN - Ervrroitiurtal Clearance - Proposed esEblishment of

Polymer Indusries Park at yoyalur & Puzhidivakkam by M/s. Tamil Nadu

Polymer lndustdes Park Ltd at S.F. No 143 & I87 of Puzhidivakkam village,

20538 part of Voyalur Village, Ponneri Taluk, Tiruvallur District, Tamil Nadu -

Issued - Regardin8.

Sir,

Rcf: l.

2.

Your application for Terms of Reference dated,: 22.01.2019

'IoR lssued by SEIAA-TN Vide Lr. No. SEIAA"/'l'N/ F.No.6957/

SEAC/ ToR-654/ 2019 dated: 31.10.20t9

Proponent EIA report submifted ro SUIAA-TN on 20.1 I 2019

Minutes ofthe 139'h SEAC Meering held on 23.11.2019

Mrnutes of tie 3 ine held on 27.1 1,2019

3

4.

5.

MEMBER SU@ETARY

Wa 
SEIAA-rN

I

l I oEC 20t9

Pagc I of26



\z-o>

l,etter No. SEIAA-TN/F. 6957/EC/ 6(by683/2019 drted; tt.l2.2lt9 SEIAA-TN

Proponent revrsed EIA repon submined to SEIAA_TN on 09.12.20t9
Mrnutcs ofthe 363rd SEIAA Meeting held on 11.12.2019

This hai refcrcacc to your applicalion 3d cited, the proposal is for obtainiug
Environmcotal Clcalarce to estrblish a construction project unde. Category 82 and
schcdule s.No. 80) under the Environment Impact Assessment Notification. 2005. as
amended.

The Competenr Authority and Authorized signatory fumished dctailed
information in Form I and Form lA and liquidate eDclosures Ire as Affrexures:

Aplrerure I

Name ofthe Projccr proponint anE The Managing Director
Tamrlnadu Pollmer lndustries par|
Limired,

l9lA, Rukmani Lakshmipathy Road,

600 008

6.

7.

PROJECT DETAILS

Proposed Activity Proposed establrshment of lotynrc.
Industries Park at Voyalur &

Puzhidivakkam Villages

Schedule No

Pioj.ct Location

143 & 187 of Puzhidivakkam village;

20538 pan of Voyalur Village

ii)Revcnue Village Puzhidivakkam & Voyalur Village

iii)Taluk ponnen

iv)Disrrict

Arca of the Land

Built up Area

239.82 actes

1 r oEc 2019
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Letter No. SEIAA.TNm. 6957iECl 8(b)/683/2019 dated: 1I.12.2019 SEIAA.TN

SI.No. Description
Are!

(Acres)

I Plot area t67.21

2 osR 24.38

3 Amenities 5 0l
4 Logistics (fruck Terminal) 6.00

5 Solid Waste Management 9.00

6
Road, Water supply, Storm water drain & Street

Lights

7 Utiliry Corridor 3.00

Total ares 279.82

1) Briefdescription of tbe project

The proposal is an infiasructure development project. It invotves developm9Dt

ofroads, water supply, stornr water drainage, srr€et lighB, gl€en belt
development, and such other amenities.

IDdustrial Pork will housc induskies which do not fa.ll uder EIA Notification
2006 sad Emendoents thereof The proposed industsiee include tbE following:

. Polymer and Plastic ComponentvPartyProducts

. Engineering Manufacturing / Production, specifically, Machines for
Plastic component manufachrring wrth Metal Finishing aDd Surface
Cooting activitres.

. Any other lndust es that are not under the purview of EIA
Notification,2006

8) Land Use Classification I fani arylnna A CortToramUotc a

--f:-"*-''MEMBER SEC(ETARY1 I I)EC 20lS

Page 3 of 26 ffa,
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Letter No. SEIAA-TN/F. 6957/ECl E(b)/6tl/2019 dated: I t.t2.2019 SEIAA.TN

e) Grctn Bclt

r0) UTILITIES.WATER

a) Total Watcr Requirements I MLD

b) Source from where the

water is proposed to be

drawn

Tamil Nadu Water Supply and Drainage

Board (TWAD)

c) Sewagc system All member units will be mandaed to

install "Zero Liquid Drscharge" based

Effluent Treatment Plants to reclaim

water for recycley'reuse in rheir utilthes

and green belt development.

lhe quantity of sewage tlat will be

generated ftom SIPCOT a&ninistrative

oflice rvill be managed In scptic tank

followed by soak pit .

d) ETP & Recycle line All member units will be mandated to

install "Zero Liquid Discharge" based

Emuent Treahrent Plants to reclaim

water for recycle/reuse in their utilities

and green belt development.

l1) Solid Waste Management

-uz.--i_--s

A-rea of 9 acres has been earmarked for

estabhshing a solid wasle manageoent

facility.

Page 4 of 26

1 1 DEC ?019



e24

An[exure 2- Affid8vit

The Proponent has fumished affidavit in Twenty Rupecs stamp papsr attested by the
Notary statinS that

I, Dr. S. Aneeshsekhar, IAS, Managing Direcror, Aurhorised Signatory, represeDt Ivrs,

Tamil Nadu Polymer lndushes Park Ltd (TPIPL), l9-A, Rukmanilakshmipathy Road,

Egnrore, Chennai - 600008. We have proposed lo esrablish a polymer rnduskies park

over aD extcnt of239.82acres at Vo)"lur and Puzhudivakkam Villages, ponneri raluk,

Thiruvallur District. An application submifted by us seeking EDvironmental Clearatrce

under the EIA Notificarion, 2006 is under scrutiny in the Authority. I am fumishing the

followrng undenaking to the Authonty, hereby solemnly affrrm and state as follows:-

l. We commit to SEIAA that will develop Creen belt inl0.l60Z ofthe lotal arEa i.e

24.38acres. Further, we will also ensure the dcvelopmeirt ofgreen belt in 33% of
the allotted area by the m€mber units i.e 55.l8acres, which is 23.01% of toal
area. lt will be made as a mandatory condilion tn the land allotment order as well

as the lease deed to be TPIPL and allorEcs. Thc net area of

Letrer No. SEIAA-TN/F. 6957/EC/ 8(by683/2019 dated: 11.12.2019

SIPCOT wrll identiry a TSDF provider

and facilitare to establish such a

treatment, stomge and disposal

faciliry(TSDF) in line with guidelines of
CPCB&MoEF&CC.

Solid waste generat€d will be disposed

to tlrc approved Municipal Solid Waste

Managcment or else SIPCOT will set up

its l'acrlly through rmomed agencies

by oursourcing their services on amual

contract basis

12') Power rcqulrement 50MW from TANGEDCO

l3) Project Cost Rs.2l6.9l Crores

r4) EMP Cost For Operatlon Phase:

Capital Cost -72.75 lakhs

Operation cost- 36-60 Lakhs per annum

1 l DEC 201S -<;1on--
I\IEMBER SUCRETARY
t)
hv,t 1
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Lettcr No. SEIAA-TN/F. 6957/EC/ E(by6E3/2019 dated: I1.12.2019

Page 6 of26

-f,-r^-
MEMBER 

'ECRETARY

green belt of the proposed industrial park in the post projecl scenario will be

79.56 acrcs, which is 33 l7olo ofthe total area ofthe park.

2, We commit to SEIAA that the area proposed for the park does not fall under

CRZ arca. The co-ordinates of tlre site as per the map prepared by l-Dstltute of

Remote Sensing, Anna University supenmposiDg the site on approved CZMP as

per CRZ notification 201 I vide RelNo.AU^RS/CU/229-2019 are as follows:

Lrbel Latitude Longitude

l3'17'53.829'N 80"18'57 I49'E

B I3'17'5 t,613'N 80't9'6.267"E

C I3',t7'29 520"N 80"19'l? 462"E

D 13'r 7'25.E76"N 80" t9' 11 .624"E

E I l'17'0.406'N 80'19'r 1.241"E

F l3'r6'45 849"N 80'r 9'2.924"E

C r3'16'r 1.552"N 80u l8'54.004"E

H 13"16 10.676'N 80"18'48.620'E

I l3'16'15.943"N 80'18'48.16 t"E

J l3't6't6.212"N 80'18'46.548"E

K r3'r 6'39.554"N 80'r8'52.0?6"8

L l3'16'44.580"N 80" t8'50.337"8

M 13"16'56.035"N 80"t 8'44.163"E

N 13"1?'1.801"N 80"r8'42 680"E

o 13"17'5.139'N 80'18'43.162"8

P 13" r7'2.214"N 80"18'53.224"8

o l3'16'59.337',Tr 80"18'57.518"E

R 13"16'59.532',N 80'19'3 514"E

s l3'17'l8ll8"N 80'19'8.899"E

T 13"17'26.234"N 8f l9'9. r 91"E

U 13'r7',29.254"N 80" l9'8 931"8

rry4ig{{'N 80'19'6.1?2"E

\

,i
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L€tter No. SEIAA-TN/F. 6957/EC/ t(b)/683/20t9 d.redr I1.t2.20r9

4.

3.

7.

I

5.

6.

llolT'33.153"N | 80"t9'8.035"E

We commit to SEIAA that lhe total water rcquireme for the pa* is IMLD,

whicb will be oblained from Tamil Nadu Water Supply and Drainagc Board

(TWAD). TWAD Board has already issued approval for 2.2 MLD (tener No.

I 609/F_CBIC,DO/?F DniryLR /date: t6.09.20 I 5

We commrt !o SEIAA that all mernber unils will be mandatcd ro install ..2€ro

Liquid Discharge" based Emuenr Treatsncnt Plants to rcclaim water for

Ecycley'reuse in their utiliries and green belt development. We will mandot€ to

rnember units to managc rhe sewage as per TNPCB norms. Thc solid wastc

stream will be sent to TNPCB approved vendors/TSDF for propcr and ulrimate

dtsposal. The quantity of sewage lhar will be generated from TplpL
administrative office will only be l000litrerday and it will b€ managed iD septic

tank followed by soak pit as onsite consrruclton

We commit to SELAA that all member unirs will be mandaled to provide rrin
water harvestmg structures as per norms Tplpl will conskuct percolation tanks

for harvesling the rain*,ater in rhe projcct office.

We commit ro SEIAA rhar we will provide srorm water driinage syslem as opctr

concrete channels, all along the road sidc lor cnsuring proper collcctioD of slorm

water and will let out in the nearby water bodies. We also assue thst the storm

water drain would not caary any unrealed or treated sewage.

We commit to SEIAA rhat wc will undertake CER activities as per norms wirh
the approval of bosrd otTPIPL.

We also assuie thal our project s[e does not encroach any water bodies such ali

dvc6, canals, nallas, lakes, ponds, tar*s, erc , from its original boundary.

We are aware that we can be prosecuted under relevant Act and Rules, if we are

not ensuring the adherence ofthe above commitment

The proj€ct activly is covered in E(b) of the Schcdulc aad is of 82

9.

does not require Public Consulrarion gLper para 7 IU Stage (3) (i)
Noti6catiorL 2006.

caregory. It

(d) of EIA

/,ttt-yn-t--
MEMBER SftCR-ETARY

I
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Letter No. SEIAA-TN/F. 6957/ECl 8(by6t3/2019 doted: I1.12.20t9 SEIAA-TN

Thc Authoity affqr considerarion all the requisite documents with status and data and

based on SEAC appraissl and reconrmendations for issue of Environmental Clearance in

iB l39s meeting held on 23.11.2019, SETAA placed the proposal in the 363d SELAA

mccting hcld on 19.12.2019 hereby conveyed Envimnmental Clearance alotg with the

conditions containing four pans namely

Pafi - A {ommon conditions applicable for Prc-constructioD, Construction ard

OpsEtional Phases

Pan - B -Specific Conditions Pre consrruction phase

Part - C - Specific Conditions - Construction phasc

Part - D - Spe€ific Conditions - ODgrstionsl Phase/Post constucrional

Phase / Entire life ofthe project.

!@!sli

The SEIAA herebv accords Environmental Clearancglqlbg_eb9ylrlqilg-Uldg!

!@s-441!g4L.!,iqE-s!ipshed belowl

Opcrafloml Phsses:

l. Any appeal against this cnvircnmental clearance shall lie with the Hon'ble

National Green Tribunal. if prefened. wirhrn a period of 30 days as prescribed

under Section l6 ofthe Natronal Green Tribunal Act. 2010-

2. The construction of STP. Solid Waste Management faciliry, E-waste

management facility, DG sets, ctc., should be made in the earmarked area only.

In any case. the locarion ofthese utilities should not be changed later on.

3 The Environmental safeguards contained in tie application of th€ proponent

/mentioned during before the State Lcvel Environment lmpact

r loEc 20lg

'ey/
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Letter No. SEIAA-TN/T'. 6957/EC/ E(by66J/2019 d.r€d: 11.12.20r9

32r+

5.

Assessmenr Authority / State Level Expert Appraisal Commincc should bc

implernented in the letter and spirit,

All other statulory clearances such as the approvals for storage of diesel from

Chief Controller of Explosives, Fire and Rescue Sewices Depanment, Civil
AviatioD Depanmenr, Forest Conservation Act, 1980 and Wild Life (prorecrion)

Acl, 1972, State / Central Ground Water Authority, Coastal Regulatory Zone

Authority, other statutory and other authorities as applicable to rhe Fojecr shall

be obtained by projecr propotre from the concemed compctcnt au$orities.

The SEIAA reserves rhe riilht to add additional safeguard measures

subsequently, if non-compliance ofany ofrhe EC condirions is found and to rake

action, including revokin8 of tld! Envirofinental Clearance as the case may be,

A proper record showing compliance of all the conditions of Environmental

Clearsnce shall bc maintained and made available at all thc times

ial year cnding 3l st March in Foro-

the projccr proponent to the concemed Srare

Pollution Control Board as pr under the Environmcot (protection) Rules,

1986, as amended subsequent also be put on the website ofthe coEpatry.

The status ofcompliance ofenvironmental clearance conditions 6nd shall also be

sent to tie Regional Office of the Minisrry of Environment aDd Forcsts, Chennai

by e-mail.

6 The Regional Oftice ofthe MiDrsrry located at CheDnai shall monitor compliance

of th€ sripulatcd conditions. Thc prqccr aurhorities should cxtend full
cooperation to thc officer (s) of rhe Regional Office by fumishing the rcquisitc

data / information / monitoring reports.

9 "Conscnt for Establishment" shall be obtained from the Tamil Nadu pollution

Contol Board and a copy shall be submitred ro the SEIAA, Tamil Nadu.

10. ln the case of aoy change(s) rn rhe scope of rhe projecr, a fresh apprBisal by the

SEAC/SEIAA shall be obtsined betbre implementation

ll The conditions will be enforced inlcr-alia, under tle provisions of the Waler
(P.evenrion & Control 74, the Air (Prevention & Control of

4.

1 1 DEC 20ls
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SETAA-TN/F. 6957/EC/ 8(b)/683/20t9 drred: I 1.12.20 r9 SEIAA-]-ft-

Pollution) Act, 1981, the Environment (protection) Act, 19g6, the public

Liability lnsurancc Act. I991. along with their amendments ,draft Minor Mineml

Conscrvation & Dcvelopment Rules , 2010 framed undcr MMDR Act

Ig57,National Commissron for prorection of Child Righr Rules ,2006 and rules

made there under and also any orher orders passed by the Hon'ble Supreme

Court of India,rHon'ble High Coun of Madras and any olhcr Courts of Law,

including the Hon'ble National Green Tribunal relating to the subjeci matrer

12. The Environmental Clearanoc shall not be cited for rela.xing rhe other applicable

rules to this project

13. Failure to comply wirh any of the conditrons mentioned above may result rll
withdrawal of this clearance ard attmct action undff the provisions of the

Environmenl (Protcction) Acr. I 9t5.

14.The proponent shall upload rhg.sratus of compliance of the sripulated EC

conditions, including rcsults ofmorlitored data on their website ard shall updare

the same periodtcally. lt shall simulta.neously be sent to the Regional Office of
MoEF, Chennai, the rcsp€ctifFi Sfice of CPCB, Bengaturu and the

TNPCB. The cnrena pollrihdt 'rihmely; pMt0, pM2.5, SO2. NOx

(ambient levels as well as staok emissrons) or critical sectoral palameters,

indicated for fte projeo shall bc fiidnit6rcd

15. The SEIAA, TN may cancel the environmental clearance granted to $is prcject

under the provisions of EIA Notification, 2006, if, at any stage of the validiry of
this envtronmental clcarancc, if it is found or ifit comes ro the kDowledge of this

SEIAA, TN that the projecl proponcnt has deliberately concealed and/or

submihed false or misleadmg information or inadequate data for obtaining the

environmental clearance.

16, The Environmcntal Clcarance does not imply that the other st8tutory /
admmistrative clearances shall be granted to the project by the concemed

aurhorities. Such authorities would be considering the project on merits and be

takingdecisions independently of rhe EnviroDmental Clearance.

I}TEM

(,wPagc l0 of25
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Letter No. SEIAA-TN/F. 6957/EC/ 8(by683/20 t 9 dared: I 1.12.2019

Q1a

17. The SELAA, TN may alrer/modify the above condition! or sripulalc aoy fufihcr

conditio[ in the interest of environment protection, even during the subsequent

period.

18. The Environmeatal Clearance does not absolve the applicart/proponeot of his

obligatior/requirement to obrarn other straturory and admiDlstrative clearaDc€s

ftom othcr statutory and adminisrative authonties.

19 Whcrc the trccs nced to bc cut, compcnsation plantatio[ in the ratio of l:10 (i.e.

planting of l0 trecs for every one tree that is cut) should bc dorc with thc

obligation to continue maintetrance,

20. A sepamte envircnmenral maDsgcoe!:t cell with suirable qualified personnel

should be set-up under rhe conrol ofa Senior Execurive who will repon direclly

to the Head of fte OrganizatidB.rud tle ihortfall shall be strictly reviewed and

addressed,

21. The EMP cost of Rs.l.09 C.rotas ilall bq,.deposlred in a Narionalized bank by

openint sepamtc account iod the head wrsc expcnscs statemcnt shall be

submitted to TNPCB with a copy to SEIAA onnually.

22. The project activity should not carie loy disrurbance & deteioration ofthe local

bio diversity-

23. The project acriviry should not impact the water bodies. A detailcd inventory of
the water bodies and forest should be evaluated and fact reponed to the Forest

Department & PWD for moniroring.

24. All thc assesscd flora & fauna should be conserved alrd prclected.

25. The proponert should strtctly comply wirb, Tamil Nadu Govemmcnt Order (Ms)

No.84 EnviroDment and forests (EC.2) Depanment dated 25.06.201g regarding

ban on one time use and throwaway plastics irrespective of thickness with effect

Ao 0l.01.2019 under Envimnmcnr (protection) Ac! l9t6
26. As per MoEF & CC, Gol, Office Memorandurn dated 10,03.2015, pdor

ciearance from Forestry & Wildlife angle including cl€arance ftom obtainiDg

comminee of the Narional Board for Wildllfe as applicable shall be obraincd

I

I

I l DEC 20ts
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Lener No. SEIAA-TN/F. 69S7/EC/ E(by6t3/20t9 drted: I1.12.20r9 SEIAA-TN

before starting ihe quarrytng operation, ifthc project site is located wirhin toKM
fiom National Park and Sanctuaries.

27. Traflic congcstion Dear thc cntry and exir poinls from the roads adjoining rhe

pmposed project site must be avoided.

28. The safety measures proposed in the report should be stnctly followed.

29 The Developer shall ensure thar no allortneflr letier/ sale deed in any form shall

be made to house category A or category B industry as Fescribed in the

schedule ofElA norificatlon 2006. However, ifl case any category A or category

B type of industry as prescribed in the schcdule of ELA notificstion 2006 is

proposed then rhc individual unit shallapply and seek Environmental Clearance

under the EIA notificarion 2006

30 Tbe prgject proponent must submir the permissible land use classification

cenificate obtained from compet.nt authority for th€ propos€d projecr beforc

obtain the CTE from TNPCB.

3l.The proponenl shall obrain the nccessary permissior/ NOC of water supply

from the TWAD board

l2 The Developer shall mandate the medber industries ofthe Industrial Park lo

allot 33% of the plot area for green belr devclopment and to install RWH

structures.

33. Thc Developer has to cnsure lhat all the member industries within the lndustrial

Park shall make their own armngemcnts to achieve zero discharge of the trade

emuents, solid waste & E walte management, gasmus emissioo and noisc

cootsol m€asurEs to achieve the standards prcscnbed by thc TMCB.
34. The project proponent shall ensurc thai thc indiyidual membcr units will not be

allowcd ro carDr out manufacturing of producti stipulatcd in G.O. (Ms) No. M

dated 25i06/2018 on bannrng ofone time use on and throwa,ray plsstics.

35. Th€ project proponent must submtt the permissiblc land usc classification

cartificate obtained from competcnt aurhority for thc proposed project bcfore

obtain the CTE ftom TNPCB.

/ i.)i
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36. The CER firld shatl be uritized as per the oIficc mcmo.aadum of MoEF & CC

dated 01.05,2018 brfore obtaining CTO from TNPCB.

37. The allotted industrial units shall obrain conseht from the TMCB separately for

their establishm€bt & operation in this industrial estate.

38. The prcjecr proponent shall ensure lhat ll,Z of the rotal area of the project sire

should be covercd with green belt_

39. Thc proponent shall providc Rain Watcr Harvesting pits so &s to recharge rhe

gound water table-

40. Discharge of treated sewage shall conform to the norms & standards prescribed

by the TBmil Nadu Pollution Control Board

41. I[ is the sole responsibility ofrhe proponent that rhe treated scwage disposed for
greeD belt devclopment/ avenue plantation should not pollutc the soiU ground

water/ adjacent canalv laked ponds, etc.

42. The Developer has ro ensure lhar all lhc memb€r iDdustries wirhin the hdustrial
Park shall makc rheir own arrangements to achicve zcro discharge of the trade

effiuents,

43. The project propoflent shall ensure that all the member units should heat and

dispose solid waste & E-waste as per the Solid Waste Managemenr Rule20l6 cs

amended and E-Waste Management Rules, 2016

44. There shall be no discharge ofemuenr outside the hdusrrial park at any time.

45. The Developer shall maDdate the member urits of the lndustrial pa* to install

adequate APC measureyAcousric lo achieve at emissions staodsrds withiD

pemissible Iimits prescribed by the CPCB.

46. The Project proponent shall earmark rhe following Co ordinates in thc projcct

site as per CRZ map issued by IRS, Anna University aDd shall provide with
pillat slone.

Letr€r No, SEIAA-TN/F. 6957ltcl E(by683/20t9 dstedr 11.12,20t9

LABLE LATITUDE LONGITUDE
13.17'53.829"N 80018'57.149.E

B t3.17,51.613'N 80.19'6.267'E
C 130l7'29.520'N 80'19't7.462.8
D 13.1725.876.N 80" t 9'17.624'E
E r-tffitN 80" l9'l L241'E

/t
g
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Letter No. SEIAA-TN/T. 6957/EC/ 8(by683/2019 dated: 1t.12.2019 SEIAA-TN

47. The Environmental Cleaatrce issuad ooly for the revised proposal submitted by

lhe proponent for the plirject sirc fall'non CRZ area as per CRZ ( Ref.No

AU/tRS/CU/229-20 lS Dt.9 12.2019) map rssued by IRS, Anna Univcrsily.

L The project authorities should advertise with basrc detarls at lcast in two local

newspapers widely circulated. one of which shall be in rhe vcmacular language

of the locslity conccmcd. wrthrn 7 days of the issue of clearance The prcss

releases also mention lhat a copy ofthc clcarance lener is available with the State

Pollution Conrrol Board and also at wcbsile of SEIAA, TN. The copy of the

press release should be forwarded to the Regional Office of the Ministry of

Environmenr and Forcsts locatcd al Chennai and SEIAA-TN.

2. [n the case ofany change(s) in the scope of the project, a fresh appraisal by t]c

SEAC/SEIAA shall be obtaincd before rmplementation.

3. A copy of the cleamnce lencr shall bc sent by lhe proponent to the L,ocal Body.

The clearrnce letter shall also be pul on the wcbsite ofthe P.oponent.

4. Tic approval ofth€ comp€tcnt authority shall be obtained for strucrual safety of

the buildings during ade4uacy of fire fighting cquipments, €tc as per

F l3't6'45.849"N 80" l9'2.924"E
C l3' 6 1.552"N 80. r8'54.004'E
H 13" 6 0.676'N 80.18'48.620',8
I 13" 6 5.943 "N 80.18'48.16r'E
J l3' 6', 6.212'N 80018'46.548"E
K I3' 6',39 554',N 80.18's2.076',E
L l3' 6'44.580"N 80"18'50.337"E
N{ l3' 5'56 035'N 80" l8'44. r 63"E
N 13" l7'3 801"N E00 tE'42.680',E
o 13"r7 5 r39'N 80.t 8'43.162"E
P r3" r7,2.2 r4'N 80.18'51.224'E
o 3.16'59_337"N 800 t8'57.518'E
R 3" l6'59.532'N 80't9'3.5 t4"E
s 3'| 7'18.1 r 8',N 80'19'8 899',E
T 3"17',26.234',N 80.19'9 rgl'F.
U 3't7',29.254"N 80't9'8.933',E

3"17',30.657"N 80" t9'6 172"E
3"17',33.153"N 80" r 9'8.03s'E
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National Building Code including protection measures from lightning etc before

comrhenccment of the work.

5. All requfued sanitary and hygienic measurcs for the workers should be rn place

before starting construction actlvihes and they have to be maintaincd throughout

the constructio[ phas€.

6. Design of buildings should be in conformity wirh rhe Seismic Zonc

Classifications. _J"
7. The Construction of fie silc.tirtus should be undenakcn as per the plans

approved by tbe concemed local authorities/local administEtion.

\-o construction activity ofarry kindshsll be taken up in the OSR alea.

Consent of the local body concemed should be obtained for using the treated

sewage in the OSR area for gardening purpose. The quality of lreated sewage

sball satisfy the bathing qriilitjr prtscribcdby rhr CPCB.

l0.The height and coverage oI the consfuctioDs sha be in accordance with the

existing FSVFAR norms as perCoasul Rcgulation Zone Notification,20l I.
I L The ProJect Proponent shall provide cor parking exclusively for thc visiting gues!

in the proposed residenrial apartments as per CMDA norms.

l2.The project proponent shall ensurc the level of basement shall be above

maximum flood level.

l3.The proponent shall prepare complerion plans showing Separat€ pipelircs

marked wirh drfferent colours with thc following details

i. Locarion ofSTP, compost system, underground sewcr li[e
ii Pipe Linc convcyrng the treated eflluent for green belr

development.

iii Pipc Line conveyrng the treared effluent for roilet flushing

iv. Water supply prpeline

v Gas supply prpe line, ifproposed

vi. Telephone cable

vii, Power cable

viii. Strom water drains, and

E.

9.

Letter No. SEIAA-TN/I'. 6957/EC/ 8(by6E3/2019 dated: 1t.12.2019

I I DEc 20ls:=.( I I DEC 20$ ]:
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Letter No. SEIAA-TN/F. 695?/EC/ 8(by6E3/2019 dated: ll.t2.20l9

ix Rain water harvesting system, eic.,. and it shall be made available

to the owners

l4.A First Aid Room shall be provided in rie project sitc durirg rhe entire

construction and operation phascs of th. project.

15. The present land use surrounding the project sire shall not be disturbed ar 6ny

poinr of time.

16. The grcen belt area shall be planted with indigenous native trees.

17. Narural vegetation listed panicularly rhe trees sball not be removd duing the

constructiory'operation phase. [n case any trr6 arc likcly to b. distEbcd, shlll be

replanted.

18. During the construction and oFratibp phase, there should be no disturbance to

the aqualic cco-system wirhin and outside the area.

19. The Provisions of Forest conscii,ation Act 1980, Wild Life Protection Act 1972

& Bio divqsity Act 2002 should Dot be violated

20. There should be Fire fighling plan and all rcquired safety plar.

21. Regular fire drills sfroufa Ui,#lO 6 ciieatiiwareness among owners/ residents.

Prrt - C - Soeclfic Condltlorr - Coniqutrbn phrtG:

' 
-:-i-

l Constru.tion Schedulc:

i) The Projcct proponent shall havc to fumish thc probablc date

commissioning of the project supponed with necessary bar charts

SEIAA-TN,

2. Lrbour Welfrrc:

i) All the labouers to be sng8ged for corEtsuctioo stould bc screeaed for

health and adequatcly trcated before and during their employmcnt on the

work 8t thc site.

ri) Personnel working in dusty areas should wear protective respiratory

devices and they should also be provided wilh adequate tsaining and

informarion on safety and health asp€cls. Occupational health

survcillancc programgl thc workers should be undcrtakcn paiodicslly to

of

to

Page l6 of26
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Lerter No. SEIAA-TN/F. 69s7lEcl 8(by683/2019 dsred: 11,12.2019

observe any contradictions due to exposurc to dusl and take corrective

measurcs, ifneeded.

iii) Pcriodlcal medical examination of the wo*ers engaged in the project

shall bc carried out and rccords maintained. For the purpose, schedulc of
hcalth examination of rhe worken should be dlawn and followed

accordingly. The workers shall be provided with peEonnel protective

mcasures such as masks, gloyes, boots clc.

3. Woter Supply:

Department ofwater resorrrces/.may be out sourced.

ii) Provision shall be made for the housrng labour within the site with all
necessary infiastruclures and facihties such as fuel for cooling, mobile

toilets, mobilc S1'P, safe drinking water, medical health care, crCche erc.

The housrng may be io the form of rcmporary strucrures to be removed

aftcr the completion o t.

iii) Adequate drinking w , nirary facilities should be provided for
construction workers at ibe site The treatment and disposal of waste

water shsll be through dispersion trench affer treatment thrcugh septjc
tank. Thc MSW gencrdted shall be disposed through Local Body 8lld tbc
identifi ed dumpsite only.

iv) Water dcmaDd dudng consrruction should be reduced by use of prc_

mixcd concretc, curing agents and other best practices prevslent.

v) Fixtules for showers, toiler flushing and drinkiDg water should bs oflow
flow typc by adopting rhe use of aerators / plessurc reduci[g dcviscs /
sensor bascd control.

4. Solld Waste ManaE.mentl

i) In the solid waste management plan, the STp sludge management plen
for direct use as manule lbr gardens is not acceptable; ir hust be co-
composted with bi

I I DEC 2019
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Letler No. SETAA-TN/T. 6957/EC/ E(b)/6t3/2019 dated: 11.12.2019 SEIAA-TN

ri) House hold hazardous wasre such as batteiies, small electronics, CFL

bulbs, expircd medicines and used cleaning solvent bottles should be

segregated at sourcc. collected once in a month from residences and

disposed as per the SWM rules 2016.

rii) Domcstic solid wastes to be regularly collectcd in biDs or waste handling

rEceptacles and disposed as per the solid waste msnagemert rules 2016.

iv) No wtrste of any tr?e to bc dlsposcd of in any wat€rcourse including

diains, caDals and the surrounding envrronment.

v) E-waste shall be disposed through Authorized vendor as per E-u/aste

(Managemcnl and Handliog) Rules, 2016 and subsequent amendment.

Top Soll Maoag€ment:

i) All the lop soil cxcavatcd chrring consmrction activities sbould be srored

for use in honiculturc/ landgcapl--developmcnt within the projecr site.

Construction Debrls disposal:

i) Disposal of construction debris during construction phsse should not

crcate any advcrsg_ eff-ecti op fu neighboring communi(ies and be.3
drsposed off only in appr6ved iites, with the approval of Competcnt

Aurhority witl nccessary nr€cautions for general safety and health
..:

aspects of $e people. The iiinsmuction and demolition waste shall be

managed as pei Construction & Demolition Waste Managemerl Rules,

2016.

ii) Construction spoils. including bitunrinous matenals and other hazardous

materials. must nol be allo\r'ed to contaminate watercourses. The dump

sitcs for such materials must be secured so that thcy should not leach into

the adjacent land./ lakd sheam etc

7. Dlesel Gederator sets:

i) t w Sulphur Diesel shall be used for opeEting dicsel Senerator sets tobe

used during conslruction phase. The air and troise emission shall

conform to the slandards prescribed in the Rules under thc Environment

(Protection) ules framed thereon.

5.

6.

Page lt of 26
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ii) The diesel requied for operatiDg stand by DC sers shall be srorcd in
uoderground tarks fulfilling the safery norms and if required, clearance

from Chief Controller of Explosives shall be taken_

iri) The acoustic ercloswes shall be iDstalted at all noise generati[g

equipmenB such as DG scts, atr conditioning s)6tcms, cooling waEr

tower etc.

8, Alr & Nohe Pollution Cortrol:

i) Vehicles hired for briDging consrruction materials to thc site should be rn

good condition aDd shouldrcgdolm !o air and noise emission Et8ndards,

prcscrib.d by TNpCB/Cpii. ihe ,ehicles should be operared only
during non-peak hous, . '

ii) Ambienr air and noise levels should conform to residential standards
p.escrib€d by the TNPCB, both during day and night. lncremertal
pollurion loads on fie;rbieot aL and noise quality should be clos€ly
monitored during thi ""ol!t^",io; phtse. The pollution abaremelt
measues shall be srricrly iiplemented.

iii) TrafEc congestion near thc:enky and exit poitrts from the roads adjoining
tbe proposed project site shall bc avoided. parking shall be fully
inremalized and no public space should be utilized. parking plan to be ss
per DTCP norms. The traflic departnent shall be consulted and any cost
effective trdlfic regulative faciltty shall be met before commissioning.

iv) The buildiDgs should havc adequate disrance between them to allow fice
movcment offresh air and passa8e ofhatural hght, air and venrilatio[.

9. Bultdlng moteriol:

t) Fly-ash block should be used as building material in the construction as
per the pmvision of Fly ash Notification of September, 1999 and
amended as on 27tI August, 2003 ahd NorificatioD No. S.O. 2g0? (E)
dated: 03. t 1.2009.

ii) Ready-mix concrere shall alone be used in building construction atrd
necessaD/ conducted to asccrtain their quahty.

Lener No. SEIAA-TN/F. 6957/EC/ E(by683/2019 dated: tt.t2.2o1g
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Letrer No. SEIAA-TN/T. 695?/EC/ t(by683/2019 dited: ll l2'2019 SEIAA.TN

iii) Use of glass shall bc reduced up to 40% to rtduce the clcctricity

consumption atrd load on air conditioning' lf nccessary' high quality

double 8,lass with special reflecting coating shdll be used in windows'

10. Storm Wrter Dralnrge:

i) storm water managEmem around the site and oD sitc shall be established

by following the guidelines laid down by the storn water manual

ii) Storm water management plan sball be obtained by engaging the services

of Anna UnivcrsitynfT

ll. Energy Cons€rvation Measur6:

i) Roof should meet Prcsc as per Energy Conservation

Building Code by using apprripiiate thermal rnsulation material' to fulfill

the requiremcnl-

Opaque wall requiremcnt ss Per Encrgy

Conse ation Bu is mandatory for all air conditioned

spa@s by wG of app thermd insul'tion msterisl to fulfill the

rrquirrment.

iii) All norms of Energy Conservation Building Code (ECBC) aJld Natiooal

Building Code, 2005 as energy conscrvation have to be adopred Solar

lights shall be provided for illumination ofcommon arcas'

v)

Application of solar energy should be incorporated for illuminstion of

common arcas, lighting for gardens and street lighting A hybrids system

or fully solar system for a portion ofthe apaftmens shall be provided

A repon on thc cncrgy conscrvatlon measures confoftning to cnergy

conseryation norms presctibed by the Bureau of Energy Efficiency shall

be prcparcd incorporating details about building materials & technology;

R & U factors etc and subrnifted to the SETAA in three month's time'

vi) Energy conservation measures like insiallation ofCFk/TFLs for lighting

the areas outside the buitding should be inteFal part of the Project design

and should be rn place before project commlsslonhg

12. Fire SifetY:

iD

ir)
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Letter No. SEIAA-rN/F. 6957/EC/ E(b)/683/20t9 drted: 11.12.2019 SEIAA.TN

i) AdequEG firc Forcction equipmcnB and rcscuc arrangcrrcEts sbould bc

made as per the prescribed standards.

ii) Proper and iree approach road for fire-fighring vehicles upto the

bu dings and for rescue opemtions in the event of emergency shall be

made.

13. Green Belt Developmenti

i) The Prcjcct Proponent shall plant rree species with large porenttal for

carboD capture in the proposed green bclt area based on the

recornmendation of the Forest departnent well before thc project is

clmpleted.

ii) The purpose of Green liiit around the project is to capturc the fugitivc

emissions and to attcnuate Ihe noise genersle4 in additioD !o the

improvement in rhe aeilhEfi;i. A wild range of indigenous planrs species

should be planted in and arcund rhc premise iD consultatioD lvith tbe

Startc Agriculturc Universiry. The planB

opy cover, perennial grccD narure. nalive

dium size rrees and small tsees altemaring

with shrubs shatl be plinl{,ff possrble Miyawaki method of plaoring i.e

planting differenr types 'bf trces at very close escapemeDt may be tied
which will give a good green cover. A total of 15% of the plot area

should bc designated for green belt wbich should be rnised along thc

bouDdaries ofthe plot and in berween blocks in an orgaaized marurer

iii) Thc proponent sholl dcvelop the green bel( as per rhe plan furnished and

area e?urtatked for the greenbelt shall not be alter at any point of time for
any other purpose.

iv) The proponcnt has to earmark the greenbelt area with dimeDsion and GpS

coordinates fo! the green belt area and the same shall be included in t}e
layout outplatr to be submitted for DTCP approval

14. Sewsge Treatment planti

I tt)EC 20t9
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Lettcr No. SEIAA-TN*/F. 6957/ECl t(by683/2019 drtcd: 1t.12.2019

The Scwage Trcatment Plant (STP) installed should be cenified by an

independent expert/ reputed Academic institutions for its adequacy and a

rcpon in this re8ard should be submined to the SEIAA, TN before rhe

project is commissioncd for operation. Explore the less power consuming

systems viz bame reactor, etc., for the treatment ofsewage.

The Proponent shall install STP as fumished. Any alteration to satisry thc

bathing quality shall be informed ro SEIAA-TN.

iii) The project proponent shall opemre and maintain the Scwage fteatmert

Pla[t clfectively to meet out theslaDiards pr€scribcd by the CPCB.

iv) The project proponcnt shall cbntiiuously op€Erte and maintain the

Sewage tIearment plant to achieve the standards prescribed by the CPCB

v) The projecl proponent h.!s to ensurelhe complcte recychng of treated

sewage aller achieving the slandards prescribed by the CPCB

vi) The project proponent hls stardby D.G set for the

STP for thc continuous ofu asc ofpowcr farlurc.:t
15. Rlitr Water H.rvesting:

tI iial, ,tr"rr ensurc that roof rain warcri) Ihe proponenu Owner of tl

collectcd fiom the covcred rooi of the buildings, etc shall be harvestcd so

ss to ensurc thc maximum beneficiation of rain watcr harvcsting by

constructing adequate sumps so that 100% ofthe hsrvestcd watcr shallbc

rcused.

ii) Rain.rater harvesting for surface run'off, as per plan submitted should be

implementcd. Before recharging the surface run off, pre-treatment with

screens. seltlers etc. must be done to remove suspended rnatter, oil ard

8rease, etc.

iii) The project activity should not carrse any disrurbance & dcteriontion of

thc local bio diversity

16. Butldlng Safety:

Lightning arreslcr shall be properly designed 8tld installed 8t top of thc

r)

ii)

I r t)EC 2019
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Letter No. SEIAA-TN/F. 69S7IEC/ 8(by683/2019 datedr .12.20t9

I
C+1

pbsle/Entire llfe of the proiect:

l. There should be Frre fighting plan ard all required safcry plan.

2. Rcgular fire &ills should be held ro create awarcness amoDg ownerv residenb
3. House hold hazsrdous wasre such es battedes, small clc.tsotrics, CFL bulbs,

expired medicines and used cleaning solvent bottlcs should be scgregated at

source, collected once in a month from residences and disposed as per the SWM
rules 2016.

4, The building should not spoil the green views and aestletics of surroundilgs and
should pro!.ide enough clcan air

5. The project proponenr has to furDish the ceflilicare staring that the proposed srre

had not encroached any warer body (rivers, canals, lakes, ponds, tanks, etc) frorh
its onginal boundary shall be obtained from the compctent authority before
obtaining CTE from TNpCB.

6 The project proponent shall obtaln..thc necessary permission for drawl of ground.u srowr ur I
water/ surface water required for the project from the comperent authority

?. Solar eacrgy saviog shall b l0oZ oftotal cncrgy utilization.
8. The project proponent shall comply with rhe provisions contained in this

Ministry's OM vide F.No. 22-65l2ot 7-tA.Il I dared lsr May 2018, as applicable,
regarding Corporate Environment Responsibility.

9. The company shall have a well laid down environrnentsl policy duly approved
by the Board of Directors. The environmental policy should prescnbe for
standard operating procedures to have proper checks and balances and to bring
inro focus any infiingements/devratiofu,violation of the environmental / forest /
wildlife norms / conditions. The compary shall have defined sysrem ofreponhg
infi-tngehcDts / deviation / violation of the environmental / forest ,/ wildlife
norms / coDditions and / or sharcholders / stake holdcrs. The copy of the boad
resolution in this regard shall be submined ro the MoEF & CC as a parr of six_
monthly rcpon.

PaEe 23 ol26
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Letter No. SEIAA-TN/F. 6957/EC/ 8(by683/2019 dated: tf.t2.2019 SEIAA-TN

10. The EMP cost shall be prinrcd in the Brochure / pamphler for the preparation of
the sale ofthe property and should also mentlon thc component involved.

ll.The Project proponent shall get due permission from the wetland Authoriry

before the commmcement ofthe work, rfapplicablc.

12. Thc projecl activities should in no way disturb the manmade sfuctues.

l3,The Proponent shall do afforestation/ restoration progranme contemplatcd to

shengthen the opcn spaces shall prcferably include narive species along with the

financial forccast for planttng and maintcnance for 5 years.

14. "Conscnt to Operate" should be obiained Aom the Tamil Nadu pollution Control

Board before thc srart of thc operalion of the projcct and copy shall be submittcd

to the SEIAA-TN.

15. Raw water quality to

be provided.

16. The Proponent should rlhe mainlenance of common facilttles

including greening, rai g,tewage treatmenl and disposal. solid

waste disposal and environmental monitoring including terrace gardening for a

period of 3 years Within onc yerr dfter handinB over rhe flats to all allotrees a

viablc society or an association among thc allottecs shall be formed to take

responsibiliry of continuous maintenancc of all facilities with requircd

agreements for compliance ofall conditions fumished In Environment Clearance

(EC) order issucd by th€ SEIAA-TN or the P.oponent himself shall rDaiDtain all

the above facilitics for the entire period The copy of MOU between the buyers

Association and proponent shall be communicated to SEIAA-TN.

l7.The ground water level and its qualrty should be monitored and recorded

reSularly in consultanon with Ground Water Authority.

18. Trcated emuent emanaring from STP shall be rccycled / relsed to the maximum

exlent possible. The treated sewage shall conform lo the norms and stardards for

bathing quality laid dowD by CPCB incspectrve of any use Necessary measures

should be made ro mitigate thc odour and mosquito problem from STP

bc checked for portability and rf necessary RO plant shall

<( rulcii

r--/ \9
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Letter No. SEIAA-TN/r. 695?tOCl 8(by6t3/2019 dired: tl.l2.2Ol9

T

19. The Propoaent shatl operate STp continuously by providing stand by DG set in

case ofpower failure

20. Adcquate measurcs should be raken to prevenl odour emanatinS tom solid wastc

processing plant End STP.

21. The E - wrste gc[erated should be collected and disposed to a Dcarby authorized

e-waate ceDtre as per E- wasre (Management & Handling), Rules 2016 as

amended.

22. Diesel power getrelating sets proposed as source of back-up power during

operation phasc should bc ofenclosed type ard coDform to rulEs Eradc uader rhe

Environment (Protedion) Act, 1986. The heighr of stack of DG sets should be

equal to the height needed for the combined capacity ofall proposed DG s$s.

23. The noise level shall be maintained as per MoEF/CpCB/TNpCB

guidelines/norms both during day.and ojght time.

disposed off through registc

e blld hazardous waste /25. The proponetrt is rEquired ro

E-wasre collection and disposal mmhausm.

26. The proponent/ Owner of rle flat$h{[ensure thar storm water dlain prcvided
at the project site shall be maintained without choking or without causmg
srag[ation and should also ensure tha! the storm water shall be properly disposed
off in the natural drainage / chamels Mthout disrupting the adjacent public.
Adequate harveslmg ofthc storm water should also be ctrsured.

27. Used CFLS and TFLS should be properly collected and disposcd offlsenr for
recycling as p€r the prevailing guidelineyrules of the regulatory authority to
avoid oercury coltamination.

28, A copy ofthe Environmenral clearaace (EC) letter shall be made avsilable ro all
the allottees along with the allotment order / sale deed.

24. Spent oil liom D G sets should be stored in HDPE drums in an isolated covered

facility and dtsposed as per de,Hazardous &
Transboundary Movemgnl; Rules 2016. Spent

other Wastes (Maoagement &

oil from DC sets should be

1 1 DEC 2019
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L€tter No. SEIAA-TN/F. 69S?/EC/ t(by683/20t9 dsted: rl l2'2019 SEIAA-TN

29. Fsilure to comply with any of the coDditions mentioned sbove may result tn

withdrawal of this clearance and attracl aclion under the provisions of ihe

Environment (Protection) Act, I 986

MEMB

Wau
Copv to:

I The Principal Secretary lo Govcmmcnt, Ilnvironment & Forests DePt,

Govt. ofTamil Nadu, Fort St CcorSc, Cherxrar '9

2. Thc Chairman. Centrdl Pollution Control Board. Parivesh Bhavan,

CBD Cum-ofnce Complex, East Arjun Nagar, New Delhi 110032

3. The Member Secretarv. Tamrl Nadu Pollution Control Board'

76. Mount Salai, Guindy, Chcnnai-600 032

4. Thc AfCCF (C), Regional Of}lce, Ministry ofEnvironment & Forest (SZ)'

34, HEPC Building, l"& 2'J lrloor, Cathedral Garden Road, Nungambakkam'

Chcnnai - 34

5 Monitoring Ccll. I A Dirrsion. Ministry o[Environmenl & Forests'

Paryavaran tshavan. CGO Conlplcx. Ncw Delhi I10001

6 Thc Districl ( ullector. Iiruvatlur Drstrict

7 Stock File.

I I DtC tt't)
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No. J-1 101 3/412006-lA-ll (l) (Part)
Government of lndia

Ministry of Environment, Forest and Climate Change
(lmPact Assessment Drvision)

Indira Paryavaran Bhawan
Jor Bagh Road, Aligani

New Delhi-1'10003

Dated; 29b August, 2017'

OFFICE MEMORANDUM

Subject: Terms of Refercnce for EIA/EMP studies for the proioctslactvities
requiring Environmental Clearance under the EIA Notification' 2006 '
Extension of validity period - rsgarding.

ln order to streamline the process and provide greater clarity in issuing Terms of

Reterence (ToRs) for undertaking EIA,/EMP studies for the projects'/activities requiring

EnvironmentalClearanceundertheElANotification,2006,thefollowingdecisionshave
been taken with immediale effect:

(i) The validity of ToRs for proiects/activities (except for.River Valley and HEP' 
Prorects), for submission of EIA,/EMP reports shall be three years'

(ii) The validity of ToRs for River Valley and HEP Proiects, for submission of

EIA,/EMP report shall be four years.

(iiD The above validity period can be extended by the concomed Regulatory

Authority for a maiimum period of one year without referring the proposal to

the EAC/SEAC concerned, Provi
before expiry of the validity Per
proper justification and there is
ToRs. After the lapse of vali
consideration.

(iv) Thus, an outer limit of validity of ToRs shall be 4 years for all the
projects/activities and 5 years for River Valley and HEP Projects

(v) The ToRs will specifically mention the date of expiry of validily.

(vi) Extension of validity of ToRs beyond the outer limit 
-of 

four years for all
projects/activities, and five years for RiYer Valley and HEP projects, shall not

be allowed/considered by the Regulatory Authority.

(vii) The baseline data used for preparation of EIA,/EMP reports may be collected

at any stage, irrespective of the request for ToR or the issue thereof'
However, s-uch a baseline data and the public consultation should not be

older than 3 years, at the time of submission oI the proposal, for grant of
Environmental Clearance, as per ToRs prescribed.
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(viii) Public consultation shall be conducted during the validity of the ToRs The
public consultalion conducted after the expiry of ToRs shall not be accepted
by the Regulating Authority.

(ix) ln case the proposal for Environmental Clearance along with EIfuEMP
reports based on the ToRs prescribed, is not submitted within the validity
period of ToRs, and/or not complying with the above conditions, the process
shall be started de novo. fhe al.eady collected baseline data may be re-used,
provided it is not more than 3 years old and duly recommended by
EAC/SEAC in their due diligence.

(x) ln c€se, any proposal for ToR is delisted for want of additional information
within the time period, as stipulated by the Ministry, the same can be listed
agarn after the requisite information is submitted

2. This Office Meirrorandum is issued in supersession of the
Mlnislry as under:

i) No. J-1'10131 4'lt2006-tA-ll (l) dated 22.03.2010;

ii) No. Z-11012112O13-lA-l (Part) dated 19.11.2013:

iiD No. Z-11O121'll2o'13-lA-l (part) dated 12'12.2O13i

iv) No. J-1'1013/ 4112006-14ll (l) dated 22.08 2014;

v) No. J-11013t 4112006-lA.ll (l) dated 08.10.2014;
vi) No.J-1 1013/4112006-14.llO dated 07.1 1.2O14t and
vii) No. J-1 1015/109/2013JA.11(M) dated 12.01.2017

3. This issues with the approval of the competent authority.

earlier OMs of this

e$46"
(Sharath Kumar Palleda)

Scienlist 'F

Copy to:

1. All the officers of lA Division

2. ChairpersoniMember Secretaries of all the SEIMVSEACS

3. Chairman ofall the Expert Appraisal Committees

4. Chairman, CPCB

5. ChairpeBons/Member Secretaries of all SPCBS/UTPCCS

Copy for information:

1. PS to Minister for Environment, Forest and Climate Change

2. PPS to Secretary(EF&Cc)

3. PPs to AS(AKJ) / AS (AKM)

4. PPS to JS(GB) / JS(JT)

5. Website, MoEF&CC

6. Guard file
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